Sixth Serjes, Yol. VII No. 15 Tuesday, December 6, 1977
Agrahanaya 15, 1899 (Saka)

LOK SABHA
-DEBATES

(Third Session)

( Vol.VII contains Nos. 1-to 10

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS
No. 15, Tuesday, December 6, 1977/ Agrakayana 15, 1899 (Saka)

"Oral Answers to Questions : COLUMNS
fSurmdQu&ﬁonst.zss.ZSG,MMzgo,zgs and 296 1—30
Sim:rt Notice Question No. 4 30—36

Wm:tm Answers to Questions :

Starred Questions Nos. 287, 291 to294 and 29710 304. & 36~=47
Unstarred Questions Nos. 2669 to 2810 and 2812 to 2867 47=—260

Papers Laid on the Table .. 260—64

Me‘ﬂlgc from Rajya Sabha 265

Re. Matters under Rule 377 . : . 265-66

Calling Attention to Matter of Urgent Public Importance—

Reported explosion in the Heavy Water Plant in Baroda 266—75
Shri Anant Dave 266-67,

268

Shri Morarji Desai . . 267-68, 270,
272-73,274—75

Shri Saugata Roy 268—70

Shri G. M. Banatwala 270-71
Shri Vayalar Ravi 273-74

Announcement re. Calling Attention Notices 275—78

Public Accounts Committee—

Thirty-fifth Report . 278
étﬂcment re. Restructuring of Oil and Natural Gas Commission—
Shri H. N. Bahuguna 279—8I1

Statement re. Restructuring of Railway Board—

Prof. Madhu Dandavate . 281—84

*The sign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member,



(ii)

COLUMNS
Matters under Rule 377—
(i) chorwdfaﬂmofKamtakaGovermntomnmhw
and order in the State . 285—88
(ii) Appnmunmofa]ud:aalCunnumnnbyU P. Gow.rnmcnt
to inquire into riots in Varanasi . 288—89

(i) PubhcauonofBooksoandxtNehruandMahmaGmdln

and attempts at denigrating the leaders. . " 290—301
Payment of Bonus {(Amendment) Bill—

Motion to consider . . : ) . . 30I—307
Shri Brij Bhushan anan . . . . .  301—304
Shri Saugata Roy . . . . . . .« 305—307

Motions n.RthycknmmdeodsmtheSomhﬁnSm—

Withdrawan . . . . . 307—406
Shri Chitta Basu : . . 307—1I3
Shri P. K. Kodiyan . . 315—18
Dr. Karan Singh . . . . 31926
Shri Vijay Kumar Malhotra . . . . 326—32
Shri K. Suryanarayana . . 33239
Shri Sarat Kar . . . . 339—40
Shri V. Arunachalam . ?41—4—6
Shri R. Venkataraman B B . . . . 346—51
Shri Ganga Singh . . . . . . . 352—54
Shri M. Kalyanasundaram . . . . 354—59
Dr. Henry Austin . . . . . . . 359—66
Shrimati Ahilya P. Rangnekar . . . . 366—T71
Shri P. M. Sayeed . . . . . . . . 371—76
Shri K, Raghu Ramaiah . . . . . . . 376—79
Shri Kumari Ananthan . 379—81
Shri C. Subramaniam . . . . 38185
Shri Nageswara Rao Meduri 385—87
Shri C. N, Visvanathan . . 387—89

Shri N. Kudanthai Ramalingam 389—92

Shri Surjit Singh Barnala 392—403



LOK SABHA DEBATES

LOK SABHA

Tuesday, December 6, 1977/Agra-
hayana 15, 1899 (Saka)

The Lok Subha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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JNGC Survey in the off shore Region
of Kerala

+

*285. SHRI P. K, KODIYAN:
SHRI GEORGE MATHEW:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the Oil and Natural
Gas Commission has made any survey
in the off shore region of Kerala to
find out oil depoaits; ang

(b) if so, the results thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a} and (b). Broad reconnaissance
surveys of the Continental shelf in the
Arabian sea including portions of Ke-
rala coast were conducted in 1964 and
1973. Seismic surveys were carried
out by Oil and Natural Gas Commis-
sion in Kerala off-shore off Kasargod
carly this year. During the last two
months reconnaissance surveys have
been carried out in Kerala off-shore
ccntinental shelf adjoining Cape Como-
rin to Calicut. A regional seismic pro-
file connecting these two areas has
also been carried out. Preliminary in-
terpretation of seismic data collected
off Kasargod has just been completed.

SHRI P. K. KODIYAN: I want to
know from the Hon. Minister whether
he I8 in a position to indicate the
possibility of oil being found in this
area from the preliminary interpreta-
tion of seismic survey that has al-
ready heen completed.

SHRI H. N. BAHUGUNA: It is in
that hope that we propese to have
scme locational drillings and also a
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deeper seismic survey of this particular
area,

SHRI P. K. KODIYAN: Sir, the re-
connaissance survey was conducted as
early as 1964. Now, the Minister has
said : Seismic surveys were carried out
by Oil and Natural Gasg Commission
in Kerala ufl-shore off Kasargod early
this year. 8Sir, a scheme which began
in 18964 is being dragged. Government
has taken so much iime eVen to under-
take the surveys to find out oil in the
off-shore area.: I would like to know
from the hon'ble Minister how long
will the Government take to complete
this siudy particularly in view of the
huge foreign exchange being spent on
the import of crude. In view of the
urgency of this matter, will the Gov-
ernmeni expedite the programme of
surveys and how long will it take to
complete drilling in the Kasargod off-
shore area®” When is the drilling ex-
pected to start?

SHRI 1I. N. BAHUGUNA: Sir, all 1
said was that the Government by due
processes have prima facie come to the
conclusion that there could be location-
al facilities available for drilling if at
any time the final view on the seismic
survey was to that effect. It is true
that this particular enquiry goes
way back to 1963-64 but in the ques.
tion of search for oil, Kerala West
Coast has been given a privileged
treatment. Sir, in-between a German
expert came who rejected the possi-
bility of any oil either in the continental
shelf or in the inland areas. Moreover
the Govermment intention is not fo
drag its feet but be dragged with the
emotion and possibility that Kerala
coast perhaps has and, therefore, we
are charier-hiring a ship to do deep
seismic work. In between it does not
mmean that a day has been lost. A num-
ber of attempts have been made. But
till now mno absolute reply has come
from the data available. Therefore,
one more ctfort is being made by char-
ter hiring seismic survey ship to find
out whether further work using this
location for drilling and other things
are at zll necessary and possible,
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SHRI GEORGE MATHEW: You
conducted the seismic survey in 1963
and then in 1973, How many vessels
have we got to conduct seismic survey
and deep drilling? -As the foreign ex-
change position is good, why should
vou not buy more equipment from gui-
side?

SHRI H. N. BAHUGUNA: We have
one ship owned by ONGC which is
doing deep study of the Bumbay ofi-
shore area where there are already
proven possibilities of both oil and
gas. Therefore, we are trying to ex-
haust the whole area to find out if
more structureg carry more oil so that”
‘we do not have to go back to Bombay
High area later on. Therefore, our
‘Nation' is busy on that side. Hence
the need for chartcring the ship and
the priorities that = the: Government
gives to final determination about the
Kerala off-coast necéssitated the char
tering of the- ship.

MR, SPEAKER:- Will you have onc
more? This is what he is asking.

i

SHRI H. N. BAHUGUNA: No. "'He
asked whether we wpuld be abla to
ourchase one more. We will not have
one more ship; that i not needed. But
we have easily ships available which
can be chartered and do the job-for
us. We propose to charter one ship.
ONGC does not propose to acquire
any more. Presently there is no more
immediate possibility of such a ship
being purchased by ONGC.

SHRI C, N. VISVANATHAN: Sir,
in the Kaveri delta areas of Tamil
Nadu a seismic survey had been con-
ducted by the ONGC in 1973-74. They
had also made a number of drillings
there. What is the result of these sur-
veys and drillings in those areas? Whe-
ther the Government has taken any
steps to undertake further drilling. in
those areas?

SHRI H. N.: BAHUGUKA: Though
the question is not. directly-related to
the present question, I woulg say that
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the resuit is so far nil. But we have
not lost hope, We are proposing that
this particular chartered hired ship
will also do seismic surveys in the
Kaveri area.

New Drug Policy
+

+286. SHRI C. K. CHANDRAPPAN:
SHRI M. N. GOVINDAN NAIR:

Wil] the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are consi-
dering a proposal for evolving a new
drug policy: and

(b) if so, what are its salient fea-
tures ang objectives thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Based on the recommen-
dations of the Hathi Committee a new
drug policy is Yeing formulated. The
broad principles and objectives which
-Government will have to keep in view
in formulating the new policy are as
follows : —

(i) To ensure that the drugs are
available in abundance in the
country 1o meet the health
needs of our people;

(ii) To aim at self-sufficiency in
the drugs production in the
course of the years io reduce
the quantum of imports;

(iii) To develop self-reliance in
drug technology;

{iv) To make drugs available at
reasonable prices;

{v) To offer incentives to flrms
which are engaged in research
and development;

{vi) To foster and encourage the
growih of Indian sector;

(vii) To provide leadership rcle to
the public sector;

(viii) To provide other parameters
to control, regulate and reju-
venale this industry as a
whole; and

(ix) To keep a careful watch on
the quality of production and
prevent adulteralion and mal-
practices.

SHRI C. K. CHANDRAPPAN: Sir,
regarding the new policy based on
Hathi Commission recommendations,
I would like 1o know from the hon.
Minister what are the concrete steps
the hon. Minister and the Government
bave taken to achieve self sufficiency
in drug supply.

SHRI H. N. BAHUGUNA: Sir I will
have to give a little background on the
question about Hathi Commission’s re-
commendations. The predecessor Gov-
ernment appecinied this Committee by
a resolution dated 8th February, 1974.
The report of the Commission came to
the Goverrment on Tth April, 1975. It
war kept in cold storage till we came
to power in 1977. On 30th of April.
1977 when I assumed charge of this
Ministry fram that date onwards we
have been engaged on this. I had 1o
go into the whole question myself, it
toock sometime. Obviously, I have to
study, read ang all that and then I
consulted all the industrialists, manu-
facturers, the distributors, chemists
and Druggists, the Indian Medical
Association, Even the international
drug manufacturers’ representalives
camp and met me. I have had a series
of discussions with them. not one. For
example, the druggists and the che-
mists have had two rounds of discus-
sions, the . last one was held only in
November. last. We have an inter-
secretaria! sort of Comraittee meetings.
All T can say is that I have given
top priority to this question
from the day I have joined. From the
very next day I joined. I started on
the job and, God-willing, the job wiil
be over by the end of this year. If I
were to say that the Government wanis
to do, it will be only pre-empting the
decision of the Cabinet which I am not
in a position to do.

SHRI C. K. CHANDRAPPAN: The
Minister has not given the answer to
my question, That is my feeling. 1
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was asking about the concrete steps
taken....

MR. SPEAKER: He has said that.
unless you consider it insufficient.

SHRI C. K. CHANDRAPPAN: I
would like to ask a specific question.
The Minister is aware of the fact and
sp is the country, that the multi-na-
tional corporations who are involved
in the drug manufacture in our coun-
try are amassing a lot of profit and
ibey arec the people who are respon-
sible for the high prices because of the
present pricing system and all that.
Has the government considered this
matier ag to how to escape from the
clutches of the multi-nationals and I
would like to know whether any con-
crete decision has been taken or is
there any proposal under considera-
tion? The recommendation of the
Hathi Committee was very clear.

SHRI H. N. BAHUGUNA: I would

like to assure through you the hon.
Member;

(1) that this government will not
allow any set-up, national, multi-
national or any set up to exploit the
poor and the sick.

(2) that it is a matter of primary
consideration for us to say that the
multi-nationals prove worth of their
existence in the country. Ang the
acid test for that would be to see
whether or not they have contributed
in the field of technology, whether or
not they have contributed to the
basic production of drugs ang so
on. But while I cannot say what
will be their future because their
future is in the womb of the future
itself and that future is a very near
future because the Cabinet is likely
to conmsider any time the whole
question.

MR. SPEAKER: Shri M. N. Govin.
dan Nair—he is not here. Shri Tyagi.
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(Interruptions)

MR. SPEAKER: You get more
chance and yet you shout every time.

SHRI K. GOPAL: T am happy that
the Minister has said that he is not
going to allow the multi-national or
even any national set-up to exploit the
poor and the sick. But I want to
know if he is aware of the fact that
the profit margin these drug com-
panies whether Indian or forgign are
marking is something like 300 to 400
per cent which is mainly because of
the heavy overhead expenses they
incur, and will the hon. Minister kindly
tell us whether there is any proposal
with the Government to make these
firms standardize the drugs so that
there is no undue competition. Sir,
penicillin is penicillin whether it is
manufactured by Glaxo or any other
firm. Is there any proposal with the
government to see that the drugs are
standardized?

SHRI H. N. BAHUGUNA: That is
exactly the question with regard to gen-
eric vs. brand names raised by the
hon. member Shri Tyagi. To that I
have answered that even that ques-
tion is before the government for deci-
sion and as I said this government is
so keen about the decision thatIhave
recounteqd to you and I can show you
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my diary and you wili see that from
the first day till today we have not
lost any time and the minimum time
needed for examining the whole ques-
tion is being taken and it is going
nefore the Cabinet which alone can
Jecide whether generic names will
prevail or brand names will prevail.

So far as the question of profiteer-
ing is concerned, it is not correct to
say that every particular drug marke-
1ed has a profit margin of 300 io 400
per cent. It is true that exorbitant
profits are there in some cases and
in others, it is not so. All that is
1lso connected with the pricing policy
which again is a part of the Hathi
Committiee recommendations on which,
as 1 said earlier, the government will
have to come to a decision.

DR. VASANT KUMAR PANDIT:
Will the hon. Minister please explain
this point. It is now more than three
years that the Hathi Committee has
given its report and it is the policy
of the new Government to encourage
ayurvedic drugs. The main handicap
in the development of Ayurvedic drugs
is the absence of a pharmacopoeia on
Ayurveda and standardisation of
these drugs. Will the Govt. encourage
this as it is a big sort of work which
only the Govt. can do.

MR. SPEAKHR: Let us confine our-
selveg to the main question.

DR. VASANT KUMAR PANDIT: As
far as the multinationals are concern-
ed, there are some companies like
Lever Brothers who plough back much
of their profit for research in finding
out indige.ious bhasis for import substi-
tution drugs. Will the Government
force such a policy on the other four
multinationals?

MR. SPEAKER: He will
that.

SHR] YASHWANT BOROLE: Under
FERA some companies were asked to
liquidate their foreign holdings to the
extent of forty per cent. How many
companies have liquidated their eguity
holdings to that extent?. If not, has

consider

any action been contemplated against
them under the Foreign Exchange Re-
gulation Act? If not, why not?

SHRI H. N. BAHUGUNA: This
varticular aspect is being handled by
my colleague the hon. Finance Minis.
ter; he is the person responsible for
implementation of FERA. About the
drug indusiry I can say that the whole
question of implementation of FERA
has been pending because of the fact
that the Hathi Committee recom-
mendations will by and large deter-
mine the future of these particular
companies. Therefore FERA and its
implementation will be subject to that.

SHRI VASANT SATHE: One of the
basic and major recommendations of
the Hathi Committee was that exploi-
tation which had been going on all
these years was mainly because the
multi-nationals refused to produce the
hasi¢ drug and only in the formula-
tions they exploit it. Not only in the
formulations of medicines but also the
so called tonics and non-priority and
non-essential items which do not coms
under the category of drugs ore thers
and profits are made by advertisement
of those items. That is why there was
4 unanimous recommendation to take
over and nationalise those foreign com-
panies in the drug industry and give
priority to (a) the public sector and
(b) the national sector, if at all, under
the control of a national drug
authority.

MR. SPEAKER: Now, shall we come
to the question? )

SHRI VASANT SATHE: What is the
attitude of the government to these
two positive recommendations?

SHRI H. N. BAHUGUNA: About the
specific recommendations of the Hathi
Committee to which the hon. Member
hag made a reference, our attitude is
one of acting in the positive interest
of the nation....

MR. SPEAKER: That is too broad
an answer.
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SHRI H. N. BAHUGUNA: I have not
concluded; all I can say now is that I
am not in a position to announce a
judgement on these things. As I said
earlier this government.. ..

SHRI VASANT SATHE: Let us know
your attitude; you are progressive.

SHRI H. N. BAHUGUNA: Mr. Sathe
was very progressive. But with all
his progressivism of which I am also
a witness, he could not pursuade, the
outgoing Government to take this
particular recommendation out of the
shelf for two good. years and he is
not willing to give me even a month's
time. All I say is that I am complete-
ly with him to see that multi-nationals
do not block this country in any man-
ner whatsoever. I am one with him
on that.

Naptha Cracker Unit in BRPL

+288. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM

AND CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether Naptha Cracker Unit in
Bongaigaon Refinery ang Petro-
chemicals Limited has been rejected;
and :

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). There has been no pro-
posal for setting up a Naphtha Crac-
ker unit under the Bongaigaon Re-
finery and Petro-chemicals Iimited.
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SHRI PURNA SINHA: It is stated
that Naphtha is the main product st
Bongaigaon Refinery and Petro-che-
micalg Ltd. and Gauhati Refinery.
This Naphtha is necessary for the pro-
there producing a number of down-
stream industries. I want to know
whether the Naphtha produced at
Bongaigaon and Gauhati Refineries is
being utilised for this purpose.

SHRI H. N. BAHUGUNA: The total
Naphtha available in Gauhati and
Bongaigaon Refineries ig not equal to
the need of the economic size of
Naphtha Cracker. Secondly, even for
an aromatic plant which is being put
there producing a number of dowu-
stream units we have to bring Gauhati
naphtha to Bongaigaon. Bongaigaon
and Gauhati Naphtha together have
given ug a possibility of putting up an
aromatic plant which has already
been decided to be put up there and
work is going on. The various’things
will come latest by I979.

SHRI SHAMBHU NATH CHATUR-
VEDI: Naphtha is the basic ingredient
of chemical fertilizers. I want to
know to what extent it is utilised.

SHRI H. N. BAHUGUNA: Naphtha
is also used for producing fertilizers
and to the extent it is available today
we are using Naphtha as feedstuff for
fertilizer industry ailso.

Providing Dicoel Engines to Trains’
running in Sawashira

#289. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Govermment probose
to use the diesel engines and also to
speed up the several traing running
in the entire railway net-work of
Saurashtra region in Gujarat;
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(b) if s0, when and how; and
(c) if not, remsons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). Having regard to limited availa-
bility of Metre Gauge diesel locomo-
tives, it is not proposed to dieselise
any passenger train in Saurashtra
area. From 1-10-1977, 13 passenger
carrying trains were speeded up by 15
to 50 minutes.

PROF. P. G. MAVALANKAR: While
1 congratulate the Minister for giving
a very brief reply, I am sorry to say
that it is a very distressing reply be-
cause for several years in the past
this. problem has been coming up be-
fore the Railway Minister or whoever
il is again and again, and several of
us have been asking successive Rail-
way Ministers about the question of
dieselising and speeding up trains in
Saurashtra. In view of all this, may
I ask him gpecifically when he says
“limited availability of Metre Gauge
diesel locometives”, what is the num-
ber of Meter Gauge diesel engines or
locomotives at presemt in India. and
in which regions are they ufed, and
why Saurashtra region which has a
wide network of so many railway con-
nections is completely neglected to this

~(fate?

PROF. MADHU DANDAVATE: |
was brief and precise because I wamted
tor leave some material for supple-
mentaries also.

As far as 1976-77 performance is

, concerned, there were 13 Metre Gauge
diesel locomotives. I say 10 plus 3, be-
cause 10 are for indigenons consump-
tion and utilization, and 3 for export.
During 1977-78 the position is that
there are 22 meire gauge diesel loco-
motives—14 for utilization in the
country and 8 for export. He asked,
Ii in pdrt (d) of the question; out of all
these locomotiveg that are available,
how many are made available for other
lines. If he is interested, I can give
the names of the 8 lines. They are:
Gauhati-Silchar Barak Valley Express;
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Vaishali Express between Gorakhpur
and Lucknow; Delhi-Jodhpur Mails:
DelhiJaipur Pink City Express; Miraj-
Bangalore Mahalaxmi Express; Mad-
ras-Egmore-Madurai Vaigai Express;
Gauhati-Lucknow Express between
Lucknow and Gorakhpur, and Siliguri-
Gauhati; and Kanpur-Barauni Express
between Lucknow and Gorakhpur.

These are the regions and the areas
and trains for which the present loco-
motives have been utilized.

PROF. P. G. MAVALANKAR: I am
glad he gave these details. It only
strengthens my requesi. suggestion
and argument. When he has given
dieselised locomotives to metre gauges
where the passenger traffic is quite
heavy, does he not know that in Sau-
rashira region also, the passenger
traffic is very heavy? That is why
there is the further fact and my
second question that such a journey on
so wide a network of trains takes an
inordinately long time; some time,
even hours together for a wvery short
distance of 30 to 40 Kms. That is why
people have {o travel either by cars
or buses. There are, of course, the
helicopters but only Ministers and
Government leaders can go by the
helicopters. We cannot do it. So, my
guestion is how can people go uy
these slow trains, when they have 8
go every day, not in hundreds but in
hundreds of thousands over a period
of months and years? That is why
in view of his answer to part (b) of
the question. I have to ask this. My
friend says that passenger trains have
been speeded up by 15 to 50 minutes.
But he does not tell us how does it.
really cut out the inordinate delays
and longer duration hours of railway
journeys in Saurashira area where,
without ordinary amenities like drink-
ing water, tea, biscuits ete. we have
to travel for hours together in the
trains? Why not give attention to this
and speed up the trains?

PROF. MADHU DANDAVATE: I
will reply to the hon. Member's ques.
tion part by part. As far as the density
of traffic is concerned, as the hon.
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Member is aware, the density of traffic
in respect of 23-24 Somnath Express
and 35-36 Mehsana-Porbandar Kirti
Express, the density of traffic is this.
All the statistics indicate that as far
ag the first train is concerned; in spite
of there being 17 or 16 bogies, the
occupancy ratio is between 44 per cent
and 82 per cent: and in the case of
Kirti Express, it is between 32 and
135 per cent.

Now about the speed. When the
diesel engine is to be introduced, es-
pecially on the metre gauge track, it
is very necessary that the track satis-
fies certain conditions so that it can
take up a certain load. Our investi-
gations regarding the relative load that
<can be taken by the diesel locomotives
indicate that the present metre gauge
track is not suitable for it; and if we
have the ugual speed, it will be dan-
gerous. Therefore, if the diesel loco-
motives with their heavy loads are
to be introduced on the present metre
gauge track the present speed of which
is the order of 65 to 70 Kms. per hour
will have to be reduced to a great ex-
tent. If the diesel engine is introduc-
ed with the present condition of the
tracks, the speed of trains like the
Surendranagar-Bhavnagar  Express—
ail of whom have today a speed of 65
to 75 Kms—will have to be reduced to
50 Kms. The speed of the Ahmeda-
bad-Botad Express will have to be re-
duced to 50—65 Kms. and that of the
Rajkot.-Veraval Express to 50 to 65
Kms; so also, that of the Mehsana-
Okha Express reduced to 50 to 75 Kms.
The speeds of the Rajkot-Bhakti Nagar
and of Surendranagar-Joravar Nagar
Express will also have to be reduced
to 50 Kms. This means that by intro-
ducing the diesel locomotives on this
track, instead of improving the speed.
we will have to decrease it in the ratio
that I have already indicated. The
journey time will increase; and ulti-
mately, the time will also come down.
Therefore, as a result of it, we have
not done it.

Now I will come to the last part of
his question. To find out an alternative
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what we have decided is, if the con-
ditions of the metre-gauge track are
not favourable for dieselisation being
introduced we would like to convert
them into broad-gauge. We have al-
ready decided on work for conversion
of Parawal-Okha-Porbandar line into
broad-gauge and the work is in pro-
gress. It is expected to be completed
by March 1981; subject to availability
of funds, it will be our best effort to
see that the work is expedited. Once
it is converted into broad-gauge, we
can have dieselisation and we can in-
crease the speed without any danger
to the safety of the track—Sir, please
record that he is satisfied.

st weas Wik : § ag ST Sgan
& 1975-76 ¥ S97 ¥ w97 a™
sfaal 1 = |1 @Y, 1980 TF
fraa 7% Jraw fom T s AR
1971 a4r 1975 & f9 fFay T
Frfomac @ gu # sk 7 d duw
7 AT qHA )

WMo RY TAXA : 1976-77 X
13 freamy foa 0
frafor gt & 1 1977-78 H W A
22 fleaty AwEifeen & ety .=
HET fHaT & 1 19807 FT i Ay
fur 7ar | wF W= ¥ fraw Hew
aFmEfess T d O, I9 N AT-
Frl & e ¥ w0\ qg ¥ =W AW
#1 gr g ¢ e frad Sy & savay
Zw-ifaT o< 02 § 0 ¥ fow wow
Aifew 1 e &, 9i® ag awem
TH T F ST A AT g o
PROF. R. K. AMIN: The hon. Minis-
ter knows very well that his predeces.
sor, Shri Poonacha, in this very House,
ag early as 8 yeqrs ago, had promised
that diese]l engines would be available
and there will be spesdy trains bet-
ween Delhi and Ahmedabad, which will
cover the distance between 16 to 17

hours. Did that Minister give that pre-
mise without considering whether the
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track is suitable or not? Then, what
about the speed of the Pink City Ex-
press and Jodhpur Mail? Secondly in
the Saurashtra region one of the re-
asong for the delay or slow speed is
that too many carriages, as many as 17,
are added for distant places like Okha
and Porbandar. Why should he com-
hine the trains in this manner?

PROF. MADHU DANDAVATE: The
hon. Member has not only transgres-
sed the guestion but he has also trans-
gressed geography. This question is
specifically about the Saurashtra re-
cion. When a notice is given about
the Ahmedabad Mail, I will answer
that question.

PROF. R. K. AMIN: In that case,
why did the Minister refer to Jaipur
and Jodhpur?

PROF. MADHU DANDAVATE: My
reply was not irrelevant, because Pro-
fessor Mavalankar had specifically
asked a question, if the Saurashtra
region could not get the diesel en-
gines, which are the trains to which
djesel engine is given.

St R W o W : T
H&Y ot %1 qav & fie AgwT ¥ A aw
NI EONETIF RTINS
aramtear W= W@ § a1 3@ &% o7
daac & AT I ¥ d_iA 7
Fq1 Ffears § ?

ol wg W WG G A
FAT OB BT & | WL 4G WX ¥
e jeu v & R A RAT TR A
o< gu fraw gom swver & o dare
E
Pending applications for Gas Comnec-

tiens in Delhi
+

*290. SHRI DURGA CHAND:
SHRI KACHARULAL. .

HEMRAJ JAIN: 7

AND CHEMICALS AND FRETI.
LIZERS be pleased to state:

(a) the number of applicat@om
pending for issue of gas connections
in Delhi since January, 1977;

" Will the Minister of PETROLEUM *

(b) the number of cooking gas con-
hections released in Delhi since April
1977 and the number of gas connec-

tions, released by him as special cases
in Delhi;

(c) whether Government propose to
grant the gas connections to consu.
mers who pay the cost ip foreign cur-
rency; and

(d} if so, by whep thig proposal is
likely to be finalised, and if not, what
is the reason thereof?

THE MINISTER OF PETROLEUWM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):

(a) to (d). A statement giving the
requisite information is laid on th=
Table of the Sabha.

Statement

(a) The number of persons on the
waiting list as on the 30th November,
1977 for grant of cooking gas cor-
nections in Delhi was about 1,30,000.

(b) The total number of new gas
conneclions released in Delhi between
April and November 1977 was about
3000. Out of this, 496 gas connections
were released by the Indian OQil Cor-
poration on priority against authorisa-
tions given by the Ministry of Petro-
leum,

(c) No, Sir.

(d) It is not possible to allot
gas connections against payment in
foreign exchange inter glia for the
following reasons:—

(i) The demand for LPG is far in
excess of the availability of the pro-
duct at present. No substantial in-
crease in the availability of the
product is foreseen for a number of
months.

(ii) The amount required for se-
curing a gas connection is only about
Rs. 250/-, which in terms of foreign
exchange, will be negligible.

(iiiy After providing initial LPG
connection, the oil companics have
to supply refills of cylinders which
is a recurring liability.

<t AT W1 : AT Ja o T oAt
v imigswife w
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aF G A9 FAITH F1 ST USAEHAG
AMiF TN Eag 1 W@ 30FALE
I AIT F ATFAT 1977 F A4 3
T A7 FEvw o fqo qo
w9 H

496 gas connections were released
by the Indian 0Oil Corporation on
priority against authorisations given
by the Ministry of Petroleum.

28 ¥ a1 g g § fF fewis wi
qATE H qGT FAT E | A1 AR 3H
F4q # F19 § FT0E = 5T G
faw & s #Y fewie o= & o=
T F] oS )

it gRAS A AGAOT : FF AT
= grg #1 9 fmre /g A aa
7% qR aTe § 3§ feniz # qu swAr a1
qiwa ¢ | Afwa femgre o= o S
F W@T FX /I FAT HAT AT gAIL
e &, Remadw § sel uw @ i
Al & S AT FW FHAT BT TG FC
F& o #7 © ¥ 1 wR Tl
i 19w oM usE a= A
AT g qufsm arawar 1agar
T & garw g ot 3@ wiaaw g6y
¥ g o WNE §

ST A FATw o e & IWH 4
qifFadz & G360 W § A TN A
¥ 99 § o A wifwe § s g S
afawr et § T T A §
FAFTM A Fafmfaa gt 400

3 wlg T4 FATOT WS AF 27 20

T § 1| FF 3 g FATAT gW <o
F I § 1 ot wEwd ®R owa
WA T WY Wi gET a<g A7 & | fer
W R FT AR A AL FLT R
§ 1 vy T g ¢ fr ow A e
¥ #w fF o S aw 45 W@
of@d 3t w1aT g A9 w2
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TR | 39 I9 W 39 feafq ¥ grawa
fF wgmifees oo &7 w1 Q@

FL D

=t gt @7 ;TR AET S A
eTfrrafthrafradr fTasg o
Zw =t &t fewie i 78 o "I
T fafmea AT dawa
ag seaT |gW 5 @ o aF g
W ¥ om 97 S #Fr qETE wigw @
Bl AFAT 09 % A gL W § THIL
T THE 4T ¢ ¢ 39 q6@ ® {0
F & AT Fa1 A9 @ A TWE

7

ot grEal dgw agon . dW
Wirg fr ffaefim g 173
foes ag #qr av fiF oe ot oY Y + )

aﬁwmmgiﬁaﬁm
T TFE &L

st ¥ AT WA qET
St @ aw F @we w4 fF A
FAFAT TR AT FFRE FY WL TEH
¢ afer g oo Wfedr 3 sie ansit
7 o g faeelt # o d| s o
* fau——(swawm)—oF W®A =
HEfe vy wAqw AT
avfm TR S A AR
feafa Y | af s dier aev A faelt
T oy feaw Tw FAm oAtc 23 7
7z AR A w1 oF gt 0

Z®Y, & wmAlm §Al o €1 a8
FaTT atea g T faedt § dw e
I HEEy Tga R § | OF
Bt a1 ¥ amw ¥ fag ofr gaam v
TS HIQ & AT ATEEEE & | 97§59
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g3y ¥ o1 forFrad® ww F ary #qrg ¥
ag FT 8 AT IT 97 [T 37T FIHATET
57 @ § 7

Al ERIF TIA FGUAT: AT W
A FALATA ST A fHAT E 9 &
gva 0 o1 faar fafgm 2 s & & qur
=7 & qeafq O F@ g | 9@ aF
T AT AN AT AY arq g Fwegrer
Aragr fam § &3 @91 £ & =i
T Y ST FAAT & TS gH SATeT U 9 v
FATH F7 279697 FT @ & | Fa 3q1aT
FAAT AT 2 F fgama 7 39 7 9 =@l
==t & v gt

it FaT are e e s ?

st gradt ATt wg ¢ T
st gfewe 2 0

Rt I AR A AIAA TATYY

wf gHASY AFER WP WeETIA
gl WX {6 /a1 aga qfewa w7
3| FaT W O W F TwAr FEN
1at § i 97 & 9 &7 fooelt &
IR F J AR TG T b F EH
e famr @ o1 F 37 97 Famr om0
FFar g |

UF 919 A IEH Fer 98 el B
fs gaTX At & A & IEY AaT
Fgmy H foerd & 1w ooREw
e FT @ £ 1 @A qF_E A
F O T T a1EE A FAewew 2 T
Mg g AT s @ E
frzesr #adw frm e arfs ag
FTH I FREEET § @) 5 § 3fa
W@ FEE A@T I MT FB
g T N g I e
#T @ & & s 77 St fear

SHRI R, K. MHALGI: May I know
when the Bombay Gas would be
available?

SHRI H, N. BAHUGUNA: By the

middle of 1979, it should be practi-
cable to bring out gas iy the market.

sheat wRTE : AeAr St Jae
F1 FqT w4 fF I FE 0QT =
AT 2 & oF a1 o a7 )y a ¥ feas
of Tl &7 FAFAT T qB ATH FoARA
T IW AT FTAF L8 fF g w7,
UF AT W A7 &7 91 § AT AT ;M
STy ?

st gwadt = agn : fear
Aw g 3w § Sowew g, et T
b T A A @t Fg aFaT g
FEfrRgrRA AT TR
& o A7 dar favawr & % 10-15
FIE<l Iuwfey 7§ g § | guTq fAvag
ag & T gra ar= aul &, S s Juafey
& IUH 10-15 AEE Iuafer F@qr
SATAT & TR 15 FIEE HT FH T FH
10 FEEt | (swEsTy)

SHRIMATI CHANDRAVATI: Sir,
I want a categoric ang definite reply
from the Minister.

SHRI H. N. BAHUGUNA: I quite
agree with the anxiety of hon., Smt.
Chandravati but 1 can assure her
that I cay only make g wish at this
stage. My difficulty is with regard
to the availability of LPG. We will
be able to increase the supply by 10
to 15 per cent on the existing equip-
ment depending upon our crude
availablity and other thiags, So far
az future is concerned, the future is
lined with Bombay High when 45
million families will be added on the
gas supply. It will begin by mid 1979
onwards.

As for Bombay aud other parts
of the country like hill areas where
trees have been felled and lot of
harm has been done, we have to see
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I IJURA : HETy HWEIZT, HaAT
HI AT AT T g Farr g {F
faelr ¥ 1 9rg 30 AT TTEITEF
Tt gf & P avftas g wg
TE A & ST g £ A9 3 %
e Fa g ! el ® U, -
g7 ® fa &, qmaAr aX § a1 %=
FH G 73 & wae g ! fwq

T 9T 256 & T3 $99 fzar w@r
% 9

wt gEaAl TR WA
TN B qeE T WA |

st o wchwagr T : mam
TREA, WA FE S A oA e
#t f qomet [ F A H AT AR

wifeatfaal 1 W sieaTgs fear I

& wHAT WTEAT g4 A7 € FARwA
W & faw gfcoi Wie wifearet &
fag =§ feadwa fear argam ?

o Zraat A wFaAv : F WA
TR @I T AgRa g f5 gt a9
at gforl, wifsarfeai st i Frai
NI AT I FITF g woRg 2
s g e mffa T §, s &
7§ ghoam A\ wifearfedt & &, sfea
37 ¥ foy #1f Fodwa @ go9g
& 3« ot g% feit ot sg-fagy
# W, A, wrfe-F wf st
37 & faw aft awg &, ™ # W A
Fré wrfed o T Ao

ot WEA MW ®FT : WG T
A ¥ wft garay f dw A w6 F FTOo
Zw My qord A9 FC wwd § 0 oW
Tdr WEREd 1 9 g fF 99 W S
gt e ¢, d A, e,
femarE—z= Jmgia< T| F1 w7 faan
AT, W IR FAR Ay A=A @
PR GE SRSk R
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TAT FT AW FT A F7 9909 747 TG
fFra@r g ?

=) gRadt F=w ;g - gl
AT WO A T T FT dlay gV Gl
&, fve o & frdee % 5 o dtw S
R AE T NFIT A E AN AR F I F
o g® = A9 934y 2, AT 9w
& fag w T gedr @ 1 Gofaaw
fopear & ot gH 49T A aEx
e FT I q=dT £ 1 g9 °
FrE FrordY Ot 98 2wt AvHEEy
TH F£T T o Gro Yo ¥ age fagr Arar 2,
TG T [E A8 =7 T g E
feraTs ar g serEl 9= 1 e fAserr
2, 99 ¥ & fo7=r g9 & 9% §, IaA7
A ) 2, amveT ¥ wfewewT @E W
FET F "YU 9T T @ F GO
# &t e 9 €T, IF F1 FH )
a1 wwar 2, foaet feim et 2,
I & 9 @ ¥, 39 7 wwrar A
T E R

Cancellation of Permission Letters
and No Objection Letters '

*295. SHRI MOTIBHAI R. CHAU-
DHARY; Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Hathi Committee has
stated that Permission Letters and
Ng Objection letters do not have anv
legal backing in terms of the provi-
sion of I (D&R) Act:

{b) if so, why no action has so far
been taken to cancel these letters:
and

(c) whether foreign companies havs
resorted to production of items cover
ed under these letters, violating the
conditions subject to which these
letters were granted and if so, what
action Government have taken/pro.
pose to take to prevent such viola-
tions?
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~ THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) to (c). A Statement is laig on
the Table of the House.

Statement

(a) and (9). The majority view of
the Hathi Committee was that Per-
mission Letters/Ng Objection Letters
do not have any legal backing in
terms of the provisions of the Indus-
tries (Development ang Regulation)
Act. Four members of the Commit-
tee, however, expresseq their reser-
vations on the above interpretation
and, conclusion.

The legal opinion however is. that
Permission Letters were issued subject
to certain conditions. Most of these
letters carried a condition that the
manufacture of the drugs wouldq be
within the overall licensed capacity.
The Permission Letters issued for the
manufacture of drug formulations
were more in the nature of clarifica-
tion that the applicant would require
a licence if certain conditions were
not satisfied.

(c) It is more than two years since
the Hathi Committee recommenda-
tions were available to Government
but no acticn was taken to fing out
what was being done by concerned
foreign companies to function with-
#; the conditions of the Permission
Letter extendedq to them.

While keeping in mind the recom-
mendations No. 13 and 14 of Chap-
ter V of Hathi Committee Report in
this regard, Government propose ‘o
make a full enquiry and prepare a
consolidateq account of the position
as obtaining, so as to decide on the
next course of action with regard to
wilfu]l violations if any of the para-
meters laid down in the gaid Letters
of Permission,

=t wvt Wik Wi Wed : WIS
(@) Fm@ AT g Fh e s

T 4T FIE wEaEy Agr oy w1 ¥
ST rgar g 6 faw ol Y s

31 @IS aF B1E A @ A, 57
T & =T F:47 907 Fr F2w JeEA ¢

st gwadt A== agowr o
AR A 2Y A1 §F 97 79 A1 {47 91,
oy gl o ar, S99 F faems s\
FaeH I e g, ST AT AT AT AT
g 7 faar & 1 = A FE Tew
JEH T WEET IR |

ot Ft g o shad : fRT W
FIE-A-HTE 39 AT ISMT &7 FTEA |

O AE-AT W & o w
wfaq T FAX ATy & O A A
@ a8 FAE w4 9% I 7wy
& 3 A % w0 Frdt @ gl

ow T ¥ frqaT a9g w9 7 oA

- e §& FAST 7 T3 faar v Anfgd

N grelt v g X
THE TEY a8, Sz w1 fvig e
I dm R A A - w
W QT g T ¢, w9 Ad-afeg &
AR qg ATHAT ATANT, ST Y @ X
a1 & folg AT §, 99 & I TS

FraaEr gR 1 AfeT T dw Iw
2 & aovre @ WY 93T T AWM |

Issue of Wax in Delhi

+296, SHRI KANWAR LAI
GUPTA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to lay a
statement showing:

(a) the names and addresses of the
persons, firms and compenies who
have been issued quota of wax in
Delhi during Emergency;

(b) what are the findings of the
inquiry conducted by Delhj Adminis-
tration over this matter and what
action has been taken by Govermment
thereon;
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(c) the names and addresses of the
persons, firms and companies to whom
quota of wax have been allotted trom.
1st April, 1977 to 31st October, 1977;
and

(d) what action has been taken
aver the complaints received during
the last six months about this matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) to
(d). A statement is laid o the Table
of the House.

Statement

(a) and (c). A statement giving
‘the names and addresses of the per-
sons, firms and companies who have
been issued gquotes of paraffin Wax
during the period of Emergency, by
the Director of Industries, Delhi Ad-
ministration, who is the ‘Competent

Authority’ for the Union Territory
of Delhi under the Paraffin Wax
(Supply, Distribution and Price

Fixation) Order, 1972 is attached as

(Aunexure L—[Placeq in Library
See No. LT-1270/71].
Another statement giving these

details in respect of the new units
who were issueg quotas of paraffin
Wax during the periopq of the Emer-
gency is attached ag Amnexure II
[Placed in Library, See No. LT-
1270/77].

A further statement giving the
Dnames ang addresses of persons, firms
and companies who have beea allot-
ted new parafin wax quotas from 1st
April, 1977 to 31st October, 1877 is
appended as Annexure HI. [Placed in
Library. See No, LT-1270/T71.

(b) and (d). Au Enquiry Commit-
tee comprising of officials of the
Delhi Administration was constituted
in August, 1877 to euquire into
irregularities, if any, in the allocation
of wax tp allottees and evolve a new
policy for wax distribution amongst
various actual users under the juris-
dictio; of Delhi Administration, The
Report of the Enguiry Committee is
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expecteq to be furnished by the end
of this month., The Delhi Adminis-
tration would take necessary action
for further streamlinging the distmi-
bution of paraffin wax on receipt of
the Report of the Enquiry Committee,

It has been reported by the Delhi
Administration that pg writte; com-
plaints for investigation have been
received.

St AT AT T WG W@,
¥ At agieg Fg e aEm £ 5
a1 I 48 w9y & 5 sa dww F v
H FTHT GTHTC A FTH! TSTET &1 & W
faeelt worar 9, & amw aan @ £ e
AR & wTIET A § 1 uF fooer w3w
FUE FAE T HeAN A WTANT GEA
& 97 ¥ fomerd &1, TsT ogar &
g A 5 g9 Frw A wew
syt sfearr @Y, I ¥ fowdrarl %1
A ot T o ¥ Fosdierd 1 g i
FY g & SavaT AW &1 rev fear www
g1, fag ¥ 0F &7 F I A R
1 &% W0 a1 | A ¥ WM WA
g Fa0d fs 3 af o w6 F AW
w7 &, fr 1 faraan e foan mar A
w4y faar waT, | F oW FT TR
w3 ?

(Interruptions)

SHRI VAYALAR RAVI: The
name of the Member of the other
House cannot be mentioneg hcre is
a convention (Interruptions), That
is wot right, (Interruptions).

MR. SPEAKER: That is the diff-
culty that you askeq for the name.
Kindly do not refer to the Membe:s
of the other House.

SHRI H. N, BAHUGUNA: So for
as the guestion regarding regular
allotment of wax is concerned, tne
Delhi Administratio; had constituted
an enquiry committee in Ausust 1877
and we are awaiting report of that
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committee. Necessary action, as re-
commended by the Delhi Administra-
ticty, will be taken at our end with
regard to continuing or discontinuing
these quotas. It is a very big list.

st waT wm o o few fee w
am g ?

XWX ¥E : Yo THo THo F
o & & sl & e 9 T
qHT FT Ao THeo THo T AT
AT 91, I 1 fean s far v,
ag WY Far ifaw 1 (smaww) )

MR, SPEAKER: You have already

laid it on the Table of the House. So,
you need not meation the names.

SHRI H. N. BAHUGUNA: The
highest quota was given to M/s.
Viaspar—180 tonnes,

| AT W X AW AgET,
Adr agma ¥ wary faar § fr faeeht
ceifrdar A v o el woy
¥ faw oF vaar st & 1 (wawmr)
ofmae AR Al @, ferddeea
Zwemudr & arg faer mw Afao

T 49T Wit HEIRT T8 a0 fare
371 6 O of ¢ F12T E T FTaET Aarat
* wg ¥ I ¥ Py ) faar o 3
#1329 ¥ Lrafedr & 7@ afew ow
awg ¥ wis W eifees,d )

Wt wwAs Ao MTHo MHo
B o frar war 2

. St waT A g : s ¥ faamr
I Mo UHo Mo WAT TAT T, TLTAT
AT AE N @Y

s qAM AG : AT AT T
w1 T S %sm‘_e THo UHo %l
wHa¥gE WEHT ¥ $¥e a7 frawa §;
I FAT A FATY |
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ot AT WA TR T HAT WGEE
ag qaod fF 9 et 37 % ama
ot # o7 fagw ¥ FO=7, MEt T
FAATAGTE, AN S Faa 71 Feare-
Heed THATEIT & AWTT Wlo Ao WTT
T IHT F R AW 2H TG F B2
A & fAm Fm TrERATSS FET SR,
I F1 et 7@ Aifw 9 F 307
s{x-ardfen @ew 21 o 7

ot FEE AT WY . WA
#qeeq A AT g AT o, qAr K w
fadea frar g, it vefafagoa 39
®Y qg WA TR | FAIL N G HIL
forwraa @Y w1f @ Wl A gw A T
#r ¢ | faeet mefafasym o= &1 o=
T gmniquaim g s
g 7EY FAoRT 9T wgE | o I A
faerd groaT, 37 9T FTEATE! FTHTC
o T ENNY, ﬂﬁﬂ%ﬁ@ﬁ*
s 78 F3 |

SHORT NOTICE QUESTION

Mmmnuﬂsﬂmm
to West Bengal and Orisss

+
S.N.Q4. SHRI M. KALYANA-
SUNDARAM:
SHRI K. T. KOSALRAM:

Will the Minister of INDUSTRY e
pleased to slale:

(a) the reasons for-banning export
of salt from Tuticorn area to Wesl
Bengal and Orissa by rail:

(b) is it a fact thal in spite of the
ban on movement of salt by rail, 7
(seventeen) block specials were allow-
ed to carry sall to West Bengal;

{¢) is it nlso a fact that certain mr-
nopuly importers of West Dengul are
allowed special quota of salt lv be mos
ed by rail;

(d) are the Government aware 'hit
small producers and thousands of sal-
pan workers are put to great hardshin
due to the ban; and
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(e) whether the Government will re-
consider the policy behind this ban so
to help the small producers and work-
ers?

THE MINISTER OF INDUSTRY
(SHRL GEORGE FERNANDES): (a)
te (e). The ban on the movement of
sult by rail from Tuticorin area to
West Bengal and Orissa was imposed
in order to provide return cargo for
the vessels which take coal from West
Pengal to destinaticus in South Coast.
However, to meet the temporary
shortage reported by the State Gov-
ernment of West Bengal following
the strike of boatmen/bargemen, the
Government of India had permitted
a special movement of about 30,000
tcnnes of salt by all rail route. This
fpecial Tai]l movement was arranged
through the nominees (traders) who

Vere appointeq by the State Govern-
ment of West Bengal.

Since the ban on the movement of
sclt by rail from Tuticorin to West
Bengal & Orissa has not affected
the production of salt in Tuticorin
area, the question of any hardship
hLaving been caused to the small
producers and thousands of salt-pan
workers would not arise, However,
to protect further the interest of the
small  producers, the Goverument
has taken a decision. to permit gpon-
sored movement of 25 wagons of salt
per day by all rajl route to West
Benga] from the various salt pro-
fucing areas including Tuticorin
area. The system seems to be work-
ing well ang therefore there is wo
proposal before the Government to
reconsider the same.

SHRI M. KALYANASUNDARAM:

The answer given by the hon. Min--

igter is rather misleading. I want
to know whether he is aware that
this is an offshoot of the total ban on
the export of salt imposed by the
Government on 20th September, 1877.
The theory is that, if salt is booked
to any Station ma West Bengal or
Orissa by rail, that will be smuggled
into Bangladesh, and in the name of
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preventing smugglitng into Bangla-
desh, this ban on movement by rai!
was introduced. Is it a fact or not?
I want to ask whether this is the
method by which Government is
thinking of preventing smuggling in-
to Bangladesh. As a matter of fact,
it is in the interest of some big =alt
traders in West Bengal to ban ex-
ports officially but allow export
through smuggling. So, it is in their
interest that this ban on movement
by rail was introduced. I want to
appeal to Shri George Fernandes,
who is himself an expert in under-
groung activities, to unearth the un-
derground activities that are going on
in his Ministry and set right the
things.

SHRI GEORGE FERNANDES: If
the hon. Member has any information
about the underground activities ef
salt traders in West Bengal, I shall
most certainly be willing to investi-
gate. But in so far as the salt that
is now moving into West Bengal is
concerned, it is quug only to those
parties who have been nominated by
the Government of West Bengal. It
is true that there has been smuggling
of salt outside the country and there
is a ban on export. This is primarily
due to the fact that our own salt pro-
duction has not been adequate. We
have been far below the targeted
levels of production and just now we
have ressons to fear that, if the cur-
rent level of monsoon sustains, then
we may have to import salt from the
next year. So, we are keen tp see
that salt is not smuggled out of mu!
country, and we shall go everything
to see that it is not smuggled out.

SHRI M. KALYANASUNDARAM:
My second question arises out _of the
answer given by the hon, Minister.
He says that production of salt is
declining in our country. I challenge
his figures. Even the Salt Depart-
ment hag said that there is a surphis
of more than 10 lakh tonnes to be
allowed for export. Salt cannot be
consumed too much by the people.
There is a Iimit to
salt. Too much salt also is not goed.
It is only in West Bengal that this

%
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is happening. If actually there is a
shortage all over the country, then
the bigger States should suffer.
States like UP must suffer first. But
prices have not gone up in any other
State: this complaint comes only
from West Bengal. So, there are
parties in West Bengal who are in-
terested in seeing that the bap is
imposed so that they can have an
area of operatica for smuggling of
salt. So, this ban is helping only the
big traders who are interested in
smuggling, We should therefore
allow the export of salt openly so
that smuggling cay,, be prevented.

SHRI GEORGE FERNANDES: If
the Hon. Member has any information
about any smuggling activities in
West Bengal or collusion of anyone
in West Bengal in the smugghing of
salt, I shal] be happy to have the in-
formation, (Interruptions). Since
the same charge has been repeated
in the second supplementary, I have
repeated that if he can give me in-
formation I shall be happy.

So far as production of salt is con-
cerned, the Hon. Member has certam
views about the production and con-
sumption figures of salt, The Fifth
Plan target for production of salt was
85 lakh tong while the actua] pro-
duction in the last three years was
59 lakh tons in 1974, 58 lakh tons in
1975 and 40 lakh tons in 1876 and
the production in the current year is
expected to be 50 lakh tons. Our
annual requirement of salt is 58 lakh
tons. Who consumes how much salt
and whether much should be con-
sumed or less should be consumed
are not questions which are valid
here. We need 58 lakh tons of salt
every vear and in the current year the
production will be 50 lakh tons. Last
year the production was only 40 lakh
tons. S0, how are we managing? We
are managing with the existing car-
ried over stocks and we have reasons
to fear that if galt production in this
country does not come up fo the
expected standardg thep from next
year we are going to have serious
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problems ang we may become impor-
ters of salt instead of exporters of
salt.

There have been wvalid reasons for
the production of salt going down.
For instance, we had the cyclone aud
we haq excessive rain-fall: the Sam-
bar Lake has been completely flood-
ed and there will be no production
there for some time, So, there are
many reasons why the capacity of
those concerned with the production
of salt is ging down. In the circums-
tances, we are keen to see that our
salt is not smuggled out of India and,
to the extent possible we would like
to prevent it and also the formal ex-
port of salt. Export worders were
taken without the knowledge of STC
ang without the knowledge of the
Ministry by some private manufac-
turers of salt. We have imposed cer-
tain restrictions gs they have become
Very necessary.

So far as movement by train to
West Bengal and the special problem
of West Bengal is concerned, there is
a history behind it: It is not a new
development: It has been there over
the years. For power plants and for
the requirement of Railways, coal is
being shipped from Calcutta to the
South, Now, these shipg return with
salt. If these ships do not carry salt
on their return journey, then the cost
of taking coal to the south would be-
come prohibitive. Thig is an arrange-
ment which hag worked over the
years: It js nothing new: The ban
on exports was imposed in September.
The Hon. Member is quite right. But
in so far as the ban on movement by
rail js concerned this earlier ban im-
posed in March has nothing to do
with the export of smuggling of
salt.

SHRI K. T. KOSALRAM: The
Hon. Minister has said that last year
only 50 lakh tons were produced and
this year 40 lakh tons are expected.
Hehasalsosmdthatourmmnmt

thig year is 58 Iakh tons, the produc-
tion will be only 40 lakh tons. I am
asking the Minister how he has
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.managed with 40 lakh tons? But,
it is my feeling that these figures have
been manipulated by cerdain vested
interests who colluded with the West
Bengal Politicians.

'He hag said that only the people
of Wes. Bengal have represented to
Government and no other State, not
even UP which is the biggest State
nor Bihar has represented against the
export of salt. It is only West Ben-
gal monopolists that have represented
to the Government.

Befores the Gandhi-Irwin Pact,
people like me and Shri Morarji
Desai went to jail in the salt Satya-
grah issue. We are interested in salt
production; this year it has been 62
lakh tonnes produced by Gujarat
and Tamil Nadu excluding unlicensed
Salt. Some wvested interests have
mislead the Minister of State for In-
dustries, not Shri George Fernandes.
I know definitely and categorically,
how it has happened.

How do the Government propose to
withdraw this ban imposed as a result
of misleading representations by a
few monopolist traders of West Ben-
gal mbout crying about the artificial
scarcity arising out of the unrealistic
price fixed in 1954 and thereafter by
the Salt Commissioner for deliveries
of salt by sea into West Bengal such
shortages not having been reported
by bigger States like U.P., Bihar etc.?

How did the Salt Commissioner
notify the Salt traders in Tuticorin
and in South India on 2nd Septem-
ber, 1977 even before the han became
effective on 29th September that they
should not enter into export obliga-
tions—an action which has meant the
loss of foreign exchange of about
1.5 lakhs dollars paid as demurrage
to foreign wvessels which were al-
ready in Tuticorin waters, an action
taken by the Minister of State for In-
dustries to benefit the West Bengal
monopolist traders? 1 can challenge
this matter.

Would the Government please ap-
point a Committee excluding the Salt
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Commissioner to assess the trends of

.producion of salt from 1969 onwards

and take account of the stocks of salt
available in the country todey so that
based on their report, thiz ban could
be withdrawn? If you send such a
Committee to Gujarat, Tamil Nadu
and Andhra Pradesh, the salt-pro-
ducing States, you will know the real
facts.. But this Committee should ex-
clude the Salt Commissioner.

SHRI GEORGE FERNANDES: Sir,
I want to refute in the strongest
possible terms the insinuations made
by the hon. Member against the
Minister of State for
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Industry. If

the hon. Member has any informa- '

tion in so far ag the collusion of the
West Bengal big business or any other
party with the Salt Commissioner is
concerned, I am prepared to look
into that information provided that
is sent to me.

As of now, all export of salt in
West Bengal or buying of salt in West
Bengal is done thrdugh agents nomi=-
nated by the State Government of
West Bengal. We have nothing to do
with that.

In so far as the figures of produc-
tion are concerned, the hon. Mem-
ber spoke about manipulation of
figures. He belongs to the party that
was in power before. The figures
were prepared by them. If they were
manipulating those figures, it is for
them to tell me and I am prepared to
investigate.
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QUESTIONS
A IJEE IM A AN W wEA TR
& fad agwl &1 frafr

*287. &t W W TAL 7T W
foraq wat o Wi e A @
FaTX Y FO 3 OF 740 A9 F A
¥ grry ¥ AV JoOEE W F AW T
# g FX & wRA@ AT W B
Tegu &1 faafe T g3t ?



37 Written Answers AGRAHAYANA 15, 1899 (SAKA) Written Answers 38

Wifeaa a4t ama G JEce sat
(st gAY T wgoT) A 1978
F O auitae 39 | A FE F
forg grer &t % < oF =t st 39
frar mar g ag o F w3 frdto
HTo = wANfaT A= #r gt & fog
gfega aras F19Rwe 5 ST Fwme
g FIGAT & 19 & foear w0
WEIF A ¥ F fawla &
fag &€ saear Y & 0

Ammonia Phnts

*291. SHRI S. R. DAMANI: Wwill
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state::

.a) whether Government propose
to set up two big-size ammonia
plants;

(b) if so, the details including broad
economic aspects thereof; and

(¢) when will a final decision be
taken in the matter?

THE MIRISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (c). It is proposed to
take up for implementation in 1978-7
two large sized fertilizer plants near
Rewas in Maharashtra based on gas
from the Bombay High structure.
The plants would each have a capa-
city for the manufacture of 1350
tonnes per day of ammonia and ap-
propriate quantities of wurea. The
plants together are estimated to cost
Rs. 491 crores wih a foreign exchange
component of Rs. 280 crores. The
projects are being processed for the
necessary wapprovals and financing
arrangements.

Travel between Nasik and Delhi

*292. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
RATLWAYS be pleased to state:

(a) whether the inhabitants of the
cities and villages between Nasik.
Delhi Section (particular]ly between

Nasik-Itarsi section) on Centra] Rail.
way are facing great difficulties for
travel betweep Nasik-Delhi;

(b) whether no new traing have
been introduced in the above section
in last thirty years; and

(c) whether instead of introducing
new trains Government have with.
drawn a passenger train between
Bhusawal-Itarsi section?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). On the Central Railway
route, there are only two direct trains
between Bombay VT /Nasik and Delhi
namely 5/6 Punjab Mail and 57/58
Dadar-Amritsar Express for a long
time. The traffic which was cleared
by these trains was largely for sta-
tions short of Mathura Jn. and for
stations towards Kanpur, Lucknow
and beyond. Apart from dieselising
these two trains and augmenting their
loads, Railways have introduced
115/116 Bombay-Lucknow Express,
137/138 Bilaspur-Nizamuddin Chhatis-
garh Express, 201/202 Bombay-Man-
mad Panchwati Expresg and 149/150
Agra-Nizamuddin Qutab Express. By
segregating the different types of
traffic and clearing them by indepen-
dent fast gervices and also by with-
drawing sectional through coaches on
5/6 Punjab Mail and 57/58 Dadar-
Amritsar Express, it hag been possi-
ble to cater to the growth of traffic
on this route over a period of years.
For instance, by the introduction of
137/138 Chhatisgarh Express and
115/118 Bombey-Lucknow  Express,
eight through coaches—six between
Bombay-Lucknow and two between
Delhi-Jabalpur have been withdrawn
from Punjab Mail and Dadar-Amrit-
sar Express, thereby releasing ac-
commodation for through passenger
between Bombay V.T. and Delhi.

Apart from traffic justification, and
there being no requisite terminal
facilities available at Nasik for origi-
nating a train, introduction of an
additional train between Bombay
VT /Nasik and Delhi hag not been
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found operatiomally feasible for want
of requisite terminal facilities at
Bombay-Delhi/New Delhi and spare
line capacity on sectiong enroute.

The cancellation of 349 Dn/350 UP
on Bhusawal-Itarsi section occasions
initially owing to pressure en the
limited section capacity in the wake
of diversion of Western Railway
trains following floods/breaches on
Delhi-Bombay (Western Railway)
route in August, 1968 has continued
on account of lack of adequate traffic
justification.

There are already two pairs of
passenger traing serving Bhusawal.
Itarsi section, one during day and one
during night which even are not fully
patronised. There is, therefore, no
justification for restoring this train.
Steps by way of granting stoppageg of
express trains at comparatively im-
portant stations on Bhusawtl-Itarsi
section and a revision in the train
timings on this section, have been
taken to cater to the needs of public
who were availing the cancelled 349
Dn /350 UP Passenger.

New Railway Line in Orissa

*293. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there ig any proposal
under the consideration of Govern-
ment to conduct an engineering and
traffic survey for the construction of
new Railway line in the State of
Orissa;

(b) whether any approach has also
been made by Government of Orissa
in this regard; and

(c) if so, the reaction of Central
Government thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). Preliminary Engineering-cum-
Traffic Surveys for construction of the
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following railway lines have been .in-
cluded in this year's Budget on the
request of the Government of Orissa:

1. New Broad Gauge line from Tal-
cher to Sambalpur.

2. New Broad Gauge line from
Koraput to Parvatipuram/Salur.
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vxemption of Excise Duty om tnv
products of Assam Fetro-Chemi-
cals Lid,

*297. SHRI S. G. MURUGAIYAN:
'Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the Assam State Gov-
ernment has requested the Centre to
exempt the excise duty on the pro-
ducts of Assam Petro-Chemicals Ltd.;
and

(b) if so, the details and Govern.
ment's reaction thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) My/s. Assam Petro-Chemicals
Ltd. have requested for a reduction of
excise duty on the UF resins and
moulding materials manufactureq by
them as they claim to be running at
a loss on account of heavy capital in-
wvestment resulting in high fixed cost.
They claim that they are unable to sell
the resin at the price of their competi-
tors whose plants are much older.

The matter has been examined and
it has been found that sufficient data
in regard to cost have not been furni-
shed to enable a proper consideration
of their request for relief.

Milpractices in Mathura Refinery

+298. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of
PETROLEUM AND CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) whether in the Mathura Refin-
ery and township no record was kept
of the outgoing and incoming material
prior to 31st August, 1876 and it was
allowed to move freely without any
check;

(b) how long this State of affairs
lasted and has any one been account.
able for it;

(¢) were any complaints receivea
that this material was being sold in
the black market, if so, what action
was taken thereon;

(d) what ig the present arrange-
ment and does it ensure that there
are no loopholes left for such mal-
practices; and

(e) whether any system of passes
and permitg has been introduced and
the goods of the material stamped to
facilitate detection of any illicit sales?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Proper records for the outgoing and
incoming materials are being main-
tained from the inception.

(b) Doss not arise,

(c) Government are not aware of
any such complaint,

(d) Since inception, all materials
are being properly received, stored,
issued and accounted for as per proce-
dure laid down.

(e) All materials from stores locat-

, ed in the refinery site are issued un-
der specific requisition duly signed by

authorised persons. Gate passes are
also issued for taking away materials
from the stores. Since all materials
issued are properly accounted for, the
need for stamping the materials has
not been felt.
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Bifurcation of Shelapur Division

*290. SHRI S. R. REDDY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Sholapur Division has been bifurcated
into two units, one up to Gulbarga
going to the Central Railway and the
other to the South Central Railway;

(b) what are the considerations
that led Government to take such a
decision; and

(c) whether it is a fact that because
of this bifurcation the State of Karna-
taka has come to be served by three
different Zonal Railways, whereas the
neighbouring state of Maharashtra is
served by only one Zona] Railway?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The erstwhile Sholapur Division of
South Central Railway has been merg-
ed with Central Railway in its entire-
ty except for the Shahabad/Wadi-
Raichur section which has been retain-
ed on the South Central Railway.

(b) Administrative and operational
requirements have led to the retention
of the above section on South Central
Railway.

(¢) It is a fact that the State of
Karnataka will now be served by
three Zonal Railways, Viz, Cenrtal,
Southern and South Central as against
two viz., Southern and South Central
previously, but the State of Mahara-
stra is served mnot by one but by four
Zonal Railways as hitherto viz., Cen-
tral, South Central, South Eastern and
Western.

Oil Exploration in Sagar and Jhansi
Divisions

*300. SHRI LAXMI NARAIN NA-
YAK: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state the
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names of the places selected for oil
exploration and whether Sagar Divi-
sion and Jhansi Division of Bundel-
khand are also includeq therein and
if so, the names of the places therein?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
Apart from off-shore exploration,
ONGC has planned to continue explo-
ratory surveys (Geological, seismic
and gravity-magnetic) in the various
prospective areas in the States of Gu-
jarat, J&K Punjab, Himacha] Pradeshs
Uttar Pradesh, West Bengal, Assam,
Arunachal Pradesh, Mizoram, Naga-
land, Meghalya, Tripura, Tamil Nadu,

Pondicherry, Andhra Pradesh and
Rajasthan.
Locations for exploratory drilling

are released by the ONGC according
to the priorities drawn up on the basis
of data collecteq by geological and
other surveys. Currently apart from
continuing exploratory drilling in the
known hydrocarbon bearing greas in
Gujarat, Assam, Tripui‘a and off-shore
areas, explora'lory drilling at some new
places such as Jwalamukhi, Ramsha-
har and Diamond Harbour is also be-
ing conducted by the ONGC. Explora-
tory drilling at Puranpur and Parewa
in Uttar Pradesh and at Narsapur in
Andhra Pradesh will also be taken up
shortly.

At present the ONGC does not en-
visage exploratory drilling in Sagar
Division or Jhansi Division because the
geological surveys carried out by the
ONGC in this area in the past do not
justify any exploration work.

Eequisites for Divicional H.Q.

*301. SHRI RAJ SHEKHAR KO-
LUR: Will the Minister of RAILWAYS
be pleased to state:

(a) what are the 1cquisites for
establishing Divisional Headquarters
af a particular place;

(b) whether Bangalare city fulfils
these conditions; and
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(¢) if so, why fullfledged Division
is not being established at Bangalore?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Divisional
Headquarters are located on admin-
istrative and operational require-
ments.

(b) No, Sir.
(c) Does not arise.

Report of Expert Commiites on
MRTP Act

*302. SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer the reply given to Unstarred
Question No, 3938 on the 19th July,
1977 and state:

(a) whether the Expert Committee
set up by the Government to under-
take the review of the MRTP Act and
rec smmend chauges have submitted
their report; and

(b) if so, the details thereof and
the action proposed to be taken en

their recommendations?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir

(b) Does not arise.

Suggestions of Bar Council of India
for Disposal of Cases

*303. SHRI PRASANNBHAI MEH-
TA: Will the Minister of LAW ,JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Committee ap-
pointed by the Bar Council of India
to suggest ways and means ip expe-
dite disposzl of the criminal angd civil
cases as well ag to clear the arrears
in the varicus courts, has recommend-
ed that a fixed time table be followed
for deciding all cases;

(b) what are the other recommen-
dations made by the Committee;

(¢) whether Government have exa-
mined the suggestions made by the
Committee; and

“(d) it so, when these are likely to
be implemented?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) No
report from the Bar Council or the
Committee appointed by it has been
received by Government.

(b) to (d). Do not arise.

Attendant to Disableq Persons

*304. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that Gov-
ernment allow disableq persons to
take one attendant who is given 15
per cent off against one second class
ticket and a free ticket against a first
class ticket but it is impossible for
an uneducated disabled person tg go
through all these formalities which
are time consuming and taxing even
for a normal person; and

(b) if so, whether Government
propose to consider their plight sym.
pathetically and issue a permanent
identity card with attested photo-
graphs issued by the competent autho-
rity and give priority while getting
ticket at the ticket window?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The facility of Rail Travel Concession
is admissible to all categories of Or-
thopaedically handicapped persons, ac-
companied by an escort, for all
journeys at the option of the handi-
capped persons subject to their pro-
ducing a certificate to the Station
Master concerned from an orthopaedic
Surgeon or a Government Doctor to
the effect that the person is ortho-
paedically handicapped. The element
of concession allowed is IS per cent
below the basic fares for the patient
and the escort separately in the case



47 Written Answers DECEMBER 6, 1977

of First Class and one Single journey
Second Class Mail Fare for the patient
only in the case of Second Class and
no fare for the escort.

Under the existing procedure for
availing of the concession, such per-
gsons can have the concession tickets
direct from the station concerned on
production of the requisite certificate.
On the other hand, the procedure for
availing of the concessions by most of
the other categories of persons entitl-
ed thereto requires them to approach
the headuarters Office or the Divi-
sional Office of the Railway Adminis-
tration concerned. Under the existing
Rules, the certificate requireq to be
produced: by an orthopaedically han-
dicapped person is maintained as a
record by the station staff for internal
check by Accounts Department and
also forms an authority on the basis
of which a concession ticket js issued.
In view of this, it is not possible to
have the concession tickets issued fo
such persons on production of Identity
Card. The procedure if adopted is
also likely to result in misuse of this
facility.

Representation regarding extension of
Hatia Jharsuguda passenger train

2869. SHRI GANANATH PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceived any representation from people
living in the surrounding greag of
Sambalpur and Bolangir Districts of
Orissa for the extemsion of Hatia
Jharsuguda passenger train up to
Titlagarh;

(b) if so, what steps have 3o far
been taken by Government in this re-
gard a5 there are no regular trein
services from Jharsuguda te Titlagarh
onwards South in the afternoon; and

(c) whether any new train services
sre proposed for this region in near
future?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHFR{ SHEO FARAIN): (a) Yes.
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(b) The extension of 1 JH/2 JF
Hatia-Jharsuguda passenger to and
from Titlagarh is not feasible for want
of adequate ferminal facilities at Tit-
lagarh. It will also not ze liked by
passengers on Jharsuguda-Rourkela
section as it serves the Industrial
workers and will also result in miscon-
nection with 23/24 Hatia-Patna Ex-
press at Hatia.

(c) No.

Reprosentation re, Pune-Miraj section
of South Ceniral Rallway

2670. SHRI R, K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state: !

(a) whether Government have re-
ceiveq representation dated 21st Sep-
tember, 1977 regarding Pune-Miraj
Section of the South Central Railway—
increase of Rent from caterers; and

(b) if so, what action have Gov-
errment taken or propose to take and
when? ,

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) On the basis of the latest perio-
dical review, with effect from 1st
August 1976, South Central Railway
have increased the rent of the Rail-
way accommodation provided to the
Catering/Vending confractors from 6
per cent to 10 per cent of fhe capital
cost of these structures. This is with-
in the permissible maximum limit of
11 per cent prescribed as per rules.
However, individual cases of hard-
ships will be reviewed keeping in
view the commercial viability, sales
turnover, remunerativeness of the
contract, other local conditions, etc.

Representation by Fertilixer Promotion
Staff Association, Calcotta

(a) whether repcesentation No.
FESA M4, dated 8th September, 1077
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by the Joint Secretary, Fertilizer Pro-
mwotion Staff Association, Caleutta
rcgarding the problem faced by tine
employeeg of the Feriilizer Promotiofi
and Agricultural Research Centre,
wasg reoeived;

(b) if so, what are their problems;
and

(¢) action taken by the Govern-
ment to solve their problem?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
{a) to (c). A representation was re-
ceived from the Fertilizer Promotion
Staff Association, Calcutta, contain-
ing grievances of the employees per-
taining to lack of avenues of promo-
tion for the field demonstrators, stop-
page of promotion and transfer pend-
ing reorganisation of FCI, delay in
payment of OTA, lack of facilities
for the recognised umion etc  These
grievances have been looked into by
the FCI and remedial action taken
wherever possible.
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Use of Hindf in Miaistry of Railways

2674. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of RAILWAYS
be pleased to state:

(n) the stepg taken to promote the
use of Hindi in the Ministry of Rail-
ways;

(b) whether ther, iy  Hindi Com-
mittee to advise fie Ministry of Rail-
ways;
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(c) if so, the composition of the

Committee, if not, whether Govern-__ _
ment propose to set up such a Com-"’

mittee; and

(d) the steps taken for the develop-
ment of Hindi during the last three
years?

THE MINISTER OF “STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(d). A statement is attached.

(b) and (c¢). The term of the Rail-
way Hindi Salahkar Samiti having
expired last year, steps are being
taken to re-cOnstitute the same. The
re-constituted Samiti would function
under the Chairmanship of Minister
of Railways and will have both offi-
cials as well as non-officials, as its
members.

Statement

Some of the more important steps,
taken to promote the use of Hindi in
the Ministry of Railways, mre as
under: —

1. Programme of Hindi training of
non-Hindi knowing staff was pur-
sued more vigorously with the
result that more than 89,000
railway employees have acquired
working knowledge of Hindi. Ad-
ditional training centres were set-
up under departmental arrangements
to meet with the obligation of in-
service training of staff in Hindi,

2. Schemes of holding Hindi
“Essay & Elocution competitions”.
“Noting & Drafting competitions”,
“Cash Award” & “Railway Minister’s
Inter-Railway Raj-Bhasha Shield”

& “Inter-Divisional Raj Bhasha
Shield” were introduced,
3. Stress was laid on  procure-

ment of Hindi typewriters in ade-
quate number in the Railway offices,
jts number having been increased to
2006.

4 A special drive was launched
to complete Hindi rendering of
Railway forms & Railway Rules. This
has shown very encoureging results.

DECEMBER 6, 1977
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5. Official Language Implementa-
tion Committee were set up at Zonal/
Divisional/Workshop levels. These
Committees meet regularly at the
interval of three months to discuss
ways and means for securing fuller
implementation of the orders issued
from time to time regarding pro-
gressive use of Hindi.

6. Railway officers, going on tour,
were asked to review the progress
made in the use of Hindi also at
the time of their inspection.

7. Offices, ocated in Hindi speak-
ing areas, were advised to make &
issue passes & P.T.Os., Excess Fair
Tickets, Blank Paper Tickets in
Hindi for stations, located in Hindi
speaking areas. Similarly Railway
Receipts can also be filled up by the
Railway staff in Devnagri script
(Hindi) when both the booking and
the destination stations are situated
in Hindi speaking areas & the sender
has executeg the forwarding note
in Hindi. ,

8. Essential condition with regard
to candidates having passed in
English was done away with in re-
cruitment tests to be conducted by
the Railway Service Commissions of
Muzaffarpur, Allahabad, & Bombay
for Class III Technical & non-techni-
cal posts.

9. Hindi medium was also allowed
in all qualifying & competitive de-
partmental tests in Hindi speaking
areas.

10. Hindi was permitted as me-
dium of training in Zonal training
schools of Muzaffarpur, Chandausi,
Bhusaval, Sini, Bhuli and Udaipur.

Proposal to start fast trains in Kerala
State

2675. SHRI SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether GQovernment are con-

sidering any proposal tp run fast
trains in area of Kerala State;
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(b) if so, the names thereof; and

(c) whether there is any proposal
to reduce the running time of Vennady
Express in betweep Trivandrum and
Ernakulam?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and (b).
A proposal to extend the runs of 81/82
Bombay-Cochin Jayanti Janata Ex-
press to and from Trivandrum in 78-
79 is under consideration.

(c)} 373/374 Ernakulam-Trivandrum
Venad Express has heen speeded up
by 3 hours and 15 minutes in one direc-
tion and 2 hours and 45 minutes in
the other direction from 1-4-77. Fur-
ther speeding up of this train has not
been found feasible at present.

Issue of licences to M/s. Sandoz

2676. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details of Industrial licenses—
COB Permission letters and Import/
export of canalised items, price ap-
provals under Drug Price Control
Order and changes in Price approvals
from time to time accorded to M/s.
Sandoz during Fifth Five Year Plan

(b) (1) Production

on the basis of which the production
was made;

(b) their production and sales year-
wise for last three years;

(¢) during last year were files
of M/s Sandoz referred to Law
Ministry and repatriation was stop-
ped; if so, under what provisiong of
Act these were allowed and under
what authority; and

(d) the pames of their Directors
angd their former status?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
A Statement furnishing the details of
Industrial approvals granted to M/s.
Sandoz is enclosed. The value of fm-
ported and canalised bulk drugs used
for production of formulationg was as
follows:

1973 . . Rs. 19,570 000’s
1974 - - Rs. 19847
1975 . . Rs. 20,333

Information regarding price appro-
vals under the D. P. C. O. and the
changes in prices approved from time
to time is being collected and will be
laid on the table of the House.

(i) PBulk Drugs . 1978 239 000’s kgs Value Rs. 5627 o00’s
1974 21 5, »1 Re 563t
1975 47 . »y R 11647,

(it) Farmrulations (Tablets) 1973 332 Mio Nos. Rs. 17492
1974 359 Do. Rs. 22008 ,,
1975 305  Do. Rs. 26595

(#if) Capsules} . 1973 41 Do. Rs. 5801
1974 42 Do. Rs. 6073 ,,
1975 52 Do. Rs. 9188 ,,.



M/s. Sandoz had neither been referred
to Law Ministry nor repatriation stop-
ped. However, in February, 1974 cer-
tain doubts were raised about the ful-
filment of condtions of the Industrial
Licence No. L|22/166/63-Ch. III dated
21-8-63 for manufacture of Active
principles of Podophyllum etc. and also
‘the terms of the Collacoration Agree-
iment. Pending scrutincy of this the

(d) (1) ShriS. Ranganathan, Chairman

(2) Dr. jayanta Nath Banerjee, Managing Director .

(3) Mr. J. P. Christen Director

(4) Dr. Yves Dunant, Director .

(5) Mr. Emile Ernest William Dichenberger, Director
(6) Mr. Johann Peter Hayoz, Dy. Managing Director
() Mr. Anthony William Bard Hayward, Director .

{8) Mr. Max Hedigar, Director .

(9) Mr. Dakyabhai Sankerbhai Patel, Director .

(10) Dr. Hans Winklar, Director .

(11) Dr. Augusto Zocca, Director .

- - -
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(ic) Gramules . . 1973 3766 Kgs Rs. 250 000's
1974 2999 Rs. 188
CIEE 1975 4073 Rs. 496
(¢) Syrups .. N 1973 636 o000 ktrs, Rs. goB5
1974 868 Rs. 13630
1975 985 Rs. 22064
(vf) Ampoules . 1973 8 Rs. 6432 ,,
1974 8, Rs. 8629
1975 100, Rs. 12753 .,
" +(2) Sales Turnover 1973 87,817 (Rs. 000%)
1974 95,753 Do.
1975 114,158 Deo.
{c) During the last year files of Ministry of Finance was requested to

withbold further remittances of the
technical fee relating 1o this project.
After examining various aspects of the
cese in comsultation with the M'nisiry
of Law, Department of Science and
Technology CSIR ang ,DGTD angd keep-
ing in view the export performance of
the company, the concerned authorities
were advised to release remittances
held in abeyance.

Indian
-Do-
Swiss
. N Swin
-Do-
=Do-~
-Do-
. . . -Do-
Indian
Swism
=Do-

(12) Dr. Saurendra Kumar Bhattacharya, Alternative Director Indian
for k. Dumant

Information regarding their former status is being collected and will be laid on the Table of the

THouse.
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Statement
Industrial Licences COB Heences ; Parmission latter and no objéction letier granted to M]s. Sandoz-
(F) Limsted ;{r the mpmgfociure of Drugs and Pharmaceuticals.
Si. No. & date of Industrisl Licence Items of manufacture
No.
1 2 3
1 Lj22/71/56 dated 19-11-56 and . . . Calcium Gluconate
Calcihromate
L/22(32/60-Ch. III dt. 1g-11-60 and Calcium Lactobicaate
Lj22/983/70-Ch. I1I dt. y-4-70. Gluconate
Ferrous Gluconate -
Galactose
Fruoceose -
2 Lj22{281/65-Ch. III dt. 27-7-65 . . . Ferrous Fumerate-
3 L/22/288/65-Ch. III dt. 1-10-05 . B . Magnesium:Gluconate -
4 LJ22/166/63-Ch. II1dt.21-863 . . . Active Principles of Podophylium
5 Amended vide 1(77)/62-Ch. TTI dt. 16-5-67 . Active Principles of Senna and Belladona-
6 Lf22/240/64-Ch. III dt. 26-10-64 . . Digoxin' BiP.
7 Lj22/373/69-Ch. IIT dt. 24-11-69 . . . Intestopan substance (Substantial Expansion).
Formulations

1 Lj22{71/56 dt. 1g-11-56

2 HC/1(23)/58 dt. 4-3-58 ]
g g(6)/61-Ch. III dt. 8-3-61

4 3(43)/62-Ch. III dt. 20-12-62 |

5 L/22/184/64-Ch. 111 dt. g-1-64 $
6 Lj22/245/65-Ch. I11 dt. 23-1-65

7 L/22/254/65-Ch. 1II dt. 23-1-65 L Various types of drag formulations such as
8 LJ22/281/65-Ch. I1I dt. 28-7-65 tablets, capsules, injectables etc.

g Lf22/416/71-Ch. III dt. 6-9-71 (COB)
10 22/296/TA (11)/60 dt. r1-7-60

11 22/125/IA (11) 55 dt. 14-5-57

12 22/481/IA/11 dt. 18-1-62

13 3/6/61-Ch. III dt. 5-4-61

14 3/43/62-Ch. III dt. 6-11-62

15 39/43/62-Ch. ITI dt. 4-9-62 ]
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Guruvayar-Kuttipuram railway line

2678. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the construction work
of the Guruvayar-Kuttipuram rail-
way line has started;

(b) if so, the details thereof; and

(c) if not, what is the present stage
of the saig project?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHUIL
SHEO NARAIN): (a) to (c). Survey
reports of this project are still under
examination. A decision regarding
ocnstruction of the line will ke taken
after the examination of the reports is
completed and would depend on the
availability of funds.

Investigationg into affairs of Com-
panies

2679. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that affairs
of some of the companies falling under
his Ministry, were investigated during
the last six months;

(b) if so,"the names of such com-
panies;

(¢) whether some irregularities
were found in the working of some
of these companies; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Investigations have been in vari-
ous stages of progress in respect of 33
companies. Investigation in respect of
another 14 companies is not in prog-
ress because of stay orders passed by
various courts. Investigation in res-
pect of one company (viz.,) Batchu
Subba Rao General Trading:Company
Pvt. Ltd. has been completed during
the last six months, A statement con-
taining the names of the Companies
under different categories is attached.

(c) and (d). The investigation re-
port on M/s. Batchu Subba Rao Ge-
neral Trading Company Private Li-
mited reveals inter glia that the ac-
counts were not maintained in a re-
gular and systematic manner, heavy
amounts of cash disproportionate to
the needs of business were kept with-
out depositing in bank, stock regis-
ters for various goods were not main-
tained and certain transactions relat-
ing to oil section of the company
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were not taken into account while pre-
paring the annual accounts for 1974-
75. The report also indicated contra-
ventions of section 58A and 297 and
non-compliance of requirements of
Schedule VI of the Companies Act,
1956. :

Statement

A. Names of Companies in which in-
vestigations under section 235/237 are
in various stages of progress.

1. M/s. Rayala Corporation Limited.

2. M/s. Steel Sons Private Limited.

3. M/s.

4. M/s. Hindustan General Indust-
ries Limited.

5. Mss. New Chumta Tea Company
Limited.

6. M/s. Handa Rotary Machines Li-
mited.

Shalimar Works Limited.

7. M/s. Mittalsons Land and Fin-
ance Private Limited.
8. Ms. Synthetics and Chemicals

Limited.

9. M/s. Dharampur Leather Cloth
Company Private Limited.

10. M/s. Associated Biscuit Company
Private Limited.

11. M/s. Trisure India Limited.

12. M’s. Upper Doab Sugar Mills Li-
mited.

13. M/s. Kumardhubi Fireciay
Silica Works Limited.

14. M/s. Insov Auto Limited.

15. M/s. J. B. Mangharam and Com-
pany Private Limited.

16. M/s. Excelsior Plants Corporation
Limited.

17. M/s. Orissa Minerals Develop-
ments Company Limited.

18. M/s. Borrea Coal Company Li-
mited.

19. M/s. Eastern Investment Limited.

and
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20. M/s. South Karanpura Coal Com~-
pany Limtied.

21. M/s. Garuda Investments Compa-
ny Limited.

22. M/s. Karanpura Colleries Limit-
ed.

23. M/s. Lawrence Investments and
Property Co. Ltd.

24. M/s. Sijua (Jherriah) Electric
Supply Company Limited.

25. M/s. Burrakur Coal Company
Limited.

26. M/s. General Investment and

Trust Limited.
27. M/s. Bird and Company Limited.

28. M/s. Kinnison Jute Mills Com-~

pany Limited.

29. M/s. Union Jute Company Limit=-
ed.

30. M/s. Bisra Stone Lime Company
Limited.

31. M/s. Heilgers Investments Limit-

ed name changed to Birds Trading
and Investments Co. Ltd.

32, M/s. Bharat Gauge and Tools
Limited.
33. M/s. Kottayam Textiles Limited.

B. Names of companies in which
investigation under section 235/237 is
not in progress because of stay orders
passed by various Courts.

1. M/s. Jiyajeerao Cotton Mills Li-
mited.

2. M/s. Hagsimara Industries Limited.

3. M/s. Ashoka Marketing Company
Limited.

4. M/s. Sudarsan Trading Company
Limited.

5. M/s. Ashoka Cement Limited.

6. M/s. Hindustan Development
Corporation Limited.

7. M/s. Modi Industries Limited.

8, M/s. Titaghur Paper Mills Comp-
any Limited.
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9. M/s. North Brook Jute Company
Limited.
10, M/s. Birds Investments Limited

name changed to M/s. Anniversary
Investments & Agencies Limited.

11. M/s. F. W. Heilgers & Co. (Pvt.)
Limited, name changed to M/s. Heil-
gers Limited.

12. M/s. Investment & Finanee
Company Limited.
13. Mys. Continuity Company Limited.

14, M/s. Kumardhubi Engg. Works
Limited.

C. Name uf the company in which
investigation has been completed and

report received during the last six
months:

1. M/s. Batchu Subbaro General
Trading Company Private Litd,
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Amraoti on Howrah-Bombay Trunk
Route

2681. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the
proposed survey to bring Amraoti on
- Howrah-Bombay trunk route is lag-
ging behind the time schedule;

(b) if not, furnish details of the
progress made so far; and

(c) steps taken to expedite the
Pproposal?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). No. A
preliminary  engineering-cum-traffic
survey for bringing Amravati (Amra-
oti) on the Nagpur—Bombay main line
was sanctioned in August 1977 and the
field work has just started
2856 LS—3.

Parcels Handling Work at Khurja

2682. SHRI BATESHWAR HEM-
RAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the basis for fixatiom of subsidy
paid to Railway Shram Samvida
Sahkari Samiti Ltd., Tundla for per-

forming SQT/Parcels handling work
at Khurja, Tundla, Shikohabad and
Etawah stations;

(b) the number of inspections
made by the Senior Divisional Com-
mercial Superintendent, Northern
Railway, Allahabad, during the period
June, 1875 to September, 1977 to
verify whether the Society was sup-
plying actual number of labourers
taken into account at the time of
fixing the rate and payment of fair
wage rate to workers; and

(c) the average number of labour-
ers employed by the Society at each
station during the period June, 1975
to September, 1977 month-wise sepa-
rately?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The subsidy for
the Railway Sharm Samvida Sahkari
Samiti Ltd.,, Tundla, was fixed on
1-7-76 on the basis of the average
number of persons required daily at
Khurja, Tundla, Shikohabad and Et-
awah stations for handling of parcels/
SQT traffic plus 1/6th of the number
to provide for the rest givers, and the
daily carual labour rate, as fixed by
local civil authorities which at that
time, was Rs. 6/- per day.

The requirement of labour at all
the four stations was assessed as 69
and the subsidy accordingly was fixed
for 69 men plus 1/6th as rest givers.

(b) Five.
(c) A statement is attached.
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Statement
Average No. of labour supplied daily by the Railway Sharm Sampids Sahkari Samiti Ltd., Tundla
from June, 1975 to September. 1977

Month Tundla Etawah Shikohabad K?m:ia
a.

Labour Labour Labour Labour
\ Supplied Supplied Sapplied  Supnplied

: 2 3 4 35
975
June . 35 14 4 14
July . 36 2 13 13
August 37 13 15 4
September 35 12 14 14
October 36 2 15 13
November . 38 13 g 14
December . . . 36 12 13 14
1976 )
January . 37 2 15 14
February . . . . . . 37 13 16 14
March . . s . B 36 13 15 15
April N . 36 1z 16 15
May . . . . 38 3 18 16
June . N . . 37 13 15 ; 15
July . - . . 37 13 14 14
August . . . . 36 12 16 14
September LI 34 13 15 15
October . . 36 12 16 14
November . . . . . 37 12 15 14
December , . . . . . . 35 13 14 15
wn
January . . . . 38 I3 15 15
February . . . B . 38 4 15 14
March -3 13 15 15
April . . 39 13 15 16
May <. . 37 13 I4 16
June . . . 38 13 15 15
July . . . 38 13 15 5
August . . . 37 13 15 15

September . . . . = . : » 36 13 16 16
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Oil in Gangetic Basin

2683. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS he
pleased to state:

(a) whether the Oil and Natural
Gas Commission wag not seriously
concerned over on-shore oil and natu-
ral gas exploration during the last
decade and especially during the
last three years after the discovery of
oil in the Bombay High area;

(b) if so, whether there is tremen-
doug potential for o0il in Gangetic
Basin stretching from Punjab to
*West Bengal and deep drilling in
these areas could be very rewarding;
and

(c) if so, the efforts of Government
in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Due emphasis has been laid on the
on shore exploration programme. In
fact, bulk of Commission’s efforts in
terms of manpower and equipment are
directed towards on-shore exploration.

(b) and (c). The exploratory drilling
conducted by the ONGC in the Gan-
getic Basin so far, has not led to any
.commercial discovery of crude oil or
gas. The efforts are, however, being
intensified with the help of powerful
rigs capable of drilling deeper pros-
pects.
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Private ang Asaisted Sidings on

Allahabad Division

2684. SHRI PUNDALIK HARI DAN-
WE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the details of Private and As-
sisted Sidings functioning on Allaha-
bad Division of the Northern Reilway;

(b) the details of demurrage charges
raised against these siding owners
during the periods January, 1975 to
July, 1977 month-wise and siding-wise
separately and the amount of demur-
rage charges foregone;

(¢) the details of demurrage charges,
shunting charges and other charges
lying outstanding and in how many
cases Siding Owners have been given
final notice for clearance of outstand-
ing dues; and

(d) what other steps are being taken
for speedy clearance of outstanding
dues?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO HARAIN): (a)
There are 52 Private ang  Assisted
sidings on the Allahabad Division of
Northern Rallway. Statement indicat-
ing the details of these sidings is at-
tached.

(b) to (d). The information is being
collected and will be laid on the sble
of the House,

Statement

8. No. Name of Siding

1 Allahabad Glass Works
2 Sama Cement Works .
Baidya Nath Ayurved Bhawan Private Ltd.
G.E.C. Siding

Triveni Structurals Ltd.

Hindusthan Stcel Lud. .

7 Indian Oil Corporation

& oo e W
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I 2 3
8 Indian Explosives Ltd. Panki
g9 New Therm-l Power Siding . Do.
10 Singh Engineering Works Do.
11 Central Government Food & Storage Godown - Chandari
12 Burmah Shell Oil & Storage and Distributing Co. of India  Bamrauli
13 Glaxo Laboratories . Manzurgarhi
14 U.P. Electric Supply Administration . . Mirzapur
15 Power House Siding . - Mainpuri
16 Hind Lamp Private Ltd. . Shikohabad
17 Govt. Cement Factory . . Churk
18 Shadow Factory Siding (FCI) Harduaganj
19 Power House Siding A & B Do.
20 LO.C. Siding . : - . Subedarganj
21 LO.C, (Users of Air Force Siding) Chakeri (Kanpur)
a2 Hindustan Aeronantics Ltd. Do.
23 Singh Engineering Works Lid. Kanpur Central Goods Shed
24 Muir Mills Co. Ltd. . . . . . Do.
" Tt ComtebiOnmite 5
0 Ty o Corp of g Lt (LT Trane) Do.
27 Regional Food Controller . . . . . . Do.
9 T g b g ok 1 Qe
ag Elgin Mills No. 1 . . » . Do.
30 Umrao Industrial Corpn. Ltd. . . Do.
g1 Kanpur Rolling Mills . . Do.
32 Gamesh Flour Mills . Deo.
83 Burmah Shell Ol & Storage & Distributing Co. . N Do.
34 J.K. Cotton Manufacturing Co. . .. Do.
85 Kanpur Sugar Works (Used by Kanpur Textiles) . . Do.
g6 Kanpur Chemical Works . . . B . . Do.
37 Kanpur Elec. Supply Administration Siding-A . . Do.
38 Do.

Kanpur Elec, Supply (River Side Power House) . .
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39 J.K. Cotton & Spinning . .
40 Kanpur Woollen Mills

41 Swadeshi Cotton Mills i p 1
42 Elgin Mills No. 2 (Kanpur Cotton Mills)
43 J.K. Iron & Steel . . .

44 New Victoria Mills . . . .
45 Laxmi Rattan Cotton Mills

48 Tata Iron & Steel Co. . .
47 Atherton West Co. . .

48 Standard Vaccum Oil Co. .

49 JK JuteMils . . . . .
50 Hindustan Steel Ltd. (Gwaltol) . .
51 Moti Lal Padampat Udyog Ltd. .

52 Ganges Flour Mills

+  Kanpur Central Goods Shed

FYPYPEFEIEFRFEY

.

Collision of Sangam Express at
Khurjs

2683, SHRI RUDRA SEN CHAU-
DHARY: Will he Minister of RAIL-
WAYS be pleased to state:

(a) whether the Sangam Express
collided on 28th October, 1977 at
Khurja City on the Northern Railway;

(b) the number of passengers in-
jured and killed together with the
number of passengers who were given
first aid and were allowed to resume
their journey by the same train;

(c) the amount of loss sustained by
the Government and compensation
paid and/or likely to be paid to the
affected persons; and

(d) whether any enquiry has been
ordered by the Government to probe
the causes of accident and if co, what
is the outcome of enquiry and action
taken against the officers/officials
found responsible for thig mishap?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No, the
collision was averfed.

{(b) No one was killed. As a result
of sudden braking, however, 12 per-
sons sustained trivial injuries of whom
10 continued their journey after first
aid was rendered. The other two per-
sons were sent to the Civil Hospital
from where they were discharged after
first aid.

(c) There was no damage to railway
property.

The question of payment of compen-
sation in such cases does not arise,

(d) According to the finding of the
Inquiry Cummittee, the accident was
due to failure of railway staff.

Disciplinary action agamst the de-
faulting staff has been initiated.

Issue of Industrial Licences

2686. SHRI Q. P. TYAGI; Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS %e pleas-
ed to statae:

(a) whether Government have heen
issuing industrial licences to drug
manufacturing firms in the past, with-
out specifying capacities;

(b) it so, brief particularg of these
licences, mameg of firms, items of
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manufacture and reasons for not fix-
ing the capacities; and

{c) wil] Government jnstitute an
inquiry into this affair and examine
the matter in all aspects and recall
the benefits accrued to foreign firms
on account of this?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) Six licences were granted indi-
caling that capacities would be fixed
later. Capacilies were not specified at
the initial stage as in some cases plants
were of a “multipurpose nature” and
it was felt desitable to watch the ac-
tual production capabilities of such
companies, as capacity pegged at cer-
tain levels would have committed the
Government to a certain level of out-
flow of foreign exchange on import of

Statement
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raw materialg and in others it was felt
desirable to evaluate the demand res-
ponse for the products.

A Statement furnishing the details
of the cases and present position there-
of is enclosed.

(c) The Hathi Committee has al-
ready gone into the question of fixing
the capacities in COB licences and
other related matters. On the basis
of the recommendations of this Com-
mittee, various aspects, including fixa-
tion of capacities, both for bulk drugs
and formulations as well as the me-
chanics of regulating the activities of
foreign firms are being considered in
their totality. Since the entire policy',
framework for the drug industry
would be rationalised as a result of
the decisions shortly to be taken on
the Hathi Committee Report, it is not
proposed to institute a separate in-
quiry,

1. M/s. Burroughs Wrlcome and Co. Industrial Licence No. Lj22/211/64-Ch. III gicrted cn

2-5-64—For manufacture of Digoxin BP.

Caacity for manufacture of Digoxin has since been fixed at g- 8 kgs. per vear and endorsed on

the relevant industrial licence.

2. M/s. Sandoz Imdia Limited—L/22{240/64-Ch.III granted on 26-10-64 for manufacture. of

Digoxin B. P

Cendition

Remarks.

Capacity will be fixed on the basis of actual The
the month ofjme, 1966.

production after they have been able to

meed producticn of Digexin frcm

also reported by their

establish  production and  produce
Digoxin for at least a period of six months,

letter dated 15-g~66 to DGTD that they had in<talled
a ity of 20 kgs. per annum for Digoxin. In July,
1 the casc was considered for fixation of capacity,
DGTD noted that though in 1967 M/fs. Sandcz re-
pormuclm of Digoxin at 3563 gms, they did

not any quantity during the period January-
June since they held sufficient stocks. It was
decided, therefore, that their nce may be

the casc was

watched for a further period. In 1969
again examined and it was obscrved that during 1968

tlmt production was 1768 gms. which was less than
thﬂ.l' :367 production. Considering that they had an
capacity of 20 kgx. twt Their production
d;dnmwf-rjmufyms,mdm:wwmwmg-
mgthemtoobmnmmuulnruonol’ mstalled
capacity reported by them, it was decided that capacity
may be fixed after mtchmg further gress. The
matter remained pending till 1974 the casxc wa
again cummcd a.nd it was obscrvod (’I:un M/s. Sandoz
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Condi tiom Remarks

had obtained a maximum production of 23 kgs. during
962—72 and it was considered that their capacity may
xed on the basis of this production. Tt was, hawever,
observed on further examination that during the yrars
1973, 1974 and 1975 the production had declined 1o
13 kes., 6 kas. and 1 kg, respectively. Before finally
fixing capacities, it was decided that the reasons for
this decline in production should be ascertained parti-
cularly as this drug continved to be imported. Thexe
have been ascertaired and action for fixation of
capacity will be taken after Govt's decisions on Re-
commendations of Hathi Committee are finalised.

3. MJs. Uni-Sankyo Limited No. L|22[407{71-Ch. JII granted on 15-3-71.

Condition Remarks

Capacity to be fixed later. . M/s. Uni-Sankyo 1.td,’s applicaticn for registraticr heod
been considered for the manufacture of Fungal Diastase.
Chlorpheniramine  Maleate are Pyrazinamide and
certain  specialities based upon these bulk drups.
Their Foreign Collaboration Agreement was also subee-
quently approved. As per the reviseds Industrial
Licensing Policy ed by Government in 1970.
the firm were no longer eligible for registration and
applied for grant of COB licence. Conricering the
effective stesps taken by them such as installation of
ﬁnnt and machinery, a COB licrrce was franted in

rch, 1971 wherein the capacity for the 3 bulk drugs
involved was indicated, As regards the specialitics
based on these bulk drugs, it was decided that capa-
cities for such specialities would be fixed after watching
their actual performance. No time limit was, how-
ever, indicated, In April, 1974, the firm reported
that they had been mrctnl‘ulg in establishing produc-
tion of Fungal Diastase and Pyrazinamide but were
not successful in producing Chlorpheniramine Ma'eate,
Government is however, of the view that the Co.
should take up the basic manufacture of this drug alko.
The capacities for specialitics based on these bulk
items would therefore, be fixed only after this matier
has been resolved and decision on the Recommenda-
tions of Hathi Commitice Report is finalised.

4 Mjs, Burroughs Wellcome, Lic. Nou L|22]308[66-Ch. 111 granted on 20-7-66.
Tubocyraring Chloride.

Condition Remarks

Capacity to be fixed on the basis of actual The Cnmplny had lpp]icd for grant of licence for a
production established for period of one ruw 30 kgs of Tub ine Chlo-
year, but m ;rlmod licence  without llp::cll'm;_

capacity. company reported commencement
production in December 1968. Their case for fixa-
mofapntywummedwwtrdu the end of 1¢6g
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Condition

Rzmarks

and it was observed that during this period the company
had faced difficulties in the manufacture of this pro-
duct due to a breakdown in their plant (damage to
continuous vacuum distillation vnit of all glass). The
company had obtained replacement against an emer-
g:ncy licence and expected to overcome there diffi-
culties by the end of January, 1g70. It was, therefore,
decided to watch further progress before fixing capacity.
In 1974 their case was again examined and it was

observed that they had been able to achieve a maxi-

mum production of 6 kes. per annum and it was noted
that Eo demand cstimatepchad been made for this
item which is required as a muscle relaxant in _cerlam
types of operations and that this was the cmly‘l:cemtfl
unit for this item. It was also noted that since this
was being manufactured in a multi-purpose plant, it was
mot neccessary to comsider ccomomic size plant ﬁi:
fixing capacity. With a view to emsuring adequat

availability a tentative decision was taken to fix their
capacity at 10 kgs. per annum. The capacity would
be formally endorsed on the licence after all other
requisite formalities have been completed and Govt.
decision on Hathi Committee Recommendaton is ksown.

5. M|s. Roche Products, Lic. No. L]22/438/72-Ch. IIT granted on 11-4-72.

Vitamin E and Diag:pam

Condition

Remarks

Gapacity to bz fixed after one year of When granting the COB Licence to this company

operation.

it kwas observed that ford*2 of the items i
bulk Diazepam and Vitamin E, production during 1

1969 and 1970, had been in negligible qumtiticl.gslst
was, therefore, decided that capaciy for these should
be fixed after watching their actual performance.
In September, 1973 a view on fixation of capacities
was taken. Before, however, a note could be placed’
before the Licensing Committec, the Hathi Committee
was set up in February, 1971 for examining various
aspects of the drug industry. One of the questicns
included in its scope was fixation of capacity on COR
licences. This file was also made available to the
Hathi Committes and remained with them wll April,
1975, and it was only with reference to this case that
a sprecific recommendation (Para 23—Chapter VY
was made by the Hathi Committee in its report.
Thereafter, the casc was again examined and a tenta.
tive view was taken which will be finalised after a

decisionkon Hathi Committee’s reccmmendations has
taken, Il

3
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6. Mjs. Sandoz Li-. No. L'22/166/63-Ch. IIT granted on 21-8-63 Actve Princifles of Sirre & Bellede va

Condition

Remarks

The capacity will be fixed on the basis of At the time of inclusion of the Active Prirciples ¢l Serra

actual production for one year after the
preduction had been commissioned.

and Belladona in the licerce beld by the Fin ir ac€y
a view was taken that since preducticn of thoe ini:-.‘
would be dependent on factors like collection and culti-s
vation of m=dicinal plants and the extent to which
their installed equipment could handle their extrac-
tion ctc., the capacities should be fixed only after
watching their regular production. The production
of Active Principles of Senna and Belladona was esta-
blished by the country in 1g72. Before, however,
capacities could be fixed in 1973. certain questions
for permitting remittances aro-e which took considera-
able time to resolve, This has now been finalised
and action to fix their capacities will be taken after

Govt. decision on Hathi Committee report is taken,

High Court Bench in Goa, Daman
and Din

2687. SHRI EDUARDO FALEIRO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what steps have been  taken
to establish a separate High Court in
the Union Territory of Goa, Daman
and Diu or to provide it with a High
Court Bench of a neighbouring State;
and

(b) when will such a High Court or
a Bench of an existing High Court be
provided to that territory?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The Chief Minister of the Union Terri-
tary has proposed the establishment in
the Union Territory of a Bench of the
High Court of a neighbouring State.
The proposal is under consideration.

Contiravention of Provisions of Indus-
tries (D and R) Act by M/s. Hoecbst
and 5.K.F.

2688. SHRI BHARAT SINGH
CHOWHAN . Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZFERS %e pleased to state:

(a) whether M/s. Hoechst and S.K.F.
have marketed some drug formula-~
tions without industrial licences and

thuz contravened the provision of
Industries (D and R) Act: and

(b) if so, what action Government
propose to take against them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) M/s. Hoechst are marketing Ampi-
cillin formulation produced by M/s.
Indo German Alkaloids, a wholly In-
dian owned Small Scale Unit under the
name “Albercillin”. This doeg not
contravene the provision of the IDR
Act.

(b} M/s. S.K.F. were producing and
marketing Eskaycillin Capsules with-
out a valid Industrial Licence. After
examination of the case, while past
production was regularised, instruc-
tiong were issued to Canalising Agen-
cies not to release or allocate any Am-
picillin to the firm to prevent conti-
nued production thereof. The com-
pany have since discontinued manu-
facture of this item.

Unanthorised Expansion beyond
Licensed Capacity by Foreign
Drug Firms

2689, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether some foreign drug
manufacturing companieg have appre-
ached Goverrment for regularisation
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of their unauthorised expansion be-
yond licensed capacity;

(b) if so, the names of such com-
panies, the extent of unauthorised
production vis-a-vis their proportion
to licensed capacities; and

(c) Government's reaction to the
regularisation proposal in particular in
the case of M/s. May and Baker?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). No foreign drug manufac-
turing company has approached Gov-
ernment specifically for regularisation
of unauthorised expansion beyond li-
censed capacity. However, during the
course of the last three years, four
foreign firms have applied to the Gov-
ernment for grant of industrial approv-
als for eflecting substantial expansion
in the manufacture of such hulk drugs
where they have production in excess
of their licensed capacities.

A Statement showing the names of
such companies bulk drugs for which
they have applied for substantial ex-
pansion, their present licensed capacity

DECEMBER 86, 1977
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and production during the last 2 years
is attached.

{(c) M/s. May & Baker were produc-
ing Metronidazole excess of the capa-
city of 602 kgs. per annum granted in
their COB licence dated 6-7-1971,
pending decision by Gpovernment on
their representation that as per the po-
licy, they were entitled to a higher ca-
pacity. The representation of the com-
pany was accepted in December, 1975
and they were allowed a higher capa-
city of 12000 kgs. per annum under
COB after taking cognizance of the
effective steps already taken by them
to establish this capacity prior to the
effective date for obtaining COB.
There is no other proposal for regula-
rization of production of this Compan;
at the mement. :

It may also be mentioned that the
Hathi Committee on Drugs and Phar-
maceutical Industry have made certain
recommendations as to the manner in
which excess production of drugs be-
yond authorised/licensed capacities
should be treated. These are under
consideration of Government and a
decision is likely to be taken thereon
soon.
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Pancharatna-Daranggri Rallway
Froject

2690. SHRI P. A. SANGMA: Will
the Minister of RAILWAYS be pleased
to state;

(a) whether Government have re-
ceived any memorandum from the
State Government of Meghalaya urg-
ing the Union Government to com-
mission Pancharatna—Daranggri rail-
way project during the early part of
6th plan and extend the project at
last up to WAGEASI in the Garo
Hills District;

(b) it so, whether the matter is re.
ceiving sympathetic consideration of
Government; and

(t:).what stepe have beep taken so
far in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Yes. Preliminary Engineering-cum-
Traffic Survey for a B.G. rail link bet-
ween Jogighopa/Panchratna and Da-
ranggiri via Wageasi has beeu carried
eut during 1974-75 and the survey re-
ports are under examination. The de-
cision regarding taking up this project
would depend upon the results of the
examination of Survey Reports and
availabilily of resources.

Appointment to Class IV Posts on
Railways

2691, SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state;

(a) what are the criteria for selec-
tion/appointment of employees for
class IV posts;

(b) the number of Return Delivery
Porters appointed over Allahabad Di-
vision during Emergency and there-
after against the existing vacancies;

{c) whether these porters were sp-
pointeq as per length of thejr service
and/or on seniority basis;

DECEMBER 6, 1977
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(d) whether it is a fact that a num-
ber of porters were appointed who had
no previous record of serviee in Rail-
ways but they had to be absorbed as
certain high officials were interested
in these gppointments; and

(e) what action Government pro-
pose to take in the matter to remedy
the situation with a view to ensure
justice to the real claimants who
were deliberately ignored?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Almost all
the Class IV vacancier are filled from
among casual labour/substitutes after
screening. Those who have longer
service get priority.

(b) 4 persons were appointed as
Substitutes.

{c) and (d). No.

() These persons will not be ap-
pointed in the regular Class IV cadre
unless and until they are screened al-
ong with other Substitutes and Casual
Labour,

!
0il find in Nagaland

2692. SHRI D. AMAT: Will the Mi-
nister of PETROLEUM AND CHEMI-
CALS AND FERTILIZERS %“e pleased
to state:

(a) whether it is a fact that oil and
Natural Gas Commission has struek
oil in a District of Nagaland recently;
and

(b) if so, what are the details avail-
able abouy this?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) Oil and Natural Gas Commis-
sion has drilled three wells on the Bor-
holla structure falling in the Wokha
districi of Nagaland. All the three
wells have proveg to be oil besring.
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Recrujtment in Asansol Division,
Eastern Railway

2693, SHRI ROBIN SEN. Will the
Minister of RAILWAYS be pleased to
state:

(a) the procedure laid down in the
case of recruitment in wvarious cate-
gories of employees in Asansol Divi-
sion, Eastern Railway;

(b) what minimum qualification is
required for the post of Commercia]l
Clerks, Trains Clerks, Ticket Collec-
tors and Guards etc.; and

(c) whether there is any wvariation
in qualification in the case of recruit.
ment in the above categories after
28th May, 1977 in some cases of re-
cruitment in Asansol Division, if so,
why?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Direct re-
cruitment to Clasg III is normally
through the Railway Service Commis-
sions. The General Managers of the
Railways are, however, empowered to
make a few appointments (i) on com-
passionate grounds, (ii) of sportsmen
and (iii) of Scheduled Caste/Schedul-
ed Tribe candidates against the short-
fall jn vacancieg reserved for them.

Class IV vacancies are filled by
screening casual labour/substitutes.

(b) Matriculation or equivalent.

(c) No.

Withholding issue of Industrial
Licemces to Foreign Drug Companies

2694. SHRI O. P. TYAGI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
taken a decision to withhold issue of
industrial licences reportedly approv-
ed by licencing Committee to fore’rqn
drug manufacturing companies in
view of the recommendations of the
Hathj Committee;

(b) if so, the foreign companies in-
volved, the licences values, the items
etc.; and

(c) whether these items are being
licensed to Indian manufacturers, if
so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). As a prelude to the issue
of Industrial Licence to the drug
manufacturing companies, a Letter of
Intent is issued, subject to certain
conditions, after obtaining the recom-
mendations of the Licensing Commit-
tee/Licensing-cum-MRTP Committee.
The Letter of Intent is converted into
an Industrial Licence after the par-
ty fulfils/accepts all the conditions of
the Letter of Intent to the satisfaction
of Government.

A Statement showing the details of
Letters of Intent granted to foreign
campanies where they have applied
for conversion of the same into Indus-
trial Licences after accepting/fulfill-
ing all the prescribed conditions is
attached.

A decision has been taken to with-
hold the conversion of these Letters
of Intent into Industrial Licences,
which shall be final approvals of Gov-
ernment, till Government takes a
decision on the Hathi Committee’s re-
commendations,

(¢) During the course of lnst'z
years, only four Indian companies viz.
Unique Pharmaceutical, M/s. ELD.
Parry, M/s. Mac Lab. and Shri R, A
Sikaria have applied for grant of
licence for the manufacture of bulk
drug namely Chloramphenicol (one of
the items figuring in the enclosed
Statement) and their proposals have
been approved. As regards other jtems
listed in the Statement, no Indian
party has applied for licence to manu-
facture these items.
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Statement

S.No. Name of the Company  Item of manufacture & annual capacity. Estimated Ex-
factory value.

ory

4

1. M/s. Bochringer Knoll Ltd. Chloramphenicol (from 30 tonnes to 6o tonnes) Rs. 200 lakhs.

2. Do. Phenformin Hel—1 tonne Rs. 5 lakhs,
9. M/s. Suhrid-Geigy Ltd, Parazoledin tablets —240 lakh Nos. Rs. 35-2 lakhs,
4 Do. Imipramine & its salts—3000 kgs. Rs. 37-86 lakhs.
5. Do. Carbamizapine (From 1200 kgs. to 5000 kgs.) Rs. 77-35 lakhs.

Track Meodernisation

2605. DR, P. V. PERIASAMY: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the trunk routes taken up under

intensive programme of track moder-
nisation; and

(b) the salient featureg of the
scheme in this regard and the esti.
mated cost of the master plan for
maodernising track structure?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) : (a) A list of trunk
sutes included in track modernisation
~TOgramme js enclosed.

(b) The salient features of Track
Modernisation are use of heavier rails,
welding of rail joints, laying of con-
crete sleepers and elastic fastenings,
increase of sleeper density and ballast
cushion, tie-temping by mechanical
methods, monitoring of Permanent
Way by Track Recording and Oscil-
lograph Carg for an accurate and eb-
jective assessment of track parameters
Ultrasonie detection of rails for hidden
flaws, improved methods of track
maintenance etc, ete. About 14,000
Kma, of track iz earmarked for such
modernisation in the Railway Corpo-

rate Plan at ap approximate cost of
Rs. 750 crores.

Statement

List of track routes proposed to be adop-

ted for track modernisation.
(i) New Delhi to Howrah.

(ii) New Delhi to Bombay Central by Fron-
tier Mail route.

(iif) New Delhito Madras Central by Grand
Trunk route.

(iv) Howeah—Nagpur—Bombay  V.T.
(v) Allahabad—Jabalpur.
(vi) Itarsi—Bhusawal. .

(wit } Kalyan—Pune—Dhond—Wadi—
underabad-—Kazipet.

(visi) Kharagpur—Waltair—Bezwada.
(ix) Wadi—Raichur—Arkonam— Madras
Central.

(x) Howrah-—Bandel—Burdwan.

(xi) Khanna—Barharwa over the Farakka
Bridge—Malda Town Barsoi—New
Jatpaiguri. _

(xii) Sitarampur— Madhupur — Kiul—
Patna—Mughalsarai.

(xiti) Kiul—Sahibganj—Barharwa.

{xtv) Delhi—Ambala Cantt.—Kalka.

(xv) Ambala Cantt.—l.ud.hiam——fathan-
kot.

{xvi) Ambala Cantt.,—Moradabad—
Lucknow-—PFPratapgarh—Mughalsarai,

{xvii) Arkonam—Katpadi—]al t—
Saleem-—-Erodc—Cg: l‘:ato-!'r o

(xwiit) Baroda—Ahmedabad.
(xix) Jalarpet—Bangalore
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Pay and Allowances of the Managing
Director of Dunlop (India) Limited

2896. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the pay, allowances and other
perks which Mr. M. M, Sabherwal,
Managing Director, Dunlop (India)
Lid., Calcutta was getting at the time
he left this Company to join the Dun-
lop (International) as Director, his
salary and allowances and perks there;

(b) the post at which he originally
joined the Dunlop and pay and allo-
wances and perks drawn by him then;

{c) the manner in which his ap.
pointment as Director of Bata India
Lid., was made and approved by his
Ministry and the remuneration and
perks attached to this post and whe-
ther Government's approval to  his
taking up Directorship with the
Duniop (International) was obtained;
and

(d) of which other Companies he
iz the Director and hig remuneration
and perks, drawn in that capacity?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Shri M. M.
Sabherwal, when he retired, as Joint
Managing Director of Dunlop India
Ltd, was entitled to a salary of
Rs. 7,500/- per month, 1|2 per cent
commission on the net profits of the
company subject to a maximum of
Rs. 45,000 per annum and the perqui-
sites of Company’s contribution to

Provident Fund, Company's contribu- .

tion to Pension/superannuation Fund,
Gratuity, Medical benefits, leave, leave
Travel concession and free furnished
accommodation.

(b) Shri Sabherwal originally join-
ed the company as a trainee on Dec-
ember 9, 1942 on a monthly salary of
Rs. 75/-.

{c) Shri Sabherwal’s appointment
in M/s. Bata India Ltd. as a Director
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was not approved by this Department
nor any remuneration was sanctioned
to him by this Department, He has
been appointed as a non executive
Director of Bata India Ltd. on 2-6-77
and is entitled for drawal of sitting
fee of Rs. 250/~ for each Board meet-
ing attended by him.

No approval of the Central Govern-
ment was accorded under the provi-
sions of Companies Act for his ap-
pointment as Director by Dunlop In-
ternational Ltd. which ig g foreign
body corporate having its registered
office in London with no place of busi-
ness in India.

(d) Apart from Bata India Ltd. Shri
Sabherwal is a non executive Direc-
tor in M/s Fibreglass Pilkington Ltd.
and is entitled to sitting fee of Rs.
250/- per meeting attended,

Review Committee of the Institute of
Constitutiona] and Parliamentary
Stadies

2897. SHRI AHMED M. PATEL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to refer to the reply given to
Unstarred Question No. 5760 on the
2nd August, 1977 and state:

(a) whether the Review Committee
of the Institute of Constitutional and
Parliamentary Studies has submitted
its report;

(b) what are the main recommen-
dations; and .

(c) the action taken by the Gov.
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAV): (a) Yes, Sir.

(b) The main Recommendations of
the Review Committee are ag under:

(i) The Institute should con-
fine its activities to the fleld of
Constitution and Parliamentary Stu-
dies and abandon those activities
whica are not directly relatable to
its objectives,
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(ii) Institutional arrangements
should be made to prevent the In-
stitute from deviating from its prio-
rities and objectives through ad
hoc foreign grants.

{iii) The Institute should not ac-
cept without prior approval of the
Government any grant/donation
frum any foreign or indigenous
source; or engage any foreign con-
sultant to advise in its working.
The funds/deposits in foreign banks
should be transferred to India.

(iv) The Institute should amend

its Memorandum of Association’

and Rules for effecting structural
changes and improvements jn its
management and day-to-day acti-
vities,

(v) The Institute should frame
comprehensive rules governing
inter alia recruitment, conditions
of service, allocation of responsi-
bility etc, in respect of its em-
ployees, |

(vi) The Institute should be
allowed an annual recurring grant-
in-aid amounting to Rs. 4 lakhs to
begin with, provided the Institute
undertakes to implement the re-
commendations of the Committee.

(c) Government has accepted the
recommendations of the Review Com-
mittee with certain modifications.
The same have been forwarded to the
Instittue for their comments and
their final acceptance is awaited.

Abstention from voling in a West
Bengal Constituency

2698, SHRI SASANKASEKHAR
SANYAL: Will the Minister of LAW,
JUSTICE AND CAMPANY AFFAIRS
be pleased to state:

(a) whether the Central Govern-
ment are aware that during the
1977 Parliamentary Election, voters
of Anchal Jhilli within KXhargiam
Police Station of Murshidabad Dis-
trict jn West Bengal falling within
Jangipur Parliamentary Constituency
of West Bengal en bloc abstained

from voting as a protest against long
standing neglect of their grievances;

(b) whether Government have en-
quired into the nature of grievances;
if so, details thereof;

(¢) what and how many of these
grievances fall within the jurisdic-
tions of Centre and State, as also in
concurrent List; and

(d) what steps have been taken
since the said abstention from voting
took place?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a) to (d). The
required information is being col-
lected and will be laid on the Table
of the House.

amal § famoeiw W0 wie wfw
& wWEY

2699. &I WA WK . a4T
W HE FE AT T FAT & % ¢

(%) fafvsr eami = g 10
A afy ¥ s ey "mEEml S
Aaw@ ® fgaoew & # &
el & Wa gro fea ofn sy
® WFAT ;

(7) #av a8 @ § fs st Rw
¥ i ¥ $P ool A W
wraeg ¥ arT & AA%  WEIA-99 TG
fed & ooy 97 qT A FTdAE A
e ms a7

W Aawa § Tow waEr (st (o
araw) ¢ (F) 30-9-1977 W
S o sfa & wraet afgg @@EEt
¥ o afg W3 9 = gl
I @&qT FAW: 53, 059 WX 36,263
Lidl
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T AR { AFT-HAT HiFS TG
W 9y &5 fFa weeet e ®
feat Tfer 1 qram famr smar
@t a% I guraat & g faefas
ATE] FT FH §, TF AFTC F HiFS!
T W@ wagion [ 8] w@ifs
qga & wiwel # qrd @7 qfw F1 Iw
& gar € | afFa, aaEy v fAeera
g I ¥ R, w1 ofn afea
FTTATL HIFST FT Gheq fFar J=T

&

(") 1977 ¥ gy 2@ wHAT &
T @R W 97 FREEE ¥
sttt & sfagfa ¥ 33w 68 ad
e for ¥ foaasr foerr @@ &
ffar o qw1 & | wEd, 1977 #
TAEL 1977 aF FT Hafg § aw
®EETETR & ararfal gra qE AT
f&7 sm & ar@ 39T IWF 9T 84
Trat 9% FTAAEY NE F A A ¥
Fqw am@ Al F1 fAgerw @Ay Ay
2

AT A%AT 9T g T & qOAE

2700. T TATK : FT IA FAT
gz IJTA F FAT FA F ¢

(F) #ar q@fae 399 & areard
STAT 9 ATH YT o FF FErE Y
FE TTEYT A 1A F FTLCN FAar HI

T g o

(=) 791 Fred dFOA 9T
Iqqay qw wrR A 97 fmfy  arm

sRamnF e

() @ foqm @ feezz grar
qET FT ATE FIA T STFEAT FY AT
4Y 3] ATET FFAT 9 /A Al
W WA ¥ a1z IF wwdg WA faar
T 9T ; "I
2856 L.S.—4

(w) afz &, &Y sisww o IH
fear gor ot #9 aw wemd fEm
s X afz A, @ wmE oW
Fraow § 7

W dawa § wow war (i fe
aran) : (F) W (@), aeard
B 9% T 7 9FY 3@ W &
gar @ wiwe @ I ¥ arfagi
feaa 1 THAT A FET TTAT E |

(w) =T (¥). wows arErd
VYA 9T 917 T I 0F TR T9E7 &
goTE fRar AT @ & WK I o AT
EiaciErid |

WH g 99 TH WE 88T 9T
I FT 9T 7T A& g fea
AT AT, A AIAT AT 9T WX IW AR
FA & fau ! T €w7 9T 0w
s foeeT omar mar ar | fag TR
AART I ATAT G A F AR I
BATE FY WEW T @ A 99 foweT
®1 aroEr W fear wmar )

arg fedo & Va3 aguw |
mET

2701. S WFRW TE AWK : §]T
M HAT 72 IR A AT FGT F

(%) = a8 a9 ¢ fr aferor gqa
7 ¥ e feater # afeeg sfaasi
7 Afaa9T FL w4 =faqar w1 -
AT FEAF FZIT AEZTH 9% 97 AT
fwar @at ar

(@) =% ;| FW § 5 AT
(7) =7 g9 § ¥ faarm a1
T FEARI AT AT Er & 7
™ Aama | wow dar (= fox
aremer) ¢ (F) St AE
i
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(w) stz (7). %7 T Tz

woafal & e samfal s G
| & I

2702. st I« : ¥7 fafa, =@
WX A e HEt @ a@A #7
Far 74T 5 ¢

(%) *ar ag ww £ f& wfrl &
oA & qfomaerey e gweital
nrawAafa fmarmwr e ; Wk

(w) afz &, @t s @=w #
HTH1T W1 IqATAAS  FAAET FC
we?

fafe, wm it et e wat
(o 2P waer) = (%) g, SrAT )
s sl & gyaw gt € oa

B1e sward g @ afew at wwad

awiw & AT I E

(@) wgr T M ATEAA IR}
FHfa & S0 § T9W AT AT T
wHaT & ar fAde a1 i gea &
wW, = gray § foemat & sfe-
faa aat o T w0 v &
gty satagi #r foEl gx fnie
F gu fad o § qar S FEAEY
Ifea awey ot 2, frdwor /e
foret qr &Y 9 § 1| gwEw W
FHAT F1 qfeorsr grft & Q& aar
I wwariEl & faq =T f&fw
T, Ifea Y ¥ Feor wfafaam,
1956 %I MTT 408 ¥ WwAMA T
Fefral ¥ weel ¥ fadws W fraw
FET RN

Report of First Law Oommission re-
garding Benches of High Courts

2703. SHRI BAPUSAHEB PARUL-
EKAR: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
First Law Commission in its report
dated 1st August, 1956 had proposed
that the High Court should sit in
Benches at different places in a State
and that no action was taken on this
report by previous Governments;

(b) are the Government aware that
as the High Courts at present are
situated in capitals of the States the
poor litigants are unable to approach
the High Courts because of financial
difficulties;

(c) whether the Government pro-
pose to implement the above proposal
of Law Commission and in the real
sense implement the present policy of
Government to give legal aid to the
poor; and

(d) if not, the reasons for the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No Sir.
On the contrary the Law Commission
had expressed a definite view in their
Fourth Report (1956) that to main-
tain the highest standards of adminis-
tration of justice and to preserve the
character and quality of the work be-
ing done by the High Court, it is es-
sentia]l that the High Court should
function as a whole at one place in
the State.

(b) to (d). Government are cons-
cious of the difficulties of the poor
litigants. The establishment of Ben-
ches for every High Court may not
necessarily be the best solution. The
recommendations of the Law Com-
mission are also relevant in this con-
nection.

awTa # WA awaw
2704. ot wifeg wf «= :
T WM RAT T TATT I FAT FOT

() w7 q5Ta TSy A e,
IR WX A faw [WME we
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g § WA ave w1 far T ¥ WK
F TEWY T ifed R R

(F) a1 ¥ fag @ FwWwE F
AT Fr § I w9 awx fear wgr ar
a1 39 T FRA § ;

(w) 7 a=< fog =& aHwTal
F1 A W F ¥ B wdw @
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[ vwrwg W g WAy (s fim
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R TR § e #7 f a= adf fear
TaT 2 19358 qF ¥ Freary Farady
W ogro Ty ¥y AR Iw F
1-4-1948 ¥ T¢ {99 A
woA sfese F F frar 1 5—-11-1951
# T @ qfiew WX T OF 5N
AR )

(&) & (%), w7 ST

(9) #i=e STHAT "X A
I FTEAYT B THE T FE A
Frg qraAT W |

IWAIL —FrTTH-HraT-a-
TR ET F I AT ¥ wrET qfww =
F qT ATRATLT AT ATEA 9T TE
R AR T FIEIA ¥ GG
A 7o 97 g9 e Y 3@ fvo
e g feaa gt & s s WK
T TAHT TGN qE ATEA & WA el
1 7CwHa & fau fFar wdem | Iw-
TRF T FHOQ GO S A wwfga
F fa wid w1 fa Wit ) esit
g
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whew —iew Fr@am ¥ oA
¥ FIOr Ig OF WAARS 42 g WK
T FTEN $1 T /YT 9T T
AT v § fex it it &
o€ 7 @ wiwe femw @
FGH TET 9T @1 §, IO St @y

W 9T T §ard Wi e feear
g feqi &1 &7 2 faur smom
sl € w1 gl 7 &niy )
wrf—ara & WE s
T T B R w Troe g R

Compliance of provisions of Companies
Act

2705. SHR1 K, RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND COMPARY AFFAIRS be plea-
sed to refer to the following state=-
ment at page 83 of the Ministry's
Annual Report for 1976-77; and

(3) Barring a few, Government
Companies by and large were found
to have complied with the provisions
of Companies Act, 1956, and state:

(a) the names of Government Com-
panies reported therein which have
failed to comply with the provisions
of the Companies Act, 1856 and the

nature of violations; and

(b) the steps taken against those
Government companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
At page 83 of the report in para
135(1) it is stated that the total num-~
ber of Government Companies, in-
cluding their subsidiaries, at work a#
on 30th September, 1976 was 674. Out
of these, it is reported that 94 com-
panies have violated some of the
provisions of the Companies Act,
1956, the details of which and action
taken thereon are given in the sta-
ment lajd on the Table of the House.
[Placed in Library. See No. LT—
1271/771.
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fawwint ® gy fecd 4 Foma

2706. % THo THo YA : FT
W A A TAR FY g7 F6 F ¢

(F) ;1 g fawaen 1
avar fFaT & Frd foame 3 8 ;

(') afe g, a1 s8¢ =T«
g ; ux

() = awr F7 faETe W9
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Ffead & = fame &1 I S
T ?

W datwa § wew wer (st faw
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IT@ § IW9 Q¥ WO A fE W
gimar F A ¥ fRY faweri-fame
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TEF WAET WAy waar wrawed
F O AT TR AT WG AT a-
Fa fafwcas sgar foen daea g1
AT ST g STl ¥ SHToe
L TW W grar # fame & a9 @
s § 1 et wfE  S@ wEer gren
FETE A IV AT FW ¥ aq AE
foad & 1] 4 Fenag & wrdt § Wik 3z

DECEMEER 6, 1977

Written Answers I04

@ w99 @ FrEr 2 Y
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aaar faat #§ yfads &< &1
HIE wETT A4 0

Move bo increase Oil Prices by OPEC
Countries

2707. SHRI D. D. DESAI:
SHRI M. KALYANASUN-
DARAM:
DR. HENRY AUSTIN:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are aware
of the move of the OPEC countries to
increase further oil prices by 15 per
cent. in 1978; ang

(b) if so, what steps are being con-
sidered to prevent any further rise in
domestic prices of petroleum prodicts?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
SERS (SHRI H. N. BAHUGUNA):
(a) The Oil Producing and Export=
ing Countries are scheduled to meet
at Caracas in Veneuzela on the 20th
December, 1977 when the question
of oil prices will come up for con-
sideration, It would be premature,
at this stage, to say whether and, if
so, to what extent there could be any
further increase in the price of crude
oil from January, 1978.

(b) Does not arise,
IE@E FT ITARA
2708. To WERAFTIAW Tizq :
a7 G fHaw qqT WA W IETE HaAr
ag qaTy w0 FT
(¥) ad 1977-78 & far =&-

@ F ITeT & feaen v faite
fFar mar & ; W



to5  Written Answers AGRAHAYANA 15, 1899 (SAKA) Written Answers 106

(&) =19 a¥ ¥ W g W
IATET Fe™ & fag s 1 e
Fg?

Pfean Wit WA quT IqTE
warea § e wat (st s fae):
(%) 1977-78 § A EH F
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(W) Frag e g & s
Tedrom foené song @@ & s 6
F0T TOT FT FHAT i FY € 1966
¥ age 7@ A N e @ ;A

(w) afz &, @1 S9F FT FTION
T AR 9 T a1 wiewta; # feg
I wATEaEr 9T, fad s W
A @i gs, W wTArs w7 AT
fa=re & #R s FTLEATE 9 aF ¥
|y ?

W dawma § T war (s foa
armo): (F) ¥ (7). g7 TS A}
ST Y R AR AT =@ X @ &Y
ST |

Proposal to run Express Train from

Haldia to Delhi

2710. DR. BIJOY MONDAL: Will

the Minister of RAILWAYS be plea-
sed to state:

(a) whether there is any proposal

for running an express train from
Haldia (West Bengal) to Delhi in
view of the importance gained by
Haldia due to construction of Petro-
chemical Complex and other indus-
tries; and

(b) if so, whether the train will run

via Kharagpur and Asansol which is
the shortesy route?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise,

TGO ITHAT T GAIAT IT o7 oY
mf e

2711 S WH R @
mmmmmmuﬁ
7 q@TH ® FIHGT F

(%) *av goHrd IvwAt § Aag
¥ afces wigsiiat % frw o2 Fawg
# 72 AR Fratoa aon g wlawtal
& framal #Y gear 9 Wk ufor =
F g ; W

(=) afz g, o feae ofer aax
ALy’
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Domination of Foreign Drug Com-
panies

2713. SARI D, B. CHANDRE GOW-
DA: Wit the Minister o PETRO-
LEUM AND CHEMICALS AND FER-
TILISERS be pleased to state:

(a) whether foreign-owned compa-
nies are still dominant in the drug
industry and are thriving at the cost
of the national sector;

{b) whether multi-nationals are
still not producing basic medicines but
are largely manufacturing formu-
lations and non-drug items; and

(¢) whether Government have . re-
ceived complaints that these companies
produced in excess of their permitted
capacity to make huge profits?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b), The annuml production
of drugs by the foreign companies
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and Indian companies during

110

the last three years has been as under:

(Rs. in crores)

Bulk Drugs

Formulations

1974-75  1975-76  19¥6-77 107475 197576 1976-77
(Est.) (Est.

)

Foreign . .. . 34 52 63 203 300 292
IndianfPublic Sector/& Small

Scale Sector . . . 78 87 197 260 408
TotaL . . " . go 130 150 400 560 700

It would be oberved from the above
table that the ratio of the wvalue of
Bulk Drug production to formulations
produced by the foreign companies
in 1976-77 was 1:46 as compared to
1:6 in 1975-76. The value of pro-
duction of Bulk Drugs increased in
1976-77, while that of formulations
declined.

In accordance with the selective
policy adopted by the Government to
regulate expansion of the foreign com-
panies, industrial licences are ordi-
narily not issued to foreign firms
for producing formulations  unless
linked with the production of bulk
drugs.

(c) Some cases of excess pro-
duction by the foreign companies
beyond their licensed capacities

have come to the notice of the Gov-
ernment. The Hathi Committee on
Drugs & Pharmaceutical Industry have
made certain recommendations as to
the manner in which excess pro-
duction beyond  authorised/licensed
capacities shoulg be treated, These
are under consideration of Govern-
ment and a decision is likely to be
taken theron soon.

Prodaction of Naptha

2714. SHRI P. RAJGOPAL NAIDU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Napthy is being pro-
duced in our country; and

(b) whether we are self-sufficient
in the production of Naptha?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) Presently the indigenous pro-
duction of Naphtha is not adequate
to meet the full demand. The short-
fall is, therefore, met by imports.

Non-Availability of Essemiial and
Life Saving Drugs
2715, SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether in spite of the hue and
cry from the medical profession non-
availability of essential ang life sav-
ing drugs like Penicillin are not avail-
able to the profession;

(b) whether widely wused anti-
leprosy drugs—Dapsone and common
drugs like Thuroid pose a problem in
maintaining therapy because of .its
non-availability;

(¢) whether the only drug that
could be used for Malaria—Prima-
quine is also not freely available; and

(d) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Even though there has
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been overall increase in the pro-
duction of essential bulk drugs in-
cluding Dapsone during 1976-77 as
compared to 1975-76, shortage of cer-
tain brands of medicines do occur
from time to time in certain parts
of the country.

There was a slight shortfall in the
production of Penicillin by Antibio-
tics Plant, I.D.P.L., Rishikesh due to
a strike at their Plant. Sufficient
quantities of Dapsone tablets have
been made availalbe to Government
Agencies.

The production of Thyroid tablets
is based on importeq bulk drugs.
These tablets were not available in
certain parts of the country for some-
time but imported stocks have now
been received and supplies are be-
ing restored.

(c) Sufficient stocks of Primaquine
Tablets are also freely available in
the market, as also stocks of other
anti-malaria. Primaquine js not the
only anti-malarial drug.

~(d) Availability of drugs has been
gradually improving in the country.
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As against the availability of Rs. 560
crores worth of formulations in 1975-
76, the availability during 1976-77 was
of the order of Rs. 700 crores. The
availability of drugs during 1977-78
is expected to increase further. Min-
istry of Chemicals & Fertilizers are
specifically monitoring the production
of 25 essential items. To augment the
availability of drugs further, substan-
tial expansion in the public sector
undertakings is being encouraged in
a planned manner,

Saloong in each Railway Zome

2716. DR. V. A, SEYID MUHAM-
MAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the number of Saloons
being maintained in each zone of Rail-
ways; and

(b what is the purpose for which
these coaches are maintained?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). A
statement is attached,



114

Written Answers AGRAHAYANA 15, 1899 (SAKA) Written Answers

113

“Ams 1y o) sonioey aenbope ou axw a1aq A seare Uy suopan;  Ataffes
pue sxoen a1 jo uopsedsuy Sunonpuco Jjmm uid1go Aq posn aq wed (sucopeg) sfeure) vonsadsal Hp ‘Ponssl FUCHIFUL MU A o) Butpioay (q)

¥

L1

LE g8t

olt

¥S goF gb1

g15 'OIVIOL
g 1 P o o . %] WE - @ *  *  NWIISIM
9% 3 _ﬂ.mu .- M 9ot - 6L . « LE INYZISVE HLNOS
s N £s gt e & g€ L TVALINZO HLNOS
z 1 X 89 6z 66 SE ) R * NYHHLNOS
1 1 Lg of (£ L - |E ¥ YALLNOMYA LSVAH.LYON
61 il gt i NWLLSVA HLYON
¥ ¥ ce ot Sr 6 9 CE . ' NYTHLION
z ] So1 g 122 . NYALSVE
6 T L L6 [ RX] ¥1 TVHLNAD
BpayM b_dﬁ _so.w. IapagM Etau__mwm [0, 3opPdym 0IYM-g
1@l 9f¥ yi¥ aifog AVMTIVYE
afnen mouep afnen anepW afnen) peosg

-
*LL61-6-16 wo sv Abapey ysoa Tup panoputous 5i8eiun) weundiap fo ssqu i (v)
.

nmeIwg



115 Written Answers

Establishment of offices for = Drilling
Operations by ONGC

2717, DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) at which places the Oil and
Natural Gas Commission established

offices to carry out drilling operations
during the last three years; and
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(b) the progress and achievement
made in the drilling operations at
Basin, Ratnagiri (Maharashtra) and
Tanuky High (Andhra Pradesh)?

THE MINISTER OF PETROLEUM
AND CHEMICALS -AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The requisite inormation is as
under:

On-shore operations.
Project Location of the pro- State
ject headquarters
Srinagar Valley . . Srinagar J. & K. (Officc now shifted to
‘!inlhngwalamukhi after completion of
illing operations in Srinagar
Valley)
Ramshahr . Chandigarh Union Territory of Chandigarh.
Kangra Valley Jwalamukhi Himachal Pradesh.
Silchar (Sub Project) . . . « Silchar Assam,
Puranpur . . Pilibhit U.P.
Narasapur . - . . . « Rajahmundry Andhra Pradesh.

(b) The ONGC has so far drilled
seven exploratory wells in North
Bassein and three exploratory wells
in South Bassein, Crude oil has been
discovered in North Bassein and the
exploratory drilling in South Bassein
has proved the presence of non-asso-
ciated gas.

In Ratnagiri offshore area, one ex-
ploratory well was drilled and ab-
andoned due to drilling complications.
Exploratory drilling on andther well
in the area is in progress, but so
far no presence of oil or gas has beén
indicated.

No drilling operations have been
taken up in or around Tanuku in
Andhra Pradesh,
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Railway Connection betweem Kharag-
pur and Digha

2719. SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether several memoranda
have been sent to the Railway Minis-
ter regarding the jssue of connecting
Kharagpur Railway junction with
Digha sea resort in West Bengal;

(b) whether the issue has been
raised in the House, as well, many
times; and

(c) whether the Government assur-
ed earlier to consider the issue
sympathetically?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Only cne re-
presentation dated 24.4.1977 has been
received.

(b) Yes, only through an unstarred
question.

(e) No.
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RBatio of Produetion of Life-Saving
Drugs by Forcign Companies and
Indian Companies

2721, SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the present ratio of prodwctfon
of lifesaving drugs by the foreign
multinational companies ag well as
by the Indian companies; and

(b) steps taken to increase produc-
tion by the Indian sector and to
strengthen this sector to take over the
entire production?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Date on life-saving drugs alone
is not available. However the an-
nual valules of production of drugs
manufactured by various Sectors of
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the Drug Industry during the last
three years have been as under; from
which it would be seen that the ratio
of both bulk drugs and formulations
between the foreign and Indian Sec-
tors in 1975-76 is approximately 3:4.

Bulk Drugs Formulations
1974:75  1975-76  1976-77  1974-75 1975-76  1976-77
(Est.) (Est.)
Foreign . . . . 34 63 203 300 292
Indian including Public/Small
Scales Sector. . . 87 197 260 408
"ToTtAL . . N . go 130 150 400 560 700

(b) The following measures to en-
courage the expansion of the public/
Indian Sectors and the regulate the
expansion of the foreign sector are
Jbeing taken:—

(i) An indicative categorization
of drugs has been drawn up where-
by certain drugs shall be reserved
for exclusive manufacture by the
Public/Indian Sectors alone;

(ii) The Indian Sector of the
Industry is given preference in
approval of manufacturing sche-
-mes;

(iii) Manufacture of increasing
number of bulk drugs through pub-
1lic sector undertakings;

(iv) Industrial Licences  are
usually not issued to foreign firms
for oproducing formulation unless
linked with the production of bulk
drugs; whereas Indian Firms are
allowed additional formulation ca-
pacity, unconnected with manufac-
ture of Bulk Drugs, within certain
parameters;

(v) Foreign firms are asked to
4ake up production of bulk drugs

from more basic stages and to make
available a suitable portion of their
bulk drugs production to non-asso-
ciateg formulators in the country
as a cnodition for permitting ex-
pansion in capacity or teking up
new activity; Appropriate export
obligations are also imposed where
considered necessary.

Use of Naptha by Petro-Chemical
Complex at Haldia

2722, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether petro-chemical com-
plex ot Haldia is planned to make use
of naptha from Haldia refinery;

(b) if so, whether Government’s
attention has been drawn to a news
jtem appeared in ‘Business Standard’
captioning ‘No Haldia naptha for Jocal
units'; and

(c) if so, what is the Government's
reaction thereto?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Depending on the regquirement of
the complex, Naptha will be supplied
both from the Haldia Refinery as also
from other sources.

(b) No, Sir,
(¢) Does not arise.

Registration of Foreign Firms to ope-
rate in India

2723, SHRI K. LAKKAPPA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it js a fact that some
of the foreign firms have recently
sought permission to operate in India;

(b) whether they have applied for
the registration, if so, to which coun-
tries these companies belong;

(c) how many such companies
have been allowed to operate in India
during the current year; and

(d) whether any foreign company
was Tegistered in 1976 also?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d).
The information is being collected
and will be laid on the Table of the
House.

Introduction of Janata Classless Trains

2724, SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the number and details of
Janata Classless trains introduced
during the current financial year; and

(b) the number and other partis
culars of such trains to be introduced
in the next year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The following
fast long distance trains having only
second class accommodation have

122.

* been introduced during the
financial year:—
(1) Nos. 91/92 Tatanagar-Muzaf-
farpur Express (Triweekly).
(2) Nos. 135/136 Madras Egmore-
Madurai Vaigai Express (6 days in-
a week).

(3) Nos. 69/70 Kacheguda-Ajmer
Express (Biweekly),

(4) Nos. 29/30 Tirupati-Hyedera-
bad Rayalseema Express (daily).

(5) Nos, 53/60 Bombay VT-How--
rah Gitanjali Express (Biweek.y).

current

(b) Proposals for introduction of
trains during 1978-79 have not yet.
been finalised.

Proposal to Increase speed of Utkal
Express and Kalinga Express

2725, SHRI JENA BAIRAGI: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether there ig any proposal
to increase the speed of Utkal Express.
and Kalinga Express running between.
Puri and Nizamuddin, Delhi;

{b) whether Dining Cars are not
attached to these two trains; and

(c) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) None at pre-

sent.

(b) Yes.

{c) Adequate facilities are avail
able from static catering units en-

route to cater to the needs of travel-
ling public, Furthermore attaching of’
Dining cars will lead to reduction
in the passenger accommodation which
is not desirable.
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Alleged Unrest among Indian
Railwaymen

2727. SHRI M. KALYAN SUN-
DARAM: :
DR. HENRY AUSTIN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether representations have
been received from Railway Trade
Unions for initiating discussions on
the demandg made by the N.C.CR.S,
in 1974 which are still pending un-
resolved;

(b) whether Government are aware
©of the growing unrest among Indian
Railwaymen; and

(c) what steps he proposes to take
to settle the matter amicably through
negotiations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEO NARAIN): (a) to (c). Repre-
sentations have been made by wvarious
organizations of railway employees
not only with regard to the unresol-
ved issues out of the demands made
by the N.C.C.R.S. in 1974 but on other
demands as well. In pursuance of
the statement made by the Minister
for Railways in the Parliament that
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he would be having discussions with
Labour Organizations on the prob-
lems of railway employees, discus-
sions were held recently on  these
outstanding demands with the two
recognised Federations, viz., the All
India Railwaymen’s Federation and
the National Federation of Indian
Railwaymen and also with certain
Members of Parliameat connected with
railway labour along with trade union-
ists who accompanied them, in order
to explore what concrete measures
could be taken towards fostering a
proper industrial relations climate on
the Railways and the position in res-

pect of the oustanding demands was
explained to them.

Complaints about the Fertilizers pro-
duced in Cooperative Sector

2728. SHRIMATI MRINAL GORE:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there are complaints
about the fertilizers manufactured in
the cooperative sector;

I

(b) if so, the nature of the com-

plaints; and

(c) steps taken to remedy and
improve the quality of the fertilizers
manufactured in cooperative sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). No specific complaints have
been received by the Government of
India in regard to the quality of fer-
tilizers manufactured in the coopera-
tive sector.

(c) Quality control on fertilizers
marketed in the country is enforced
under the provisions of the Fertilizer
(Control) Order, 1957, administerad
by the State Governments. In order
to ensure speedy enforcement of the
quality control, as also of fhe other
provisions of the Fertilizer Control
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Order, the fertilizers have been de-
clared an essential commodity and
the State Governments have been em-
powered to initiate summary (trials
against offenders.

Complaint against Indian Red Cross
Society

2729. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a complaint has been
lodged againsi the Indian Red Cross
Society, regarding misuse of its pri-
vilege of sending its goods free of
freight, by passenger trains anywhere
in India; and

(b) what action has, go far, been
taken on the complaint?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. A com.-
plaint has been reecived about alle-
ged misuse of Railway concession by
the Red Cross Society, Haryana
Branch, Chandigarh.

(b) The matter is still under in-
wvestigation.
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FPopularity of ‘Nutan’ Stove

2737. SHRI G. S. REDDI: Will the
Minister of PEROLEUM AND CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether the Indian Oil Corpn-
ration’s kerosene stove ‘Nutan’ has
become popular;

(b) whether there are complaints
71 non-availability of accessories f
the gtove; and

(cy whether several petrol pumps
are refusing to sell this stove or co
not have stocks of it?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA {a) Yes,
Sir.

(b) Regular supply of accessories of
‘Nutan' stove is by and large main-
tained. However, on receiving report
of a few cases about non-availability
of certain accessories, immediate ar-
rangements were made by Indian Oil
Corporation to ensure their regular

supply.

{c) No report has
about petrol pumps
‘Nutan’ stoves. There

been received
refusing to sell
are oOCCasions
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when the stoves are not available at
certain retail outiets for a few days,
until arrival of fresh stocks.

0il exploration jobs in Syria by
O.N.G.C.

2738. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the ONGC has beep cn-
trusted with oil exploration jobg. in
Svria;

(b) if so, the facts thereof; -

(c) whether team of experts have
already left for the job from india;

and

(d) the termg and condition of such
exploration by ONGC?

THE MINISTER OF PETROLEUM

AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (d). Pursuant to the discussion held
in Syria by Shri George Fernandes
Minister for Industries, a team of
ONGC's officers visited Syria from
13th to 20th. November, 1977 for col-
lecting necessary information/data, re-
garding India's participation in oil ex-
ploration in Syria. The information/
data collected b this team is under exa-
mimation in the ONGC at present.

fgrh-anyr Tod W
2739. St TAETQ W ;oA
@ A T T A T FE

(7) =1 feaYi-awgr =9 Ty
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Sanction of Compensation to Families
of Accident Victims

2740. SHRI H.L.P. SINHA: Will the
Minister of RAILWAYS be pleased 10
state:

{a) what is the time limit for sanc-
tioning the compensation to the be-
reaved families of victims of railway
accidents;

(b) the number of compensation
cases referred to Railway Board pen-
ding for more than 4 months; and

(c) the action proposed to be taken
by Government tg expedite the fina-
lisation?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Under section
82-C of Indian Railways Act, 1890,
application for compensation can be
preferred within a period of 3 months
of the occurrence of the accident but
the Claims Commissioner may on good
cause shown allow any application to
be made at any time within one year
of the occurrence of the accident.
These claims are satisfied on the basis
of the verdict of the court without any
delay on the part of the Railway ad-
ministration. However, no time limit
has been fixed for settlement of claims
arising out of train accidents.

(b) and (c). The compensation claims
are not referred to Railway Board.
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They are lodged with the Ad-Hoc
Claims  Commissioner/Ex. Officio
Claims Commissioner, as the case may
be. There are 220 claims cases under
the Indian Railways Act 1890 pending
finalisation with Ad-Hoc Claim Com-
missioners/Ex-Officio. Claims Com-
missioners for more than 4 months.
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w x¥ agAl W wwewr
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Parcel Handling work at Allahabad

2742. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS ve
pleased to state:

(a) when there was no stipulation
in the Agreement for supply of 110
men daily for performing parcel
handling work at Allahabad then why
records were maintained by Railway
staff for supply of labour by the So-
ci.ety;

(b) whether it is a fact that it was
within the knowledge of the Society
that they are paid lumpsum payment
of Rs. 21,175/- per month on the ba-
sis of employment of 110 men daily
and they therefore got the fictitious
records maintained by Railway Staff
by bribing them;

(¢) whether it has been brought to
the notice of the Government that the
Society  was/is employing not
more than 60 to 70 labourers per day
but in order to syphon off the sur-
p'us money is showing attendance in
fictitious names; and

(d) if so, whether any enquiry has
been conducted together with details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Society,
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according to the agreement, are requir-
ed to supply adequate labour com-
mensurate with the gquantum of work.
Since the average requirement was
assessed as 110 men per day the Divi-
sional Superindent, Allahabad, in order

to exercise requisite control, issued
instructions for maintaining proper
records of labour supplied by the

Society from day-to-day.

(b) The Society was aware of the
fact that they are paid a lumpsum
amount of Rs. 21,175 per month on the
basis of 100 men per day. No fecti-
tious records are being maintained by
Railway staff.

(e) No.

(d) Does not arise.
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Tetaj Strength of S.C. and §5.T. PWis.

2744, SHRI R. L. EUREEL: Will the
Minister of RAILWAYS be pleased to
state:

(a) what is the total strength of
P.W.ls, Grade 250—380 Reviseqd scale
Rs. 425—700 who were promoted to
Grade 550—T750 on Northern Railway
in the year 1975, 1976 and 1977,

(b) what is the total strength of
S.C. and S.T. PW.Is. who were
promoted to Grade 550—750, whethér
the reserved quota for SCs and STs
is fulfilled; and

(¢) if not, reasons therefor, who
were the responsible officers for not
filling up the quota, what action is
proposed to be taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
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SHEO NARAIN): (a) and (b). The
number of P.W. Is in grade Rs. 250—
380 (AS.)/Rs. 425—700 (RS.) pro-

moted to grade Rs, 350—750 (R.S.)
on Northern Railway is as under:

Year Total S.C. s L
1975 12 i i
1976 . . . . 25 6
1977 - . . . . a 2

Quota reserved for Scheduled Castes has been fulfilled.

() No Scheduled Tribe candidate
is available in the entire cadre of
P.W.s in grade Rs. 425—700 (R.S.) for
being considered for promotion to
grade Rs. 550—750 (R.S.).

Quality of Tea and eatables eilc.
Sold on Railway Flatforms

2745. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) if the attention of Government
has been drawn to the utterly mise-
rable quality of tea ana other drinks
including cold-drinks and sanacks be-
ing sold on the Railway platforms all
over the country; and

(b) whether any efforts are being
made to improve the qualities of
drinks and eatables being served by
Railway catering or private contra.
ctors?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN):(a) Some complaints
have Leen received about the quality
of tea. beverages, etc., served at Rail-
way Stations.

(b) With a view to improve the
quality of drinks and eatables, Rail-
ways have taken a number of steps
such as setting up of ‘base kitchens'
on important routes, adoption of mo-
dern culinary techniques provision of
modern kitchen gadgets and equip-
ments, purchase of good quality of food
articles and otber ingredients fram

sta_g_dard suppliers, etc. For use in
departmental units, good quality of tea
and coffee is purchased from standard
sources. On important trains, tea and
coffee are served in thermos flasss so
that passengers may get hot tea and
coffee. Sale of only good guelity of
standard cold drinks is permitic. in
the Railway  premises. Surprise in-
spections and periodical <¢hec.s are
carried out by Inspectors and o.Hcers
to ensure service of good qual.ly of
tea, coffee, etc., to passengers boin by
departmental as well as private cater-
ing units. Whenever failure on the
part of catering staff or contractors
comes to notice, deterrent action ‘s
taken to guard against such lapses in
future. Catering staff is sent for
training to Catering Institutes in Bom-
bay, Calcutta Madras and Delhi etc.

fewgam-azat v 9T W oW
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Wheel and Axle Plant, Bangalore

2747. SHRI B. RACHAIAH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Whee] and Axle
Plant at Bangalore was sanctioned;

(b) what is the total cost of the
project;

(¢) what was the State’s contribu-
tion; and

(d) how much has been spent,‘ 20
far, and the progress made?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Rs. 38.39 crores.

(c) The Government of Karnataka
have allotted 291 acres of land at a
concessional rate of Rs. 5000 per acre.

(d) A sum of Rs. 165 lakhs has been
spent upto end of October, 1977. Pre-
liminary works such as levelling of the
factory site, construction of roads and
drainage in the proposed railway colo-
ny have been undertaken and are near-
ing completion.

Losses Accumulated by IDFP.L.

2748. DR. BAPU KALDATE: Wwill
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether jt is a fact that the
IDP.L. has accumulated loss of Rs. 26
crores;
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(b) if so, what was the
outlay;

{c) whether LD.PL, plant is to
be expanded with outlay of Rs. 18
crores on imported technology; and

capital

(d) whether this additional capital
would wipe out the losses?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
accumulated losses of IDPL as or 3ist
March, 1977, amounts to Rs. 20.94
crores.

(b) The paid-up capital of INPL as
on 31st March, 1977 was Rs. 45.80
crores.

(c) The Virbhadra (Rishikesh’ Plant
of IDPL is being expanded at on esti-
mated capital outlay of Rs. 1530
crores which includes fees for foreign
technical know-how and strains for
antibiotics production.

(d) This additional investment would
increase the revenue earning capacity
of the Plant and is expected partly
to wipe out the losses of the company.

[

Robbing of Passengers of Agra-Delhi
Train

2749. SHRI DINEN BHATTACHAR-
YA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the fact
that four armed gangsters robbed all
members of a Second Class compart-
ment of the Agra-Delhi Passenger on
the 17th October, 1977; '

(b) whether it is a fact that the
passengers pulled the chain in the
hope of stopping the train but the
chain did not work;

{c) whether any investigation or
enquiry wag done in this connection;
and

(d) if so, what are the findings; and
if not, reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) Yes.

(c) and (d). No case was registered
either by the Haryana Police or the
Delhi Police on  account of jurisdic-
tional dispute. The Ministry of Home
Affairs is being requested to direct the
concerned State Police to register this
case and process investigations imme-
diately.

Anticipated indigenous production of
Petrolenm

2750. SHRI S. D. SOMASUNDA-
RAM:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) having regard to the estimates
of petroleum consumption at 32 mil-
lion tonnes by 1981, what is the anti-
cipated percentage of indigenous pro-
duction to promote greater self reli-
ance,;

(b) what is the estimated contribu-
tion of the recent findings of oil; and

(c) the possibilities of contribution
to national resources by exploration
in Tamil Nadu?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) It is
estimated that the rate of indigenous
production of crude oil by 1980-81
will be around 17 to 18 million tonnes
per annum.

(b) The recent finding of oil in
certain small structures in onshecre
areas would help in maintaining the
production as planned, as the addi-
tional crude  available from these
structures would off-set thee anticipat-
ed declining production from some of
the existing oil flelds. Regarding the
affshore areas. the estimated produc-
tion from the offshore fields during
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1980-81 is expected to be around 9
million tonnes per annum. The full
potential of another recent offshore
oil find in the structures South of
Bassein is yet to be fully assessed.

(¢) The Oil and Natural Gas Com-
mission is planning to continue geo-
logical and geophysical surveys in
Tamil Nadu. So far no commercial
discoveries have been made there.

Use of Hindi in Legislative
Department

2751. SHRI L. L. KAPOOR: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is permissible for the
Officers and staff of the Law Ministry
to do their notings in Hindi: and

{b) whether Hindi is actually used
in the Legislative Department in ofl-
cial notimgs?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a): Yes, Sir.

(b) Yes, Sir, to the extent possible
the officers and staff of the Official
Language Wing and Vidhi Sahitya
Prakashan in the Legislative Depart-
ment do their nofing and drafting im
Hindi. Besides, in sections where a
majority of the staff have a working
knowledge of Hindi, the use of Hindi
in their day-to-day work is encourag-
ed.

On-shore Exploration Programme

2752. SHRI AMAR ROY PRADHAN:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether due emphasis has not
been laid on the on-shore exploratiom
programme for oil;

(b) if so, what were considered to
be the inhtbiting factors for not em-
barking upon programme for on-shore
exploration in West Bengal, Tripura,
Uttar Pradesh, Cachar, Srinagar Val-
ley, Godavari-Krishna basin ete.; and
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(¢) what steps have been or are
proposed to be taken to remove those
inhibiting factors?

THE MINISTER OF PETROLEUM

AND CHEMICALS AND FERTILI-

ZERS (SHRI H. N. BAHUGUNA): (a)

and (b). Due emphasis has been laid
on the on-shore exploration programme
also. The ONGC is already conducting

rilling operations in West Bengal, Tri-
pura and Cachar. It has also under-
past in Uttar
Pradesh and Srinagar Valley. Driiling
in Krishna-Godavari basin and further
will com-

taken drilling in the

drilling in Uttar Pradesh
mence shortly.

(c) Does not arise.
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Jammu a Railway Junction

2754. SHRI BALDEV §INGH JAS-
ROTHA: Will the Minister of RAIL-
WAYS be pleased to state whether it
is under active consideration of his
Ministry to make Jammu a railway
junction by connecting Jammu to
Punch via Akhnur or round about?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN): No. However, a final

location survey for extension of railway

line from Jammu to Udhampur is in

progress at present.
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House Rent Allowance for Railway
Employees of Hill areas

2756. SHRI K. B. CHETTRI; wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
railway employees of the hill areas of
D.H, Section of N.F, Railway are get-
ting 5 per cent house rent whereas the
railway employees of the Simla are

‘metting 15 per cent house rent;

(b) if so, the reasons thereof; and

(c) whether the increase in house
rent for the railway employees serv-
ing in the hill areas of D.H. Section
also is under the consideration of
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The rates ot
house rent allowance payable to rail-

CIEAICid cig way employees at certain stations of
) D. H. Section of N. F. Railway and at
('l') <18 ?Tﬂ"\’ ] Simla are as under.—
Name of Hill Station Pay range Rate of house rent allowance
D. H. Sectionof N. F. Rly.:
Kurseong Darjocling . Below Rs. 284 . Rs. 15/
Ras. 284/- and above but below 5% of pay subject to a minimum of
Rs. 750/- e 15/~
Rs. 750/- and above. Amount by which pay falls short
of Rs. * 45.
Simla B

7-1'{1:& :ﬂygffﬁt to a maxi-
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(b) The grant of house rent allow-
ance to Central Government empioyees
including Railway employees is link-
ed with classification of cities on the
basis of population. At hill stations,
remote and unhealthy localities, which
do not qualify for grant of such al-
lowance on this basis the same is re-
gulated under special orders of Govern-
ment. On the basis of population,
Simla is classifiable as ‘C’ class city
and, therefore, Central Government
employees working there are entitled
to house rent allowance admissible to
‘C’ class cities, viz @ 7-1/2 per cent
{(and not @ 15 per cent). The grant
of house rent allowance in respect of
the above stations on D.H. Section of
N. F. Railway which do nof qualify
therefor on the basis of classification
of cities, is being regulated under
special orders of Government.

(c¢) The rates of house rent allow-
ance at hill gtations are under review
by a Committee of the J.C.M.

aEwY M W WA aw  famew
! wim

2757. St FOW W THEAW :
w Rfeam T @ Wi N
HaY g a9 #t Fr w4t e

(%) |1 "wET A H AT
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(@) a1 =EET W H 39 gAA
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e a1 R Wi e
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(%) =, &
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gaw W fawewl &1 @y
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Memorandum from Petroleum Fngi-

neering Department of Indian School
of Mines Dhanbad

2758. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether a Memorandum dated
10th September, 1977 by the students
of the Petroleum Engineering Depart-
ment Indian Schools of Mines, Dhan-
bad regarding the grievances of the
petroleum  Engineering Graduates,
has been received; and

(b). if so, the action taken by Gov-
ernment to redress their grievances?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b): Yes, Sir. A Memorandum dated
the 10th September, 1977, subsequent-
ly amended by another Memorandum
dated the 27th September, 1977 was
received from the students of the
Petroleum Engineering Department of
the Indian School of Mines Dhanbad.
Briefly, the following demands have
been put forth in the amended memo-
randum:—

(i) The services of the Petroleum
Engineering graduates from the
Indian School of Mines should be uti-
lised fully;

(ii) Grant of higher/special grades
to Petroleum Engineering Graduates
already employed in the Oil and Na-
tural Gas Commission as an incen-
tive for promoting specialisation;

(iii) Petroleum Engineering stu-
dents graduating from the Indian
School of Mines rmay be recruited
directly to the posts of Assistant Ex-
ecutive Engineers  after interviews.
Training Programmes being under-
gone by the Petroleum  Engineering
graduates during their course at the
Indian School of Mines should be con-
sidered as meeting the requirements
of training for recruitment to this
category of posts;

(iv) For early placement of. the I"-et-

roleum Engineering graduates, Oil and
Natural Gas Commission should have
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pre-graduation interviews of the
campus of the Indian School of Mines
by a duly constituted Selection Com-
mittee every year during April-May;

(v) Creation of separate cadre of
Petroleum Engineers (catering to -ril-
ling/production/Reservoir Engineering/
pipeline construction operations etc.)
with horizontal and vertical mobility;

(vi) Qil and Natural Gas Commis-
sion which is the major employer of
the Petroleurn Engineering graduates
may be requested to examine their
case sympathetically.

Separately the Director of the Indian
School of Mines had also written to
Chairman, Qil and Natural Gas Com.
mission requesting for the visit of a
senior officer of ONGC to discuss vari-
ous demands made in the memoran-
dum. Accordingly, Director (Personnel)
of the ONGC met the students at
Dhanbad on 16th November, 1977 and
explained in detail the policy of the
ONGC on the various points raised by
the students in their aforesaid memo-
randum.

Proposal for Setting up of Drug Units
in States/Umion Territories

2758. SHRI AHMED HUSSAIN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that several
States/Union Territories (including
Assam) have sent proposals to Indian
Drug and Pharmaceuticals Ltd. (a
public sector undertaking) to set up
drug units in the Joint Sector to meet
the growing need of drugs;

(b) the nameg of States who have
sent their proposals so far; and

(c) the action taken/proposed to be
taken in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (c). The States of U.P, Punjab,
Tamil Nadu, Madhya Pradesh, Rajas-
than, Himachal Pradesh, Orissa, Bihar,

Jammu and Kashmir, Meghalaya, Ma-
harashtra, Karnataka and Goa have
approached Indian Drugs and Pharma-
ceuticals Limited for setting up Joint
Sector Units in their stdtes. Govern-
ment have so far approved the estab-
lishment of a formulation unit in U.P.
and a unit for the manufacture of
Starch, Dextrose etc., in the Punjab.

The Indian Drugs & Pharmaceuti-
cals Limited have also written to all
the North Eastern State Governments
suggesting the possibilities of setting
up one unit in the region in Joint par-
ticipation with all the states in the
region.

Memorandum to General Manager,
Central Railway, Bombay V.T.

2760, SHRI R. K. MHALGI: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it ig a fact that the
General Manager, Central Railway,
Bombay V.T. has received a memo-
randum signed by about one hundred
and fifty goods-train-drivers recently
regarding their grievances and diffi-
culties;

(b) if so, when and what action has
been taken in regard to the same
and whether the concerned have been
intimated accordingly;

(c) if no action hag been taken, the
reasons of delay; angd

(d) when action shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes,

(b) to (d). In accordance with Gov-
ernment’s policy, staff representations
received from any source are given
due consideration and necessary action
is taken. The demands of all catego-
ries of staff are considered and solved
through the various tiers of the Per-
manent Negotiating Machinery and
the Joint Consultative Machinery.
This representation is also being consi-
dered accordingly.
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Representation to Divisional Superin.
tendent of Central Railway, Bombay
V.T.

2761. SHRI . K. MHALGI: Will the
Minister, of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Divisional Superintendent of Central
Railway, Bombay V.T. has received a
representation dated 20th August, 1977
from National Railway Mazdoor Union
(Thana Branch) Distt. Thana (Maha-
rachira) regarding grievances of com-
mercial staff;

(b) if so, when and what action has
been taken; and whether it has been
comumunicated to the concerned;

(c) if no action has been taken, the
reasons thereof; ang

(d) when the action shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. '

(b) to (d). In accordance with
Government’s policy, staff representa-
tions received from any source are
given due consideration and necessary
action is taken. The demands of all
categories of staff are considered and
solved through the various tiers of the
Permanent Negotiating Machinery and
the Joint Consultative Machinery. This
representation is also being consider-
ed accordingly.

Representation from 60 Persoms of
Kalyan

2762. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased 1o
state:

(a) whether Government have re-
eseived representation signed by about
sixty persons Kalyan (Distt. Thana-
Maharashtra) regarding the ower-
bridge and other lecm) grievances;

(b) it so, when and what action has
Government taken and whether the
sprme Das been communicated to “‘he
cencernad;
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(c) if not, the reasons thereof; and
(d) when the action shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) to (d). The requests contained
in the representation received on 25-9-
1977 are under examination and a rep-
ly will be sent to the party shortly.

Bifurcation of Stores Department,
Western Railway

2763. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pieas-
ed to state:

(a) whether Government have re-
ceived a representation dated 6th
May, 1977 regarding bifurcation of
Stores Departments—Western Railway
and consequent injustice to the seni-
ors in the deparment; and

(b) if so, what action Government
have taken or propose to take?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The particular representation dated
6-5-T7 is not recorded as received by
the Western Railway. Both Ministry
of Railways and the Western ‘Railway
have been receiving representations
regarding bifurcation of Stores De-
partment. According to the declared
policy of bifurcation of the Stores De-
partment into ministerial and non-
ministerial, an order was issued by the
Controller of Stores, Western Railway
on 3-11-1959. This order was struck
down by Bombay High Court and the
matter is subjudice. In the meantime
Bombay High Court permitted Rail-
way Administration to make ad hoe
promotions according to seniority po-
sition as on 2-11-59, i.e., prior to the
issue of the orders of 3-11-59 ignoring
bifurcation of ministerial and nen-
ministerial staff. Aggrieved staff have
now taken the matter to-the Gujarat
High Court in May 1877 and have
brought a stay order. As the matter
is subjudice in High Court, grisvances
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of staff who have now become senior
as per 2-11-59 seniority ignoring bi-
furcation scheme cannot be effectively
redressed as it involves large scale re-
versions of staff who have been pro-
moted to higher grades by positive
acts of selections/suitability tests ac-
cording to bifurcation scheme.
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Demang of Petrolenm Products

2768. SHRI SKARIAH THOMAS:
Will the Minister of PETROLEUM

AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) what is the present gap bet-
ween requirements and production ~f
petroleum products; and

(b) what steps are taken by Gov-
ernment to meet the rising demand of
petroleum products?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The total demand for
petroleum products in the country for
the year 1877-78 has been estimated
to be about 26 million tonnes. This
demand would be met by refining
about 10.8 million tonnes of indigen-
ous crude and about 14.5 million ton-
nes of imported crude. In addition,
certain deficit petroleum products like
kerosene, high speed diesel, naphtha,
furnace oil, etc. totalling about 2.6
million tonnes are also being imported.

Issue of Licences to Foreign Drug
Firms

2768, PROF. R. K. AMIN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how many proposals of Foreign
drug firms with more than 26 per
cent equity have been approved as
COB/Industrial licences and number
of proposals pending for approval
before Government likely to be
approved itemwise, productionwise,
royalty and imports of penultimate
raw materials involved and conditions
attached to them,

(b) is it a fact that COB licences
issued to these firms contravene the
decision of the Hathi Committee; and

(c) if so, whether Government
propose to withdraw them forthwith?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
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13 drug manufacturing firms with for-
eign equity more than 28 per cent have
been granted industrial licences dur-
ing the period 1-4-76 to date. A State-
ment showing the details of these li-
cences is attached.

At present 46 fresh proposals for
COB/Industrial Licences for Drugs
are pending for decision. It is not
possible to say as to which of these
proposals might be approved because
each proposal will be examined on
merits within the framework of the

DECEMBER 6, 1977

Written Answers 160

Govt, policy. It is, therefore, not pos-
sible to give the details asked for.

(b) The Hathi Committee have only
observed that most of the companies
which were granted COB Licences
did not inform the DGTD of the parti-
culars of their diversification activities
and that the authorities concerned did
not verify whether effective steps have
been taken by the companies for the
items covered by the COB application.

(e) No, Sir these are valid docu-
ments issued by Government.

sutemqnt
S.  Name of Company No. & -date Item of manufacture Annual Capacity
No. of Industrial
Licence
1 2 3 4 5
1 M/s. Pfizer Ltd. CIL' 169(76) Foot & Mouth Discase Vac- 4 Million Doses
dt. 24-4-76 cine
2 Mj/s. Uni-Sankye Ltd. C IL: 69(76) Human Chorionic Gona- 6000 Million
dt. 29-5-76 i units p.a.
3 Mjs. Searle (I) Ltd. . CIL: 321 (76) Diosgenin 5 Tennes
dt. 25-8-76
4 Mijs. Suhrid Geigy Ltd. . C IL: 355 (76) Clofazimine 2 f‘unnu
. dt. 23-g-76
5 Mis. Sterling Drug (I) CIL: 969 (76) 1. Levophed 8 Kge.
Ltd. dt. 12-10-76 2. Phenylaphrine 50 kgs.
3. Glycobiarsol 2+ 5 Tonnes
4. Sodium  Hydroxy-Alu-
minium Mono Carbo- 20 Tonnes
nate Hexatol Complex
5. Naldixic Acid 2+5 Tonnes
6 Mj/s. German Remedies  CGIL: 447 (76) 1. Trimethoprim 6 Tonnes
Lid. dt. 17-12- 2. (i) Surpristol Tabs. cach 18 Mill. Tabs.
tablet  contains:
Trimethoprim Bo mg,
Sulamoxole 400 mg.
(i) Supristol Paediatric
Taucts, each tablet con-
Tnl:nethopru‘n 20mg. 2 Mill. Tabs.
Sulfamoxole 100 mg.
(iif) Supristol  Suspension
5 ml, contains:
Trimethopirrn 40 mg. 10,000 Litres.
Sulfamoxole 200 mg-
7 Mijs. Burroughs Wellcome CIL: 148 (76)  Picudo Ephedrine Hel. 2 Tonnes

dt. 18-12-76
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I 2’ 3 4 5
B Cysnamid Ltd. CIL: Thiot .
- g LY oo o B E o
- 3. Calcium Leucoverin 59°6 gms.
"9 M. Organcn Ltd. CIL: 28 (77) 1. Ethisterone ‘
dt. 27-1-77 2. Testosterone & i
Esters.
3. Test Osterone
4. Methyl Testosterone
z. m: & sals 500 Kilo grams,
g; Dexamethasone
Doca/Doc PP.
9. Cestriol Succinate J
10. Human Chorionie X 106
or 20,000 X 106 JU
11. Pregancy Test Kits 10 X 106 units
like Pregnerticon Plano-  Test Kits.
set Pregnostiset etc.
10 M/s. German Remedies  IL: 8. No. Bulk Drugs
Lid. 21(77) 1. Hydroxy Progestcrone 3§ kgs.
dt. 1-2-77 Caprotate
2. Bisacodyl B.P. 126 kg».
3. Hydroxy Ethul 3828 kg
Theophylline
W lakh Nos
I. Dragees 1 i
2. Ampoules “ikh Noe.
‘ Lqmswpmm lakh rl:lrmEl
4+ 5 o8,
5. Ointment 7360 kgs.
11 Mjs. Glaxc Labe, (I) Ltd. CIL: 74(37) Meclozine Hel 400 kgt
de 24-2-77
Hoechst Pharmaceu- IL: . Catelan .1 Mill. N,
il oty 7=y ST L Vi P 301 1akh litres
3. Hosteccortin ‘H' 1oml. 77,000 vials.
M/s. German Remedies  CIL: « Acetyl Sulpha Cynamid 8 tonnes
3 tu:l. dt.nﬂj-l::g;) ' Calcium -
2. Substantial Expansion
Product Present
(Cuacgocywine) liccased sk shercn,
for (annual)
Injects 10,088 7,912 18,000
Qires)
12,000
C?:ulel ) $,000 9,000 2,
Qintment 1,800 4,200 6,000
(in k)
408 192 6o
:ﬂ thowsand) b
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Marketing by Foreign Drug Firms
withoat COB Licences

2770. PROF. R. K. AMIN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how many foreign firms with
more than 28 per cent equity in drugs
and pharmaceuticals have solg pro-
duction of gmall scale firmg staried
or sponsored by them and wasrketed
itemg without any valid indusirial
licence under I(D&R) Act;

(b) how many foreign firms with
more than 26 per cent eguity have
stilk not obtained COB and items
marketed by them during last three
years, under what authority, their
coriginal equity and present assets;

(¢) will Government declare all
small scale production sponsored by
foreign firms with more than 26 per
cent equity producing under Joan
licences as illegal activity ag it com-
travenes I(D&R) Act, Import Trade
Control Policy and FERA: and

(d) if not, why not; please give
detailed reasons?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Government is not aware of any drug
manufacturing firms with more than
26 per cent {foreign equity having
started or sponsored small scale firms
for manufacture of Drugs and Phar-
maceuticals, Under the IDR Act, li-
cences are issued for the manufacture
of items in the First Schedule to the
said Act. For. entering into market-
ing arrangements Companies do not
require approval under IDR Act.

(b) Information is being collected
angd, will be laid on the Table of the
House.

(¢) and (d). Loan Ncences are gran-
ted by the State Drugs Controller

ungder the provision: of the Drugs & .

Cosmetics Rules and the question of

declaring such activitiez as illegal does
not arise,
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Petro.Chemical comny in Kerala

_2773. SHRI K. A. RAJAN: Will the
Minister of PETR AND, CHE-
MICALS AND FERTILIZERS
pleased to state:

(a) whethér Governtherit have been
approached by the Keérali State Gov-
t geehng ite approval for
3&;‘1 “P a petro- complex
in the State; and
(b) if so, the details and Govern-
ment’s reaction thereto?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZARS (SHRI H. N. BAHUGUNA):
(a) Proposals have been received from
#he State Government of Kerala from
#ime to time for setting wup a petro-
chemical complex in the State,

(b) As and when it is decided to set
up any additional pefrochemical pro-
jects in the country, the possibility of
location of such a project in Kerala
will also be considered.

Posts of Amalysts in RDSQ

2774. SHRI DURGA CHAND: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal
for the restoration of the posts of
Analysts in RDSO in Class II jn the
Railways;

(b) if so, what are the details
thereof; and .

{c) by when the posts will be
revived?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c). Do not arise.

Train Services om Pathankot-Joginder
Nagur Section

2775. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Railway administra-
tion has recently ceceived any repre-
sentation regarding inadequate train
services on Pathankot-Joginder Nagar
Section; if so, what are the details
thereof and what action hag been
taken by the Government;

(b) whether it is a fact that 1PB/4
PB do not stop at smal] halts or flag
stations; if so, what are the reasons
th f; . )
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(c) whether it js a fact that there
is a complaint in the areas served
by Pathankot-Joginder Nagar sectioms
regarding the timing of trains and the
connecting traing from Pathankot;

(d) if so, whether the Railway
administration are contemplating te
re-examine the timing of the traims
on Pathankot-Joginder Nagar sectien
vis-q-vis connecting trains at Patham-
kot for the Kangra Valley; and

(e) if so, what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEC NARAIN): (a) Yes, re-
presentations were received for intre-
duction of additional trains on Patham-
kot-Jogindernagar section. One pair
of additional passenger train has been
introduced between Pathankot and
Baijnath Paprola with effect from:
1-10-77.

(b) Out of 3 pairs of trains one pair
namely 1 PB/4 PB Pathankot-Baij~
nath Paprola is being run as a fast
passenger service and this train does
not stop at 10 intermediate stations as
there is no traffic justification. How-
ever, provision of additional stoppages
at 3 stations is under examination and
action as found justified and feasible
will be taken.

(c) to (e). The schedule of the exist-
ing services on Pathankot-Joginder-
nagar section has been framed in
such a way as to provide connection
with Broad Gauge services at Pathan-
kot. No change in the timings of
trains is therefore feasible.

Requirement of Cooking Gas

2776, SHRI DURGA CHAND: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Minister has made
a statement recently that the require-
mentg of cooking gag in the country
will be met within two years:
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(b) if so, whether Government
phased out any programme for meet-
ing the requirements of the con-
SUmers,;

(c) if so, what are the details there.
of; and

(d) what is the number of appli-
cants on waiting lists at Delhi at
present?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) It has been stated that the present
shortage of liquefied petroleum gas
(cooking gas) will continue for an-
other 2 to 3 years umtil increased
qguantity of -LPG becomes available
from Bambay High associated gas, by
the commissioning of new refineries
and by setting up additional faecilities
for LPG production in the existing
refineries. The demand of consumers
already enrolled will generally be
met.

(b) and (c). While al] efforts will be
made to optimise cooking gas produc-
#ion in the refineries, enrolement of
consumers during the interim period
will have to be restricted according to
availability of the product.

(d) As on 3lst October, 1977, the
number of persons on the waiting list
at Delhi of Indian Oil Corporation
Limited and Bharat Petroleurn Corpo-
rition - Limited. were about 96,000 afd
34,000 respectively.

Dacoits Panicky among passeagers
Pasging Threugh Bihar
2777. SHRI MADHAVRAO SCIN-

DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that the Railway Passengers passing
through the State of Bihar have be-
come panicky due to increaseq number
of dacoities; and

(b) if so, what steps Government
have taken to safeguard the passen-
gers?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). No
such panicky situation has been re-
ported by the Police authorities so far
though the incidents of dacoities im
trains passing through Bihar area have
increased slightly. The Police machi-
nery has been fully geared up to con-
trol such crimes in Railway trains.
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Lost Property Office at Howmah

2779. SHRI A. K. ROY: Will the

Minister of RAILWAYS he pleased
to state:

ta) whether he in aware about th=
loss of crores of Rilpees to mept the
claims and compensationg due to im-
proper Eu:;l‘flppin‘ and carrupt: p;‘;;
tices 8 in
Property Oﬁcv:tifldm pll‘tid-l}_
larly at HoWrah;

(b) if so, the action taken hy Goy-
ernment for proper functioning of
these offices to stop colossal loss of
Railway revenue; and

(c) if not, the action proposed. io
be taken to ensure fair and efficient
functioning of the Offices? '

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) It is not a fact
that crores of rupees are lost to pay
the compensation claims due to im-
proper functioning and corrupt prac-
tices in the Lost Property Offices on
Zonal Railways, particularly at How-
rah,

(b) and (c). Do not arise.
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Memorandum from Eastern Marketing
Zon, Employeey Asseciation, Caleunita

2780. SHRI A. K ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) whether a memorandum regard--
ing proposed pay scales and other
gfevances has been recaived from
Eastern Marketing Zone Employees”
Association, Calcutta;

(b) if so, the details of their grie-
VAances; and

(c) action taken by Government te
rearess them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND'
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The Eastern Marketing Zone
Employees Association, Calcutta has
inter-alia demanded enhancement of
house rent atlowance to 30 per cent on
the maximum of their scale of pay,
enhancement of house rent allowance
for State Capitals, ‘C' class cities and
unclassified cities and implementatior
of the revised wage structure.

(c) While the demand for new wage
structure and enhancement of house
rent allowance in respect of Calcucta
and Delhi is under consideration, there
is no proposal for enhancement of
house rent allowance in of”
State Capitals and ‘C’ class cifies
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Schemg of New Fertilisery

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERE be plased to stite Whether
the  Governmient of India has any
scheme for 4 new fertilizer plant in
Madhys Pradesh apart from Korba
based on the vast deposits of coal with
State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
Government of India do not propose
for the present to set up a coal based
fertilizer plamt in Madhya Pradesh
other than Xorba.

Varksia Raliway Statien

2784. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. 2007 on 28th
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June, 1977 regn.i'din: Varkala Station
and state: )

(a) whether Government have takepn
a final decision regarding the propo-
sal for extension of the platform
sheltey and construction of a foot
over bridge at Varkal, Railway Sta-
tion in Kerala;

(b) if so, the detail; thereof and
the actiong taken thereon; and

'(C) if not, the reasons for the delay
in taking the decision?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). Extension of cover over
platform is not considered justified for
the present level of traffic.

Provision of foot over iridge is ac-
cepted and the work is expected to
be completed in 1978-79.

Traffic handleg at Tondly Goodg Shed

2785. SHRI . . YESHWAR HEM-
RAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the traffic ‘handled at Tundla
Goods Shed a4 per individual jtems
.of gchedule by the Cooperative So-
- ciety holding handling contract during
the period January, 1878 to August,
1977 month-wise, separately and the

,amount of handling- bills submitted
monthly;

("} the monthly vyalue on which
ha coctract wes originally awardeg to
the Rociety;

{c) ~Wether Governmeny are aware
that eertain items of Schedule were/
are being systematically eanipulated
to the disedvantage of the Railway
Administration in collusion with cer-
tain Railway Employees to realise
unintended payment; and

(d) the total gmount of unintended

payment drawp by the Society up to
August, 1977 and the action taken
aguinst the persony held responsible
therefor?

DECEMBER 8, 1977
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (BHRI
SHEQO NARAIN): (a) A statement is
laid on the Table of the House.
[Placed im Library. See No. LT-
1272/771.

(b) The contract was originally
awarded in 1970 at momthly evalua-
tion of Rs. 4495.21.

(c) No.
(d) Does not arise,

mﬂnmtdmmm'rﬂh
at Bimdki

2786. SHRI RUDRA SEN CHAU-
DHURY: Will the Minister of RAIL~
WA_.YS be pleased to state:

(a) whether during the Safety Fort-
night launched on Allahabad Division
of the Northern Railway, 28 Down Kan-
pur-Allahabag Passenger derailed at
Bindki Roag around 4 P.M. on 3rd
November, 1977; -

"(b) whether bogies attached with
the train were carefully and properly
examined by the TXR staff at Kanpur
before the traip left for onward
journey towards Allahabad’

(c)- what way the cause of derall-
ment and the loss sustained by the
Government together with number of
passenger injured/killed and the
amount of compensation paid te them;
and .

{d) whether Govesmmment propose
to change whole lot of Officers owing
to whose slacknesg and mismanage-
ment, there hag been abnormal in-
crease in accidents and derailments
taking place on Allahabad Division
ang the passengers are feeling unsafe
while travelling by train?

THE MINISTER OF STATE IN THE
MINISTRY OF RATLWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) The bogies attached with the
train were given the nmormal safe to
run examination at Kanpur Central be
fore the train left for onward jeurmey
towards Allahabefl,
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(c) The accident was due to the tyre
of the south side whee] of leading trol-
ley of the coach marshalleq 4th from
the train engine coming off its rim.

The cost of damage to railway pro-
perty has been estimated at approxi-
mately Rs. 50,500.

No one was killed. One person
sustained only trivial injuries and he
continued the journey by the same
train after first aid was rendered on
the spot. No compensation has been
paid.

{d) The number of accidents to
traing including derailments en Allaha-
.bad Division between April and
November 1977 were less than in the
corresponding period of 1976. There
has, however, been a recent reshuffling
of Officers in wvarious divisions to
streamline the administrative machi-
‘nery,

Profits earned by M/s Sandoz, M/s
Phiver and M/s Glaxo

.- 2787, SHRI SURENDRA BIKRAM:
“Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the net profits earned by M/s.
Sandoz, M/s. Pfizer and M/s. Glaxo
during the last three years;

(b) the amounis repatriateq by
these firms to their principals during
each of these three years in the name
of technical know-how, royalty, H.O.
expenses etc.; and

(cy what action Government have
taken/propose to take to see that
repatniation of moneys abroad by
drug firms is restricteq to winimum
necessary?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) Net profit earned (in Rs. lakhs)

(i) Mfs. Sandoz . 1974 g:w
1 00
197

(Period ending g1t December)

(ii) Mjs. Pizer . ) :;i
933 236-46
(Period ending goth November)
(i) M/s. Glaxo . 1974 138.85
19 148- 63
19 205-65
(Period ending goth June)

(b) Amounts repatriated as Divi-
dends, Technical Know How, Royalty,
H:O. expenses etc. (Rs. in lakhs).

" () M/s. Sandoz 97374 990

1974~7:
1975~

(ii) M/s. Pizer . 197374 6561
1974-75 18 x
1975-76 15

(i) Mfs. Glaxo . . 197374 156 B!
1974';2

(c) Reduction in the foreign equity
holdings' and hence comsequently re-
duction ‘in the percentage of income
repatriated by foreign drug manufac-
turing- frmg is obtained through the
following two measures:—

(a) Under Section 20 of the
Foreign Exchange Regulation Act,
foreign drug manufacturing com-
panies having foreign equity more
than 40 per cent are required to
reduce their foreign equity to a
level not exceeding 74 per cent or
some intermediate level between 49
per cent and 74 per cent depending
on the nature of their total activi-
ties; and

(b) By the scheme of dilution ef
foreign equity announced by the
Government in February, 1972
whereby companies having foreigm
equity exceeding 51 per cent and
expanding their activities are requir-
ed to induct Indian capital upto
prescribed levels of the cost of the
expansion. Conditions for diluting
equity holdings as per this formula
are invariably being imposed while
granting expansion in manufacturing
activities to such companies.
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Foreign sector companies are being
allowed expansion in drug manufac-
turing activities only in selected fields
which require heavier capital invest-
ment, thus necessitating a greater
quantum of the profits earned by such
companies having to be ploughed back
as nvestments and hence reducing the
overall repatriable profits available to
them.

The manner in which the activities
of foreign drug manufecturing com-
panies should be further ragulated is
under the consideration of Govern-
ment in the context of the recom-
mendations made by the Hathi Com-
mittee for controlling the activities of
foreign drug manufacturing firms. A
decision thereon is likely to be taken
soof.

Licences granted to drug companies

2788. SHRI SURENDRA BIKRAM:
Wil the MMinister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the drugs for which licences
have been granted to M/s. Burroughs
Wellcome, May & Beker, Sandoz,
GHaxo and M/s, Pﬂnrdunn the last
three years;

(b) the licensed capacities of each
item, preductiop ' year-wise, itemwise
and imported /canaliseq raw materials
used-quantity and value by these
firms during three years separately
for this production; and

(c) whether similar proposals from
Indian companies have beem partly
rejected and if so, reasons for the
same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
Statement gshowing the names of all the
drugs and their annual capacities for
which Heences have been granted to
M/s. Burroughs Wellcome, M/s. May
& Baker, Sandoz, Glaxo and M/s.
Phizer during the last three years is
attached.

(b) The information is being collect-
ed and will be laid on the Table of the
House (Licensed Capacities, however,
are already shown in the Statement an-
nexed).

(c) No proposal of Indian companieg
has been rejected for the items for
whickh M/s. Burroujhy Welleome etc.
have been granted Heences during the
last three years.

Statements !
S8 Name of the No. & date of Item of manufactore Arnmual
1 2 3 4 5
1 Burroughs (i) CIL: 97(74) (i) Trimethoprim Goo
“ﬁ'dlmme dat. §-4-74 : (B) Septran Tabs. 26. &
(18) Beptran Suspan/ 63 Kilo
Syrup litres
(id) CIL: 448/76 Pseudo Ephedrine 2 Tonnes
a. 18-12-76 Hel
2 M]/s. Phizer Limited, [6)] CIL 215(74) Chlorpropamide 1"'5t06s
Bombay. ; !o-?-?q. tonnes.
& 5%75} Foot & Mouth Million
dl 24-4~ Disease Vaccin p.a.
g Mjs. Sancoz (I) CIL: 2:12(7s) (i) Brinerdin Tabs.' lakh Nos.
Limited. dt. 24-&}55 (i:';I Int&lﬂpﬂljr a?:ooo kgs.
Phenipan Tabs lakh Ne
iv) Smdo-cyr.hm ;ﬁw Lires
Glaxo Labs (I fi) CL: Clln
4 M{s: oy o .%t. = s’&’% (70 ) um Sc SOE;:D 5000
... (Expansion) i
(n) CLL: 74(77) Meclozine Hel 400 kg.
dt. 24-2-77
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COB Licences to be obtained by
"~ foreign Drug Cempanies

2789. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of foreign com-
panies who are yet to obtain C.0O.B.
Licences;

{b) the names of firms, items manu-
factured during last three years, ex-
tent of foreign equity, utilisation of
imported and canalised raw materials;
and

{c) what action Government have
taken or propose tp take against these
firms for contravening the prowisions
of I (D and R) Act?

THE MINISTER OF PETROLEUM
(SHRI H. N. BAHUGUNA): (a) to (¢).
Informatiop is being collected and wil]
be lald on the Fable of the House.

Proposals for COB Licences

2790. SHRI SURENDRA BIKRAM:
Wil] the Minister of PETROLEUM
AND CHEMIGALS AND FERTI-
LIZERS be pleased to state:

(a) the number of proposals for COB
licences received during the last three
years; how many of them belonged to
foreign companies with more than 26
per cent foreign equity and how many
of them have been approved:

(b) in how many cases conditian
regarding dilution of foreign equity or
exports were levied while granting
COB licences and whether these com-
panies have taken steps towards that
direction; and

(c) whether cases of misrepresent-
ation of facts in applications have come
to the notice of Goverhment, if so,
action taken against such firms and
steps taken to discourage this practice?

AND CHEMICALS AND FERTILIZERS
(SHR] H. N, BAHUGUNA): (a) and

(b). During the period 1-11-1974 to
31-10-77, 17 applications have been
receiveg by the Government for grant
of COB licences. 7 applications out
of 17 were from companies having
foreign equity more than 26 per cent.

Out of these 7 applications, 1 appliea-
tion has been disposed off finally and
COB licence issued. No condition re-
garding dilution of foreign equity or
export was imposed since its foreign
equity was 40 per cent and hence not
covered by FERA.

(c) No case of mispresentation of
facts in applicetions received during
the last 3 years which have been dis-
posed off fmally have come to the
notice of the Govesament.
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M/s. Indian Scherings Liéd.

2792. SHRI NATVER LAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what is the investment in capi-
tal and plant machinery of M/s.
‘Indian Schering Limited;

(b) what are the products manu-
factured by this company and their
production during the last three years;
imported raw materials/canalised
materials content and value; and

(c) whether this company has cea-
travened the provisions of I (Dand R)
Act and if se, what action has beem
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taken or is proposed to be taken
against them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The total capital investment (compris-
ing Equity & Reserves & Surpluses) of
M/s. Indian Schering Limited is Rs.
181 lakhs. Their investment of plant
and machinery in their factory at
Bombay as on 50-8-75 is Rs. 27.61
lakhs. The value of investment in
plant & machinery at their factory at
Ambernath is being ascertained and
will be laid on the Table of the House.

(b) The drug itemg being manufac-
tured by M/s. Indian Schering Limit-
ed are indicated in the Annexure
attached.

Information relating to the quantum
of production of various items by this
party during the last three years and
also the details of various imported/
canalised raw materials consumed by
them during the same period is being
collected and will be laid on the Table
of the House.

{c) The question whether this com-
pany has contravened the provisions
of I (D&R) Act or not and if so, what
action is to be taken is under consi-
deration of the Government.

Statement
N o . Sohons Lomied. >

1. Bulk drugs
(1) Aluminivm Sodium Silicate
(2) Ephedrine Resinate
(3) Sodium Nitrate

(4) Carbimazole
(5) Barium Sulphate
2. Drug formulations
" (a) Liguid
(1) Albucid 109,
» 20%,
» 0%
(2) Aquaviron

{3) Aquaviran B 12
{4) Disrmycin N

(5) Disecron
{6) Disecron Forte
(7) Ery. Liquid
(8) Gent. E/E Drops
(9) Gend. HC E/E Drops
(10) Gent. Injectable
(11) Micropague
(12) Ellumans
(23) Megimide
(b) Powders & Omtments

(1) Albucid Ointment

(2) Cortucid

(3) Gent. Creams

(4) Gent H.C. Creams

(5) Neutradanna Powder

(6) Methimezole (Chemicals),
(7) Kruschen Salts

{8) RMX 113 (Chemicals)
(9) Ephedrine Granules
(10) Neutradonna Powder Mix
(11) Neutradonna Tab. Gran.
(12) Kruschen Salts Mix

(¢) Tablats

(1) Asmapax

(2) Orasecron Forte

(s) Ery. Capsules

(4) Malidens

(5) Micropyrin

(6) Micropyrin C

(7) Neo-Mercazole

(8) Neutradonna Tablets
(g) Neutralon
(10) Sorbitrate
{11) Sorbitrate Tranquiliser
(x2) Ethidol

(13) Menopax

(14) Menopax Forte
(15) Obakvon-C

(16} Aspro

(17) Rainbow

Foreign Firmg Manufacturing Druge
in India

2783. SHRI NATVER LAL B. PAR-
MAR: Wil] the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

{a) how many foreign concesnsg are
manufacturing drugs in our country;
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(b) whether Government found that
any of them are manufacturing drugs
of sub-standard quality of spurious
drugs;

(c) is the output of drug manufac-
tured in excess of the demand of con-
sumers; and

(d) whether these manufacturers
are working in excess of their licensed
<capacity, if so, have Government taken
any objection to thig activity; details
thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
In the Organised Sector there are 36
foreign firms (forelgn equity exceed-
ing 40 per cent) engaged in the manu-
facture of Drugs & Pharmaceuticals.

(b) No special survey in respect of
only foreign manufacturing firms has
been conducted. However, the result
of the intensive Drug Quality Control
Programme carried out under the
joint auspices of the <Central and
State Drug Control Organisations in
respect of the firms manufacturing
Drugs shows that during 1973-74 and
1974-75 only 1.4 per cent and 1.3 per
cent respectively of the samples were
found not of standard quality.

The control over manufacture and
sale of drugs under the Drugs and
Cosmetics Act and rules thereunder is
exercised by the State Governments
through State Drug Control Authori-
ties. Their Inspectors inspect the
manufacturing as well as sales pre-
mises to ensure productioms/sale of
medicine of the standard quality.

(c¢) Production capacity is created
generally on the. basis of projected re-
quirements of the country and surplus
capacity allowed for items having ex-
port potential.

. (d) It iIs obsegrved that several
foreign firms are producing drugs in
excess of their licenced capacities.
The question of such excess produc-
tion: of drugs and pharmaceuticals was
<considered by the Committee on Drugs
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and Pharmaceutical Industry, whose
recommendations in this regard are
under consideration of Govt. and a
decision is likely to be taken shortly.

Loss Suffered by Railway durimg
Shrimati Indira Gandhi’s visit
to Tami] Nada

2794. SHRI SUKHDEQ PRASAD
VERMA:
SHRI O. V. ALAGEBAN:
SHRI K. T. KOSALRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total loss suffered by the
Railways as a result of violent demon-
stration held at the time of Shrimati
Indira Gandhi's arriva] in Tamil Nadu
on October 30, 1977; ang

(b) what action has been taken by
the Police to prevent such ugly situ-
ation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Rs. 43,46,780/-
of which 42,50,220/~ is due to damages
caused to the Railway property and
Rs. 96,560/- on account of cancella-

tion of train services. ‘

(b) To safeguard the Railway pro-
perty and to maintain law and order,
Police officers moved swiftly wherever
demonstrations affected train services
and took action as the situation war-
ranted. In suburban section pickets
were posted by Police at vulnerable
points, at all important level crossings
and bridges, provided bandoust at all
important stations, and kept striking
Forces at important stations.

Memorandum fram Employeeg of
ONGC Regarding Drilling of Wells

2795. SHRI S. G. MURUGAIYAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether he has received a
memorandum from the Oil and Natu-
ral Gas Commission Emplopees Asso-
ciation alleging that the ONGC autho-
rities are not drilling certain wells up
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to the target depth in spite of the
-suggestion of the Geophysicists and
wother experts;

«(b) it so, the details thereof;

‘(c} whether they have demanded
an impertial enguiry into the whaole
affairs of the ONGC; and

«{d) if so, the Government's reac-
tion thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)

(b) and (c). The Memorandum
submitted by the ONGC Employees
Association (W.B.) mainly deals with
the various demands relating to pay-
scales, allowances, etc. and refer to
inter glia, the alleged irregularities in
the driling of some wells and de-
manded an enquiry into the affairs
of the Commission in West Bengal.

{d) The matter is under examina-
tion.

Appointment of Chairman ef the
Petro-Chemicaj] Complex at Baroda

2796. PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTIII-
ZERS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn specifically by
the Government of Gujarat, ¢, the
1act that the present Chairman of
the petro-chemicsl eamplex at Baro-
‘da. in Gujarat does net possesg the
necessary relevant qualificationg and
experience for holding the said post;

(b) if s0, Government's reaction
thereto;

() the reasong for appointing the
present Chairman and when and on
what perquisities was he apainted
amd for what durstion; and

(d) the reasong for removing the
«arlier incumbent in the said office?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No Sir.

{b) Does not arise.

(c) The present incumbent was
selected for appointment to the post
on the expiry of the (extended) term
of the earlier incumbent as he was
considered most suitable from amongst
the various candidafes considered for
the post. He has been appointed on
a pay of Rs. 4000/- per month in the
scale of Rs. 3500-125-4000 for a term
of five years from 16.6.1974. The
other perquisites to which he is en-
titled are:—

(i) Free unfurnished accommoda-
tion.

(ii) Facility of the use of the Cor-
poration's car for private purposes
subject to the conditions laid down
by the Ministry of Finance from
time to time regarding recovery of
charges therefor.

(iii) Leave, Provident Fund, Tra-
velling Allowanee, Medical attend-
ance, Leave Travel Concession, etc.
as per the rules of the Corporation.

(d) The earlier incumbent vacated
the post on the expiry of his (extend-
ed) term.
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Complaint regarding Asmociated
Journaly Limited, Lucknow

2798. SHRI PHOOL CHAND
VERMA:
SHRI RAMESHWAR
PATIDAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be ple:
sed to state: .

(a) whether he has received any
complaint regarding mismanagement
of finances by Associated Journals
Limited of Lucknow;

(b) whether he has taken any steps
to protect the interests of shareholders
and employees from rapacioug acts of
the management;

(c) if so, details thereof;

(d) whether it is also a fact that
several Directors of the Company have
resigned or are not attending the
board meetings of the company; and

(e) f so, whether an enquiry has
been started into the alleged irregu-
larities of this company?

THE MINISTER OF LAW, TUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (aJ Yes,
Sir. Complaints have been received
from the National Union of Journa-
Iists (India) and other Unions.

‘(b) to (e). An inspection of the
books of mccounts and other records
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of the company has been ordered un-
der section 209A of the Companies Act,
1956 on 15th October 1977 and fur.
ther course of action will be consider-
ed on receipt of the inspection re-
port.

(d) The following persons have
ceased to be directorg of the company
during the years 1976 and 1977:

1. Dr. Yudhvir Singh - :
—(Declined to seek re-election);.

2. Sh. K. C. Raman
—(Resigned);

3. Sh. Kuldip Raj Narang
—(Retired by rotation and not re-
elected).

Coaference on the Law of Seas under
UN., auspices

2799. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE.
AND COMPANY AFFAIRS he pleased
to state:

(a) whether India  participated:
actively in the Conference on the Law
of the Seas held recently under the-
U.N. auspices;

(b) if so, broad details thereof;

(c) who represented India and what
subjects were discussed at the said.
conference; and

(d) whether any areas of agree-
ment were reached as the result of’
these deliberations?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND®
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a) Yes, Sir,

(b) Commencing from December,
1873, the Third United Nations Con-
ference on Law of the Sea has so far
held six sessions. The next session
will be held in Geneva from March 28,
1978 for seven to eight weeks. The
Conference works in three main Com-
mittees of the wihole: the First Com-~
mittee deals with the questions relat-
ing to the international seabed: area
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and its resources; the Second Com-
mittee deals with the questions relat-
ing to the other law of the sea ques-
tions, including territorial waters,
straits, economic zome, continental
sheif maritime boundary, islands, ar-
chipelagoes, landlocked states etc. The
Third Committe deals with the ques-
tions relating to marine pollution,
scientific research and transfer of
technology. Some questions, includ-
ing the settlement of disputes, are
discussed in the plenary session of
the Conference.

India has participated in all sessions
of the Conference and in all its major
work, since December, 1973.

(¢) The Indian Delegation to the
Law of the Sea Conference is headed
by the Law Minister and includes re-
presentatives from the Ministries of
External Affairs, Defence, Food &
Agriculture (Department of Fisheries),
Petroleum and Stieel and Mines (De-
partment of Mines). Sometimes, a
Professor of International Law has
also been included in the Delegation.
The subjects discussed have been in-
dicated in answer to (b) above.

(d) The Conference has so far rea-
ched consensus on several issues, in-
cluding a 12-mile territorial sea, a 24-
mile contiguous zone, and a 200-mile
exclusive economic zone. ‘There has
also been broad agreement on the de-
finition of the continental shelf which
extends to the outer edge of the con-
tinental margin or to a distance of
200 miles where the margin falls” short
of that distance, on the nature of so-
vereign rights and exclusive jurisdic-
tion which a coastal State enjoys with.
in its exclusive economic zone and
the continental shelf, and on the rights
and duties of other States in these
areas. Broad agreement has also been
reached on the questions relating to
marine pollution and scientific re-
search.

These agreements were embodied in
the Single Negotiating Text which
wag issued at the end of its Third

2856 LS..7

Session held in Geneva in 1975, and
in Revised Single Negotiating Text
which was issued at the end of its
Fourth Session held in New  York
in May, 1976. On July 17, 1977 the
President of the Conference,
jointly with the Chairmen of the three
main Committees, has prepared an
Informal Composite Negotiating Text,
which contains most of the agreed
points referred to above. Some pro-
visions, particularly those relating to
the international seabed area and its
resources, will be further negotiated
at the next session of the Conference.

Foot Bridge linking Ranip Village with
Sabarmati Station

2800. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the thousands of resilents of
Ahmedabad and suburbs have been
asking and representing for the early
construction of a railway foot bridge
linking the Ranip Village with the
Sabarmati Railway Station on Western
Railway;

(b) if so, Government's response
thereto; and

{¢) reasons for noi taking up the
said work on an urgent basis?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Representations
have been received for extension of
the existing foot over.bridge at Sabar-
mati Metre Gauge Station to cross the
{racks in the yard to Ranip side.

(b) and (c). Cost of new foot
over-bridges or extension of existing
foot over-bridges to enable the pub-
lic to cross the tracks is required to
be borne by the State Govt./local au-
thority, as per extant rules. They will
therefore have to decide whether a
new foot over-bridge or extension of
the existing foot over-bridge is neces-
sary. The State Govt. have already
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been approached by the Railway in
this regard and their reaction and
acceptance to bear the cost are await-
ed.

The work can be taken up by the
Railway after the State Govt. agrees
to bear the cost.

- New Connections of Consumer Gas

2801. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the total pumber of cases re-
garding connection of Consumer Gas
registered during the year 1976-77,
State-wise;

(b) the total number of conections
given, State-wise; and ’

(c) the total number of cases pend-
ing as on 31st October, 1977 for having
new connection in each State?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c¢). The requisite informa-
tion is being collected and will be
laid on the Table of the Sabha.

Details of licences possessed by

LD.P.L.

2802. SHRI MOTIGHAI R, CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND TCHEMICALS AND
FERTILIZERS be pleased to state:

(a) details of the number, date,
capacity, items etc. of industrial
licences, letters of intents possessed by
ID.P.L. and how many of their appli-
cations are pending before Planning
Commission and Licensing Committee
for approval,

(b) in how many cases the produc-
tion has been commenced and details
of the same during the last three years;
and

(c) in how many cases IDPL hiwve
not obtained industrial licences or

violated Drug Frice Control Order
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during the last three years; and if so,
steps Government have taken to pre-
vent violation of Acts and rules passed
by Parliament? .

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Statement I showing the
details of Industrial Licences and
Letters of Intent granted to IDPL for
various drug items, Statement II
showing the details of proposals of
IDPL pending with Government and
Statement III showing the production
of bulk drugs by Mj4s. IDPL during
the last three years are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1273/77]. =

(¢) Information regarding violation
of Drugs (Prices Control) Order by
M/s. IDPL has already been furnish y
ed in reply to part (d) of Lok Sabha
Unstarred Question No, 1821 replied
on 29th November 1977.

No instance of violation of I (D&R)
Act by this company has come to the
notice of the Government.

Distributien of canalised items of
Drugs by LD.P.L.

2803. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the philosophy of giving canal-
ised items of drugs for distribution to .
IDPL;

(b) whether the indigenous prices
of drugs, canalised for distribution
through IDPL are declared by IDPL-
or fixed by Government after cost
examination; and

(c) how many items with distribu-
tion range of IDPL are not yet pro-
duced by them and what was the pro-
duction of remaining items during the
last three years? |

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): ¢
(a) Bulk drugs are canalised for
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import through the State Chemicals
and Pharmaceuticals Corporation of
India Limited keeping in view the
country’s requirements as also the
extent of variations noticed in  the
past in import prices of actual uSers
from different sources. In respect of
some canalised bulk drugs IDPL is
the only producer or major producer.
Canalised bulk drugs in the produc-
tion range of IDPL are distributed by
IDPL s0 as to ensure better coordina-
tion between production, arranging
imports and availability to the actual
users from a single source.

(b) The indigenous prices of the
following 8 canaliseq bulk drugs pro-
duced ang distributed by IDPL have
been fixed by the Government on the
basis of cost-cum-technical examina-
tion conducted by the Bureau of In--
dustrial Costs and Prices from time
to time:—

{1) Tetracycline

{2) Oxytetracycline

(3) Streptomycin

{4) Analgin

{5) Sulphaguanidine

{8) Sulphadimidme

(7) Phenobarbitone and its salts.
(8) Vitamin B-1.

In respect of indigenoug prices of
the followling canalised bulk drugs
produced and distributed by IDFL,
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either prices declared by them have
been accepted or the prices have been
allowed after obtaining necessary de-
tails i the prescribed form under
the Drugs (Prices Control) Order,
1970:—

(1) Folic Acid

(2) Riboflavin and Riboflavin 5-

Phosphate Sodium

(3) Piperazine and its salts

(4) Amidopyrine

(5) Phthalyl Sulphathiazole

(6) Metronidazole

('7) Nitrofurazone

(8) Nitrofurantoin

For Griseofulvin produced indigen-
ously no price has yet been declared
by IDPL.

Generally, there is a difference bet-
ween the indigenous price fixed for
these drugs and the import price
Wherever there are imports, pooled
price is fixed keeping in view indi-
genous production snd imports so
as to ensure that the farmulators get
these bulk drugs at a uniform price,
and the charge of favouritism in al-
locating bulk drugs to some formula-
tors from a cheaper gource is avoided.

(c) Details of production during the
last three years of various canalised
bulk drugs distributed by IDPL ace
indicated below:—

(Figures in tonnes)

Production during

S. Name of the bulk drug
No.
1974-75 1975-76 197677
1 2 3 4 5
. 25°92 75" 52 81-38

1. Tetracycline and its salts
2. Oxytetracycline and its salts

2732 4146 36° 54

. ayby a4yt apwm
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1 2 3 4 5
4- Sulphaguanidine 246- 41 18305  244°00
5. Sulphadimidine & its salts 348:07  472'94 47415
6. Mctamizole (Analgin) . 181°54 22528  2B1-02

7. Phencbarbitone & its salts
8. Vitamin B

9. Folic Acid

10. Amidopyrine . . :
11.  Phthalyl Sulphathiazole . . .
12. Moectronidazaole . .
13. Nitrofurantoin

14. Griseofulvin .

15. Nitrofurazone
16. Vitamin B-2

17. Piperazine & its salts .

- . 797 13°17 13°55
2463 27'73 33-04
3-06 3:63 442

420 437 2°46

Nil Nil Nik

Nil o-o8 0° 042

. Nil o 76 314
. Nil 135 136-15
kS ke

Nil Nil Nil

464 5700 6-88

86-16 9926 9682

It would be seen that there is no
production of phthalyl Sulphathiazole
and Nitrofurazone in the IDPL dur-
ing the past three years. Nitrofura-
zone, Griseofulvin ang Ofxytetracy-
cline falling in the gistribution range
of IDPL were canalised for imports
through the State Chemicals and
Pharmaceutical Corporation of India
Limited from the year 1977-78 only.
In respect of Phthalyl Sulphathia-
zole and Metronidazole distribution to
the actual users was entrusted to
IDPL from the year 1977-78 omly.

Conversion of Bangalore-Mysore line
from Metre Gauge to Broad Gauge

2804. SHRI RAJSHEKHAR KO-
LUR: Will the Minister of RAILWAY
be pleased to state:

(a) whether it is a fact that Karna-
taka Government have come forward
with an open offer for supplying slee-
pers and land free of cost and also te

bear the loss, if any, in converting MG

to BG from Bangalore to Mysore; and

(b) if so, what is the reaction of
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS-
(SHRI SHEO NARAIN): (a) Yes,

(b) The survey report for the
Bangalore to Mysore conversion pro-
ject is under examination. No deci-
sion has so far been taken about tak-
ing up the project.

wy¥ Tut & Ifem T 9T
IgEewaT

2805. st IuEA :

ot T W @ wT
qfemw awr @A Wi g Sdr
g w@ o g w0 f§ g
gfvfem < & fag e & -
it =X @ ¢ faew gagmrw
1 sfag (= X @7 @ faw
&7



201

Rifeew aar T Wit IAww
W (o gWEAN A agwn) - AW
¥ oefadi € Iuesuar & a9 wfg
¢ sym:Ife @ & 1 wgw wiwat
ok gaarm, o samw 1973
H HYA: 75 FAT TG T9T 370 FAUT
FGT &1 41w 1976/1977 #
150 FUT  TAT 700 FT 4@

woel & gew wifafews w0 ¥
e (qEfEen) wRw 1970
F o frfer ey s &
T ARY F A OF TR A
fife &7 o §, fanfen¥ gro
TR ¥ [@ aqwfy fog far a@
& a1 FFy §; wRW & a9 7
F, AT # IEH T TC @Al
#wq @ mar g

ITNFITHT &1 FEY T4 7 ANy
gaart F IoeeE  FOAF femrd,.,
@ra, %, uAsefow, fofear ¥
faq  savr & ST ST AT A
s #1€ ST Al
at gaamt o I e amer Ay
¥ a¥ s § 1 wfaww g
wrar € 1AW @] arfreEm qw
gEEW W 259EEE q9 siEA
e  WNEl W owwtE § W
12.5% # W T & HES
¥ 2,57, famfR & ST =
AT AT R THI AFIT GIHR F
T 75 AT W9 W9w A,
a areafa® savr & foe wmarfaa fedr
o &, ® e & gF & e
F- g

ey g waer afafa (ged
gfafa) ¥ woet e ¥ dee geat
¥ gemaee & waew & 7% faw-
o &t &1 fawfal frareg & oifew
wmeR g1

Written Answers AGRAHAVYANA 15, 1899 (SAKA) Written Answers

202

fowr darm & W s w7
frfewr afafa afse # & @
ot awgal (e & zamar o
wird ) o waEs s Ay &
X A FT E O

w1 gt v awr wenw fafw &
w it wf of

2806. &Y IN AN :
'10‘1“57"’*‘!‘ ﬁ!ﬁ:

w1 X Al 7w A
FafE:

(7) "o gAY & 8 w1 5w
freft @ s gt ; Wik

(&) w9 ¥ feaer afw 1 w=qma
fafa & s fegr mar ?

@ s F v Wt (st P
W ) : (F) 141.24 Q¥
Y |

(@) soadl | Wi ‘T
fafa” arr frerf fafg af & foad
qE v w1 W fgEr am
frar omar &

Rales regarding Payment of Compen-
miion to Rallway Viciims

2807. SHRI UGRASEN: Will the
Minister of RAILWAYS be pleased
to state the provisions of rules framed
in regard to payment of compensation
to the victims of railway accidents?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The pay-
ment of compensation to victimg of
train accidents is governeq by the
provisions contained in Sections 82-A
to 82-J of the Indian Railways Act,
1890 and the Railway Accident (Com-
pensation) Rules, 1850 framed under
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Section 82-J as amended from time
to time. A copy of the latest rules
is laig in the Table of the House,

[Placed in Library. See No. LT-
1274/77].

Talcher Fertllizer Projoct

2808. SHRI PRASANNBHALI
MEHTA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether coal based fertilizer
project at Talcher was delayed by two
years; -

(b) if so, reasons for the delay;

(c) whether the cost of expenditure
has also increased; and

(d) if so, by how much?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) and (b). The coal based
fertilizer plant of FCI at Talcher was
scheduleq to be mechanically com-
pleted in July, 1975. However due to
delays in the delivery of equipment,
both jmported and indigenous, the
completion of the project has been
delayed ang the project is now ex-
pected to be mechanically completed
by December, 1977.

(c) and (d). According to the de-
tailed project report prepared in
April, 1971 the project was estimated
to cost Re, 94.60 crores. The plant is
presently estimated to cost abeut Rs.
174.12 crores.
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Types of Companies Registered in 1971

2809, SHRI PRASANNBHAIL
MEHTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFF-
AIRS be pleased to state:

(a) whether it is a fact that 2I1
companies were registereq during the
month of August, 1977;

(b) if so, how many of them were
in limited by shares and how many
were in guarantee companles;

(c) the names of States from which
these companies were registered;

(d) the authorised capital involved
in those companies; and

(e) the total number of companies
registered upto the end November,
1977 in the countryt

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Yes, Sir. 211 comcpanies were
registered during the month of /Aug-
ust, 1977. Of these, 209 were limited
by_shares and 2 were limited by

(c) and (d). The State-wise distri-
bution of these 211 companieg and
their authorised capital is given in
the statement annexed.

(e) The number of companies re-
gistered -after the month of August,
1977 was 222 in September and 217 in
October, 1977. The information about
the number of companies registered -
during November, 1977 is not yet
available. However, 125 companies
applied for registration during first
half of November, 1977.

Statemest
Staty-wise the mumber of registration of new companiey and their  authorissd capital during the month  of

1977

State/Union Territory

Number of istration of new companie$
during the month of August, 1977

Limited  Limited Total Authorised
by by Capital
shares guarantee (Rs. in
*000)
’ 2 3 4 5
1. Andbra Pradah . . . "

1 . Ir 1,99.49
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1 2 3 4 5

3. Bihar 3 3 rnto00
4. Gujarat 10 10 62,00

5. Haryana .

6. Himachal Pradesh

7. Jammu & Kashmir . .

8. Kamataka 14 14 48,70

g. Ketaln 4 4 20,50
10. Madhya Pradesh 3 . 3 22,00
11. Maharashtra (13 I 66 510,10
12. Manipur . . .

13. Meghalaya T 1 1,00
14. Nagaland . .

15. Orima z 2 6,00
16. Punjab 2 - 2 6,00
17. Rajasthan H 1 2 .60
18. Tamil Nadu 11 1 1,84,99
19. Tripura

20. Unar Pradesh 6 6 24,00
21. West Bengal 42 42 6,61,65
22, Delhi 29 29 1,20,%0
23. Chandigarh 3 3 61,00
24. Goa, Daman & Diu 1 T 10,00
25. Pondicherry . .
26. Arunachal Pradesh 1 - 1 2,00

ToTAL 209 2 211 20,52,0%

Derailment of Barellly-Delhi Passen-
ger Train

2810. SHRI PRASANNBHAI
MEHTA:

SHRI YASHWANT BOROLE:

Will the Minister of RATLWAYS be
pleased to state:

(a) whether it is a fact that a bogie
of 375 Up Bareilly-Delhi passenger
train was derailed on 7th November,
1977 pear Moradabad;

(b) it so, whether any sabotage is
suspected in this case; and

(c) if so, the facts thereof and the
action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes. h

(c) Opn 7-11-1977 while 375 Up
Bareilly-Dethi pasenger was running
between Hakimpur and Kailsa sta-
tions, the coach marshalled 8th from
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the train engine derailed of the lead-
ing 4 wheels as the track had been
cut with a hacksaw. The Police are
investigating. There was no injury
to any one.

wmeTY A W Ieage v foet A
{ Wy

2812. st &% fag wf w@iwm
T W A=A T q@qR B FOHA

(%) mrag a= s dmama A
wEEIER A JEES § AR I
R, a0 el WT 39 Jgd g
F g o= RN § o F o Ay
* =t #Y wfeargar gar &, afe g, an
AT 3 B IEqY, TAT oot A
Y e & g A GG & T
FUATEY A T TEATE

(&) «ar Ivowa migal A Aew
s F o ww v g 8 afk
g, a1 e 3, *8 qur ag @i few
TET W O§; 6N

(w) = wER W fE @
HEOT TSR W9 W A
oy ?

Tt darem | T AN (ot fow
ATCaw ) (%) & (W): wgwer-
g ¥ 23 W9 HWAG AW 6.30
T G 86 TMIA AATE FEE AT
e 6. 40T wEEAT g 1 faamw
¥ AR, 1977 F ERIF AT 23
uY AT WA § A S WX
W W 1 s warf,
Fog e aur st Sy wferaT,
JATTE A T <Y ML F ww » g
o Hdufuw wax  w@w & fag
WAW: 14—-10-1977 WX 24-4-1975
W ai fear 4t 1 23 WO AR
86 INH ® TWE F AM WX
WA  WEghE A witE
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Gar  F@ Y AREEl OF SE) 97
23 A7 HWATT ¥ FTHW AriSAT
¥ A T S AANT qAT 86 (I FaATS
TR VT FW ¥ g ¥ faw
HRASTATE H CHEHrH IUTey Al g1 |
wfEd, qfraw W § wWuEEs &
TH N ®) QA Wi & Q9 afe
qME AT 23 AT FrAAT AT A
86 SN YaTE B GHIC ®
[T AX F EAT FA ¥ AU w0
™ g

utpfas a8 wt wTEE

2813. «Y qdfagard @@= : T
q@feaw a1 WA WX JoE FET
7g TATH F FA F F

(%) ™ @7 a9t # wra # -
feq ol ® feat sTefas dw faar
IERr fFY T Wi IEE
| oI g

() fea-fer Temi ¥ wlt oY
TrEfaw 49 q@e wrar g, feeAr
T@E Jr § R TE T FTO

¢ 991 O 9 AF TEIE AT @
158

(m) wefes @@ &1 O ITEW
4 % swa g ?

IqF WA AT FAl A IO A A=
TR T8 W TG VAT TR St
gt wd & 1w Wwa s
wrar wwew 1,58 fafegw ww
WX g | TF FW @ FaAq
o wfag ST wsafaa FETENT
g ¥ 8¥ 107,
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gt ) wmEw wWATE W
Wt weAT AF 1. 985 fafemw
g7 WIZY # W9 gIAq@ar  F
wyET 99 1. 54 fafqga g7 d@x
I A AT FT I W
FOAT A ATHIT T3 W &1 ofa-
fer o0.55 fafams = =T Y
ufaftas wrargearf  FA F FOFw
w1 A AT F ITAFTET FT A
faaradt 2 4

wgf A% A9 aqr wiEfw q9
LICTUSE I O S A C Rl
qAH ATAF 31 TG A o GG 4B
gWg WTEfas d9  F1 yeafea f&ar
AW R Iad H A a9y -
fa® 9 W W a9 T a9 6
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fr &t =X FgaET W@ R
wmH § Fmwy 22 fafege W= e
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¥ =@ w9 feuvar g ¥
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W e wfafer T amE
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w1 wrex  sfafe sefaw
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Hi
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5

99 fAaw A9 qu WEaE
T WA FT AT ¥ wyeafaa
g & war wfafew 0,43
fafqga o7 wtex  grit 1 =¥ ofc-
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fem 0.2 faffas a7 W #
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F 997 T 57 5919 wrow
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2814. w wafegad 2w -
T WA T I F FOFG

(%) w1 qIE=T (=TT ey
1 oW ®WE) uR et & d@iw
TEwe Taw  owedw (o)
WTGW  FA S A H FE WM ST
gt & afzgiar fam &, wa sk
g W & § ;

(@) g w7 1 wrow g
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(7) wWaE i aEFR Aawar

W A W g weAT aw R
s v e faae & 7
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(@) w¥x (7). feeft whx are-
TRy ¥ T o W A ey e
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TR AW T QAT F WTHIC T HFE
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gfaamdi  F7 FHT & Froor o ofe-
oA ¥ gfee & o) et 7@ o

T o

W e s fagr & fog afw

wr foar st

2815. s watay W€ @@= : T
Ffraw w1 vam s AT ST
qg FaT FY FaT F41 F ¢

() F@m@T-TgT IR ATEA A
¥ W & fae oo & s e
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A SEW T W g W I
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2816. st Fo Tmfa :
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(m) =1 q=rE, 1976 ¥ 9¥EH
F§ TEww mfear s wEE
ar w1 Arfeal ¥ v wfatey W
SRAEE

(1) wi« & &1, 1976 &
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# A T gEw ¥ oag e g
HAT
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(w) gamma & g & F1I0
gmedr #afegd & rwmaRge
QAT F FEITAA F 74T AT ArfeAi
s wfafe@a aemfedt @ agaa
fadr & 1

Discussion with chief of the American
Drug Manuofactirers Association

2817. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased te state:

(a) is it a fact that recently the
former Ambassador of US to India and
the present Chief of the American
Drug Manufacturer’s Association
Mr. Sherman Cooper met him; and

(b) if so, what discussions were car-
ried on and on what subject?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Yes, Sir.

Mr. John Sherman Cooper ang one
of his colleague, both of them asso-
ciated with an American Law Firm
retained by ten American Pharma-
ceutical Companies doing business in
India, presented the viewpoint of the
American Drug industry operating in
India, in so far as it related to ‘the
relevant recommendations of the Hathi
Committee on foreign held drug com-
panies. While fully recognising that
the subject wag one for the sovereign
decision of the Government of India,
they hoped that there would be an
opportunity for discussions so that =
satisfactory relationship could be es-
tablished and trade would be fos-
tered betwen USA and India, they
also conveyed the concerned com-
panies’ interest in continuing to co-
operate towards India’s objectives
while maintaining a otable economic
base in India.

Railway Comstruction Corporation of
India
2818. SHRI BRIJ BHUSAN TI-

WARI: ‘Wil the Minister of RAli-
WAYS be pleased to state what are

the works undertaken by the Railway
Construction Corporation of India, a
public undertaking?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The In-
dian Railway Construction Company
Ltd. was set up in 1976 and since
then this ‘construction unit’' has been
registereq with important international
organisations also. This Company has
been exploring possibilities of secur-
ing suitabla assignments and has also
started submitting tenders for some
major railway projecis in the develop-
ing countries. Currently the Com-
pany has undertaken the construction
of four read bridges on the proposed
Bajagoli-Malleswara road in Chick-
magalur and South Kanara Districts
of Karnataka State for Kudremukh
Iron Ore Company Limited,

Servics Condition of Gangmen, etc. in
¥. Railway

2819. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the representation
dated 8th October, 1977 by Divisional
Secretary, Divistonal Railway Em-
ployees’ Co-ordination Committee, E.
Railway, Dhanbad regarding the most
deplorable service condition of the
Gangmen, Khalasis and particulariy
the casual Gangmen and their 24-
Point Charter of Demands, has been
received; and

(b) if s0, the action taken by the
Government to improve their service
condition and redress these 24-paint
Charter of Demands?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,

(b) The points raised in The re-
presentation are under examination,
Decision t0 wind op the Burean of

Petrolenm and Chemicals Studies

2820. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
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CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether a decision has been
taken to wind up the Bureau of Petro-
leum and Chemicalg Studies which
has been doing valuable research and
preparatory work in the field of petro-
leum and chemicals development;

(b) if so, what are the main rea-
sons therefor;

(c) whether it is a fact that the
Bureau js being closed as it refused
to subordinate its findings to suit the
convenience of the officials; and

(d) if so, whether the Government
would like to reconsider the decision?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI HH N BAHUGUNA):
(a) and (b). The Bureau of Petro-
leum and Chemicals Studies (later
renamed as the Bureau of Petroleum
Studies) was set up in  September
1977 by upgrading an earlier organi-
sation known as the Petroleum In-
formation Service. The main objec-
tive of the Petroleum Information
Service wag to create a climate of
public opinion in favour of Oil In-
dustry in Public sector. It wag not
doing any research work. Its main
activity cansisteq of bringing out =a
fortnightly  journal, namely “‘Oil
Commentary’, which primarily re-
produced news items from daily pa-
pers and articles from other journals.
‘With hardly any increase in its acti-
vities, the expenditure of the Bureau
increased steeply. The work being
done by this Bureau was reviewed re-
cently in consultation with Oil and
Natura] Gas Commission and Indian
©il Corporation. The Bureau was
woungd up as with the change in the
pattern of Oil Industry in the country
there was no need for its further
«continuance.

(¢) and (d). Do not arise.
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Establishment of Committees o
varioug Levels

2821. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have re-
formulated the guidelines for estab-
lishment of committees at various
levels;

(b) if so, details thereof; and
(c) the reforms proposed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR SHEO NARAIN): (a) to (c).
The Railway Users' Consultative
Committees at varioug levels hag be-
come unwieldy. These Committees

. are being reconstituted with a view

to making them compact so that
these can be more purposeful and eff-
ective.

Expenditure on Staff Welfare in
Eastern Railway

2822. SHRI D. D. DESAI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether he hag allowed the
Eastern Railways to spend Rupees one
crore more on staff welfare due to
better performance of the railway;

(b) if so, whether similar benefits
will be given to other railways alse
if and when they achieve better
freight loading performance; ang

(c) whether he conciders this step
wil] promote healthy competition
among the various railway zones in
improving their performance?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
In view of the cooperation and dedi-
cated work of all sections of Railway
employees resulting in  satisfactory
performance of the Railways, the
Government of India sanctioned a
sum of Rs. 15 crores for Staff Wel-
fare works to be taken up on all the
Zonal Railways, production units ete.
Out of this Eastern railway’s allot-
ment is Rs. 2 crores.
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Staff Position in Headquarters on the
Spliting of FCI

2823. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the total staff strength of all
the headquarters of the four new
companies to be carved out of the
Fertilizer Corporation of India; and

(b) the present staff strength of the
Central Office of the Fertilizer Cor-
poration of India Ltd.?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The staff strength of the
Central Office of the Fertilizer Cor-
poration of India as on 30-6-1877 was
651. The staff strengths of the h2aa-
quarters of the companies that would
be formed after F.C.I. re-organisation
have not been fixed.

High Powered Committee to Study
Management of F.C.I

2824. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleaseq to state:

(a) whether any in-depth study
has been made by any high powered
Committee as to the reasons for poor
management of the Fertilizer Corpo-
ration of India Ltd., and the losses
being incurred by it; and

(b) if so, whether a copy of the
report is proposed to be placed on
the Table along with action taken by
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). While the Action Commitiee
on Public Undertakings made the
study of organisational gspect of Fer-
tilizer Corporation of India during
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1971-72, no other high power commit-
tee has gone into the reasons of poor
management and losses incurred by
it.
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Forwarding of Job Applications

2828. SHRI BHANU EKUMAR
SHASTRI: Will the Minister of
PETROLEUM AND CHEMICAILS
AND FERTILIZERS be pleased to
state:

(a) whether his Ministry has been
forwarding job applications to various
public sector undertakings under
itg control such as the National Ferti-
lzers Limited, the Fertilizer Corpo-
ration of India etc.; and

(b) how many such applications
have been forwarded to each of the
abpove Organisations in the Iast six
months and is this a healthy practice?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA ):
(a) and (b). No statistics of such
applications are maintained. If job
applications addressed to the Minis-
try for jobs in Public Sector Under-
takings under its administrative con-
trol are received, they are ordinarily
forwarded to the concerned Public
Sector Undertakings for disposal on
merits.

World Bank aided Fertiliser Projects
ang National Fertilivers Ltd. Projects

2829. SHRI BHANU KUMAR SHAS-
TRI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(2) whether the Fertilizer Corpora-
tion of India has undertaken some
World Bank aided fertilizer projects
such as Nanga] Expansion, Sindri
Modernisation, ete. in which the
technical fees have shown a big sav-
ing compared to the National Fertili-
zers Limited projects which have been
undertaken by M/s. TOYO of Japan;

(b) in spite of this why is the con-
struction of the Mathura fertilizer
plant being givn to M/s. TOYO of
Japan; and

(¢) why the contracts for con-
structing the three plants of National
Fertilizerg Limited have not been
given to some Indian Company such
as the Fertilizer Corporation of India
Limited?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
JANESWAR MISHRA) : (a) and (b).
M/s. National Fertilizers Limited has
been entrusted with the construction
of only two fuel oil based fertilizers
plants respectively at Bhatinda and
Panipat. Government have not ap-
proved the setting up of a fertilizer
plant at Mathura and the question of
awarding a contract for the construc-
tion of Mathura fertilizer plant does
not, therefore, arise,

The fees paid for licence/process
know-how, design engineetring and
other services to M/s. Toyo Engineer-
ing Corporation of Japan for the
Bhatinda and Panipat projects are not
comparable with the fees paid for
technical services to foreign contrac-
tors for fuel oil based projets set up
by the Fertilizer Corporation of India
for the following reasons :

(i) The capacity of the urea plants
at Bhatinda and Panipat is 15650 ion-
nes per day as against a capacity of
thousand tonnes per day at Nangal
and Sindri Modernisation.

(ii) The scope of work done by
the various parties is not identical
as between the two sets of plants.

(iii) The contracts in respect of
Nangal were finalised in. 1972-73,
i. e,, prior to the oil crisis, whereas
the contracts for the NFL plants
were finalised two years later.

However, while approving the con-
tracts between National Fertilizer
and Toyo, Government took into con-
sideration the fees paid in respect of
Nangal Project and were satisfied that
the fees were reasonsble,

Wc) An Indiap Engineering compa-
ny, namely M/s. Engineers India Ltd.
are the principal Indian contractors in
the execution of the two projects at
Bhatinda and Panipat., M/s, Engineers
India Ltd. together with M/s. Toyo
Engineering Corporation of Japan
have the total responsibility for pro-
per and timly excution of the pro-
jects,

Losses of F.CL

2830. SHRI , BHANU KUMAR
SHASTRI : Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the ageing of Sindri
Unit and sub-standard imported
equipment at Durgapur Unit;

{b) whether power limitation in
Nanga] and Gorakhpur Units are
major factors contributing to the
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losses of the Fertilizer Corporation of
India; and

(¢) how is the above gituation go-
ing to be remedied simply by split-
ting up the Fertilizer Corporation of
India into four independent com-
panies?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
JANESHWAR MISHA) : (a) and (b).
The factors like ageing of plants at
Sindri shortage of power at Nangal
and Gorakhpur and defective equip-
ment at Durgapur havé, to some ex-
tent, contributed to the losses incurred
by F.CI.

(¢) While specific steps like renova-
tion and modernisation of ageing
plants, replacement of defective equip-
ment, establishment of captive power
generation facilities etc. are being
taken to overcome these constraints,
the scheme of the reorganisation of
F.CI is intended to bring about an
improvement in the operation of
plants and in the implementation of
projects.

Views of nationa] share-holders forum
on malpractices by corporate sector

2831. SHRI M. N. GOVINDAN
NAIR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the National forum of
share-holders has submitted a paper to
him listing a number of malpractices
followed by the corporate sector to the
detriment of share-holders; and

(b) if so, what are the details there-
of and Government's reaction there-
to?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) A copy of the Memorandum
submitted by National Form of Share-
holders is given the statemant. annex-
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ed. Matters coming within the scope of
Companies Act and MRTP. Act are
being examined by the Expert Com-
mittee presently reviewing these two
Acts. Further action in this regard
will be taken by the Government on
receipt of the report of the Expert
Committee.

STATEMENT

Copy of Memorandum dated the 2nd
November, 1977 addressed to Shri
Shanti Bhushan, Minister of Law,
Justice and Company Affairs regarding
corporate malpractices.

1. Ruthless and wicked indifference
of Top Management to interests of
equity shareholders, paying them no

- or negligible dividends, while grossly

mismanaging the company, indulg-
ing in malpractices and Napotism to
feather their own nests at share-
holders expenses. i

2. Companies not producing to full
capacity, often to about 40 per cent of
it, thus artificially creating scarcity to
benefit by a seller's market, in which
exhorbitant prices can be charged, to
cover in-efficiency, mal-practices and
proveness of top management to slack-
ness as a result of taking life easy,
though causing heart-breaking distress
to consumers, sometimes hoarding back
as shocks, some of what is produced,
to aggravate shortage conditions to
put up prices further,

3. Top Management appoints, rela-
tives or friends as sole-selling agents,
with liberal commissions, sharing this
syphoning of company’s funds with
them, to the detriment of shareholders
and creating sufficient scarcity condi-
tions of the commodity for selling
agents to pass on to Top Management
as substantia portion of the money
they teceive from consumers under
duress, under the table.

4. Companies present rosy and bright
pictures in prospectus, to attract the
gullible public to invest, following wp
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with well times brochures, indicating
projects spectacular progress and most
alluring dividends in the near future,
thus leading the investors like don-
key’'s with carrots dangled ahead,
while suppressing the most depressing
actual performance from the share-
holders, who are bluffed in A.G.M.’s
and who after years of patient wait-
ing, ultimately wakened upto disaster.
Meanwhile the well timed brochures,
promising large dividends, bring about
the intended shareboom, the promoter
group of the top management, who
are in the know of things, make half
while the sun shineg (or the boom
lasts) by selling most of their hold-
ings to recover a great deal more than
what they invested in the first in-
stance, besides returning sizeable lots
of shares in the company.

5. Defaulting to convene A.G B.M.s
for years or convening them very
late, instead of 6 months after the end
of the working year, to wilfully keep
the shareholders in the dark,

6. Companies resorting to long ges-
tation period excuse for many years
upto and even beyond a decade, in-
stead of smartly stepping up produc-
tivity to dividend paying stage and to
step it up to higher levels for improv-
ing dividends to optimum.

7. Appointment of unqualified rela-
tives of Top management or persons in
whom they are interested, to key
positions carrying vast salaries and
perquisites, who comfortably shed
their youth and grow in to mellowed
old age, remaining ignorarnt, which ap-
pearing to serve the company with
negative contributions, ultimately

landing the company in an irretriev-
e e P

able morass. .

8. Resorting to frequent price hikes,
after iong gestation te pay dividends,
instead of putting down inefficiency

firmly.

9. Companies due to price prefe-
rence have no urge to produce at mi-
nimum competitive prices to capacity

2866—L.5.—8.
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and over, but boost profits and divi-
dends at consumers expense, contribu-
ting their quota to inflation consumer
buys at 200 per cent of the price of
imported counterpart. He would feel
if in heaven, if he can buy the indi-’
genous item at near half the price he
now pays. '

10. The Managing Director controls
the Board, instead of the Board direct-
ly the Managing Director.

11. Managing Director, a full time
employee of the Company with the
Board conniving gets involved in run-
ning several business of his own, to the
detriment of the company which pays
him a fabulous salary, besides provid-
ing attractive perquisites,

12. The Managing Director reccives
(barring exceptions) commissions on
mass or purchases of a revenue or
capital nature.

13. Top Management letting out con-
tracts to their relatives or friends
without inviting competitive tenders,
on rates more than lucrative to enable
it to share the loot with the contrac-
tors.

14. Top management, receiving their
cut, from sale of company's property,
by organised theft. It also benefits by
commission on replacement equip-
ment purchased.

15. Presenting lumped together pro-
fits and loss accounts of several units
of one concern mixing profit making
units, with those incurring losses
causing confusion making it difficult to
probe into operation of losing unit; to
improve their working.

16. Top Management allotting sole
selling agency to relative or friend on
liberal commission, to syphon away
substantial portion of company’s funds,
to the detriment of shareholders.

17. Building up of reserves, with
shareholders” money to the extent of
twice or even thrice equity ecapital,
as insurance against possible future
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losses, without ever attempting to issue
bonus shares, in shareholders, out of
reserves, which legitimately belong to
them.

18. To the detriment of shareholders,
investing in sister companies, substan-
tial amounts, borrowing the same at
2.5 times of interest rate from banks,
when compared to meagre dividend
prospects of sister companies.

19. Abnormal delay in distribution
of compensation money to share-
holders, on government taking over &
concern leading to suspicion or actual
misappropriation of funds in the inter-
vening period. o

20. Bad debts owed by firms, in
which directors are interested, are
written off, eventually after years of
in action, instead of promptly taking
jegal steps for recovery.

21. The Managing Director, or one in
his confidence, is the tackles or fixer
of the company. The tackles looks
after the representatives of the finan-
cial institutions, very well. Air fares
or AC. Train fares, sometimes for the
families as well, tours of sight seeing
and pilgrimage, amounting all paid
holidays, duration and expense no
consideration stay with families in ex-
pensive hotels when accompanied ?:ry
them; Expensive gifts to families
madame’s whim, becoming the tack-
ler’s pleasure; when unencumbered by
families, the representative’s weak-
nesses are catered to flooding him with
his favourite bevarages and satisfying
him with edible or other flesh. Even
the relatives of representatives and
friends of Financial Institutions are
thus looked after the tackles ensuring
for all more than V. L. R. treatment.
Such ' expenditure is smuggled into
the company’s accounts, under the
head miscellaneous expenses, without
details or if details are given of mis-
cellaneous expenditure, most of it is
invariably fudged on under some other
convenient head, which is not likely to
be probed.
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22. The representatives of financial
institutions, thus compromised through
the efforts of the tackles, lean entirely
towards management, without getting
involved in looking after the interests
of the minority shareholders, which
differ from their's and which are
satisfied by regular payment of inte-
rest on loans and pleased return of
capital in instalments. So it would not
serve any purpose, to look up to fian-
cial institutions to look after even
while being on the Board, the interests
of minority shareholders.

23. Selling assets to relatives or
friends of top management at incredi-
!:vly low prices without advertising or
inviting tenders and seeking post facto
shareholders approval. )

24 Liberal contribution to political
funds of party in power, contravening
section 293 of Companiey Act.

Production of Nylon ¥Yarn

2832. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) the total quantity of nylon yarﬁ
produced in the country annually;

(b) what is the requirement of
nylon yarn of the country for pro-.
duecing nylon cloth; and

(¢) the action taken by Govern-
ment to meet the requirement?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) Total production of Nylon yarn
during the year 1976-T7 is 16,719 ton-
nes gnd 8,293 tonnes in 1977-78 (April-
September).

(b) The requirement of Nylon yarn
for the weaving sector is estimated at
approximately 20,000 tonnes in the ex-
isting situation.

(¢) The short fall in indigenous
availability of Nvlon Filament Yarn
is met by imports.
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Loss due to lack of checking in trains

2833. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it js a fact that most
of the passenger trains are un-
manned by checking staff; and

(b) whethertit is a fact that the
passenger trains are losing much
income due to lack of checking
specially on Pakala-Dharmavaram.
Katpadi sections? -

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) To make tic-
ket checking more effective, squad
working of travelling ticket exami-
mners has been introduced and all pas-
senger trains are subjected to checks
on a programmed basis, First class
corridor coaches are manned by atten-
dants and all second class coaches with
reserved accommodation are manned
by travelling ticket examiners.

(b) Frequent surprise checks on a
programmed basis are conducted on all
passenger trains. including those run-
ning on the Pakala-Dharmavaram-
Katpadi sections, to plug leakage of
revenues due to ticketless trawvel.

Submission of Election Returns by
contestants of Lok Sabha Elections

2834. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of candidates
(Party-wise) who contested the last
genera] elections for Lok Sabha and
have not so far submitted returng of
their election expenses; and

(b) the action taken by Govern-
ment against such candidates?

THE MINISTER OF STATE IN THE
‘MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a) 159 candi-
dateg out of 2439 candidates who con-
tested the Lok Sabha elections have

not so far submitted their returns of
election expenses. Out of 159 candi-
dates, independent candidates num-
ber 158 and one candidate belongs to
the C.P.I

(b) 3 candidates have been dis-
qualified under section 10 of the Rep-
resentation of the People Act, 1951.
Show cause notices have been issued
to the remaining 156 candidates as to
why they should not be disqualified
for not submitting the returns.

Benga] ChEmical

2835. SHR] SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the pioneer Chemical
industry known as Bengal Chemical
Set up by Acharya P. C, Ray in 1901 is
in bad shape due to financial and
manageria] difficulties;

(by if so, facts thereabout;

(c) whether representations have
been made for saving this pioneer
Chemical industry;

(d) if so, facts thereabout; and

(e) the reaction of the Government
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :.
(a) to (e). During the last few years
the working of the Bengal Chemical
and Pharmaceuticals Works Limited,
Calcutta, had deteriorated and various
complaints were received by Govern-
ment. On the basis of certain com-
plaints, the Department of Company
Affairs ordered ap inspection under
Section 209(4) of the Companies Act,
1958, The IRCI and Union Bank of
India had also formed a study team on
Bengal Chemical and Pharmaceuticals
Works consisting of experts from the
Industry, Industrial Adviser. DGTD,
and experts from Union Bank ¢f India



231 Written Answers

and LR.C.I. The reports submitted by
them indicates the mismanagement of
the company which has resulted in fall
in production and heavy losses.

In view of all this, Government
ordered on investigation under Section
15 of the IL.D.R. Act for making ful]
and complete investigation of the com-
pany. The report of the Committee is
under consideration of Government.

Latest Assessment of Monopoly Indus-
tries

2836. SHR] SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) nameg of the industries whicl'l.
according to latest assessment fall

within the category of monopoly in-
dustry;

(b) facts about their financial as-
sets and annual income:

(c) whether fresh licences have
been given to these monopoly indus-
tries during last three years;

(d) if so, facts thereabout; and

(e) the facts about refusal of fresh
licences to those monopoly industries
during the same period?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) and (b).
According to the provisions of section
268 of the Monopolies and Restrictive
Trade Practices Act, 1969, undertak-
ings, which by themselves or together
with their inter-connected undertak-
ings produce or provide not less than
1/3rd of any goods or services pro-
duced or rendered in India and have
assets of not less than | crore of
rupees, thereby attracting section
20(b) of the said Act, are required to
register themselves with the Central
Government. It is presumed that the
“monopoly industry” referred to in
part (a) of the question refers to such
undertakings. Accordingly, a statement

DECEMBER &6, 1977

Written Answers 232

showing the names of dominant under-
takings registered under the MRTP
Act, the value of their assets and their
annual income as reflected in the pro-
fits before tax is laid on the Table of
the House. [Plazed in Library. See
No. LT—I1275/77]-

(c) to (e). Department of Company
Affairs is concerned with the adminis-
tration of the MRTP Act. In so far
as approvals or rejections of the pro-
posals, under the said Act, from the
dominant undertakings during the last
three years are concerned, a statement
showing details thereof is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1275/77].
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Foreign experts working with ONGC

2839, SHRI MANORANJAN BHAK-
TA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the number of foreign experts
working with ONGC and other agen-
cies engaged in oil exploration;

(b) if so, reasons and steps to re-
place them by Indian experts; and

(c) the number of Indian experts
loaned to Gulf countries for oil explo-
ration; country-wise; and the details
of the contracts entered into in this
regard and their advantages to India?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) to (c¢). The information is being
collected and will be laid on the Table
of the House. '

Assessment of works done by Burmah
Shell, Caltex and Esso after taking
over by Government

2840. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether any review or assess-
ment has been made of the work of
the three oil companies viz. Burmah
Shell, Caltex and Essg after their
take over by Government;

(b) if so, details and steps taken to
streamline working of these companies;

(¢) whether any steps have been
taken to bring the salaries of the staff
working in these companies at par
with the staff of IOC; and

(d) if not, reasons therefor?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (&)
and (b). Performance of the erstwhile
o0i] companies after their takeover are
continnously monitored and reviewed,
like that of other public sector oil
companies, by the Ministry of Petro-
leum with the assistance of the Oil
Coordination Committee,

(c) and (d). Salary structures of
the staff of these companies have been
historically different from the struc-
ture applicable tp the staff of Indian
Qil Corporation. Salaries of unionised
staff are guided by Long Term Settle-
ments and changes can be effected
only when new Long Term Settle-
ments are negotiated with such union-
ised staff. As regards the Management
Btaff of the erstwhile foreign oil
companies, there are several conside-
rations which have a bearing on the
question of re-structuring of their
salaries. These considerations need to
be carefully examined before a final
decision is taken,

Allotment of Indane Gas Agencies on
perpetual basis

2841, SHRT MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether at present Indane Gas
Agencies are allotted on perpetual
basis and not for a fixed period:

(b) whether this policy has led to
monopolistic trend and gas dealerg are
indulging in malpractices: ang

(c) whether Government are think-
ing to fix the period of allotment of
gas Apeéncies or to auction them; and

(d) if not, the reasons therefar¥

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA) :
(a) Indane Gas Agencies, are allot-
ted without specifying any period but
the Indian Oil Corporation has the
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right to terminate the agencies under
the agreement with the Distributor.

{b) With a view to discourage any
monopolistic trend, a ceiling on the -
number of customers with each LPG
distributorship of IOC has already
been prescribed. As regards mal-prac-
tices by the dealers (Distributors),
the agreement with the Distributor
provides that the agency can be ter-
minated for malpractices.

(c) and (d). There is no propesal
at present for fixing the period of
allotment of gas agencies or for
auctioning them. Auctioning of Indane *
agencies for a fixed period may pre-
sent difficulties to the new dealers in
making necessary investments for pro-
viding necessary facilities, like go-—
down, show-room, telephone, delivery
vehicles, staff, etc., and for smooth
running of the agency to the satis-
faction of the consumers, Auctioning
of the agencies wil] also lead to zgen-
cies being awarded to the highest bid-
der rather than to those considered
most suitable under the policy guide-
lines issued by Government,

Licensed hawkers at Howrah Station

2842. SHRI MANORANJAN BHAK-
TA : Will the Minister of RAILWAYS
be pleased to state: B

(a) what is the number of licensed.
hawkers at Howrah Station of Eastern -
Railway;

(b) is not the presence of a very
large number of unlicensed hawkers
in the Station premises creating pas-
senger inconvenience as well ag loss
of revenue to the Railways: and

(¢) if the answer to (b) be in the
affirmative what steps Government
contemplate for removal of such un-
authorised hawkers from Howrah Sta- ~
tion premises?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Seventy-nine,
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including five trolleys for train-side
vending.

(b) and (c). Some reports have

been received about unauthorised

hawking by unlicensed persons main-
ly in the concourse and the portico
of this station. Intensive drives are
regularly conducted at Howrah station
against unauthorised hawkers so as to
keep the station free from this nui-
sance.
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Violatien of drug price, contrel erder
by M/s. Pfizer

2845. PROF. R. K. AMIN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether M|s Pfizer established
production of Protinex after violating
I (D&R) Act, Drug Price Control
Order and Import Trade Control
Policy; if so, what action Governmeifit
have taken against them;
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(b) whether this company is pro-
ducing several drugs items with Indus-
trial licence under the cover of Regis-
tration Certificates; and

(c) details of items they are pro-
ducing under Registration Certificates
in 1952, items produced during the
last three years—item._wise, with
licence number and imports of raw
materials allowed?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H L N. BAHUGUNA) :
(a) Yes; Sir. M/s. Pfizer have been
found producing “Protinex” without a
specific licence under I (D&R) Act
and marketing it as a drug item with-
out obtaining price approval under the
Drugs (Prices Control) Order. They
were issued to show cause notices
under I (D&R) Act and DPCO 1970.
Replies received from them are under
consideration in consultation with
Ministry of Law.

i

(b) The company possess both a
Registration Certificate and Industrial
Licences for production of drug items.

(¢) Two Statements furnishing (i)
the names of the bulk drug, Quantity
produced during 1973; 1974 and 1975
and industrial licences under which
produced and (ii) similar information
in respect of formulations produced
under Registration Certificate/Indus-
trial Licences are laid on the Table of
the House. Placed in Library. See
No. LT-1276/77].

The value of raw material imported
by them was as under:
1973 Rs. 17.63 lacs
1974 Rs. 4048
1975 Rs. 41.64 ™

Issue of licemces tp M/s. Plizer

2846. PROF. R. K. AMIN : Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state: .

(a) whether M|s Pfizer was granted
licences with condition to export their
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production beyond items of Tetracy-
clines; if so details of licences based
-on this item and the nature of export
-bbligation;

(b) whether this issue was referred
1o the Ministries of Commerce and
Law and what are their findings; and

(c) if not under what authority,
Ministry has accepted the discharge
of the obligations?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (e¢). Export obligations were
imposed in licences granted ‘o M/s.
Pfizer for manufacture of two pro-
ducts, ie. Chloropropamide and Tetra-
cyclines. For Chloropropamide the
company were granted Industrial
Licence No. C:IL:215(74), dated
'20-7-74 for substantially expanding
production from 1.5 tonnes per annum
‘to 6.5 tonnes per annum with the con-
dition that they would export at least
20 per cent of additiona] production of
Chloropropamide (i.e. in excess of 1.5
tonnes) for a period of five years.

As regards Tetracyclines, requisite
-details are furnished in the enclosed
Statement.

Statement

M/s Pfizer Limited were granted a
licence for manufacture of Tetracy-
clineg on 28-1-80 with a capacity of
2000 kgs. of Tetracycline and 300 kgs.
of Oxytetracycline.

2, The company was granted an ex-
pansion of capacity on 21-9-65 from
2000 kgs, to 3000 kgs, of Tetracycline
and from 3000 kgs. to 7000 kgs. of Oxy-
tetracycline. The following two condi-
tions regarding export obligation were
imposed in respect of such expansion:

(i) Additional foreign exchange
required for the import of raw mate-
rials in connection with the manu-
facture of additional 5000 kgs. of
Tetracycline would be earnd by
-export under export incentive
‘scheme; and
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(ii) 25 per cent of the actual pro-
duction of Tetracycline in value will
be exported annually from 1966-67.
A Bond to this effect should be
executed in consultation with the
Ministry of Commerce,

3. M/s, Pfizer were granted a tur-
ther expansion on 13-7-67 from
3,000 kgs. of Tetracycline to 5,000 kgs.
and from 7,000 kgs. of Oxy-tetra-
cycline to 8,000 kgs. under Licence
No. L/22/37/81-A&I. Thig expasion
wag subject to the following obliga-
tions: —

(i) At no stage should the plant be
capable of producing more than
14000 kgs, per annum of tetra-
cycline;

(ii) Production in excess of 10
tonnes of Tetracycline shall be ex-
ported, unless Government by prior
approval give permission to sel] any
part of it in the country; in the
first year 4 tonnes must be exported;

(iii) Irrespective of the actual
quantity of tetracyclines exported
from the second year onwards, as
above, a total of Rs, 15 lakhs an-
?ually of Tetracycline and other
items of pharmaceuticals must be
exported as an average over five
years. This export of Rs. 15 lakhs
should be over and the current leve]
of exports,

(iv) The commitment to export

25 per cent of the initial capacity of

10 tonnes of Tetracyclines, in vaiue,

remains, There would, however, be

no objection to the export of tetra-
cycline and other items of pharma-
ceuticals provided the total value of

2500 kgs. of Tetracyclines will be

calculating factor,

4. The issue of execution of export
bond by the party in relation to the
above mentioned export obligations
has been examined in consultation
with the Ministry of Law, Ministry of
Commerce, Chief Controller of Im-
ports and Exports and D.G.TD. and
the following view has been taken:—

(1) Export obligation for both the
approvals should be for a period of

5 years only,



243 Written Answers

(2) In case the export obliga-

tions have been fulfilled, it would

not be necessary to obtain an Ex-
port Bond at this stage.

(3) The obligation of M/s. Pfizer
was to export all production in ex-
eess of 10 tonnes, even if it exceed-
ed 14 tonnes.

(4) The export obligation of
Rs. 15 lakhs per annum is a mini-
mum cbligation and not their total
obligation.

(5) The export obligation should
be computed in terms of value.

5. From the documents made avail-
able by M/s. Pfizer, it has been veri-
fied that against the export obligation
of Rs. 471 lakhs on the above basis,
the firm’s actual exports towards meet-
ing obligation upto March, 1977 was
of the order of Rs, 432 lakhs, Thus
the balance of export obligation yet
to be discharged by the firm amounts
to Rs. 39 lakhs, The firm has been
advised to execute an Export Bond
for Rs. 39 lakhs to be fulfilled by
September, 1978,

Additional Electrification of 6200
Route KM, by 1988

2847. SHRI SAMAR GUHA: Will the
Minister of RATLWAYS be pleased to
state:

(a) whether 7Tth Report of the
Estimates Committee, 1975-76 made a
recommendation to the Government
for additional electrification of 6200
route Kms. by 1988;

(b) whether such project would
have saved indigenous capacity and
expertise developed for electrification
project during the years 1957—869;

(c) whether such expansion of elec-
tric traction would have saved Rs. 50
crores per year over diesel ang steam
traction; and

(d) it so, the reasong for not giving
effect to the recommendation of the
Estimates Committee?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Estimazates
Committee had recommended that elec-
trification of 8800 route Kms. of rail-
way track should be effectively imple-
mented from 5th Plan to 7th Plan.

(b} Yes, it is proposed to achieve the
same objective, but by limiting the
scope to 4800 Kms. due to limitation ¢f
funds.

(c) The amount saved depends on
the extent of electrification and traffic
densities.

(d) Non-availability of funds from
Planning Commission is the main con~
straint in achieving the targets set for
Railway Flectrification.
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Upgrading of Jharsaguda Railway
Station

2849. SHRI GANANATH PRADHAN:
Will the Minisier of RAILWAYS be
pleased to state:

(a) whether there is any proposa! to
upgrade the Jharsaguda Railway
station junction in view of large num-
ber of passengers and which is one of
the centrally located Railway stations;
and

(b) any proposal for remodelling
rest rooms, lodgings etc. for the wel-
fare of the station?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) No. At Jharsuguda adequate fa-
cilities like Retiring rooms, Waiting
rooms, Platform covers, Goods Shed.
Parcel Office, etc,, commensurate with
the volume of traffic dealt with, have
already been provided,

LI ay Lm' f “I“. e T —— w
Madurai

2850. SHRI GEORGE MATHEW:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
make a costcum-feasibility study of a
railway line from Ankamali in Erna-
kulam District along the foot hills of
Kerala vic Muvattupuzha to Madurai;
it Government of Kerala is willing to
provide the funds for the above;

(b) if the proposed railway line is
found to be feasible and remunerative,
whether Government propose sanc-
tioning the work immediately; and

(¢) when will the railway lines
already under construction in Kerala
be finished?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes, Sir. No such
proposal from the Government of Ke-
rala, has however been received in re-
cent years.

{b) The question of sanctioning of
the project can be decided only after

the survey is carried out, reports exa-
mined and the project is cleared by the.
Planning Commission.

(¢) Construction of only one new
line project viz; Tirunelveli-Trivan-
drum/Kanyakumari which falls partly
in Kerala is in hand at present. Tlhe
construction of the portion of the line
falling in Kerala is likely to be comn-
pleted in about one year,

Expansion of Cochin Fertilizer Project

2851. SHRI GEORGE MATHEW
Will the Minister of FETROLEUM
AND CHEMICALS be pleased to state:

(a) whether FACT plan for the
phase III expansion of the Cochin,
Fertilizer Project will be accepted; and

(b) whether the Cochin refimery will
be expanded to process more crude oil,.
so that the phase III fertilizerg project
at Cochin is benefited?

THE MINISTHR OF STATE IN THE
MINISTRY OF PETROLEUM AND
FERTILIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). No, Sir. FACT
had proposed the expansion of the fer-
tilizer manufacturing facilities at Co-
chin by seiting up additional nitroge-
nous capacity based on fuel oil as feed-
stock, This project zoulq not be con-
sidered during the Fifth Plan Progra-
mme on account of severe constraints
on resources, which necessitated
sbelving of certain projects included in
the plan Programme,

A project at Cochin can only be ba-
sed on fuel oil 33 the feedstock. In
view of the advantages of the use of
gas as fertilizer feedstock, preference
is being given for setting up additional
fertilizer capacity based on associate
gas available from the Bombay High
atea and Assam. The Cochin project
would, therefore, have a low priority
and may not qualify for sanction in
the near future.

Absorption of displaced persons in
Cochin Fertflizer Project

2852. SHRI GEORGE MATHEW:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state whether
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those persons who were displaced
from the site of the Cochin Fertilizer
Project will be given preference for
Jobs there, according to their ability?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
.CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): Yes,
.Sir. The Fertilizers And Chemicals

. Travancore Limiteq nas already em-
ployed 155 persons from this category.

Charges against M/s, Cadbury India
Limited

2853. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether M/s. Cadbury India
-Limited is the branch of a multi-
national Corporation;

(b) if so the details of its capital
_structure;

(c) whether the company was charg-
ed by the MRTPC with monopolistic
and restrictive trade practices;

{d) it so, the specific charges ggainst
the company; and

(e) what action, if any, has been
taken against the company on the basis
of the charges against it?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) M/s. Cad-
bury India Limited is a 100 per cent
subsidiary of Cadbury Schweppes
Overeas Limited, which is a company
incorporated in the United Kingdom.

(b) The company was formerly kno-
wn as Cadbury Fry (India) Private
Limited and changed its name some
time in May/June, 77. The authorised
cupital of the company as on 1-1-77
is Rs. 4,00,00,000 comprising of 40 lakhg
shares of Rs. 10/- each, The issued
and subscribed capital comprises of
1,29,610 equity shares of Rs. 10/- each
fully paid up.

(c) to (e). In the case of Cadbury-
Fry (India) Pvt. Ltd. a reference was
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made by the Central Government to
the M.R.T.P. Commission under sec-
tion 31 of the M.R.T.P. Act for enquiry
and report into the following monopo-
listic trade practices alleged to be in-
dulged into by the company:

(i) Paying a high rate of royalty
at the rate of 5 per cent of the gruss
price of such chocolate products to
its parent holding company in the
United Kingdom, particulary when
the nature of such products does not
involve sophisticated technical konw-
how or innovation;

(ii) excessive payment of retail-
ers margin upto 18 per cent to 20
per cent of the trade price of such
products;

(iii) earning profits of above 40 per
cent of the total capital employed by
the said company;

(iv) unreasonably increasing the
prices of such chocolate products for
a number of years so as to earn un-
reasonable profits by taking undue
advantage of the monopolistic posi-
tion of the company; and

(v) not reducing the incidence of
the administrative overbeads of the
company, particularly their adverti-
sement expenses

The said reference was challanged
by the company through u writ peti-
tion in the High Court of Delhi. Stay
orders were obtained by the company
on 26th April, 1974 and the proceed-
ings are pending.
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M/s, Aleock Ashdown Company after
Take-over

2855. DR. VASANT KUMAR PAN-
DIT; Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what is the prograss made in the
affairs of M/s. Alcock Asidawn Com-
pany since it wag taken over by the
Government; and

(b) what is the amuurnl of accumu-
lated losses and how 1t is proposed to
be nullifiel?

THE MINISTEH OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) M/s Alock
Ashdown Company Lid. was ordered
to be wound up by the High Court of
Bombay on 13-1-1972. The undertak-
ing of the company were transferred
and vested in the Central Government
by virtue of “The Alcock Ashdown
Company Ltd. (Acquisition of Under-
takings) Act, 1973.” In the winding up
proceedings, the Official Liquidator
Bombay has filed some mis-feasance ap-
plication and is realising book debts.

(b) According to available informa-
tion, the accumulateg losses of the
company as on the date of winding up
namely 13-1-1972 was nearly Rs. 101
lakhs. The company’'s main source of
income is the interest which is being
earned on the sum of Rs. 1 crore de-
posited by the Central Government
with the High Court of Bombay in
lieu of the transfer to and vesting in
it, of the undertaking of the compary.
The amount of interest earned upte
23rd September, 1977 on the said sum
stood at Rs. 14,78,596.36, Further
action to nullify the loss will depend
up on the ordered of the High Court.
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Running of Super Fast Express
between New Dellii and
Secunderabad

2858. SHRI G. 8. REDDI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is public demand
for running the super-fast express
between New Delhj and Secunderabad
from twice a week to all days of the
week;

(b) if so, what steps are being taken
in this regard: and

(c) if this is not possible, whether
the existing Southerp Express will ke
accelerated to provid: a super fast
express service between New Delhi
and Hyderabad?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAN): (a) Yes.

(b) It has not been possible to
increase the frequency of 123/124 And-
hra Pradesh Express at present for
want of line capacity and terminal fa-
cilities.

(c) No.

Damage of paddy crops due to drain-
age of poliuted water by F.CI ,
Durgapur

2859. SHRI ROBIN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(ay whether paddy crops in the
few hundred bighas of land around
the Fertilizer Corporation of India,
Durgapur has been damaged due to
draining of polluted water over this
land by the Fertilizer Corporation;

DECEMBER 6, 1977

Written Answers 252

(b) if so, what remedial steps Gov-
ernment are proposing to take to stop
this; and '

(¢) whether Government have
taken any step to give compensation
to the landowners and share crop-
pers for the damageq crops?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (¢). In October 1973, when
the Durgapur fertilizer plant was
first commissioned, the effluents
water release from the factory
Sptlled over into paddy fields due
to heavy rdin and caused some da-
maged. The Fertilizer Corporation of
India paid compensation {o those far-
mers whose crops were damaged by
the effluents. The FCI have since taken
measure to control pollution caused by

" the effluets. The Corporation is also

taking measures to lay permanent pipe-
line to discharge the effluents into
a nullah used as an effluent drain by
the Industrial Undertakings in ‘the
Durgapur belt.
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Assessment of Labour Parcel handling
work at Allahabad

2861, SHRI GYANESHWAR PRA-
SAD YADAV: Will th= Minister of
RAILWAYS be pleased to state:

(a) whether assessment of labour
for performing Parcel handling work
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at Allahabad has peen done on the
basis of per capita out turn of labour;

(b) if so, the details thereof;

{¢) whether the Assistant Divisional
Accounts Officer, Northern Railway,
Allahabad, did not agree with the
findings of Inspectors and Assistant
Commercial Superintendent gnd sent
a note of dissent; and

(d) whether Government are aware
that Commercial Officers/Officialg are
making out justifications for further
extension of contract gn higher rates
sacrificing the financial interest of
Railways at the sazme time when lower
quotationg are available from Labour
Cooperative Societies?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) The requirement
of labour for parcel handling work at
Allahabad cannot be assessed on the
basis of per capita outturn of labour
because the requirement varies not
only from day-today, but from train to
train and platform to platiorn, de-
pending upon the quantum of inward
and transit parcels received. The re-
quifement also depends on the extent
of outward booking of parcels from
Allahabad, room available Ly various
trains, number of outward parcel vans
loadeg and the clearance capacity
available, etc.

In view of these variables and the
need to prevent detention to trains and
consignments, the requirement has fo
be based on peack requirement during
a shift rather than on the per capita
outturn.

(b) and (c). The requirement of
labour at Allahabad was 1ecently ana-
lysed but the report is still under exa-
mination.

(d) No. Financial interests of the
Railways are always kept in view while
awarding handling contracts.
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Nationalisation of chemica] companies

2865. SHR1 AHMED M. PATEL:
Will the Minisier of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the number of chemical com-
panies operating in India with foreign
affiliation;

(b) the names of such companies
which are dealing with insecticides;
and

(c) whether ther, ig any proposak
to nationalise such companies?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) There are 80 chemicals (chemi-

- cals, drugs and fertilizers) companies

in India with foreign equity participa-
tion of 26 per cent and above;

(b) the particulars of such compgnies
are given in the statement; and

(c) one of the companies with foreign.
equity participaticn1 viz. Madras Ferti-
lizers Limiteq is already a public sec-
tor undertaking. The issue pertaining
to Nationalisation will be decided along
with Government’s decision on the re-

commendations of the Hathi Commit-
tee.

Statement

1. Alkali & Chemicals Corporation
of India Ltd., Calcutta.

2. Bayer (India) Limited, Bombay.

3. Indofil Chemicals I.imited, Bom-
bay.

4. Ciba Geigy of india Ltd., Bom-
bay.

5. Cyanamid
Bombay.

(India) Limited,

6. IDL-Agro Chemicals Limited,
Bombay.

7. Monsanto Chemicals cf India
Limited, Bombay.

8. Rallis India Limited, Bombay-
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9. Sandoz (India) Limited, Bom-
bay.

10. Union Carbide of India Limit-
ed, Bombay.

11. BASF India Limiied, Boobay.

12. Farm Chemicals Limited, Bom-
bay.

13. Volrho Limited, Bombay.

Violation of laws by M/y Shaw
Wallace and Company

2866. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether directors of Shaw Wal-
lace and Company Ltd. conspired and
deliberately accepted only a sum of
£8,50,000/- just about 40 per cent of
the rightful claim thereby depriving
the country considerably and violating
the laws;

(b) whether Managing Directors ox
Shaw Wallace and Company were
involved in the disposa) of its holding
in two profitable coal companieg for
committing an economic offence, at
a lower price, to one of its directors
Shri Badri Prasad Poddar prior to
nationalisation of coal mines;

(c) whether balance amount of
compensation foregone by Shaw
Wallace and Company have been il-
legally and secretly kept in a foreign
country in collusion with Shri Badri
Prasad Poddar with gome motive be-
hind it; and

(d) did the wvarious departments of
Government and R.B.I. approve the
amount of compensation received by
Shaw Wallace and Company Ltd. for
under-invoiced sale of shares in R.H.
shaw and Company Ltd. by Sime-
darby?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The En-
forcement Directorate, Ministry of
Finance has no such hﬂormation

2856 LS9,

(b) The ghares of Panch Valley Coal
Company Limited ang Amalgamatea
Coal Fields Limited were sold to Shri
B. P. Poddar at a nominal profit.

(c) The Enforcemeat Directorate,
Ministry of Finance, has no such infor-
mation.

(d) The Enforcement Directorate,
Ministry of Finance, has not given any
approval. However it is being ascer-
tained whether RB.L or other depart-
ments of Government had given appro-
val.

Cage against Shaw Wallace and Com-
pany under I?.E,_I..AL

2867. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether 5 case has been cons-
tituted against Shaw Wallace and
Company and its two Managing Di-
rectors, namely, Mr. A. W, B. Haywarg
and Shri S. P. Acharyg ynder Foreign
Exchange Regulation Act and under
Section 408 of the Companieg Act;

(b) whether the Government has
taken any sieps to reconstitute the
Board by removing all involved in
several malpractices;

(c) what are the reasong for with-
drawing Governments own nomina-
ted directors;

(d) whether the present expatriate
Managing Director, Mr. A, W. B.
Hayward is about to retire and in
order to escape effortg are being made
to bring in another expatriate as a
wholetime Director; and

(e) whetheyr the major activity of
this company is trading in wine and
spirit having many distillerieg and
breweries under its control; if so,
the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). Ac-
cording _to  the information received
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from the Enforcement Directorate,
Ministry of Finance on 18-1-1977,
no prosecution cases have been filed
so far. However, four show cause
notices for violation of the provisions
of Foreign Exchange Regulation Act
were issued to M/s. Shaw Wallace &
Co. Ltd. Of these, four show cause
notices, 3 were also issued
to 18 Directorates of the
company ang 1 to one Director
of the company. Cases in respect of
3 show cause notices have been adjudi-
cated and penally amounting to Rs. 600¢
has been imposed on the company in
respect of ong Show Cyguse Notice in-
volving the company and 18 Directors
and the charges in respect cf 2 Show
Cause Notices have been dropped Ad-
judication proceedings in respect of 1

show cause notice involving the com-

pany ang its 18 Directors are in pro-
gress. Steps to remove Directors by
stating a case before the High Court
under Section 388B of the Companies
Act, 195 and appointment of Directors
by ‘Government under Section 408 of
the Companies Act, 1956 are being
examined.

(¢) Under Section 408 of the Act, the
Central Government has power to ap-
point directors, if it is of the opinion,
after holding an enquiry, that the
affairs of the company are being car-
rieq out in a manmer which is oppres-
sive to gny member of the company or
are prejudicial to the interest of the
company or to the public. In exercise
of this power, the Ceniral Government
had appointed two Government direc-
tors for & maximum period of three
years with effect from 28-5-1973. These
directors ceassed to hold office after
expiry of their {erms on 27-5-1876.

(d) Shri A. W. B. Hayward has not
yet retired as Managing Director of the
company. He is due to retire from 1-
1-1978. However, the company has
submitted an application under Section
20% of the Act for hiz reappeintment
for a further period 5 one year with
effect from 1st January, 1978. In the
meantime, the proposal regarding the
appointment of Shri Brittain ag &
whole-time Direcior of the company
has been approved far 3 period of two
years with effect frem 1-13-1877.
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(e) According to the Annual Report
of the company for the year i976, the
Group Companies are trading in seve-
ral products as mentioned below:—

The total turnover of the Group
Companies for the year 176 was
Rs. 8810.95 lakhs out of which the per-
centage of wine and spirilts was 15.1
as against the percentage of turnover
of agricultural inputs of 67.3, on yeast
and derivatives 2.4, tea 3.1, services 2.0,
glue, gelatine and ossein 2.8, flour and
wheat products 3.5, animal and poultry
2.1, others 1.2,

12 hrs,
PAPERS LAID ON THE TABLE

REPORT WITH AuDiT
REVIEW ON THE
WORKING OF LUBRIZOL INDIA LIMITED
For 1976-77

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
I beg to lay on the Table a copy
each of the following papers (Hindi
and English versions) under sub-sec-
tion (1) of section 619A of the Com-
panies Act, 1956:—

(1) Review by the Government
on the workiig of the Lubrizol
India Limited, Bombay, for the
year 1976-77.

(2) Annual Report of the Lub-
rizol India Limited, Bombay, for
the year 1978-77 along with the
Audited Accounts and the com-
ments of the Comptroller ad Au-
ditor General therean. [Placed in
Library. See No. LT-1266/717.]

RIPORTy OF MONOPOLIES AND RESTRIC-
TIVE TRADE PRACTICEs COMMISSION

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
io 1sy on the Twble:—

(1) A copy each of the following
Reparis of the Monopolies and
Restrietive Trada Practices Clgn-
mission under Saction &2 of the

ANNUAL
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Monopolies and Restrictive Trade
Practices Act, 1969:—

(i) Report under -section 22(3)
(b) of the said Act in the caze
of My/s. Chowgule and Company
Private Limited, Goa, for the
establishment of Solar Salt
Works at Jodiya in the State of
Gujarat and the Order dated
the 19th November, 1976 of he
Central Governmeut thereon.

(ii}) Report under section 22(3)
(b) of the said Act, in the case
of M/s. Chowgule and Company
Private Limited for the establish-
ment of a new undertaking for
the manufacture of Industrial
Explosives and the Order dated
the 27th May, 1977 of the Central
Government thereon.

(iii) Report under section 22(3)
(b) of the said Act in the case
of Shri Ambika Mills Limited,
Ahmedabad, for the establish-
ment of a new undertaking for

manufacture of Glycol Ethers
and the Order dated the 10th
©October, 1977 of the Central

Government thereon,

(2) Three statements (Hindi and
English versions) explaining the
reasons for uot laying simultane-
ously the Hindj versions of the Re-
ports and the Orders of the Cen-
tral Government thereon, men-
tioued at (1) above. [Placed in
Library. See No. LT-1287/71.]

INTERTM REPORT, ETC, OF P. JAGAN-
MOEAN Reony  COMMISSION or
IngUmRY

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, on behalf
of Shri Charan Singh, I beg to lay
on the Table:—

(1) A copy each of the follow-

papers. under sub-section (4)
of section 3 of the Commissions of
Rquiry Act, 1962:—

(i) Interim Report dated the

30th November, 1877 of the P.

Jaganmohan Réddy Commission
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of Inquiry set up to inquire into
certain allegations agamst Shri
Bansi Lal, former Chief Minister
of Haryang and ex-Union De-
fence Miuister,

(ii) Memorandum (Hindi and
English versions) of the Action
taken by the Central Govera-
ment on the above Report,

(2) A statement (Hindi and
English versions) showmig reasons
for not laying simultaneously the
Hindi version of the Report men-
tioned at (1) (i) above. [Placed
in Library. See No. LT-1268/71.]

NOTIFICATIONS TUNDER NATIONALISED
BANKS (MANAGEMENT ANp MISCEL-
LANEOUs PROVISIONS) SCHEME

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): Sir,
I beg to lay on the Table a copy of
each of the following notifications.
Do you want me to read the whole
thing? It ic about appointment of
Directors to Natiowalisey Bankas.

SHRI VAYALAR RAVI AChiray-
inkil): Ou a point of order, Sir.
Just now a paper has been laid on
the Table of the House by the MHon.
Law Minister. I do not gee it ou the
Order Paper...

MR. SPEAKER:
my permission.

SHRI VAYALAR RAVI: My point
of order is that when a Minister is
laying a paper on the Table of the
House, members can write to you i
advance to raise certain matters even
in regard to the paper tiat is sought
to be laid on the Table of the House.

The paper lajd is a very important
paper concerniig inquiries against
Shri Bansilal and some other things
which are very important, I believe,
and all of a sudden, the Minister is

He has sought
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that page 101 regarding the conduct
of Mr. Devashayam or somebody has
been removed from the report.

So, these are matters which, when
lay.ng the paper, we, the members,
can raise but we have been deuaied
that opportunity. May I, therefore,
make a submission that hereafter you
please see that it comes on the order
paper,

MR. SPEAKER: Shri Zulfiquarul-
lah.

SHRI VASANT SATHE (Akola):
Why do you want him to read the
whole thing? He has laid it on the
Tablg of the House.

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE .

(SHRI ZULFIQUARULLAH): I beg
to lay on the Table x, pursuance of
the assurance given by the Minister
of Finance on the 5th December,
1977 during discussion o the Bank-
ing Service Commission (Repeal)
Bill. 1977, a copy each of the folluw=
ing Notifications (Hing{ and English
versions) issueq under clause 3 of
the Nationalised Banks (Management
ztad Miscellaneous Provision) Scheme,
1977: —

(1) Notifications No, F. 9/28/77-
B.O.I1 dated the 5th October, 1977
and Notification No, F. 9/28/77-
B.O.1. dated the 10th October, 1977
regarding the appointment of the
Directors of the Deua Bank.

{2) Notification No. F. 9/33/77-
B.O.1. dateg the 17th October, 1977
regarding the appoiniment of the
Directors of the Indian Bank,

(3) Notification No. F. 9/33/77-
B.O.L. dated the 17th October, 1977
regarding the appoititment of the
Directors of the Bank of Maharash-
tra. )

(4) Notification No. F, 9/27/77-
B.OI. dated the 17th October, 1977
regarding the appointment of the
‘Directors of the United Bank of
India, together with Notification
No, I 9/27/77-B.O.1. dated the 8th
November, 1977,
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(5) Notification No. F. 9/26/77-
B.O.I, dated the 17th October, 1977
regarding the appointment of the
Directors of the Canara Bank.

(6) Notification No. F, 9/22/77-
B.0O.I. dateq the 22nd October, 1977
regardwuig the appointment of the
Directors of the Bank of India.

(7) Notification No, F. 9/29/77-
B.OI, dated the 25th October, 1977
regarding the appointment of the
Directors of the Syndicate Bank.

(8) Notification No. F, 9/34/77-
B.OI. dated the 31st October, 1977
regardiag the appointment of the
Directors of Indian Overseas Bank,
together with corrigendum thereto
dateq the 8th November, 1977,

(9) Notification No, ¥. 9/25/77-
B.OI dated the 2ng November,.
1977 regarding appointment of the:
Directors of the United Commer-
cia] Bank,

(10y Notification No. F. 9/24/77~
B.OI1 dated the 4th November,
1977 regarding the appouintment of
the Directors of Bank of Baroda.

(11) Notification No, F. 9/23/77=
B.OI1. dateq the 4th November,
1977 regarding appointmeat of the
Directors of the Punjab National
Bank, together with Notification
No. 8/23/77-B.0.I. dated the 24th
November, 1977. '° =

(12) Notification No, F. 9/21/77=,
B.0O.I dated th= 4th November, 1977
regarding appointment of the Diree.
tors of the Central Bank of India.

(13) Notification No. F. 9/31/77-"
B.O.I. dated the 4th November, 1977
regarding the appointment of the
Directors of the Allahabad Bank.

iy

(14) Notification No. F. 9/18/717-
B, O. 1. dated the 28th October, 1977
containing the names of represen~
tatives of Reserve Bank of India as
Directors of the naticualiseg banks.

[Placed in Library. See No. LT=,
1268/77.]
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Rule 377
.12.03 hr=.

. MATTERS UNDER RULE 377

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I have given a
notice under Rule 377 regarding
'some nasty publications denigratiug
ang preaching blasphemy...

SHRI SAUGATA ROY (Barrack-
pore): TOSse.
MR. SPEAKER: I have allowed

that, Qthers also have given.

SHRI M. KALYANASUNDARAM:
I got the information that it has not
‘beer; allowed.

MR. SPEAKER: Your information
is wrong. It has been allowed. Shri
Saugata Roy and a number of others
have given, All that you say is that
yours is not allowed,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary-General of
Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure ang Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held ma
the 5th December, 1977, agreed with-
out any amendment to the Enemy
Property (Amendment) Bill, 1877,
which was passed by the Lok Sabha
at its sitting held on the 28th
November, 1977.”

12.04 hrs.

RE. MATTERS UNDER RULE 377—
Contd.

ot wraTw (feakk) -
g, 4 e 377 ¥ wgm Afew

Explosion in 266

fear z&'&ﬂ%t{{hﬂw foeem &

agamemaﬁsfs.ﬁiﬁ‘lﬁlﬁ?
T @ § W afEEN

mﬂ‘riﬁwﬁaﬂeg.

MR. SPEAKER: I have allowed
five gtatements ynder Rule 377. Some
will be allowed today and some will
come up tomorrow.

SHRI M. KALYANASUNDARAM:
Your remark is rather uncharitable.
You say, ‘All that you want to say
is that your motion is not allowed'
It is not correct, How do I know
that it is allowed. All that I have
been informed only is, ‘Your 377
notice is not allowed.” You are sitting
in that position and we are in your
hands and you should not pass such
remarks.

MR. SPEAKER: What js it?

SHRI M. KALYANASUNDARAM:
‘All that you say is that your motion
is not allowed.” That is what you
said. The motion is not allowed.
That is my point. It is an insinua-
tion.

MR, SPEAKER: You are seeing
an insinuation when there is none,
Some people are sensitive,

SHRI VASANT SATHE (Akola):
Will you kindly let me know on what
date it is coming up?

MR. SPEAKER: Possibly tomor-
TOwW:,

Now we take up call attention.

12.06 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

RrrorTED ExXxPLOSION IN THE HEeAvy
WATER PLANT OF ATOMIC ENERGY
COMMISSION NEAR BARODA

SHRI ANANT DAVE (Kutch): I
beg to call the attention of the Prime
Minister to the following matter of
urgent public importance and request
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that he may make g statement there-
on:

‘Reported explosion in the Heavy
Water Plant of the Atomic Energy
Commission near Baroda causing
heavy loss and closure of the pro-
ject for an indefinite period.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir, I regret to inform the House
that there was an explosion and fire
at 430 pm, on Saturday, the 3rd De-
cember, 1977 in the Amonia Synthe-
sis Section of the Heavy Water Plant
at Boroda. This was followed by a
series of explosions, approximately
twelve jn number, due to the burst-
ing of nitrogen cylinders kept in the
Plant for process requirements. The
fire at the bottom of the Amonia Con-
vertor was extinguished by 5.256 p.m.
and the last flames of the fire were
put out by 60 p.m.

Three -pexsons -received minor in-
juries from #ying gless -pieces. They
were given first-aid. and discharged
from the hospital, Three firemen be-
longing to the Baroda Municipal Cor-
poration were gvercome by the fumes
of Amonia and were attended to, but
were not required to be hospitalised.

The first report shows that the fire
seems to have been caused by the
rupture of one of the two forged
pieceg wbere injection of Amonia is
done to reduce the temperature of
the synthesis gas. The reasong for
the rupture of the forged piece will
have to be investigated.

The damage caused by the fire and
explosion js essentially to the cables,
insulation, instrumentation and cer-
tain portions of the structure. The
Plant will be examined completely
and thoroughly to fingd out whether
any other parts have been affected
by the heat and the explosion. The
Chairman of the Atomic Energy Com-
mission along with g technical team
is at the site to inspect the damage.
Till the complete examination is over,
it is difftcult to give an idea about
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the extent of damage, the time that
the repairs will take or the cost
thereof.

A Committee consisting of two ex-
perts from the Gujarat State Ferti-
lizer Company, one representative
from the Ministry of Home Affairs
and a representative of the Depart-
ment of Atomic Energy is being set
up to investigate the cause of the
accident. The Committee will be
empowered to co-opt such specialists
as they would require for carrying
out a thorough investigation.

None of the adjoining plants of the
Gujarat State Fertilizer Company,
which is the nearest production unit
to this Plant, js affected.

SHRI ANANT DAVE: As the investi-
gation is just going on, I would like to
know from the hon. Prime Minister only
one thing. The Heavy Water is the
second most critical item in nuclear re-
actors of the type constructed in
Rajasthan, Madras and Narora. Now
there will be no production due to
this explosion. It is known that there
‘Was some leakage in the convertor and
the plant was shut down as the explo-
sion pecurred.

I would like to know who is res-
ponsible for this act or whether there
is an act of sabotage. If yes, has any
person been arrested or not? I would
like the final report of the investiga-
tion team to be laid on the Tabie of
the House,

SHRI MORARJI DESAI:. Until in-
vestigation is complete, I cannot give
any reply to the queries raised Yy my
friend and there is no secrecy about
the investigation report. It will cer-
tainly be laid here. There would be
no objectioh.

SHRI SAUGATA ROY (Barrack-
pore): I would like to point out one
discrepancy in the Prime Minister's
statement. Yesterday's  Statesman
carried news ilem that i{wenty people
altogether were injured in the blast.
The Prime Minister mentions only gix.

.
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I hope the Prime Minister will clarity
this.

This is a very serious set back to
our nuclear programme and it is the
second set back within the last three
years. Just before the Pokhran blast,
the heavy water plant which was being
imported for our atomic power plant
was lost in the sea. Due to this second
blast the nuclear power production
mazy be hampered for ahother one year.
It :u8.’ e mentioned that Heavy Water
Plaut at Baroda Is meant for atomic
reactors at Rajasthan, Narora and
Madras, whose annual requirement is
approximately 25 tonnes.

It may be mentioned that when we
blasted the first nuclear device at
Pokhran, there was a large and loud
protest from a large numYer of na-
tiong and this year, when we asked
for heavy water for our nuclear power
plant at Tarapur, the Americans laid
down a condition that wunless we
guarantee that we will not make even
peaceful explosions any more, they
will not give us heavy water. This
only underlines that heavy water is
an {tem in which it is very essential to
be self-reliant and there are people in
this worid, the otber countries, who
are interested in peeing that India
does not achieve self-reliance in the
production of heavy water which is an
absolute pecessity for production of
nuclear power.

S0, in this context, the Prime Minis-
ter has mentioned that a team led by
the Chairman of the Atomic Energy
Commission is already conducting an
enquiry. But, I do not think that a
technical enquiry only will solve the
problem. So in this context, I also
wnnt to ask the Prime Minister (a)
whether he will specially order the
CB.I to investigate if there is a hand
of any foreign intelligence agency be-
hind this, sabotage; (b) whether there
i any hand of Anand Marg, which has
already threatened to blow up a num-
ber of cur installations which is behind
this blast: and (c) what steps will be
taken so that the Indian nuclear power
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programme stays on time and our gelf-
reliance is not . delayed by this hlast.
for whatever causes,

SHRI MORARJI DESAI: Well, if my
hon. friend wants to give more cre-
dence to the Statesman, I can have no
quarrel with him. But, I have given
him the correct figures, the latest -
ficures., which I have ascertained on
phone from that place. It is for him
to believe whomsoever he wants to be-
lieve. (Interruptions)

MR. SPEAKER: Please hear the
Prime Minister,

SHRI MORARJI DESAI: After all,
I have no comment to make about
what has been stated by the Statesman.
They certainly publish whatever they
get from somebody or from somewhere.
But, I am not saying something from
somebody. I am saying here, as a res-
ponsible person in charge, after making
an enquiry. The hon. Member shoyld™
have the discretion to decide whom to
believe, That is all I can say.

In the other matter, if he had heard
me patiently, I had mentioned that
there will be a representative of the
Home Ministry in conducting that en-
quiry. That means that it will be in-
vestigated from all aspects. But, un.
less I get any clue, I do not want to
make charges of sabotage against any-
body. I do not start with suspicion on
anybody. I would not like to have sus-
picion even against the hardest crimi-
nal, unless there is a positive evidence
of it against him. Therefore, in the
matter of Anand Margis I cannot say
whether they are involved or not in-
volved in it. But, if anybody is involv-
ed, {hen certainly he will Se dealt with
preperly and squarely. That is all that
I can say.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker, Sir, it is a mat
of seripus concern tha! misfortune
seems to dog our heavy water pro-*
gramme, It is unfortunate that acci-
dents take place at very critical times
as has already been pointed out. We
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bad a successful nuclear test some
three years ago and, soon thereafter, a
mishap occurred which delayed our
heavy water programme by two more
Years namely that two towers fell into
the sea from the ship—these were
coming from Germany but they never
Teached India.

Now, Sir, on that occasion also, an
€nquiry was conducted by the Depart-
ment of Atomic Energy. The report
of that enquiry has never come 10
light. It is necessary now that, when
Baroda plant had successfully complet-
ed iis trial runs, these accidents had
taken place, so even the ezrlier report
of the Atomic Energy Commission

should be laid on the Table of the
House.

Sir, these accidents happening at
critical times to our heavy water pro-
Eramme and, consequently, to our nu-
clear programme, are a matter of seri-
pur concern. Therefore, a demand has
been made about the C,B.IL enquiry.
We cannot be complacent with only
one representative of the Home Minis-
try sitting in Enquiry Committee with
these specialists of the Atomic Energy.
We also cannot wait till we find a clue
and then start a thorough enquiry. It is
pn Mmatter of serious concern. Misfor-
tunes dog our programme. It is neces-
sary that at this very juncture itself
the matter should be given to the CBI
50 that even if any clues are not dis-
covered by these cursory committees
at least we are sure that there is no
other hand that is causing destruction
end damage to our programmes here
in India.

I am also thankful to the Prime Min-
ister for having said that the Report of
this Committee will he laid on the
T&:ie of the House but I also want that
the entire House and also the nation
should be taken into confildence and
“ae earlier Report to which I have
referred should also Se laid on  the
=at oI the Houss Let the Prime
Minister apply his mind again to this
whole misfortune that is dogging our
heavy water programme and give an
msgurance on all these aspects.
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SHRI MORARJI DESAI: Sir, I can
understand the anxiety of my hon'ble
friend and of the whole House about
this matter and the suspicions raised.
These are natural also. But I do not
want to have the misfortune of g hur-
ried judgment along with other mis-
fortunes because that will increase the
tempo of misfortune. Therefore, I have
got to go about it cautiously but not
without proper speed. That is why we
are going into it as carefully as we
can and g representative of the Home
Ministry on the Committee does not
mean that he will not enquire into it
himself or with the help of other peo-
ple, if that is necessary. But unless all
these things are enquired into we can-
not come to any conclusion on the sus-
picions about other people.

About the loss of those two towers
which were off the coast of Spain when
they were coming here three years agu
the ship was caught in storm. That was
not the work of any country. The
storm engulfed the ship and that iss
why it had to be emptied. This has
been carefully enquired into and I
cannot find fault with anybody that
they wanted to injure us

SHRI VASANT SATHE: What is
the report”

SHRI MORARJI DESAI: Well, I
will find out. If it is necessary I will
give it to you. I have no objection. I
am not at fault. The fault lies with
the previous government and not with
me.

SHRI VASANT SATHE
We are not blaming you.

SHRI MORARJI DESAI; After three
years what relevance will it have! I
will look at that report and why it was
not put up I will go into it. I also do
not want to start with suspicion on the
last Government ag to why they did
not put it and there was something
sinister in it. I do not want to suspect
that either. ‘Therefore, I will have
to go into it and see Whether it can be
put or not. I do not want to start with
any presumption and find fault with
it.

(Akola):
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It is a very serious matter. Heavy
waler certainly is very essential for
this plant. If Members or anybody
gets suspicion that other people want
io harm us—particularly because of
the last accident—well the last acci-
dent did create enmities in this direc-
tion in several countries. That is true.
But we are trying to meet them and
trying to say that they are unfounded
suspicions and they should not weigh
with other people. That is what we
are trying to do and, 1 hope, that we
will be able to convince them. But we
do not depend upon the mercies of any
people. We have to depend on our own
strength and on our own capacities.
Let me assure my hon. friend that
whatever the impediments we will go
through the programme and go through
it successfully.

SHRI VAYALAR RAVI (Chirayin-
kily: Sir, the Prime Minister had ex-
pressed sentiments for the mishap. 1
am not saying that this is an isolated
incident which has happened in Baro-
da only. I think that the sabotage is
linked with the entire nuclear pro-
gramme. There are certain countries
in the world—we can call them big
powers—who do not like our expansion
in the nuclear programme especially
for peaceful purposes. The hon. Prime
Minister in the last session expressed
that about the American sattitude to-
wards the Tarapur Atomic Energy
plant. There was a dispute in the
matter of supply of plutonium, etc. for
this heavy water plant. There has
been constant and regular attempt for
the last so many years to scuttle our
nuclear programme or to make a go-
slow ir this direction. And this has
been going on for some time. It was
reported in the American Press itself
that the Americans supplied defective
machinery for Tarapur Atomic Energy
plant. So, viewed with this background
there is enough room for suspicion
whether it is a deliberate attempt to
delay the progress in nuclear pro-
gramme as also for the production of
heavy water.,. The other three plants
at Tuticorin, Taicher and Nangal are
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yet to be commissioned. We are ex-
pected to produce a good guantity of
about 67 tonnes a year. After its com-
missioning. il has to be connected with
the Gujarat plant. All infra-structures
have been provided and it can be one
of the major achievements in our
breakthrough in the matter of nucleat
energy production. It has already
been delayed. The report says that
there is going to be a further delay by
ore or two years. In this connection,
I would like to mention that the Arst
person who jumped to the conclusion
was Mr. A. B. Vajpayee. He said in
Pstna that it was a =abotage. Mr, A. B.
Vaipavee jumped to the conclusion and
said to the news correspondenis—I
have the newspapers with me to show
this—that this is an act of sabotage.
He has enough reason and I have
enough reason to suspect because a se-
ries of accidents has happened. Many
threatening letters are coming and it
has been repeated by the Railway Mif-
ister in Calicut and by another hon.
Minister in some other place. There Is
a series of efforts by an organized
group to make the entire public life
panicky and a series of incidents of
satotaging are continuing, It is the
concern of all the political parties. I
would like to know from the hon.
Prime Minister whether he would look
into this aspect also. Whether there is
any attempt by anybody to delay the
progress in nuclear energy production?
Whether it is linked with other orga-
niseq activities of the anti-national
elements who are involved in sa“otage
in this country?

SHRI MORARJI DESAI: Sir. I do
not rule out any possibilities and all
will be examined. There i8 no doubt
ahout it. Well, I am receiving a threat
practically evervday. But that does
not mean it frightens me in any way.
And 1 would say if 'we are frightened,
then we are paying them compliments.
I do not believe in being frightened
like that and if we go on with fear
and suspicion all the while. we will not
be able to do anything. Therefore, we
have got to go with caution, t{ake all
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precautions, but we must go with con-
fidence and the courage. If my hen.
friend, the External Affairs Minister
suspected something, he is as human
as the hon, Members are. And, there-
fore. I cannol say that he is less hu-
man. If he suspects, I am not going
to quarrel with him. I only say I do
not go on suspicions, not that their
suspicion would not come to me also
but then I do not act on suspicion. That
is the only diflerence. I have nothing
more to say.

12.40 hrs.

ANNOUNCEMENT RE. CALLING
ATTENTION NOTICES

MR. SPEAKER: On the 1st and 2nd
December. 1977 Members had raised
certain points about the procedure for
dealing with Calling Attenlion notices.

- Subsequently. the matter also figured
at the sitting of the Business Advisory
Committee held on 2nd December,
1977. 1 have carefully gone through
the objections raised by the Members,
the provisions of rule 197 which go-
verns the procedure for Calling Atten-
tion and the past practice.

One of the objections raised on the
1st December, 1977 was that the Mem-
bers whose Adjournment Motions had
been converted into Calling Attention
notices should have given separate
notices under rule 197 to become eli-
gible to participate in the ballot. I had
agreed to that and explained under
what circumstances names of those
Members were included in the ballot.
In this connection I may mentiion that
the practice followed during the last
Lok Satha was that names of only
those Members who had tabled Calling
Attention notices were balloteg for
determining the names of 5 Members
which were to be included in the entry
for List of Business. On the 24thH
June, 1977 when Members tried to
make submissions regarding their no-
tices about lock-out in Indian Express
and Financial Erpress, my distin-
guished predecessor observed in the
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House that he had admitted a Calling
Attention on the subject and names of
Members who had tabled Short No-
tice Questions and notices under rule
377 would also be balloted. From that
time the practice has been to include
in the ballot for Calling Attention no-
tices the names of Members who had
tabled Short Notice Questions and no-
tices under rule 377 on the subject.

Taking into account the objections
raised on the 2nd December, 1977 that
if decision on a Calling Attention
notice was delayed, chances of the
Members who had tabled Calling At-
tention at the first opportunity finding
place in the ballot became relatively
less when the number of manes to be
balloted increased on account of other
Members tabling Calling Attention no-
tices subsequently, I have decided that

‘we may revert to the old procedure

under which names of only those
Members were balloted who tabled
Calling Attention notices.
1
Similarly, the ballot under Rule 54
(4) for clubbing names on an admit.
ted Short Notice Question shall be
restricted anly to Membens tabling
Short Notice Questions on that sub-
ject and names of Members tabling
Calling Attention notices on the Sub.-
ject shall not be included therein.

In other respects, keeping in view
the provisions of rule 197, I have deci-
ded to follow hereafter the following
procedure in the matter of Calling At~
tention notices:—

(i) All Calling Attention notices
received upto 10.00 hours on any
day will be placed immediately
before me for my consideration. I
will go through all of them and then
select one of them for a statement
by the concerned Minister at the
sitting of the House on the follow-
ing day.

{ii) 'The Members who have tabled
Calling Attention notices on the
Subject and the Minister concerned
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will be informed about the admis-
sion 'of the notice. The rest of the
-notices shall be treated as not selec-
ted and will laps under the pro-
visions of rule 197(5). Where a
Member is not informed about the
selection of his Caliing Attention
notice, he should take it that his
Calling Attention notice has not
been selected and no intimation
about this will be given to the Mem-
ber. This is also as per the practice
followed in the past.

(iii) Any Member whose notice has
not been selected will, however,
have the right to revive his notice
for a subsequent day by giving a
fresh notice and such notice will be
reconsidered by me along with
other notices received for that day.

(iv) The Cailing Attention selec-
ted by me would normally be listed
in the Agenda of the next sitting.
However, I will have my discretion
to allow a Calling Attention at the
end of the day on which notices are
given if I feel that the matter is
so urgent that the statement must
-be made on the same day.

(v) The ballot for determining the
names of 5 Members for inclusion
in the List of Businesg will be held
an the day on which the notice is
selected by me and all Calling At-
tention notices on the subject re-
ceived upto 10.00 hours on that day
will be included in the ballot.

The above procedure should not be
taken to imply that I must admit a
Calling Attention notice for each sit-
ting because admission of the notice
will be entirely subject to the rules
and subject to my judgment that the
matter sought to be raised calls for an
urgent statement from the Minister.

I hope the above procedure will re-
move all misgivings about the pro-
cedure for Calling Attention and it
will work to the satisfaction of all
sides of the House.

SHRI VASANT SATHE (Akola):
On this I want to make one sub-
mission.  Formerly, once you decided

it was balloted in the afternoon itself
and on the motice board next day's
cai] attention was put up so that we
knew whether ours was rejected o
accepted as tomorrow’s call attention.

MR. SPEAKER: I am told it is be-
ing done.

SHR] SHYAMNANDAN MISHRA
(Begusarai): But it looks rather odd
that a Member hailing from a parti-
cular area which is affected in any
way does not find a place; if his name
does not figure in the list of those
who have given notice of call atten-
tion it looks odd. 1 shall give you
an illustration. If a cyclone hit my
area and my name does not figure in
the list, would it not look very odd
ang strange? The Chair in such cases
should exmercise its discretionary
power and include one member; other-
wisz it would be very unnatural. Let
frve names remain; but let one name-
‘be added by the Chair. Otherwise the
House would not be benefiting from the-
informmtion that can be made avail-
gble by the Member hailing from that
area. Kindly eonsider this suggestion.

PROF. P. G. MAVALANKAR
(Gandhinagar): Why do you not
send it to the Rules Committee?

MR. SPEAKER: If you send &
motion I will send it.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): What is the necessity
of reviving those notices time and.
again?

MR. SPEAKER: Kindly read Rule
197.

1245 hrs.
PUBLIC ACCOUNTS COMMITTEE
THIRTY-FIFTH REFORT

SHRI GAURI SHANKAR RAI (Gha-
zipur). Sir, I beg to present tl?e
Thirty-fifth Report of the Public
Accounts Committee on Action taken
by Government on the recommenda-
tions contained in their Hundred and
Seventy-ninth Report (Hffh pok
Sabha) on ‘Production of Polio Virus
Vaccine.
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©1246 hrs.

.STATEMENT ON RE-STRUCTUR-
ING OF OIL AND NATURAL GAS
COMMISSION

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
SERS (SHRI H. N. BAHUGUNA):
Mr. Speaker, Sir, as the House is
aware, Government have had under
- their consideration a review of the
organisational structure of the Qil and
Natural] Gas Commission, (ONGC),
with due regard to their growing res-
-ponsibilities and the importance of
their efficient operations to the ma-
tional economy. On the 28th June,
1977, the House was informed regard-
ing the reorganisation and strengthen-
ing of the Qi] and Natural Gas Com-
mission. However, in view of the
very intricate and complex nature of
the subject, the matter was examin-
<d in fuller detail taking into account
-views expressed and varioug recom-
mendations made so far. I have the
privilege today to place before the
Hause, the final decisions of the Go-
vernment on the future organisa-
tional set-up of the ONGC.

The ONGC Act, 1959, provides that
the Commission ghall consist of a
Chairman and no less than two and
not more than eight members ap-
pointed by the Central Government
and the members may be required to
render whole time or part time ser-
vice, as the Centra]l Government may
direct.

The functions—Personnel, Finance,
Materials, Research and Development
are critical to efficient and cohesive
operations and it has been decided to
have whole time members of the
ONGC in charge of functions as
follows:; —

1. Member (Personnel).— Indus-
trial relations and recruitment,

Manpower Management. Training,
Welfare, Public Relations and
Vigilance.

2. Member (Finance) —Perspec-
tive Planning, Planning Economie,
Accounts and Audit.
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3. Member (Materials).—Inspec-
tion, Purchases—(a) Indigenous and
(b) Overseas, Stock Verification
and Transport shipping.

4. Member (Technical) —IPE, In-
stitute of Reservoir Studies and
Drilling Technology. Oversll charge
of R&D.

With a view to achieve a close link
between the ONGC and the Govern-
ment and an active participation in
the deliberations of the ONGC, it has
been decided to appoint part time
memberg representing the Ministry
of Petroleum, the Ministry of Finance
and the Planning Commission. Thus
the Commission shall have the follow-
ing Members: —

1. Chairman.

. Member (Finance).

. Member (Personnel).

. Member (Materials).

. Member (Technical—-R&D).

. Additional Joint Secretary,
Ministry of Petroleum.

7. Additiona] Joint
Ministry of Finance.

8. Adviser
Commission.

o G e W N

Secretary,

(Energy), Planning

The volume of field operations bas
been increasing by leaps and bounds.
For the off-shore operations, capital
expenditure of the order of Rs. T00
croreg has already been sanclioned;
further large investments are vis-
ualised. The on-shore operations are
spread over large, widely dispersed
area and the annual cepital expendi-
ture ijs of the order of Rs. 120—150
crores. The overseag oprations of
the ONGC have been gaining
strength: They have received re-
cognition in Tanzania, Iraq and Syria
and these are in addition to the in-
volvement of Hydrocarbons (Indi)
Limited, a subsidiary of ONGC, in
the Rustam fields in Iran. It is con-
sidered appropriate at this stage to
reorganise the distributiony bheween
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the staff functions of the Members of
the Commission and the line func-
tions of the executives in the field.
It has been decided accordingly to
appoint three Executive Directors in-
charge of Off-shore, On-shore and
Overseas operations. The Executive
Director (Overseas Operations) will
also be Managing Director of Hydro-
carbons India Limited. The Execu-
tive Directors
attend all meetings of the Commis-
sion. They will enjoy complete ad-
ministrative powers in their areas of
responsibility subject to the overall
supervision by the Commission.

It has also been decided to under-
take a forma] review of the achieve-
ments and functioning of the ONGC
at least ognce in every half year by
the following: —

1. Minister, Petroleum, Chemi-
cals and Fertilizers.

2. Member (Industry), Planning
Commission,

3. Principal Secretary to Prime
Minister.

4, Secretary (Petroleum).
5. Secretary (Expenditure).

The ONGC is a growing organiza-
tion—and js in the thick of major
operations, particularly in the off-
shore sector. We  have therefore
proceeded on the basis of making
minimum ¢hanges at this stage and
they have been designed to add
strentth and a better definition of the
responsibility at the staff and execu-
tive levels of operations and between
the ONGC and the Government. "

. ———

12.50 hre.

STATEMENT ON RE-STRUCTUR-
ING OF RAILWAY BOARD

THE MINISTER OF RAILWAY
BOARD (PROF. MADHU DANDA-
VATE): While presenting the Rail-
way Budget in Parliament in June
1977, I had indicated that ] was con-
templating restructuring of the Rail-

will be invited to-

(St.)
way Board broadly on the basis of
the Administrative Reforms Com-
mission’s Recommendations. I am.
Elad to announce that, the proposals
in this regard have since been
finalised.

The A.R.C. had dealt with the Rail-
way Board’s structure in their Re-
commendation No 6, which stated:

(1) For efficient functioning, the
Railway Board should be compact
in size. The number of Members
of the Board, excluding the Chair-
man and the Member Finance.
(Financial] Commissioner) should.
not normally exceed six.

(2) The posts if Additional Mem-
bers of the Board may be abolish-
ed. If the Memberg of the Board
require help in the discharge of
their duties, the requisite number
of aides designated as Advisers may
be appointed. Their functionsg and’
the powers of disposal that may be-
entrusted to them may be provided
for in the Rules of Business in the-
Railway Board.

I have decided not to make any
addition to the existing strength of
the Railway Board in the interest of
economy and efficient working. The
Board would thus continue to com-
prise the Chairman, Financial Com-
missioner and three Members. The
Chairman will be a functional Mem-
bers alsg ag hitherto,

The Members of the Railway
Board will continue to have the ex-
officio statug of Secretaries to the
CGovernment of India, as has been
the practice all along.

AR.C's recommendation to abolish
the posts of Additional Mem-
bers has been accepted in full. Al
the eight existing posts of Additional
Members will accordingly be abolish-
ed. However. as visualised by the
AR.C., minimum number of Ad-
vigsers—three ‘in all—are being pro-
vided for to wassist the Chairman,.
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Railway Board in the matter of in-
dustrial relations, the Financial Com-
missioner in financial matterg and the
Member, Engineering in regard to
Railway Electrification. These three
Advisers will be designated as Ad-
viser, Industrial Relations, Adviser
Finance and Adviser, Electrical. In
addition, it is proposed to operate the
post of Additional Member (Health)
till the present incumbent retires.
The post will be re-designated as
Director-General, Railway Health
Services, to bring it at par with simi-
lar posts on the Civil side.

I am placing the Vigilance Or-
ganisation on the Railways under ®
separate Director.

There has been a persistent demand
from the gazetted staff of the Rail-
ways for a separate Directorate in
the Board’s office which could deal
with their problems right from the
stage of recruitment to the stage of
retirement. It has, therefore, been
decided to create a post of Director
(Management Services) in order to
establish an integrated machinery to
tackle the problems of nearly nine-
thousand officers on the Indian
Railways.

I am confident that re-organisation
of the Railway Board, as proposed
now, will bring about a close-knit
and compact corporate management
at the apex level. which will func-
tion effectively and efficiently and to
the satisfaction of various user
interests.

Heowever, these proposals only con-
stitute the first phase. I have also
under consideration the question of
reorganisation at zonal and lower
evels, so that they become more and
more respomsive to the various de-
nands of the public and the decision-
naking processes at all levels are
maditad
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To make the re-organisation pro-
posals, as outlined above, fruitful and
operative, I have decided to delegate
more powers to the lower levels. To
start with, devolution of some addi-
tional administrative and financial
powers from the Minister to the Rail-
way Board is being effected so that
the Minister can concentrate more on
policy formulations and directions.

In turn, additional administrative
and fimancial powers are being dele-
gated to the General Managerg sO
that decision making responsibilities
become vested with those, who are
close to the scene of activities,

The Genera] Managers aTe also be-
ing asked to delegate more powers
to their Divisional Superintendents,
the ultimate objctive of this exercise
being that ip day-to-day working it
should be possible to take most of the
decisions at Divisional Level and the
balance of the decisions at Zonal
Level. With this arrangement most
of the administrative problems and
local demands would be tackled ex-
peditiously at the Divisional and
Zonal levels avoiding thereby refe-
rence of the problemg to the Railway
Board and the consequent administra-
tive delays.

The process of reorganisation of the
Railway Board, as indicated above,
will be completeq by ist January,
1978.

SHRI C. K. CHANDRAFPAN
(Cannanore): Considering that this
is a very important policy statement,
would you kindly allow a discussion
on it?

MR. SPEAKER:
it.

I will consider

PROF. MADHU DANDAVATE:
The Railway Convention Committee's
report, s going to be considered and
debated. Ags jn the other House, we

can alsc take it up here. )

At —
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1255 ks,
MATTERS UNDER RULE 377

(i) REPORTED FAILURE OF KARNATAEA
GOVERNMENT TO MAINTAIN LAW AND
ORDER IN THE STATE

SHRI S. NANJESHA GOWDA
(Hassan): Mr. Speaker, Sir, I thank
¥You very much. You have at last
conceded my request under Rule 377.
A situation has arisen in which the
Government of the Kearnataka State
cannot be carried on in accordance
with the provisions of the Constitu-

" tion. Rather, the Karnataka Govern-
ment has failed to maintain law and
order in the State. I will give you a
few instances where the Government
hag failed to; maintain law and order.
There are Press reports here. The
headline says: *“Armed Congressmen
keep vigil at City stadium”. Another
heading is. “Indjra abandons Hassan
trip.”

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of order, Sir. Law
and order is a State subject. Are
you going to have g discussion on it?
Every day thig is happening. We all
get complaints about U.P. and Bihar.
Even Mr. Shyamnandan Mishra spoke
about it. It is going to be an endless
matter, due to political rivalry. (In-
terruptions). It cannot be discussed
in thig forum.

MR. SPEAKER: His submission is
that the law and order situetion is so
bad that there is a necessity for im-
posing President’s Rule. (Interrup-
tions).

SHR! VASANT SATHE (Akola):
Every time we say that there is a
break down of law and order, and
that there should be President’s rule,
will you have President's rules?

(Interruptions).

SHRI S. NANJESHA GOWDA:
Here are the Press reports. I  have
given them. In Karnataka, 14 col-
leges have been closed; students are
oh strike. The University has been

Rule 377 286

closed for one month. (Interruptions)
The Chief Minister and the present
Government have turned a deaf ear
to all these problems. Do you ssy
that there is a government there? It
is not functioning. I want to im-
press on the House that the Govern-
ment has come to a standstill

MR. SPEAKER: Mr. Gowda, you
gave me a statement. You are now

departing from it.

SHRI S. NANJESHA GOWDA: 1
come to the same point. I am elabo-
rating on those things. In those
meetings, innocent women, men and
boys were beaten up severely, and
the goondas headed by the Chief Mi-
nister’s son-in-law using soda bottles
and cycle chains on these people.
There is no government there.

SHRI VAYALAR RAVI: On a
point of order, Sir.

SHRI S. NANJESHA GOWDA: I
request the Central Government to
take action. (Interruptions).

MR. SPEAKER: I am on my legs.
He never said Congressmen, but only
goondas. (Interruptions).

SHRI S. NANJESHA GOWDA: The
Chief Minister’s son-in-law is heading
the goondas.

12 hrs.

SHRI B. P. KADAM (Kanara): Sir,
I rise on a point of order. Can the
hon. Member make an insinuation
agamnst a person who is not here to
defend himself? He is maligning the
Chief Minister of a State. He is mak-
ing all sorts of allegations which are
unfounded. How can he justify them
or substantiate them? So, they must

be expunged.

13 hrs

MR. SPEAKER: The well-estab-
lished convention in this House is that
1 do not allow anybody to spefik
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against an individual, unless some
proof is produced in the form of some
papers. In this case, he has produced
before me a relevant paper. In such
cases I invariably insist on some do-
cuments. Whenever any member
wants to make a personal attack
against anybody, I ask him to give
me some proof, so that I may permit
him to do that. In this case, the mem-
ber produced a paper; that is why I
allowed him to do that.

SHRI S. NANJESHA GOWDA: The
Government of India is very soft....
(Interruptions) That is. why they are
not looking into this. I would request
the Central Government to take note
of this situation and dismiss that Gov-
ernment. That is all I want to say
(Interruptions).

SHRI B. P. KADAM: A newspaper
report cannot be the basis for raising
such an important matter. Unless the
hon. Member himself verifies the ac-
curacy of such reports and takes res-
‘unsibility for them, he cannot raise
them in this House in this way....
(Interruptions).

SHRI VAYALAR RAVI: Sir, I rise
on a point of order. If you look at
rule 377, it says “Raising a matter
which is not a point of order”. It
says further:

“A member who wishes to bring to
the notice of the House any matter
which is not a point of order shall
give notice to  the Secretary in

writing, stating briefly the point
which he  wishes to raise in the
House....”

Usually, this proeedure is resorted to
for raising a matter of public impor-
tance. It must be a matter which is a
matter of concern for both the House
and the Government of India. You
will remember that even though Delhi
is a Centrally administered area, when
‘we wanted to raise the question of law
and order, which had deteriorated, and
in fact there was a morcha, we were
not allowed to raise it here. I myself
gave notice, you did not allow it. I
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do not question it. It concerned Mr.
Charan Singh. When a - matter like
that concerning the Central Govern-
ment is not allowed, how can you
allow a matter which is completely
under the State and is not connected
with the Centre?

MR. SPEAKER: I have already said
something about that,

SHRI 5. NANJESHA GOWDA: It
is very clear that the Karnataka
Government has failed to maintain law
and order. For a month the Chief
Minister and the other Ministers have
been in Delhi. Do you think they are
doing any work? No, Sir. The Gov-
ernment is not functioning. So, I re-
quest the Centra! Government to take
note of this and dismiss it and order
fresh elections.

13.06 hrs.

The Lok Sabha adjourned for Lunch

til] Ten minutes past Fourteen of ,the
Clock.

The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen of
of the Clock.

[SwRr TriDIB CHAUDEURI in the Chair}
MATTERS UNDER RULE 377—Contd.

(ii) APPOINTMENT OF A JubDiciaL Com-
MIssIoN BY. U. P. GOVERNMENT TO IN=-
QUIRE INTO RIOTS N VARANASI

MR. CHAIRMAN:
under Rule 377.

SHRI G. M. BANATWALLA (Pon
nani): Mr. Chairman, Sir, with yous
kind permission, I have to make a
few suggestions under Rule 377. An
unfortunate riot broke out at Vara-
nasi on October 23, 1977. The imme-
diate origin of the trouble goes back
to Ist October, 1977. There are serious
allegations that during the course of
the riot and even upto as late as 5th
November, 1977, the police particu-
larly the PAC, and the Administra-
tion indulged into serious atrocities
on, and indiscriminate arrests of the
victims themselves. In several loca-
lities, like Dalu ki gali, Dalmundi

Now, matters
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Mohalla Shaker Talab, Mohalla Am-
anullah Pura, weavers colony and
others, the PAC broke open the
doors, severely beat men, women and
children, looted cash, jewellery and
other articles and indulged into in-
discriminate arrests of the victims
themselves. While the PAC let loose
a reign of terror and atrocities, the
CRP sent by the Centre was never
effectively deployed and it remained
a mere silent spectator of all these
atrocities.

We, namely, Janab Ibrahim Sulai-
man Sait, Member of the Lok Sabha,
Janab Khawaja Mohiuddin, Member
of the Rajya Sabha and myself visi-
ted Varanasi and met a large number
of these victims. The magazine ‘Sun-
day’ has also published a special re-
port in:its issue dated 27th November,
1977. At p. 28, in column 2, it refers
to this poiice high-handedness and
says:

T Ty Was it also necessary
for a police officer, Ram Kumar
Lall, to shout as he entered the
Muslim mohalla, “This is a Pakis-
tani mohalla! Burn this!”

At last, the U, P. Government an-
nounced a judicial inquiry, But des-
pite such a long delay, the Commis-
sion is yet to be constituted and is
yet to start functioning. In the con-
text of what I have narrated, it is
absolutely necessary in the interest
of law and order and in the interest
of confidence in and the efficient
working of the police itself that the
inquiry be made expeditiously. The
commission should also be required
to submit its report within a stipulated
reasonable time. Otherwise, the ap-
pointment of a commission becomes a
mere show. I would, therefore, urge
upon the Government of India, upen
our hon. Home Minister, Shri Charan
Singh, to take up the matter seriously
and earnestly with the Government of
U. P

SHRI VAYALAR RAVTI: I fully sup-
port his demand.
2856 LS—10
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14.17 hrs.

(ili) PUBLICATION oF BOOKS ON PAMw
DIT NEHRU AND MaHATMA GANDHI AND
ATTEMPTS AT DENIGRATING THE LEADERS.

SHRI SAUGATA ROY (Barrack-
pore): Sir, under rule 377, I rise 10
bring to the notice of the House a
very gerious matter,

Recently, a book on the life of
Mahatma Gandhi, “Mahatma Gandhi
and his Apostles” by Ved Mehta and
anoffier book called “Reminiscences
of Nehru Era” by M. O. Mathai have
come out in the market. They deal
with the private lives of these two
great leaders and bring into disre-
pute many of the famed women pat-
riots of our country and denigrate
these two leaders. . .

DR. SUBRAMANIAM SWAMY:
Truth has beéen brought out.

SHRI SAUGATA ROY: It is a
shame on you, Mr. Subramaniam
Swamy.

SHRI C. M. STEPHEN (Idukki):
Don't add word “Swamy” to his
name. (Interruptions)

SHRI SAUGATA ROY: It may be
mentioned that Shri Ved Mehta is an
Indian writer, living in the United
States, and Shri M. O. Mathai is a
former Special Assistant to Shri
Jawaharlal Nehru, and he was sac-
ked on the basis of charges levelled
on the floor of this House.
It must also be mentioned that a
large number of women Members of
Parliament had issued a statement in
which they say:

“We are constrained to say that
some books have been published,
and newspapers are reproducing
portions thereof, regarding the per-
sonal lives of eminent public men.
We are shocked that a lot of res-
pectable Indian women have been
referred to in these publications
in @ very disparaging mmanner,
which is highly indecent. We are
not concerned with the veracity
or otherwise or these things. We
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however, strongly feel that such
publications militate against stan-
dards of public life and are unde-
sirable insults on our womanhood.
We urge upon the Government 1o
find ways and means to protect the
reputation of women in public life.”

If I may also mention, yesterday a
large number of women Members of
Parliament, about 20 Members of
Parliament, met the Prime Minis-
ter and brought to his notice this
very serious matter, this continuous
character assassination, which is bhe-
coming a part of the new political
culture that is being evolved in this
country.

This book by Shri M. O. Mathai
was serialised in a popular Calcutta
magazine calley Sunday, which has
published an article on Dr. Subra-
maniamswamy also. This magazine had
published an article and its eaption
was “Nehru and his Women".

People may have their differences
with Jawaharlal Nehru and his views,
but to denigrate the lives of such
great leaders is to denigrate the cul-
tural heritage of this country, is to
denigrate the Indian nation as a
whole. If I may say so, this is a part
of the new character aseassination
that is being done of the Indian lea-
ders, this is a new attempt to deni-
grate the freedom struggle by making
scurrilous and sacrilegious remarks
against such great people in our na-
tional life.

If I may also mention, recen-
tly one issue of Organiser, which is
an organ of the Jan Sangh, brought
out an  article on Shri Krishna
Menon where it is said that he is a
sexomaniac. This has now become a
fashion in this country. Sir, with the
permission of the House, I want
that this serious matter should be
brought tp the notice of everybedy.
The Ministers sre present here. Shri
Biju Patnaik is present here. He
was a close associate of Shri Jawa-
harlal Nehru. We expect people
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from the Janata benches, who wor-
ked with Shri Jawaharlal Nehru,
to come in protest against such
books. That is why I demand a dis~
cussion, a thorough discussion, on
this matter in this House.

Yesterday when the women Mem-
bers of Parliament met the Prime
Minister, he is reported to have said
“what is to be done about such books?
There cannot be any banning of such
books.” We want to say that in the
name of the freedom of the press,
if the whole culture is denigrated, it
is not a thing that should be tolera-
ted by this House. We should think
seriously as to what steps are to be
taken.

I also want that the Prime Minis-
ter, or the Education Minister, or any
of the Ministers present here,’ should
come forward and make a statement
in this House against this character
assassination game that is going on
in this country, under the inspiration
of RSS, through their organs. It/ is
high time that a stop is put to  such
things, such denigration, such unjust
rémarks, such indecent remarks, which
goes against the grain of our cultural
heritage.

I want to repeat that we want a
full-scale discussion in this House on
this igssue. I have given a Calling At-
tention Motion this morning. We are
giving a notice of a motion for a
full-scale discussion this moment. We
want, and the women Members of
Parliament want, that there should be
a full-scale discussion of these books,
and the character assassination which
is being done throughout the country
in the name of these books, in the
name of periodicals, in the name of
publications, in the name of the new
freedom that the Janata Party has
brought in this country.

I hope that all members will be
with me in supporting this demand
for a full-scale discussion on this mat-
ter. ... (Interruptions). When this
matter was raised in the Rajya Sabha,
Shri Mohan Dharia made a statement
on the floor of the House. So many
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Cabinet Ministers are present here,
We want them to make a statement
here also.

PROF. P G MAVALANKAR
(Gandhinagar): Sir, I rise on a point
af arder, which is very simple. I fully
appreclate the sentiments of what the
hon. Member has said. I am not at all
bothered about the contents of the
point of the hon. Member. My point
of order is slightly different. Under
rule 377 we are permitted by the
Chair, by the hon. Speaker, to raise
cvertain matters which, in the wisdom
of the hon. Speaker are matters of
public importance which need to be
brought on the floor of the House, My
point of order is a little different. I
agree that the particular point which
the hon. Member has brought betore
the House is important, it is delicate.
and jt is true that some portions of
the two books are in bad tasie, ac-
cording to women Members, I sav ac-
cording to all Members of Parliament.
But that is not my point of order. 1
want to know in what way the Gov-
ernment of India are responsible for
these publications.... (Interruptions)

SHRI VASANT SATHE (Akola):
Such books should be prescribed.

PROF. P. G. MAVALANKAR:
If we believe in an open sotiety, in a
healthy society, we must take the
risk of having such dirty books also.

We must condemn them, but not
through this method. That is my
point.

SHRI VASANT SATHE: What is
the other method? You should pres-
cribe them.

PROF. P. G. MAVALANKAR:
There are many other methods. I am
against prescribing. In that case,
there muy be many other books
which would be prescribed ....ilnter-
ruptionsy I feel that this problem
cannot be solved in this way.

w5t pifeerary frar® (Woreersr)
o qraws wgw 3 Qg ¢ fE
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Tgiqe fragifaas 7@ &1 F
g1 wEgn § f; avive ot w@ga
Yt & ¢ fegyifaas 7 Q1
21 aq FEEE qTar ¢ gaw AT
o wydwe foqvifaa ag @ F0H
FE T 3T 7 A% M W Iq T
e g€ | W T A oz @
W qgT AEA ET & Iaw grIw
& qTHA mT WAT & 1 sAfAT gEA
1§ 152 MEME F1 7@ &I 5

SHRIMATI V. JEYALAKSHMI
(Sivakasi): Yesterday, we, the wo-
men Members of Parliament, irres-
pective of party affiliations, joined
together and met the Prime Minister,
Shri Morarji Desai, and placed our
grievances before him. We said that
the politics of character assassination
should not be allowed to enter the
books of history, and the Prime M-
nister said “these are books of his~
tory; we cannot do anything to pre-
vent the publication of such books™.
Immediately, we, women Members of
Parliament, pointed out that it is noth-
ing but character assassination, which
is a political game. In India, it is al-
ready very difficult for women to enter
politics.

A few Members are in politics and
they are being criticised like this. It
is not good. Not only that, they have
not even spared Mrs. Vijayalakshmi
Pandit's daughter and Padmaja
WNaidu, Mr. Vasant Sathe also told that
Jhansi Ki Rani had also been criticis-
ed. (Interruptions) Mr. Morarji Desai
told us that when he was in the
States, Mr, Ved Mehta asked for an
interview. He refused to give an in-
terview. We, the Members of Par-
liament, gay that we are thankful for
that and it is the duty of the Gov-
ernment to protect us from all such
scandals. This is my submission. (In-
terrption)  Please do not say that is
because of Congress. We know  that
Padmaja Naidu was also a Congress
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[Smt. V_ Jeyalakshmi]

woman. Mrs, Vijayalakshmi was
also a Congress woman. Most of the
Janata Party members' origin is tne
Congress Party. So, do not criticise
tnem because they were in Congress
(Interruptions).

SHRI VASANT SATHE: If we cri-
ticise Vijaya Raje Scindia, will you
agree to that? You are talking in
the name of freedom. (Interruptions).

SHRI VAYALAR RAVI (Chirayin-
kil): I am on a point of order about
Government’s responsibility. Mahatma
Gandhi is the Father of the Nation.
People in this country and all over
the world pay great respects to him
as one of the greatest men of the age.
We, the Indians are proud of it. I know
some Members of the Janata Party
went to Raj Ghat and took an oath in
front of his samadhi that they would
follow Mahatma Gandhi, the Father
of the Nation. (Interruptions) The
whole history is connected with Ja-
waharlal Nehru including you, Mr,
Chairman. That can only develop a
national feeling of respect. I do not
want to mention the names of other
people. There are other leaders who
are also involved, especially the
Father of the Nation. In this big scan-
dal, all nasty things have been said
about the national leaders. Is it not
the duty of this Government to pro-
tect us from these things? There are
provisions in the IPC for obscene
publications. There is a Censor Board
to censor the fiims. It is the duty of
the Government to check such publi-
cation which degrades the national
leaders, especially the Father of the
Nation and the first Prime Minister of
this country, the freedom veteran to
whom we are looking  with
an  enthusiasm for a direc-
tion. So, I submit that it is
the duty of the Government to take
steps and come out with a statement
on the Flcor of the House. (Interrup-
tions),

SHRI SAUGATA ROY: On a
point of order. Yesterday, this mat-
ter was raised at Zero Hour in the
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Rajya Sabha. After that, in the morn-
ing, I gave a notice under Rule....
(Interruptions). I am answering the
point of order raised by Prof. Mava-
lankar. (Interruptions).

MR. CHATRMAN: You take your
seat. Let me dispose of it. (Inter-
Tuptions) , -

st fewg gwe wegn  (zfae
f.edi) : & ag @afae FT @A
7 fs gy @y omaz A, W AW A
& ug feara wdr g1 Sfew =
g feardze ¥ WX mAEmT g @ ®
grr feeft oix fergeam H ag frame
gardl, gl &1 aEg # fawdAr aw
gt 7§ ... ( Taww™ )

st qE= G :  dedAnIN! &I
C il XA (z7wem™ )

I
I am on a point of order on what
he has said.

(Interruptions)

MR. CHAIRMAN:
his point of order.
(Interruptions)

ot feom gare wege - W
ag oz ww wrivw fewm g f
T grag ¥ feefr ofcqe =1 frare
fasqry & four geme & FoT
atfgn, 57 z@  fau za A
Fel &1 grew & ey foome w0
AT FTX X OFT WL & A
qrgT ar At wma § Cgaidy Far
sfaar widt, w2 ® W@ WETAr
Ty’ Wi agr  wEreAT A &
wEEAT WX 3% §EATE A OgER
# g ( awe )

SHRI VASANT SATHE: Sir, I rise
on a peint of order. Under rule 377,

we bring a matter to the notice of the
Governmeni. (Interruptions). Let us

Let him finish
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not bring politics here. There was
a book written by one Br.tish author
about Jhansi-ki-Rani. In that book
he had written similar things about
her. I brought that book to the no-
tice of the then Home Minister and
the then Prime Minister, and that
book was proscribed. In this case
alsp when respected mational figures
are involved—particularly after tak-
ing oath in Rajghat, I think nobody
here would say.... (Interruptions).

MR, CHAIRMAN: What is your
point of order?

SHRI VASANT SATHE: My point
is this Mr. Vijay Kuamar Malthora was
just now pointing out that this was hy-
pocrisy to bring it to the notice of
this House because that gave publ.-
city. My point is that it has already
been published. We are not bringing
it out for the first time. It has been
published and serialized. If the
policy of the Govermment is that na-
ticnal figures' character should be
sullied by this method, tommorrow
things will be said against Guru Gol-
walkar. Somebody may write a book,
and things may be said against any-
body’s mother. What are they talk-
ing? Things can be said in the worst
possible maner. What wil they do
then? The only way it can be stopped
is by bringing it to the notice of the
Government, so that this book can be
proscribed. Under rule 377, the ob-
ject is to draw the attention of the
Government. ...

MR, CHAIRMAN: That has already
been done. Under rule 377, Govern-
ment is not called upon to make a
statement. They may make a state-
ment.

SHRI VASANT SATHE: You must
understand the urgency of the matter.

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): Sir,
Shri Saugata Roy had mentioned my
name. I do not know what was the case
for excitement. It may be a ease for
disgust, A person called Mr. M. O
Mathai, who was the Personal Secre-
tary or Private Secretary of the for-
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mer Prime Minister, Pandit Jawahar-
lal Nehru, and who was ultimately
turned out from his establishment for
whatever improper things he might
have done according to the former
Prime Minister; has written a book
and has written, according to some
friends, scurrilous reports. I have not
reag that book, nor have I any inter-
est in reading what Mr. Mathai has
written. I do not even know whether
he 1is a mere writer or a chro-
nicler or anything of that sort.
It what my friend says is
irue, if what the hon. lady
Member says is true, 1 personally
think that we should dismiss it just
by one word—'disgusting’. While my
hon. friends were getting excited, I
was wondering i Pandit Nehru was
alive today ang such a book came out,
what would he have said. If I knew
the man, Pandit Nehru, he would
have smiled and seid, ‘Obviously, the
man is ill-informed'.

That is all he would have said and
dismissed it. Nehru's greatness or
Mahatama Gadhi's greatness or other
great men's greatness cannot be m.ar-
red by some such publication, I
would say, therefore, let us not make
an issue of it. All that you are say-
ing is:  ‘Proscribe the book’. The
moment you proscribe a book millions
would want to read it. All the por-
nography that is proscribed is sold by
millions in the country. So 1 do
not gubscribe to the view of proscrib-
ing the book: I woyld say ‘ignore it".
That would be the advice of the Gov-
ernment.

SHRI VASANT SATHE: After the
book op Jhansi Ki Rani was proserib-
ed has anybody read it? (Interrup-
tions). e ww swrr

MR. CHAIRMAN: The Minister
made a  statement in his personal
capacity, he has not made a statement
on behalf of the Government.

SHRI C. M. STEPHEN (Idukki):
He said that it ig the stand of the
Government.

MR, CHAIRMAN: Ho may be a
member of the Goevernment but he
was giving this personal opimion.
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SHRI C. M. STEPHEN: Kindly
refer to the record, he said that it is
the stand of the Government.

MR. CHAIRMAN: Let us not pro-
long the discussion.

SHRI C. M. STEPHEN:
vital question.

This is a

MR. CHAIRMAN: It may be a
very vital question, but we will have
to take it up by a proper motion at
the appropriate time. Under Rule
377 Members are permitteq to men-
tion a thing of public importance:
that had already been decided by the
Speaker and so Mr. Saugata Roy
was allowed to make a statement. No
further discussion is called for; nor
ig it allowed under the Rules. So,
let us stop here. If you want to pur-
sue this mater let us have a proper
motion and then you can discuss it
at the appropriate time.

SHRI C. M. STEPHEN I am: rising
on a point of order. The procedure
under Rule 377 is stipulated in the
Rules of Procedure and it does mnot
contemplate a chain discussion after
a submission is made under it. But,
after the statement made by  Shri
Saugata Roy you, in your wisdom
permitted observations to be made
by different Members, not by way
of a point of order. The lady Mem-
ber here spoke and Mr. Biju Patnaik
spoke and it was not by way of a
point of order. Therefore the subject
came up before the House by some
means, somehow. I am mot asking
for a complete discussion, but when a
demand was made from this side for
a statement from the Government,
while the Parliamentary Affairg Mi-
nister Mr. Ravindra Varma shook his
head, indicating his unwillingness to
make a statement, Mr. Biju Patnaik
offered to do so. He stood up and
concluded his statement by  saying
that that was the stand of the Govern-
ment. Emanating from that state-
ment, T am entitled to make a state-
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ment. If you remain restricted with-
in Rule 377, I am shut out. But that
was not so: the matter was handed
over to the Members and the Mem-
bers made their contribution. If it
had stopped with the Member you
could still have ordered me to keep
quiet and I would have obeyed. But
the Minister made a statement and
saig that jt was the stand of the Gov-
ernment. From out of that a very
important issue arises, which I want
to raise. That important issue is this:
what is to be the attitude of the
nation to the memory of persons ac-
knowledged as national Leaders by
common reputation and common ac-
knowledgement? It would be open to
Pt. Nehru to say ‘I don’t care’ but
Pt. Nehru is dead and he i= in his
grave. Whether or not the mation
owes something to him and to
Mahatama Gandhi and to all the great
national Leaders who preceded them,
if their memory is calumniated, if
scandalous and scurrilous statements
are made about them, are we to say
that we will react the way Pt. Nehru
would have reacted. It is a guestion
of national jmportance that I am rais-
ing here. The Government has taken
the stand that anybody may say any-
thing about anybody who has gone
by and our attiude must be that of
ignoring. Is that to be the stand of the
nation with respect to scurrilous at-
tacks of persons who Ieq the nation
and whose memory the mnation cheri-
shes? This is the basic question that I
am raising. Isitto be the attitude: Ig-
nore it or do we not owe it to their
memory that we defend them in their
absence and protect their reputation
so that the nation’s reputation may
not be sullied? India cannot be
remembered except in connection with
Mahatama Gandhi, except in conmec-
tion with Jawharlal Nehru, except n
connection with Jhansi Ki Rani, ex-
cept m connection with the great
leaders who led this mation and if
their names are sullied, are we to say
that we ignore it and smile or we
react against it? This is a major
national question that I raise before
this House tg be answered in due
course under the rules
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, Sir, as you very rightly
pointed out, the Chair permit-
ted Shri Saugata Roy to make a
statement under Rule 377. It js mot
incumbent on the Government when
a statement is made under Rule 377
to make any explanation or to give
any answer because all that is in-
tendeq under Rule 377 is to draw the
attention of the Government to a
certain matter. Therefore, as far as
Government is concerned, Govern-
ment does mnot want to make any
statement on this reference at this
time.

14.47 hrs.
PAYMENT OF BONUS (AMEND-
MENT BiLL—contd.

MR. CHAIRMAN: The House would
now resume further consideration of
the following motion moved by Shri
Ravindra Varma on the 5th Decem-
ber. 1977, namely:

“That the Bill further to amend
the Pavment of Bonus Aect, 1965,
be taken into consideration”.

=t ax wuw fawrd (@A)
oy wERT, HTwaEew A A
el F AT & Tfs qAT AT AT S
F E@FE 80 HIT I8 G998
T fr 3 ag fadaF AT ¥ Ay
w@r | ¥ 5w s99 F A9 @rggi
Ft AT A WX ST H AR BT @
qr | oF & fag AR IER =
Fm w1 wwe fFr fe e
FER T feEss #FTAm I
TG [WA A FE & IAA AR
F¥ mwam W ¢ afew Fow
@R ¥ 8. 33 % amg ¥ fogia
F wETT 41 | 9%g F Ig AT FAT
agm & T d R W
fommY ot Surefoar g€ X T A
A g feu w39 ¥ fow ol
¥ o faodft @ Tw @
Fogd A AW T F7gF faan
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gm O SEnen fmr sww oo
I g@EIT A "9AT 9@ I F
A Aw FT ferr ) gEH S @Ew
TRT AWEA ® g% a7 IH! WA
7A@ F AT G OT WrE F @y
g IR aET wEt e s f
ammaTEr  Fraguq fear AR SR
¥ auadq  F1Ader agewr fEaw
aug T YT FIEAT area faeft
fammr  wdww W & fewe
FH W1 aeAE (Afa ¥, A 9 92
FEHAT 4 IJAF fgdl F1 wwhA
ffr  ar g% fgeEl #7aww fEar
o IO ¥ agd & v afear
oy g E | FE A E W Aegd &
R § g+ S AR §Erd
AEER F oM EITH AR A aE &
AT FT AHT AFAT H A9 H qT HAA-
Td Fde FomE ol s Efs
T g AW A8 2 @WrO§

7t g@e TrwiaTe P ( FAwr-
qrz): @@ F1 2 2 | AT WY IR
3 S

st aw waw ferdt - fees
g-109nt ¥ AR a@alaT faedis
e # faw awgdt & w9R gemar
e @ I6% feme & dTewww
tfama a5t v fo @ &
afFr ce¥ arawE W @A W I
FTAFT 140 FUT TG FT a8V
oA 3q¢ fmmr @ 1 ag s«
F @A A R 8 wEEEAdE
3g A WG FT A | wE-
T & wf, dgaa Fw AN & sfa, gardy
fret Mpema @, 3 ¥ & R g@
frqr w8 ¥—mg IEETEEa R0
I AT 1Y FFT GO IH qETOEY
¥ farg @t at W 99 W W W
¥ gae &t wWifeam #darfeart
o fad g ag Fe g ur e gw way
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T AAA A FT QA FW@ | qERT
e, gwifr ¥ ag A, 7
frdas, ennd dvw & W o
FHg ¥ wrfedi & sgar 9w f§
far fFer IfER F §
&< WX A7 quEy &1 smfea
FE

a9, o g § i e qret
Y aEHT ATF  wATaww  HAST dord
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s A e Aifrs @, o
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W @ @ IF guT ¥ o Sy A
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 ® W R ww gewnw
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afw®  wvecifew 8, wEEr
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Ht w &, 39 e S #
gRaEl g 1@ #W ¥ oW
fedas #arad w0 ad I aga
o=t @1 ¥ w faww o
q¥aE iafa §—¥  Taw e
WX gH A@-AT GoOlT —IRE FeT
tfF zawr ofom ssT wEEx
3w,  FHife 98 aWTH 08 FTEEI 9
W oam @wr @ S fewedgud,
TRHAIA® & | TN AFR AT
7 tfF aRmawEw 1 I
I WA JEr oA fer wE s
AT F@aG A W@ER AG
st f& gmo FwEr AR A
99 Wl & | ®sY, W1 HWEE
FUAT FT I FT a6 q TAGAT
F e @@ MET,  IWW NiE-
fefed fram s mE @, T
T w7 4, JWE F g
¥fs fFmrmr ar st sw
FAA H AT §wm 9gy o mar @
fr fafm awe w9gd #1 &0
g —3w wfgwie #1 O foar maT )
sfer Tt aws ¥ GdY faw-faei
# WERA I &1 gEwE fEr
™ 2 afF gw wwE DI
FY SqTeT grefea a1 &% |
™ JE & aWH WaEw o g,
qam Afmi st Ao F7 1 §,
9% T ¥ WY-ATY A gART  A9gL-
T ¢, 99 & fgdl ¥ goar @A w0



905  Payment of Bonus AGRAHAYANA 15, 1899 (SAKA) (4mendment) 306
Bil

SHRI SAUGATA ROY (Barack-
pore): Sir, I rise to support the Bill
which has been brought forward by
Shri Ravindra Verma. Shri Verma
deserves all congratulations from
everybody connected with the workers
for th right of “onuys to the workers.
I know that his task was particularly
difficult because of the opposition he
faced from within his own party.

I may mention that this bonus was
repealed during the emergency and
this is one of the things that stood
wagainst the erstwhile Congress Gov-
ernment. We al] felt that when we
went to the people during elections.
A tremendous resentment had built
up in the minds of the workers or
their being deprived of the right to
bonus which they took as their defered
wage and not as a share of the profit
that was made by the management.

I do not know whether it is because
of Shri Verma's own wishes or
because of the pressure he is facing
that this very good gift to the workers
was given by the left hand.

If we go through the Bill we find
that this present amendment that has
been brought forward by the Gov-
ernment restores gnly the minimum
bonus of 833 per cent for the year
1976. There is no mention about how
bonus will be paid in the succeeding
years. There is a lurking fear in the
minds of the workmen that Govern-
ment in order to fulfil its election
pledges has restored bonus this year
which they may take back again from
the workers when the time permits.

Mention has already been made in
this House about the demands of the
Railway employees. Some of Shri
Verma’'s colleagues jn the cabinet were
erstwhile trade union leaders of the
Raj.ways. When they went on strike
demanding minimum bonus for them
neither Shri Verma. nor the Railway
Minister nor any of the Ministers
of the Government came out to say
how they were going to pay bonug to
the Rilawy employees who constituted
single largest body of employees in

this country. There are Ordnance
factory employees, P & T employees,
Defence employees @uand industrial
Workers. We press this demand that
along with the restoration of bonus
to the workmen, bonus should be paid
to Railway, Ordnance, P & T & Defence
employees too.

Clause 3 prompted to have negotiat-
ed settlement,

SHRIMATI PARVATHI KRISHNAN
(Coimbator.): Railway employees
are holding a demonstration for bonus
before the Parliament House just now.
You should also mention that demons.
tration.

SHRI SAUGATA ROY: Just now
Shrimati Parvathi Krishnan referred
to the Railway Speakers demonstra-
tion in front of the Parliament House.
I had an occasion to raise that issue on
30th—about the demonstration which
was brought before Parliament on
the 28th of November demanding the
right of bonus.

1 may mention again, the Govern-
ment by this Act, has taken away
Clause 34(8)—the right which the
workers had for a negotiated gettle-
ment—in regarg to the excess of the
allocable surplus as allowed by thus
Act. This has deprived the workers in
companies which have made huge
profits, which have made substantial
profits from getting special privileges
for working in this Company and to
get a due share in the profits of the
company.

It may also be mentioned that the
INTUC has for a long time been
demanding that workers be given
access to the Accounts of the manage-
ment because it is very well known
in this country that it is possible for
a Management to manipulate accounts,
to manoeuvre accounts, to manipulate
balance sheet in such a way that they
will show no allocable surplus. What
further help has the Government
given in this regard when in the
calculation of the allocable surplus for
bonus they huve also decided to deduct
the investment allowances? This will
only give an upper hand to the indu-
striglists who are out to deprive the
workers of their bonus.



307 Cyclones and

[Shri Saugata Roy]
15 hrs.

In this context, I will refer to the
demand for bonus by the L.LC. and
G.I.C. employees. As regards the
L.1.C. employees, the Government have
said that it is sub judice.

As regards the G.IC. employees,
they have not been given bonus uptill
now and the management have not yet
come out with any declaration as to
how they are going to give bonus to
the G.I.C, employees.

I think that there are certain defects
in the Bonus Act as amended.

MR. CHAIRMAN: Mr. Saugata
Roy, why don't you continue your
speech tomorrow?

SHRI SAUGATA ROY: Yes, Sir.

15.01 hrs.

MOTIONS RE. RECENT CYCLONES
AND FLOODS IN.THE SOUTHERN
STATES

MR. CHAIRMAN: Now, the House
will take up the motion of Shri
Chitta Basu.

[Mr. Depury-SPEARER in the Chair]

MR. DEPUTY-SPEAKER: Mr.
Chitta Basu.

SHRI CHITTA BASU (Barasat):
Mr. Deputy-Speaker, Sir, with your
permission, I move:

“That this House expresses its
concern at the situation arising out
of the deVastation caused by the
recent cyclones and floods in Andhra
Pradesh, Tami] Nadu, Kerala and
Pondicherry anq urges upon the
Government to make all out effor®
for undertaking a massive relief
and rehabilitation programme”,

Sir, while moving this motion, I
would request the House to under-
stand the grim situation on which we
are calleg upon to deliberate. We are
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now called upon to discuss a  grim
tragedy which has befallen us recently,
It is not only an important issue for
the House but this is an issue of
national character. I would, there-
fore, urge upon the Members of this
House to take part in the discussion of
this motioh cutting across fthe party
barriers and party affiliations and alse
in isolation forgetting our regional
attachments.

As you know, this House—Lok
Sabha—true to its tradition, express-
ed its deep sense of gFfief and agony
and sorrow at the loss of lives and
properties in Andhra Pradesh, Tamil-
nadu, Kerala, Pondicherry and Laksha
Dweep and, in a Resolution formally
adopted by this House, has already
expressed or conveyed the deep sense
of sympathy to the members of the
We also stood in
silence for a few minutes in this
Housz itself.

As you all know, the President of
the country took the earliest possjble
oppurtunity to express his sense of
grief and agony at the heavy casualties
and colossal loss of lives and proper-
ties and undertook a tour in fhe
atfected areas. You would also know
that the Prime Minister of this country
has, rightiy, pointed out that the
devastation was a national calamily
and he was all the more explicit when
le said that Andhra Pradesh and
Tamil Nadu's sorrows were the sorrows
of the nafion and hastened to assure
the entire nation to see that the Gov-
ernment would do whatever is requir-
ed tg be done. All these things, I
suppose, wil] set the condult of the
perspective and that perspective, I
hope, is the parspective of the national
interest. Within this well-defined
conduit of the perspective let us now
proceed to discuss this tragedy which
has befallen us and evaluate the
troubles ahead. Unless we do our
duty in this national perspective—let
me say—we shall be failing jn dis-
charging our national obligation and
responsibility.

My first point is to make an attempt
to identify the immensity of Hie pro-
blem that faces us today. The losses
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are colossal and a casual glance at the
information that has been made avail-
able to us through various agencies
will only give us a glimpse of the
totality of the problem and its
immensity.

Let us take the example of Andhra
Pradesh. It would be admitted by
the House—as I have already men-
tioned—that the entire thing should
be viewed in a national perspective.
It should be vieweg in & way which
cuts across the party barriers. It
should be views with a sense of
iso.ation. It should be viewed in the
context of national perspective. In that
perspective I again reiterate that
Andhra’s share of grief in this day
is thz biggest and the entire nation
shouid accept it in that way. I have
collected the information regarding
the loss of life and damage done to
property in all the five affected States.
After a casual glance at this informa-
tion it leads me to this conclusion that
Andhra's grief at the present moment
is the biggest. It says that six coastal
districts have borne the wrath and
fury of nature. It left trail of over
ten thousand dead and property worth
crores completely destroyed, Paddy,
cotton and tobacco crops extending
over an area of not less than 30 lakh
acres have been completely inundated

- and the standing crops in almost all
the parts of Andhra Pradesh have
been ruined. Sir, to describe the
horror of the situation I would only
quote a few lines of the news that
were published in some sections of
the Press. ] quote:

“The magnitude of death and
destruction caused by the cyclone
in the district cannot be assessed
correctly so soon. Thousands of
corpse and carcasses were strewn
all over and lay unburied....”

In some villages, the living were
struggling for survival and have no
time to stand to the dead. What is
more, they are so shocked that they
have ceased to cry. This is the grim-
ness of the situation that the men and
women who have survived have ceas-
ed.to cry because they have Ilost
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everything. Thig is the tragic point
of human beings. They have ceased

to ery at this particular situation.

Sir, I have got the information
given by the Andhra Pradesh Gov-
ernment only today and they have
tabulated the extent of the calamity
and destruction. It is like this,

No. of houses affected 8,35,066
No. of persons rendered
homeless 30,43,163
Crops damaged in acres  30,00,810
Cattle perished 2,35,750
Other live stocks 1,56,588.
Loss of life 8349
This is what the Andhra Pradesh

Government has given which I had
the occasion to know only a few
hours ago. The value of total] da-
mages according to the Aundhra Pra-
desh Government due to cyclone is.
estimated to be more than Rs, 1000
crores.

Now, I would like to discuss about
the Tamil Nadu cyclone. Sir, in
Tamil Nadu, the information sp far
received suggests that more than 500
lives have been lost while more than
10,000 heads of cattle have perished.
Nearly three lakhs of crop areas have
been totally destroyed. A tentative
estimate of the number of houses
damaged or destroyed putg it at 1.10
lakhs. According to the Chief Minis-
ter of Tamil Nadu, the entire map of
two districts has changed. The map
of the two districts is completely
changed. They cannot be recognised
now with the old map. There has
been an extensive damage to the rail-
way track and other railway property.
The Tamil Nadu Chief Minister has
estimated the damages at Rs. 150.0
to Rs. 200.0 crores.

Now, I come fo the scene of Kerala.
The Home Minister of Kerala has ra-
cently stated that the demages caused
by the cyclone was estimated at Rs.
10.0 crores, The cyclone has caused
extensive damages to the standing
paddy crops, plantations, coconut and’
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sugar-cane fields. More tha 70 per-
sons have died. At least another
score were missing.

Pondicherry and Lakshadweep also
~witnessed widespread damages and
.destruction i property and crop, Of
course, it is a matter of great relief
_for us thatwio loss of life in these ill-
fated areas of our country has been
reported.

MR. DEPUTY-SPEAKER: I must
-make it clear that we have only iour
hours for the discussion and there are
twenty names from the Congress Party
and a simisar list from the Janata
Party. Then other groups will have
to be given some time.

SHRI CHITTA BASU: 1 began at
:3.05 and I have spoken for only ten
minutes.

MR. DEPUTY-SPEAKER: We
begary at 3 and you may conclude
:after taking four or five minutes.

SHRI CHITTA BASU: Now, let us
Jook at the facts, they are not total.
From the fragmented reports and
fragmented information that we have
received, I have my own impression
of the situation as of today. That im-
pression is that loss of life rules into
‘thousands, not hundreds, it may well
high reach the mark of 20,000 if com-
plete information is made ivailable
.about all the five aflected states.
Andhra’s share is of cours the big-
gest. The ruination of crop ang pro-
perty is immence, it cannot be esti-
mated. The final tally when it be-
‘comes available on both counts will be
quite staggertig. And yet, permit
me to say that it cannot ©ve
the total and full picture full story
of the grief and suffering of the peo-
ple of that part of our country. In
fact that will ever remain a story
untold. Whatever informatiay we
may collect, it cannot really tell the
entire gtory of the grief, suffering anq
agouy of the people, that will for
~ever remain 'a Story untold
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As I mentioned earlier this extreme
situation should be viewed in a na-
tiona] perspective. At this stage, 1
want to place before you certain sug-
gestions how to tackle the issue, what
are the tasks ahead, because it is
a national task and in that context
we have to formulate our plans. Re-
lief operations on a scale wecessary
to rehabilitate the cyclone victims of
al] the five states are certainly be-
yond the capacity of the state gov-
ernments concerned, , It is not possi-
ble for the state governments to cope
with the gituation. Central aid so far
advanced is inadequate. I do not like
harsh words. The Central Govern-
ment should therefore launch a mas-
sive assistance programme in money
and materials and should come to the

succour of the states.

1 suggest that the following sters
be taken immediately on a war-foot-
ing basis, if a greater calamity than
the one we have witnessedq because
of the cyclone is to be really averiéd.
The cyclone part of the thing is
there but the greater calamity awaits
and that can be averted only if we
take steps to provide relief tg the
affecteq people of this part of ths
country.

My suggestions are:

(i) Supply of free food on 3 large
and massive scale to the people in
the affected areas ang fodder for
the cattle;

(ii) Grants to the yrban a5 well as
rural poor to rehabilitate themselves
and to rebuild their dwelling places
and lvans may be provided for
other sections of people who are
financially better off;

(iii) Grants and loau:s to the pra-
sants for starting agricultural ope-
rations after the water recedes and
supply of seeds, fertilizers and
other inputs free of cost;

(iv) Assistance to the smal] tra-
ders and small jndustrialists %o re-
start their business ventures and
factories;
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(v) The most important thing
viz.,, writing off all Government
Gues in the affetced areas, including
land revenue and suspension of
loan 1ecovery and also writing oft

the tuition fees for the siudents at
all levels.

MR. DEPUTY-SPEAKER: You may
conclude now,

SHRI CHITTA BASU: 1 am only
making suggestions.

MR. DEPUTY-SPEAKER: I know.
But you keep all your suggestions at
the end. That is the trouble with
you. You must have made your sug=-
gestions earlier. You must have some
cousideration for other Members also.

SHR1 CHITTA BASU; I would
suggest inoculation of the entire
population of the affecteg areas and
cffective protective measures against
epidemics, and formation of all-party
Committees at all levels to couduct
the relief gperations. The popular co-
operation of all States sheuld be
sought. Since you have forbidden me
from speaking further, I will only
make three more points,

The planni;g Commission, instead
of gitting there in Yojana Bavan, at
this stagz, should set up a separate
cell to prepare 3 plan for the rehabi-
litaticn of the affecteq people. This
matter should not be dealt with ouly
hy the Chief'Ministers of the five
States which have been affected, The
Prime Minister should take the ini-
tiative to convene a Conference of all
the Chief Ministers (the Chief Minis-
ters of both the affected and wiaffec-
ted States) and pose it as a national
issue. All kinds of relief measures
should also flow from other States, in-
cluding those in the North, Eastem
and Wes'ern. That alone, I think,
will really place the matter in
a prover national perspective and by
that we would have done our duty at
the this time of agony and grief to the
people who have been the victims of
the Cyclone.
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MR. DEPUTY SPEAKER: Metion
moved:

“That this House expresses its.
concern at the situation arising out
of the devastation caused by the re-
cent cyclonees and floods in Andhra
Pradesh, Tamil Nadu, Kerala
and Pondicherry and urges upon the-
Government to make all out efforts
for undertaking a massive relief and
rehabilitation programme.”

SHRI M. KALYANASUNDARAM
(Tiruchirappali): I beg to move:

“That in the motion:

add at the end—

“and recommends to the Govern-
ment to take the following steps as
preventive and precautionary mea-
sures for the enfire coastal areas
facing the Bay of Bengal and
Arabian Sea:

(a) to expedite action on the re-
commendations of the Cyclone Dis-
tresg Mitigation Commitiee of Orissa
and Andhra Pradesh wiith modifica-
tions, so as to apply to the whole
East Coast region from Rameshwa-
ram to Calcutta;

(b) to undertake a programme of
preventive measures—for construc-
tion of storm shelters for evacuation
of population in the coastal regions.
particularly for fishermen and salt
workers and afforestation along coa-
stal belt with suitable variety of
trees;

(¢) to strengthen and improve the
meteorological system in Tamil Nadu
and Andhra Pradesh so as to make
weather forecast and cyclone warn--
ing more accurate and precise;

(d) to evolve guidelines and code
for the administration at all levels
for precautionary steps to be taken,
before the commencement of cyclone
season in the coastal areas and for
emergent steps to be taken when a
cyclone warning is issued:

(e) to take steps for proper disse-
mination of infromation to the peo-
ple and to mobilise the people to be
vrepared for facing such calamuties;
and .e
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(f) to extend the Monsoon Experi-
ment programme calleq 'MONEX,
79, so as to cover North Eastern
Monsoon, ie., between October und
December.” '(I).

SHRI P. K. KODIYAN (Adoor): I
beg to move:

“Taking into consideration the huge
loss of life and property caused by
cyciones, floods and landsiides in re-
cent weeks in the Southern region
of the country, this House calls up-
on the Government to set up an zll
party machinery at the nationa) le-
vel to mobilise rasources and men
for organising an effective ard mas-
sive relief work in the afTected re-
gion.”

The disaster that has befallen the sou-

thern States is national calamity. All °

of us are agreed on that. 1 neeq not
refer to the extent of devastatior. that
has taken place. The mover of the other
motion, Shri Chitta Basu has already
referred to those facts. My main point
is that in this hour of tragedy, let us
all stand together and pull together ir-
respective of our politica] affiliations.
Let us try our best extend relief and
assistance to the unfortunate victims
of this national disaster. The task be-
fore us is stupendous. Taking into con-
sideration the colossal loss of life
and property, a massive and effective
relief and rehabilitation programme hes
to be undertaken and thisisnot with
in the capacity of the States concerned
namely, Andhra Pradesh, Tamilnadu,
Kerala and Pondicherry. Therefore, sll
-of us, including the government at the
Centre, the governments of the affected
States, all political parties and volun-
tary organisations should join toge-
ther. There must be an all-party relief
machinery at the centre in order to
mobilise men and resources for this
massive task., That is fhe main inten-
tion of my resnlution.

The assistance so far given by the
Centre to the affected Stales is quite
inadequate. Andhra Pradesh Govern-
ment hag estimated that the rehabilt~-
tion and relief programme would cost
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Rs. 200 crores. The Tamilnadu Govern-
ment hag estimated that the relief
programme would cost more than Rs-
100 to 150 crores. The Kerala Govern-
ment has also prepared a scheme for
rehabilitation and relief work amoun-
ting to more than Rs. 10.47 crures. The
rehabilitation and relief work in Pon-
dicherry and Lacadive would require
very huge amounts. After ali,
what is the assistance given
by the Centre? Rs. 5 crores each have
been given to Tamilnadu and Andhra
Pradesh. What a paltry sum!

And two crores of rupee; to Kerala
and that too as advance plan assisiance.
Advance plan assistance nmeans the
planning process of the State itself will
be adversely affected. To the extent of
the money advanced from plan assist-
ance, the plan schemes will have to be
cut in the States concerned. Therefore, ©
is no assistance at all. If there is truth
and sincerity in what the Prime Mir
ster and certain other Mintisers have
been saying, the Centre should, come
forwarg to take the main responsibility.
When they say that it is a national
calamity, they should come forward to
take up the main burden of relief and
rehabilitation in these affected States.
Money should be given not as advance
plan assistance but as special assi-t.
ance outside the plan HRs. 200 crores is
the estimated cost of relief and rehabi-
litation for Andhra Pradesh. At least
Rs. 150 crores should come from the
Centre. How can the Andhra Pradesh
Government raise such a huge amount :
to carry out such massive relief work
in the State? How can the Tamil Nadu
Government fing resources and how
can the Kerala Government raise 'h
finances to the extent of more than Rs.
19 crores when the State itself is in
financial difficulties? Therefors. the
Centre should come forward with the
massive financial assistance.

With regard to Kerala, I have to say
that in the last 30 years Kerala had
never experienced such a disaster like
this thmugh the toll of human life was
less—onlv 80 deaths and 2 people mis-~
sine. But I would sav here that as soon
ag the cyclone warning was given, the
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Kerala Government took sufficient pre-
cautionery measures. If had prevented
the fishermen from going to the sea
after the cyclone warning was given
and police were posted alcng tne coast.
Party and social workers were aiso de-
ployeqd in areas where the filshermen
were concentrated, that is, in fisher-
men’s hamlets his alone could not
prevent people from going to the sea
because they have to earn their liveli-
hood. The Government had to provide
one week's free ration to about
13 lakhs families. The Kerala Govern-
ment provided one week's free ration
costing more than Rs. {wo crores. This
is a relief work which is much beyond
the capacity of the Kerala Government,
Therefore, Kerala should be helped in
a massive way and Rs. 5 crores shouli
be given to Kerala. That is my re-
quest to the Central Government.
Lastly, I would say that the main
human casualities in this tragedy,
whether it is in Andhra Pradesh or in
Tamil Nadu or in Kerala have heen
the poor people, it is mainly the poor
people who have lost their lives in
these areas. In Divi taluk in Andhra
Pradesh where the tidal wave struck
the people on 19th November, i1 was
the agricultural workers and Harijans
and fishermen who were mainly hit. In
Tamil Nadu also it was mainly the ngri-
cultural workers and  Harijans
who were living in the slum areas
in small huts who had been affected.
In Kerala also it was the flshermen
and poor people along the coastline
who have suffered Therefore in all
the schemes of relief and rehabilita-
tion, special care should be taken to
cater to_the urgent requirements of
these poorer sections. All loans ad-
vanced to these poor people should
be completely written off. They
should be privided with free rations.
So far as agricultural workers are
concerned, till Government is in a
position to provide them employment,
they will have to be provided with free
rations, Otherwise they will be star-
ved to death. 1 would also request
Government to return the compulsory
deposit money to the  workers,
because in Tamil Nadu and other affec.
ted regions, workers themselves have
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come forward to donat one day’ wages
to the relief found, though they have
also been badly hit; and they have
promised to work maximum to mobi-
lize relief for the affected people.
Therefore, it would be a good gesture
on the part of the Government if they
can refund the second instalment of
the compulsory deposit money. With
these words, I commend my motion.
MR. DEPUTY-SPEAKER: Motion
moved:

“Taking into consideration the
huge loss of life and property caus-
ed by cyclones floods and lands-
lides in recent weeks in the Southern
region of the country, this House
calls upon the Government to set
up an all party machinery at the
national level to mobilise resources
and men for organising an etleclive
and massive relief work in the affec-
ted region.”

SHRI M, KALYANASUNDARAM: I
have another amendment to move. 1
move the amendment standing in my
name, to the motion of Mr. Kodiyan.
I move:

That in the motion,—

add at the end—

*and recommends that the Gov-
ernment allot adequate funds ilor
the affected States, particularly
to Andhra Pradesh and Tamil
Nadu to enable these States to
take up rehabiiitation programme,
in respect of reconstruction of the
houses and huts, calerances of
sand-cast lands, relief to the
farmers who are affected by the
damage to the crops, postpone-
ment of collection of arrears of
loans from the farmers, and mora-
torium on recovery of debts in-
curred by ryots in the affected
areas.

This House further recommends
early refund of C. D. 5. deposits
to the workers in the affected
area.”, (1).
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When can I get a chance to speak,
Sir?

MR. DEPUTY-SPRAKER: You will
have to wait for your chance to
come.

DR. KARAN SINGH (Udhampur):
Mr. Deputy Speaker, Sir, the cyclone
that has lashed South India hasg in-
deed created a calamity of national
proportions. It has covered not only
Andhra Pradesh, Tamil Nadu and
Kerala, but also the Union Territories
of Pondicherry and Lakshadweep—
which seems to have.been overlooked
by the movers of the Resolution.
This is a national Calamity, ang a
national Calamity has got to be treat-
ed as such. If we simply call it a
national calamity, and yet approach
it in a partisan manner, we will not
do justice to the people who have
been affected. I had occasion tq visit
the worst affected areas in Andhra

Pradesh, the Divi taluka, the Guntur.

district and the Krishna district. The
destruction there has to be seen to be
imagined, Nobody who has not been
there can really have an idea of the
magnitude of the calamity that has
befallen the people. The only paral-
lel that I can think of, is the area
where the tank battles took place
a.iter the Indo-Pakistan war—we
visited it, jt was very close to my
Own home State. There has been
total destruction; trees have been up-
rooted thousands of people have been
killed, all hutments hsve been up-
rosted and tens of thousands of cattle
were desiroyed in those 4 or 5 hours.
The damage to property, including
hutments, buildings, standing crops
and plantations, runs into hundreds of
Crores of rupees. This being the case,
it is necessary that we should have
a total commitment to rehabilitation
and relief, and under po circumstan-
ces should we allow ourselves to be
bogged down to unnecessary and
avoidable controwversies.

Two main points emerge: firstly
the extent and the adequacy of the
meteorologica] warningg that were
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given; and secondly, the measures
taken by the State Government im-
mediately following, or even before
the disaster. As far ag the meteoro-
logical department js concerned, I
have had occasion to lock through the
various broadcasts and predictions
that were made. The position is now
quite clear. The metereorological
department was able to predict the
cyclone, but the course of the cyclone
was erratic. It grew over the Bay of
Bengal. It was heading first towards
Madras and. the watnings went out
mainly towards Madras, because it
was thought that it would hit the
coast. Then it suddenly veered north
and headed towards Visakhapatnam;
and then before anybody really knew
what was happening, it hit the
Machilipatnam coast; and it created
that tremendous tidal wave which
was 20 feet high 50 Kms. broad and
which went inland upto 10 Kms.
Sir, in our tour we asked the people,
particularly why they did not wvacate
their hourses in time. It appeags that
cyclones at this time of the year in
that area are almost invariable, and
there was nobody in living memory
who could recall the terrible calamity
that took place in 1864, which was over
110 j.rea:'s old; even the third genera-
tion there were not aware of this pos-
sibility. As a result of this, despite
the warning, people were reluctant to
leave their homes, and by the time the
tidal waves struck at 3 P.M. in the
afternoon of the 19th with sfronz
winds lashing over the areas and’
heavy rein it was too late, and the
people were swept away. In addition
to the area directly ravaged by the
tidal waves other areas were badly
affected by the very strong winds re-
aching a velocity of uptp 200 km. an
hour, by the very heavy rainfalli and
house collapse.

Ag far as the measures taken by
the State Government are concerned,
1 have also had occasion to see per-
sonally and to study the wvarious docu-
ments that have come to our notice.
I can say that it is entirely wr~=g and
unfair to say that the State Gevern-
ment did not do anything , was not
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aware of the danger, or was in a
state of shock for six days. It is total-
ly wrong. We have got the instruc-
tions that were given to the Collec.
tors of the 8 coastal districts, the
warnings that high storms were likely,
tidal waves  were likely, and that
action should be taken immediately
thereafter. Despite the fact that com-
munication systems were disrupted as
a result of the cvclone, the adminis-
irative machinery got into gear, the
Collectors and the senior officers re-
ached Guntur and Machilipatnam
and immediately steps were taken to
open relief camps, to give inoculations
and to give food. When we went there
on the 25th, by then we ourselves saw
thousands of people being fed, cloth
being distributed, cash relief of Rs. 150
being given to each family which is
affected, and Rs. 1,000 te the next of
kin of those who have lost their lives
and various other measures that were
being taken.

The main difficulty was the re-
storation of the communication sys-
tem, the road system. Army wireless
was pressed into service and, as soon
as water cleared, belicopters Began to
make trips. Up to the 23rd about 100
sorties were made by the helicopters
fosd- packets had been dropped and
5,000 tonnes of foodgrains were rushed
io the affected areas. Cooked food
was also distributed in a big way. 1
have a lot of details with me with re-
agrd to this, 125,000 dhoties have been
distributed ard 90,000 sarees. Water
supply has been re-established, elec-
tricity has been restored and almost
ihe entire population has been
covered by anticholera inoculation.

The people of Andbra Pradesh were
hit by the cyclone and the tida) waves
which is a natural calamity. But what
is really shocking, at least to this side
of the House, is this that instead of
rushing to the rescue of these people,
instead of encouraging the Andhra
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the Andhra Pradesh Government....
(Interruptions) I must protest against
this, because there has been a deli-
berate uttempt, a planned attempt to
demoralise, denigrate and humiliate
the Andhra Pradesh Government. I
would very humbly tell my friends on
the other side that this is not the
way to meet a national calamity. If
it is a national calamity, you have
got to rush to their rescue. Do you
know that the Andhra Pradesh Gov-
ernment, the entire administration,
the Chief Minister himself and thous-
ands of officials, have been working
for the last 16 days round the clock..
“(Interruptions) It is entirely wrong, I
must say.... (Interruptions) I am
very sorry to say that this is most un-
fortunate. I strongly prote against
this attempt to make mln%capital
from a national “disaster. Mot only
that. Unfortunately, the army is also
being dragged into the controversy
quite unnecessarily. I would like . to
say that it is our national sxmy, it
is not the Congress army.ior the Jana-
ta arnty, it is the Imdian army, and it
is the duty of all of us not to drag it
unnecessarily info a . controversy.
Army. helicopters were uied for air-
dropping, army wirelesses were pres-
sed into service. In a detailed message
that was sent by the Chief Minister
of Andhra Pradesh to the hon. Prime
Minister on the 21st. within 48 hours
of the tragedy, he has acknowledged
gratefully the help given by the army
and air force authorities.

Why is it that there is this political
cyclone has been unleashed against
the Andhra Pradesh Government? [
am very glad that the hon. Prime
Minister is here, because he has always
wanted to create high mtandards of

. and I must say that

macle by him and the

hon. President were balanced once.
But the same cannot be said of all
members of the Prime Ministers
party. I was very sorry and shocked
to read the statements. One hon.
Member, a very senior Minister, a for-
mer colleague, said that for six days
the Andhra Pradesh Government did
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not do anything to bring relief. This
is an absolute falsehood. When the en-
tire administration is involved, when
thousands of people, from school tea-
chers to patwaris, are mvolved in
relief work, why is it that this sort of
attempt is being made to demoralise
them? Can it be— the Prime Minis-
ter will forgive me—because in the
last general elections the Andhra Pra-
desh people firmly'and overwhelming-
ly stood by the Congress and 41 out
of 42 seats were won by the Congress
Party? The Andhra Pradesh peo-
ple are very intelligent. They made
one very distinguished exception. The
hoh, President of the Republic was
that exception Otherwise it was a
clean sweep. It is becduse of this that
now, when this national calamity has
be fallen us, that these sort of state-
ments are being made,

1 would again appeal to the mem-
bers of the Janata Party. They were
talking about seven Ministers. I agree
that they have no monopoly of oppor-
tunism  There are opportunistic ele-
meats in our party also. but I would
urge: let us not make political eapi-
tal; even in South India, let us not
exploit a natural disaster. May 1
point out to hon. friends opposite
that even in the narth the wind has
chenged? The results in U.P. have
shown that even there this wave is
ebbing. Please therefore do not try
to use this sort of methods to make
your party strong in the south. You
will only succeed in weakening the
party and the Government at a time
of national calamity.

I have lived with national calami-
ties for 20 years. I have been in a
border State where four times we have
been attacked, where planes have
flown over our heads laden with
bombs. I know that at a tome of na-
tional calamity it is the dutv of
everybody to rally together. Maybe
something  better could have been
done—]1 do not take that view beca-
uge I have myself been there; but
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even if you take the view that such
and such a thing shouid have been
done, this is no way ar time to ex-
ploit the situation. Day in and dav
out statements are being made by
responsible members of the ruling
party attempt to humiliate and
denigrate the Andhra Pradesh Gov-
ernment, I would urge that this House
is a tribune of the nation where we
must rise above petty considerations;
and we must desist from exploiting
human misery.

Here I have one concrete sugges-
tion.. After the current session of
Parliament ends, 1 suggest that an
all-party team, led by the hon. Spea-
ker, including, if possible, the Prime
Minister, the Leader of the Opposi-
tion and members from all parties ot
both Houses, may visit the affected

- States in order to study the progress

of relief work. Let us look forward
to the problems that are ahead, and
not backwards and blame each other
for this disaster. ;

Not only, the mation but the whole
world is watching how we behave in
this calamity. You will remember
that a terrible calamity occurred in
China, ahd they wete able to rebuild,
but here, instead of rebuilding, we
find this onslauht em the Andhra
Pradesh Geovernment, we find recri-
mination every day. This is no way to
enthuse and encourage the people
working there, They are
working day in und day out,
18 to 20 hours a day. I have seen them
there. The Chief Minister and half his
Cabinet is there, OQur sympathy should
go to them, our support should go to
them.

There is urgent need for massive re-
lief, aid and assistance from the Gov-
ernment of India. I would like to con-
gratulatp the Prime Minister on what
he said in the last intervention, name-
ly that money will be no considera-
tion, but I sincerely hoe that his Fin-
ance Ministry also takes it in the same
light. T have had the bitter experi-
ence for ten years in the Government.
‘Whatever may be the Government po-
licy, sometinses the procedures are
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such that things get bogged down and
then they will say, cut out of the plan
allocations, cut out from here or cut
out from there. The assistance must
be given in addition to the plan allo-
cation. Then alone will the problem
of rehabilitation be solyed at all and
even then it will be a long range pro-
cess. We must not only involve the
Government, we must involve all sec-
tions of society. If it is a national ca-
lamity, all citizens must be in-
volved whether they are from Kash-
mir or Kanyakumari or whether they
are from Gujarat or Arunachal Pra-
desh. Owur nation is like a human
body. Any pain in any part of the
body is bound to reflect in the entire
-organism. Therefore, the entire na-
tion must be mobilised for this.

I would urge the hon. Prime Minis-
1er to consider what measures need
to be taken an a long range basis in
order to meet this calamity. I have
suggested the setting up, on a perma-
nent basis, of a national disaster miti-
gation organisation which could deal
with cyclones, floods, famines, earth
quakes which occur every year
throughout the country. It could be
an organisation which should involve
all the Ministries and agencies both at
the Centre and in the States.

An additional radar installation is
urgently necessary at the iMachilipat-
nam coast. The Meteorological De-
partment which is doing good waork,
requires to acguire a reconnaissance
aireraft which could fly into the heart
of the storm and thereby supplement
the computer forecasting that the Me-
teorological Department does.

The cropping pattern will also have
to be changed. Previously, the crops
used to mature in December. But as
a result of green revolution, the high
yielding varieties mature in Novem-
ber. But in October and November
invariably there are ecvclones and
floods, So the Orissa Rice Research
Institute, the Pusa Institute should get
down to the task of developing a high
yielding variety which will mature In
December.
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Where are many other things whicn
require to be done but I will not take
too much time of the House. I would
finally like to commend the tremend-
ous courage and fortitude that the
survivors have shown. We have been
round and met people who have lost
everything. Yet I may say, they have
not lost their dignity and they have
not lost their courage. It was a mov-
ing experience to see the people who
have lost seven members of their
family. Even then they were erect,
they have not panicked and they have
no hysteria. We owe it to them to
rise to the oceasion. If it is a national
disaster, let us rise above party consi-
derations, let us sink our differences
and rally to the help of the people. It
we do less than this, we will be in-
sulting the memory of the dead and
we will be jeopardising the welfare of
the living.

sit foom gwTe wewtw  (fqor
fa=lt) : SInaw w@Rw, 19 AT,
¥ Fror WA & fam W s & o
WIF WFiT 1 w6 gwn fyad o
6, 8 U2 ¥ WX 30, 40 FT Wiea
g &1 FreTige, ArEi A4 IRy g1
T, §rt gt @t 97 TR we g
o€, dar wuE wofa w1 Sww  frew
100 a6 & g F et oz a2 &
IR AL ww@r 1 39 At A, e ae A
faofa arft @ oa% fa¥ swr (ol
¥F O=T AT A WAFT WD FT
®q g W aFar 9 IR 3w faw
a7 | O was ffe S wreer
Fifag off 7 wgr g, farw fam ami &
IR AT FT 2@T # IAEH  AAET WY
#rE =y S FAT TG F ATAT
ATEY @I g1 W, IF Ay T TR
2, 7978, 7 A 2, @ g *' feafo
Fgr e g | agt 97 fqay wig 0¥ §
i aT it AT A apirfaer A
FgT 9T WEET AT ArEAt FE A
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aF AT | afew ot Wt AT AT AEET )
uH I I@FT AWAg gy fF agt 9%
TF. dga 4 da 7 uF o frg ar qg
feard a8 ¥ar 2 | TOF WIS AT
AT 7FAl @ T agi 9% qEm &1 fwaa
WAFT SR FAT § | TAH FIE IF A
tfAara g g}, | @
T Gy 2, uE e Fafee g,
AW AT 72 TF TG &, TF W &, a1
ZH ¥a9 o & ag, afew Fwr A
= T %1 fag 7 Iifgo

wa fage & wF9 wwn oar, a1
T A A AT AW R AW HT
aFa fqar a1 st ar 3w #7 am
fogre ax e v feam ar, S Ak dw
 fegmT & sy F § waar aw-
W R ar | " Ag W A T
29T &, 39 oY, Irefw a1 99T g
ATl #1 g T g€ &, afew o=
Zoe wr gFfa & s & fowe
FTE | 9 I ATET OFS AT Gl
Toz 3% & WX el Wl 39ER
g1 77 g, foas M gn aa w1 faw 5T
FAT AU

AT HIE JIHT ZaaT waH < fagfa
T qaIfas oW ISMT 902, af a9
FEY F1E Hrwrar ¥ qr & L AwAE )
afer =t sifag 3 ol Sar wm
feqr &, 398 AR 79 gAT & | AAT T
ﬂ%%faﬁurawa“hﬂw ITA WK
AR GErEAT FA A qf7 T FA @
A 7€ §, F9 WY R W R I A9
T Wy, SR W AT T
FTEA WA U T AAN F1 AAAE
o WA % Nfew A, W o dfadi 7
gt a7 w1 s offfa & @}, 9=
I FINY T IW q@ 1 AfeTwrs
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O A wifaw #7 8, faawr i afee-
fedor o fomm o287 &1 79 2 0
wifaz #a1 78! 797 F @Mt F arfaeare
F AT § F7% A9 FEl 2 ¢ (wwEAwE
mfuﬂms;isﬁwrmﬁqﬁaa
g, fem a‘a T ALFIT Wi Afa-
Frft ¥ oger & fafeed & @y a-
¥ faera iR safac g7 9w fafaed
#1 728 1 fz7 5o & ww g1 7, g
& A FT T wE F7 & A )
= T arfRamTe § $waT A g,
ST AW T WgAw & famrw FET wW
Zh0 )

T %or fag & #y 2 f5 oy # @
FC WWWE g1 a%aT 41, 98 fear v
a7 7 %3, Wi fe 9T agi o o
wele AT, @ qGE AT T F I
a‘ryanﬁ mara’?aﬂn{,qréw
g’tﬂﬁaﬂwmﬁw‘r%mﬁﬁ
s T 1 ama, faw gwfeg & g
FEAT AR ¢ T wrer F agh F FLH
U g ¥ ©: 91 fav a aw W oF
e Aveieie fears af | (srww)
IT qT AN F AW A wiEeRT gmr
ifge o1, AfeT SuF Ty ga Qwl
7T Fere fFaT ST @1 € 1 (sqwwr)
T v X Tt o2 o ¥ feafy wv 2a
R MW FRiRTd 9%
ARAE 9 qgel A A wF @
Elqm%mfwﬁﬂmiﬁaﬁuw
qEt § & fog faaw &, A s
arr it gQ wert & P farey A
afmwaT@E 1

& 7 agt o7 Al & g1 5 IR
qEF & AL A FAHAT $K Ay |
R w5 o9 e @
foriT Q=T ¥ F1E w47 T
& fah—few Wl &
(= ) wrn s A wRrE e
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T AFRAQA WATAE | =
&7 W ag & fr owm A Wi R
o ag F AFEd F ar? { ardAw
ad faemtt 1 oY w9 fag 7 ga A
F TAAfAE AT HIEH@ AT F )
ﬁmwm”rﬁtﬁa@mﬁmaﬁq
91 | TR AW T TAar #1 gfe
F T W AR T feRa A
FfefEdas =2 a7 =g &1 )

IH 9TAT & TEE H HWE T
F sy wmage fFr 2, 3w A
FEITS BT F7 937 T 479 "f@ar 7 @n-
qa fear ¢ (wwEw) FWAF
faa dAfeai Fama 7 dw ey F, A
& 3% WAt FEEE | (wwawT)
Ay gorq, St owEew  fafaew
4, AT e 4, gt v &
frar | 3 FR e B wed A H
4\ o= gak am 9 F fa
zo & =gl g7 oF wEArT wgA @
f& @Il N d8r  =@EH @WE
A OF a9 F 4= gt | &g 9%
ary Afadi & F71 2 1 v SfeEfE
I ANFIE F 7 AFEFWE
fafer @R S TR W@
? ) g\ U afr ® 7 g
8 gL, A 10FMT TR E 7
T ZHFT @ Ira fear T @ i 3

Al
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aFrA e agafs gf 3 oo
Tifgr & ZwA wew ) EwEE )
16 hrs,

"9 @AEd § gt qomra @ 7
agt faedl #Y T W H SEr qret
F dm AR A AW W aEm afa
e 7 yuN 9REl # weg ¥ fau
St F@HNT  FFCR F HR F
arfer 1 gw @ gg T F wior -
T Tz F AT § I9 & HIT A av
¢ F G, a8 AT WETHTH FT AT
2, afsgn 99 vt & ama 79 faufe
F qERIY JET I gF4 £ 1 zAfAo
F o AFgM T AwaTm T ¥ fr
WEY TaAHT  HY AfefEAnT 9 6
AR ST 9T # fefEarsw &
®, a9 =W % fF 59 qa #v 9ife-
fedarzs #¢ @@t faafa &1 am=
™ . (voTEmw) . g
qEAT g 19, 2087 21 M
T o & A fafarer oz faeeir &
=;oFT R ¥ (sreem)

i\ QHo WIATTRAW T (F /)
a9 ¥ g fafe 9w fam dEae
g W WY g feary
Q@ AT EWAET wB I .., |

MR. DEPUTY-SPEAKER: Mr.
Satyanarayan Rao, you are going to
speak on this. If you do not want tu
speak and shout, then I cannot help.

SHRI M. SATYANARAYAN RAC:
Sometimes shouting is necessary.

MR. DEPUTY-SPEAKER: No. no. it
is not necessary.

= faorr T AT ¢ U
wEeT , 7T 97 39 39 fgv as A
TN FEr Afaw, wmomferawad
AT &1 AAN FIHAE T F7, AH-
TG AW 9 AT qF 7 I, @t
o fedt FramEEr  aF qEeeTa @,
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W AT T F® 3 T uwEm
B 0 AW AW ERT & ¥ aer
waisr fag @ @sar 2, =afac
# gg O RO

& 7g gt & Jgan g oag s
feten @ & @@r geat s
THHET &, SN WS o GHo T Fo
#ro THo wifREd §, I F1 a1 &1
9 dmam Faw  JEE W
femr wmr, WATEAH Tw@ § 1
=T TR & WL W A%AT A
FARNITRXAN AN TEF
TAU A GHEAT F AR 95T FH
EWiY & SR T T G TR graT
@ WX 1 WEHT IgF 9 W aTE
FT JAEFIT 7 o o 1 qg AT
2 fr e wwre A fasfa agi ol €,
9 gagez @t i wmiT frw
A® FIE T THWAT gAl Tifeg
A1 Iq Y agd TFAT FATAT |
fag wen wgm oW
T T § S e g
I wrgmaed I & A I
@ 9T qIAIAZ g g arfE
I W AR H 9 e @

g dvs ¢ 5 omer Sv g F g
F e W 2w Arsfefew  gRfe-
du gE € 99 ¥ Wwifaw 24w
¥ ww W sIRAT e
g¥ar f& 242 ¥ fem gz o ar
T dqg arwm  fge s 0
gz g fafa @ @1 249@F
g ard WA @€ FW o
a9 AA ST EPAT 3 TG EH WA
IIM | A TG &, TG T THR
¥ ¥z g, WIT T W Ft Aifew W
qETY T A% | 9gS q% WK
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7 F1 fda0z T F T s & v
T% F gE AW IE T WX Wl
arfgl | T & A4 3@ =R fafeRr
TILTT FT TA &1 AT QR 2w AT
HETT U OTW AT WO FT AT FE
sk3m &MU os Qo sTReA
foeen gRamATaE@ 2 1 ug
35 g¢fFs =™ w uw faufw
AGHITOAH | TF 41 98 |1E R
99 FIE 11099 F[E 4E AL
¢y B¢ WE gEE I & a2 15,
Fw FERar W HAw @ 2,
I F HRLEATA AT T G R
arsmart fowew FTds T AF FC
39 ¥ fau  dfmmwm fo9m G0
aifgr 1+ wmad 2 6oyl &
el ¥ A 9@ a@ ¥ fmz
g aFar, ASH Y 9 FHAT @,
affr T S FBFT qFAT & AW
FAFIET § AR fer & @
FEU R g fF T Harw 1 faww
qréf  FT FaTH EAQ g AT AW
3§ W HIE FIH ¥ A0 WA AT

=ifge

SHRI K. SURYANARAYANA (Elu-
ru): Sir, first I want to express my
gratitude to all Members of Parha-
ment who have conveyed their sorrow
and condolences to the members of
the bereaved femilies on 21st Novem-
ber. I also want to express my thanks
to the President of the Indian Republic
who visited Andhra on 24th or 25th
November, and also our Agriculture
Minister, Shri Barnala, who visited
the affected areas. They have got all
first hand information. On 30th No-
vember, our Prime Minister visited
personally and got all first~-hand infor-
mation. As the other friends have
said, this should not be treated as a
political issue. I was doubting why
they were concentrating only on An~-
dhra and were not taking so much in-
terest in the vase of Tamil Nadu and
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Kerala where also people have suffer-
ed, though not as much as in Andhra.
That is, perhaps, because, elections in
Andhra Pradesh are coming. Some of
the members of the ruling Party—not
the entire Government—unfortunately
want to exploit it and politicise the
issue. I do not like that. That should
not be there, My friend who spoke
before me, in the first instance, made
a political speech, but finally said—
1 am glad about it—that it should be
treated as a national issue. “The Gov-
ernment of India should help in every
way and come to the rescue of the
people there.

The recent cyclone was not a new
thing for the Andhra coast. On Octo-
ber 13, 1679, a massive cyclone hit
Masulipatnam and the neighbouring
area; about 20,000 people were killed.
In 1789 also, a violent inundation of
the sea took place in the neighbour-
hood of the port of Coringa in the pre-
sent East Godavari district. On April
15, 1752, the Vizagapatnam area was
the target of a destructive cyclone: 1
think, 30,000 people died. Again on
May 20, 1787, there was a cyclone in
the East Godavari district. In Decem-
ber, 1789, a tidal wave swept the
town of Coringa, East Godavari dis-
trict, and 20,000 people perished. On
November 19, 1879, a ‘disastrous cy-
clone overtook Krishna district,. Ome
of the worst cyclones in history over-
whelmed Magulipatnam on November
1, 1864. Coming to the present cen-
tury, the Nellore cyclone of November
1, 1927, was very intense. In the Ma-

sulipatnam cycdone of October, 1949,
about 10,000 people died. In 1969 also, -, '

there was a cyclone. And the latest
happened on 19%h November, 1977.

All these people may not kmow the
seriousness or the gravity of the situa-
tion in the cyclone-affected areas. Im-
mediately they say ‘Andhra’ and
‘South'India’. The issue should not be
treated in this manner. We are not
treating it like that. We are all
Indians. We want this to be consider-
ed as a national issue. As Dr. Karan
Singh saild, if there is pain in any part,

s

T
";‘Mt.g situation there.
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the entire body feels the pain. Simi-
larly if there is anv calamity in any
part of India, the whole nation suffers.
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Ouyr Chief Minister, after the Prime
Minister’s visit, has, in his letter, given
all the details, and he has said that,
whenever they wanted the assistance
of Army, they had taken their help.
But the loss of property suffered has
not been given. The total crop loss
in terms of area is 12.36 lakh hectares
and the wvalue is Rs. 35,512.40 lakhs.
The fodder damaged in terms of quan-
tity was 1239 lakh tonnes and the
value is Rs. 3,717 lakhs. Tobacco was
also damaged. I am talking of the
small farmers. The Land Mortgage
Banks and the Reserve Bank have
been kind enough to sanction loans.
The number of tobacco barns damaged
was 6,140 and the value was Rs. 1,200
lakhs. The area affected was about
20,000 hectares. The loss of fertilisers,
seeds and pesticides in government
godowns came to Rs. 18.88 lakhs. The
loss of the Andhra Pradesh Seed De-
velopment Corporation is Rs. 1 crore.
There are so many other people also.
So, the rehabilitation assistance we re-
guire is Rs. 30500 lakhs amd, again, a
subsidy of Rs. 65.4 lakhs for tobacco
barns and full subsidy for reclamation
of saline lands. 1 have myself visited
some areas in four or five districts and
I was there for about a week. I have
found that the small farmers and
even big farmers will take two to
three years to rehabilitate themselves.
So, I would request the Prime Minister
to give subsidy to them. In some
places I have seen that the entire su-

., Garcane crop over 15 to 20 acres has

been affected. Such is the gravity of
t Therefore, full
Sdbsidy for reclaiming sand-cast and
saline lands to the tune of Rs. 700
lakhs should be given., The Prime
Minister, who recently visited the
place, has also said that money is not
a problem, but the other day the Minis-
ter told me that only Rs. 5 crores
from out of the Plan allocation has
been given. This would not be help-
ful. Assistance outside the Plan
should be given. This is a national
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calamity. Whatever the Andhra zrow
is not for the Andhras alone. We
have surplus lands and last year there
was no necessity for us to import from
outside. We want to develop our-
selves again: we want the farmers to
be back on their fields and we want
to give a fillip to the small industries.

There are some other figures I would
like to give. The Andhra Government
has already opened 199 camps for
poor-feeding during the last 15 davs.
So many people from other countries
and other States are also visiting the
place even without -the knowledge of
.or without the request of the Andhra
Gevernment. The number of persons
rendered homeless, according to the
-official figures, is 30 lakhs but I think

nearly 50 lakhs of people have been .

rendered homeless. The total damage
to crops is Rs. 30 lakhs and odd and
the loss of cattle and other livestock
like goats, pigs etc. is nearly 5 lakhs.

All small farmers and agricultural
labourers. particularly IHarijans, had
borrowed from nationalised banks to
develop themselves, but even these
people have lost their bullock-carts
ete. So, all their loans taken from na-
tionalised banks should be written off.
During a calamity like this even pri-
vate loans are asked to be written off.
So. these loans which the agricultural
labourers and Harijans had taken from
nationalised banks should be written
off.

Finally, I would 1#é“to quote from =

the letter written by the Chigf Minis-
ter to the Prime Minister:”

It wouldbeasaddayﬁatatlme
%hme should have utilised every
inute of our time for the relief
and rehabilitation of these unfortu-
nate fellowmen we would be divert-
ing our attention to explaining what
we have done or failed to do. I
sincerely believe that officials and
ron-officials and a number of volun-
tary agencies are presently working
in spite of the most unfavourable
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conditions with a high sense of mis-
sionary zeal and enthusiasm. ] am
sure you will agree that any diversion
of attention at this juncture would
not only demoralise these sincere
and dedicated workers hut alico seri-
ously hamper the progress of relief
operations and we would have done
a great dis-service to our country-
men,

So I would request all the Members
who are visiting us (we welcome them
and we will give them all facilities)
not to make this a political issue. Elec-
tions are there, but there are so many
other aspects also. Ninety per cent of
our policies are the same and we differ
only in the matter of implementation.
We all want to help the poor man and
get rid of corruption.

I would like to make a personal re-
quest to the Prime Minister kindly to
consider the request of Chief Minis-
ter, Andhra Pradesh and rush to them
all the help that is required 4t the
present hour.

I have visited all the affected dis-
tricts myself and seen their miserable
plight. One of the immediate require-
ment of the farmers in these districts
is fertilisers in terms of ammonia sul-*
phate. Unless you rush them two hun-
dred thousand tonnes of this fertilizer,
they would not be able to grow their
second crop. In my district, West
Godavari alone, 70 per cent of the
crop has already been harvested, and
30 per cent has been lost. For second
crop, in my district, alone 1 lakh ton-
nes of fertilizers are needed. They
have to grow again seed-beds. For
that, I would request that free loans
should be provided to them immedi-
ately.

In a calamity of this nature, wyou
are providing for compensation for
certain non-essential goods, but there
is no insurance for the crops and for
the cattle. We have been asking for
that for the last twenty-thirty years,
but this has not been provided. There
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is no security for the agricultural com-
munity, and there is no security for
the rural population. The carpenters,
potters, black-smiths, fishermen etc.
have all lost their implemenis. They
need to be looked after immediately
so that they can re-start their life. 1
would also request that crop insurance
should be provided for with immedi-
ate effect.

Our people are not afraid of a cy-
clone, but this time it was an unpre-
cedented calamity. There was no in-
dication or warning about this impend-
ing calamity by the Meteorological
Department regarding the tidal wave.
The scientists have not been able to
provide any satisfactory explanation
for the fire seen in the sea. Let us
not blame any Government or any
official; they took the required pre-
cautions. The tidal wave covered an
area of 500 square metres and you
will appreciate that it is not possible
to take all the required precautions in
that short period even if there is an
indication earlier about it.

We have seen that there have been
a number of railway accidents in the
country during the last few years.
The Government and particularly the
Railway Minister are very much wor-
ried about it. But can we ask them
that as the Government is not able to
-cheek these railway accidents, they
should resign? The fact is that some-
body is behind these accidents and the
Government will catch hold of them
and punish them suitably. Therefore,
T would request the Government to
render all the assistance required by
the Andhra Pradesh Government im-
mediately and on war footing.

The problems created by the recent
cyclones in the Southern States are
beyond their limit. The Prime Min-
ister has himself seen the devastation
caused by this calamity. He is fortun.
ately present here. I would once again
request him and the Minister for Agri-
culture, let us not make it a party
issue; it is a national issue and has to
be tackled at mnational level. When
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India fought against Pakistan, the
Government and the then opposition,
now the ruling party, all joined hands
together to face that situation. That
is why we have won. In this manner
we did not discuss the matter, Mr.
Morarji Desai also spoke on that day
in support of the Government’s action
against Pakistan. In the same way,
let us go jointly because we do no!
think of to-day only; we have to think
of tomorrow and the day after. Other-
wise, we could have exploited the si-
tuation. I want to exhibit the photo«
of the cycione and the tidal havoc in

the Central Hall with the permissior

of the Speaker. The photos will b«

coming in 2 or 3 days. If you se-

them, you will know what it is like—

the cyelone havoe and the tidal havoc.

People m other parts of the countrv

will not¥easily believe that the An-

dhras have lost so much, As an ins-

tance to show how people are ignor-

ant. I will tell you one inciden:.

Some yenrs ago some scientists and

some engineers visited our placc

They asked: ‘Sir, how is the water get-

ting into the coconut?’ So, they are

laymen and they do not know thesc

things.

Please don’t take advantage of thi:
calamity in Andhra in a political way
Andhras may not be of the warrior
race as you are, but they are a des-
perate people. Which way the wiad
will blow, you may not know.

I want to make a request. Please
do not make other friends not to raise
their volce. We are not for shouting,
but because you speak something, our
friends also shout.

I wish to express again our grati-
tude from our Andhra friends who
have suffered. In one of the village:
we visited, we saw people -standing
in a 'queue. They were taking Puli-
yodara—tarmarind rice. When I ask-
ed a lady, she immediately cried. She
was also having 20 acres of land.
She said, ‘T am having 20 acres. What
use? My children have all died.
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That is why I am here in the gueue.
Sir, this is the plight to which our
people have been reduced to.

Sir, with these words, 1 once again
thank yoyu for giving me this oppor-
tunity to speak.

SHRI SARAT KAR (Cuttack): I
have nothing more to say. 1 stood
kecause I gave my name in the list.

There was a similar cyclone of the
same magnitude in Orissa in 1871
and I was then the Minister for Edu-
cation and Cultural Affairs. There
was the Congress Government in the
Centre. So I know that it is unfortu-
nate that when the cyclone has sub-
&ided there in that area, it is gather-
ing momentum inside this House.

With due respect to the hon. Mem-
vers, Dr. Karan Singh who visited the
place chose to accuse our side that
we are making it political, but to call
us political is also not less political.
That is why our Prime Minister has
given his wise advice that this should
not be discussed here and that we
should start working rather than go
on discussing it for hours and hours.
However, 1 would like that a parlia-
mentary téeam of both Janata and
Opposition members should visit the
area and see what sort of work is
going on. It is uitimately the affec-
ted people who will gecide who has
done what It is mot unlikely that
some Central Minister or the Prime
Minijster or any other leader who
bhas visited the place might have
found some inefficiency on the part
of some government. It is rather deli-
cate that there is the Janata Govern-
ment in the centre and there is the
Congress government in the State.
In Qrissa in 1971 we were the Utkal
Congress government and there was
the Congress government here. I
think we did not drive about that.
Probably Mr. Biju Patnaik was there
in the Assembly and he was not in
the government. The central govern-
ment exended us assistance much
later but the whole Cabinet and all
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officials ran to the spot. It was real-
ly an unexpected calamity. Every
school was converted into a hospital
and every teacher went there. We
patrolled the whole area and collec-
ted the rotting corpses and set fire
to them. International and other
national relief arganisatiots reached
there after a week or ten days and
they hag all praise for the work we
did and that was the certificate we
got unasked for. Whether the Andhra
government rose to the occasion, er
not, it will be decided afterwards.
Because the elections are coming and
because there is the Janata party
government here, we are unneces-
sarily entering into coniroversies. So,
let us stop here and now and thus
far and no further. We must think
of the short-term and long-term
measures. Let an expert committee
go—I am told the commitiee is al-
ready there. Let them assess and
advise the government about the ac-
tion to be taken. In the words of
the Prime Minister, money will be no
bar.

So, I do not want to take the valu-
able time of the House. I would
only request our Minister for Agri-
culture, Sardar Surjit Singh Barnala
to see that all assistance is given and
whatever is asked for, is given. As
we did in Orissa, all the hutments
should be reconstructed and the re-
habilitation work must start. But
that is a long-term process but im-
mediately the Ministry of Health .
shoulg rush the necessary medical re-
lief and all sorts of assistance should
be rendered immediately and the
sand-caped land has to be reclaimed
ang made suitable for cultivation and
for that a longterm- protection should
be there. Our gea shore is not always
prone to such an un-expected cyclone.
The forests are necessary to protect
from cyclome. Attention should be
attracted for doing all these things.
It is not 5 question of to-day ot Po-
morrow, but for years together.

With these words | finish my speech.
We must start the work.
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SHRI V. ARUNACHALAM |Tirunel-
veli): Mr. Deputy Speaker, the
cyclone in Andhra Pradesh and Tamil
Nadu resulting in unprecedenteq loss
of life and property has imposed
heavy responsibility on the shoulders
of the Centre and the respective State
Governm.ents,

It is a terrible national calamity.
Therefore, at this time of distress
the Government is propelled to mobi-
lise all the resources and forces at its
disposal to carry out relief and reha-
hilitation measures on war footing.

So far as the Government of Tamil
Nadu is concerned, soon after the
cyclone havoe, the Government ma-
chinery rushed to the spot with 4
Helicopters, one Dakota and two Av-
r0s to supply the immediate necessi-
ties to the victims in the affected area.
Our Chief Minister Puratchi Thalai-
var, M.G.R. wherever it was not pos-
sible to travel by road due to floods,
made aerial visits. He rushed to the
sther areas by car to succour the wic-
tims.

Then he deputedq Honourable Minis-
ters immediately to the affectej areas
fo take all tangible relief measures
without delay.

The staggering loss in men and
material defies description. Accord-
ing to the available information in
Press and Govermment nearly 600
persons lost their lives.

Kudakanar Dam recently construec-
ted at the cost of Rs. 4 crores was
washed away by the flood.

The dam constructed across Vallal
‘Nathi was also swept away by the
food.

The standing crops over the area of
53.75 lakh acres have been affected
extensively.

The crops in 1,20,000 acres in Tan-

AGRAHAYANA 15, 1899 (SAKA)

Floods in 342
Southern States (Ms.)

Crops in 51,000 Acres have been

submerged in the water, Lakhs and

lakhs of plantation trees and coeonut

trees have been devastated by the
tornado.
Nearly 4.05 lakhs of houses have

been heavily damaged and 69377
houses have collapsed.

Nearly 5400 transformers have been
damaged by the fury of the cyclone.
The 66 K. V. Massive transmission
tower on Tiruvarur route has collapsed.

Almost all the land to the extent of
nearly 5§ lakh acres adjoining both
sides of the rivers are silted up with
mud. It requires several crores of
rupees for desilting the land.

QOut of 16400 irrigation tanks, 3818
tanks have been breached by the
flood. Repairing them alone will cost
Rs. 13 crores.

About 6450 kilometres langth of
roads belonging to National and State
Highways Department and 1200 Kilo-
metres of Panchayat and Union roads
are affected by the flood and cyclone.
There are 4309 breaches in Highways
roads and 893 breaches in Panchayat
roads.

18 major bridges, 667 culverts and
72 minor bridges were washed away.
The cost of repairs to the roads, bri-
dges and tanks damaged by the recent
cyclone in Tamijl Nadu are esti-
mated to be over Rs, 30 crores.

All the colleges in Tiruchi town
were submerged and marooneg by
flood waters for many days. Libra-
ries, laboratories, everything was
washed away in the flood which caus-
ed a loss of Rs. 1.5 crores.

Thanjavur had experienced the
fury of cyclones and flood in 1900,
1852, 1855 and 1961

Sir, gince 1900, we have not come
across a cyclone of such a virujent
nature. Almost pll river Cauvery,
Kollidam, Vaikal Amazayathi, Pennar,
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Palar, Thambiraparani, Kadana
Nadhi, Rama Nathi and Chitra Nathi
were on gpate. The river Cauvery
carried the maximum designed capa-
city of around. 1.82 lakhs cusecs of
water in 1961, But, this time, it carrieq
a little over 3 lakhs cusecs of water.

Never in the history of Tamil Nadu
have we faced such a colossa] loss
of lives and property. The virulent
hands of the cyclone have almost des-
troyed the coastal beauty of our land.
A true friend never fails to come to
rescue at the time of distress. Aptly
so, soon after the cyclone while our
affected people were perching like
birds on rooftops of buildings and
trees and standing dazed with tears and
tattered clothes in battered conditions.
-our President,
other Central Ministers visited the
affected areas, to pat and pacify the
victims. On behalf of the people of
‘Tamil Nadu, especially, the victims of
cyclone, I thank the President, the
Prime Minister ‘and all the other mem-
bers who have visited: the aifected
.areas.

No doubt, our State Government has
taken speedy and effective steps for
relief and rehabilitation work. It has
been duly acknowledged by all the
. celebrities. Shri Bahuguna, our Min-
ister, who visted there has admired
the work done by our Government.
Sir, the Minister has in reply to a
.question, denied that Government or
Government machinery did not act
swiftly in meeting the situation cau-
sed by floods. They had taken all
possible steps to meet the challenge
and in providing succour to the affect-
ed people.

Sir, it will be more appropriate if

I refer to what our Defence Minister,

Mr Jagjivan commended about the

relief work in Tamilnadu. Talking to

newsmen at Raj Bhavan after his
-wigit, he said:

“He found standing paddy crevs

in ripe stage submerged under flood
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waters. In many places, he saw
banana gardens, coconut and vlan-
tain graves and several smail houses
and huts destroyed”,

“The Tamil Nadu Government anu
its officials had done a good job tn
providing relief to the victims 1s
expeditiously as possible”,

The eight-member Central study tecam
under the leadership of Shri R. K.
Saxena inspecteq all the affected areas
and discussed with the officers und
said:

I quote:

“The leader of the team. Mr. R. K.
Saxena. told newsmen that their im-
pression was that relief work had
been provided in time, and the peu-
ple were on the whole satisfied with
the relief measures undertaken.

The State administration Thas
left no stone unturned in giving re-
lief to the affected people and we
are very much impressed by’/the way
the State Government has coordina-
ted the relief work.”

Sir, above all, the tribute given by
our Prime Minister to the officers who
have been entrusted with the burden
of the relief work is noteworthy. Ee
said to the correspondents at Madraas
airport and I quote:

“The spirit for social  worlk
evinced by the Tamil Nadu Govern-
ment officials should be appreciated”.

Sir, I am referring to all these things
not for any pontification but just to
state how our State Government has
done its duty for the restoration of
the normal life of the victims. We
have done our best. At the same time
we are pot content with this imme-
diate relief of this type. We want
longterm permanent and constructive
measures. ‘That can be taken only
with the help of the Centre,

In Tamil Nadu, the total lost amounts
to nearly Rs. 200 crores. Now, the
Government have proposed to spend



345 Cyclones and AGRAHAYANA 15, 1899 (SAKA)

™

115, 100 crores for relief and rehabi-
litation work., At the same time, the
Government at the Centre which is
expected to share a heavy responsibi-
lity at the time of this national cala-
mity and devastation will be guilty of
dereliction of its duty if it does not
rise to the occasion.

Expending Rs. 100 crores from the
State Government's Exchequer is an-
other havoc financially to the State
Government, So. the Central Govern-
ment must come forward to bear at
ieast the major portion of the expen-
diture which is proposed to be spent
by the State Government. The res-
ponse from the Centre is not ade-
quate, It has granted only Rs. T cro-
res as advance towards the relief mea-
sures so far. The magnitude of the
calamity and the stupendous task
facing the State Government have
been testified by the President, the
Prime Minister and other Central lea.
ders. The attitude of the Govern-
ment granting money towards the re-
lief work is far below what we ex-
pected eagerly to be. The Central
Government have been repeatedly say-
ing that money is not a problem, Help
will be given. At the same time the
Central Government is insisting on
the principle of Sixth Finance Com-
mission. ]I am quite sure without
changing the principle of the Sixth
Finance Commission it is highly im-
possible for this Government to help
the State Government. We know the
Central Government was generously
granting money  for relief measures
but some States took undue advantage
of it and magnified the factual posi-
tion and manipulated the actual loss-
es. As a result thereof the Sixth Fin-
ance Commission was forced to adopt
a principle. But the present situation
is a different one. It is accepted by
all that it is a pational calamity. Since
it is a national calamity exiraordinary
consideration of the Central Govern-
ment is indispensabje. I want to know
from the Central Government whether
it is going to change the principle of
the Sixth Finance Commission and
whether our Prime Minister thinks
that the principle of the 8ixth Finance
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Commission is based on wise policy.
it is a challenge not only to our abi-
lity but also to our mnobility and
spirit of unity. That is why a cha_nge
in the policy is necessary. 1 mention-
ecl certain lapses and omissions and
defects and taults not with an in-
tention of making any charge but only,
to present our difficulties and senti-
ments which have not been duly rea-
lised by the Central Government. I
know this is not the time to crilicise
or accuse anybody. It is a vital hour
for lending a helping hand. There-
fore, with folded hands I beg to the
Central Government to change the
principle of the Sixth Finance Com-
mission to wipe out the rolling tears
from the cheeks of millions and mil-
lions of people. If the Central Gov-
ernment with an annual income of Rs.
12,000 crores fails to resuscitate the
normal life of the victims, don’t think
your inability will be established; in-
stead your irresponsibility and in-
difference will be exposed to the world.
SHRI R. VENKATARAMAN (Mad-
ras South): Mr. Deputy-Speaker, Sir,
my colleague and comrade Arunacha-
lam has given details of the losses that
had accurred in Tamil Nadu. The diffi-
cutly that arose in Tamil Nadu was
that there was continuous rain before
the cyclone., Then there was a cy-
clone and it was followed by conti-
nuoug rain thereafter acentuating the
difficulties even of relief measures.
The cyclone affected the coastal areas
and devasted the whole place, Floods
affected Tirucharpalli district and
completely submerged two major ci-
ties, namely, Tirucharapalli and Sri-
rangam, The Kodagarar dam burst
Completely submerged the Vedasun-
dur area and hundreds cf lives were
lost Now, it is because of the floods
ang the cyclone coming together that
the problem was accentuated and the
losses have become very acute and
severe. When we went round and
saw those areas we found that misery
was writ large on the faces of the
people which cannot be described.

Sir, ] must at the cutset pay my tri-
bute to the Tamil Nadu Governmermt
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for the prompet and effective action
whi_h they took. Sir, I do not belong
to that party, but certainly where good
work is done, it must be acknowled-
ged. The Government immediately
took steps not only to rush relief
measures to those places but what
they did was even more offective work
by way of evacuating the people from
the coastal areas and then finding them
shelter in view of the oncoming cy-
alone. There was a heated discus-
sion 3 few minutes ago about the pro-
vision of relief measures by the An-
dhra Government in the cyclone affec-
ted areas. If one had looked at the
chronology of events, ohe would un-
derstand that even on the 19th till
4 Q'clock — that afternoon — the
Meteorological department said that
the cyclone was hitting the Madras
City coast and all the people in the
Madras city, people particularly liv-
ing in the coastal areas, particulariy
in the Foreshore Estates and other
places, should be compelled to move
out of that place. In fact, when peo-
ple were reluctant to move out, elec-
tricity was cut and they were com-
pelled to move out of those places.
It was only after 4 O’ clock in the
evening—sometime at about 8 O clock
or so — they said-that the course of
the cyclone had changed and that
it was going to hit the Andhra coastal
districts of Nellore, Vijayawada and
Masulipatnam. So, it would be wrong
to say that the information was given
earlier in respect of the saverity of
the gttack, in respect of Andhra. Every
body was fearing and feeling appre-
hensive that it was going to hit the
Madras coast and all the vrecautions
were taken only against the cyclonic
devastation in the Madras arca. There-
fore there is no use of shifting the
burden on one side or the other, shift-
ing the blame on one side or the other.
Tt is better that we devote ourselves
to the task of rehabilitation. The
Tamil Nadu Government also did a
very nice thing. The roads were
MBlocked with the uprooted trees and
communications had become comple-
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tely impossible. Normally, in Govern-
ment, we would announce a date on
which those trees would be auctioned
and then on that particular date auc-
tion would be held. The highest bid-
der will have to cut and take the trees.
This will take at least 15 days to one
month and during that period. the
entire road would be blocked and
the comimunication would be aficcted
The Tamil Nadu Government said
“anybody who wants to cut and carry
away the trees can do so”. By this
the entire road block was cleared with-
in 24 hours. I mention this because
in future the Government may take
a lesson from this. Of course, by
this process, they might have violated
the rules. Perhaps they may even be
charged by the Public Accounts Com-
mittee for not following the usual
procedure as laig down in the rules
for disposing of the trees. But by
doing what they did, it enabled the
restoration of the communication sys-
tem and relief measures could be ruch_
ed to various areas as quicklv as pos-
sible. i

I do not want to repeat the figures
which my freind Mr. Arunachalam hac
given. But I would say what should
be done in future. The need for worl
is imminent, urgent and necessary so
far as the agricultural lands are con-
cerned. There is already the report
of the Tamil Nadu Government that
thousands of acres of land have beer
silted with sand and they have got
to be reclaimed. I would appeal to
the Government to request the Reserve
Bank of India to take immediate ac-
tion through the Land Development
Banks for affording the necessacy relier
for the purpose of reclarnation of the
land, We do not want tha Centrai
Government to give any aid. The peo-
ple who own lands do not want any
help in that way. All that they want
is that immediate credit should be
available on a long term basis spreac
over 15 to 20 years so that thev can
reclaim their land and then make
them cultivable. Many lands will not
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be able to raise a second crop in ‘his
or the next season. On account of
that it is possible that food produc-
tion in Tanjore district will go down.
My appeal to the government is that
immediate instructions be given to
the Reserve Bank to give iiberal loans
through land development bank: for
the purpose of land reclamation.

The second thing is, crops have
‘been destroyed and the Tamilnadu
government, I am sure, will give re-
venu remission. I would suggest that
‘the levy may be suspended in Tanjore
district. That is the area where crops
have been completely submerged; the
whole crops have been destroved. It
4g not proper to continue the levy in
that district where there has been so
much destruction. Whatever little
is available will be distributed among
the people in the district and levy
is causing a great deal of hardship.
When I went round the district they
said: at least save us from the levy for
this particular harvest; the next har-
west you can have levy and for that
we have no objection, But so far as
-this harvest is concerned, the levy
must be immediately withdrawan.

With regard to loans, I may say
that the Joss has been g great that
they would not be able to repay this
even in the future. If they could not
write off any instalment and the in-
terest, at least the interest thereon for
this particular year shouid be written
of, Unless they write off the interest,
the accummlated interest and interest
on interest carried over for ten or 15
vears will become three times the
amount and the burden will increase
so much that they will not be able
to bear. So at least the interest due
on cooperative and other loans for this
vear may be written off.

Next seriously affected area is plan-
tations. In Tanjore district we have
a large number of coconut, banana,
betel-vine plantations, All those trees
which have been standing for ten years
or even 50 years, were lving prostrate
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when I went round, vaying homaga
to the cyclone God who had destroyed
them. They cannot be put up again;
they will have to be planted again
and loan and subsidy will have to be
given for replanting both. A subsidy
of about Rs. 300—500 per acre is peces-
sary to supoprt new and fresh plan-
tations and bring them up.

I would also suggest that thers:
should be a moratorium on these loans.
A coconut starts yileding after tew
years and if a person is asked at the
end of the second or third ycar the
instalment and the interest 4t is 2
sure way of ruining him. In respect
of those crops which take a long gas-
tation period to yield, particulariy co-
conuts, a moratorium for payment may
be given. The cattle lost has been
considerable, People in the Aistrict,
when I went round asked for smalil
loans of Rs. 200 or 300. I do not know;
the other side may be allergic to the
twenty point programme but so far
as we are concerned, we had implc-
mented the twenty point programmic
in Tamilnadu so effectively and pot
loans to the poor people from the
banks to carry on small irade, smafl
business and so on., With the resuM
that when I went round this timc they
asked me to get again the very same
loans. I told them that the govern-
ment had changed and I could mno
longer get it. They said: vou are the
person who got it the last time; why
don't you get it again. Therefore, I
should like some of my friends thers
to come to Tanjore district in Tamil-
nadu and see how people there ap-
preciated small loans given by the
banks to them to carry on small bust-
ness and trade.

The next item is houses. About fiv=s
lakhs of houses—that was the figure
given to me by the government —have
been . destroyed and a house ¢cn an
average costs anything between 500
and 5000. If you put it at an averase
of Rs. 2000, the loan reguired would
be of the order of Rs. 100 crores.
There again. no subsidy is required.
All that we want is a lihernl aid hy
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the Reserve Bank, in the form of long
term loans so that they may rebuild
and repair the houses. In Tamil Nadu,
during my time, I had staried an in-
stitution known as the House Mort-
page Banks. There are financial in=
wtitutions to provide credit for buila-
ing houses, but there are no societies
for helping people to repair the houses,
We have started one such society and
the result was we couid  help
from the Reserve Bank for the pur-
pose. That institution may be re-
vived not only here but all over the
country and people may be helped to
rebuild the houses, repair the houses
with the help of loans given by the
Reserve Bank.

The next point is, in Tiruchirapalli,
as I said, rivers Cauvery and Coleroon
joined together. In fact they were
separated and Lerd Ranganatha stays
in the middle. The name ‘Srirangam’
stays because of the ancircling of the
God by the two rivers. The temple
and the neighbouring areas were all
submerged under water. Both the
‘rivers came together. I would like to
mention that the five Colleges viz.,
Seethalakshmi Ramaswamy College,
Holycross College, St. Josheph college,
Bishop Heber College and the Na-
tional College, have suffered such a
damage that the Vice-Chancellor of
the Madras University, who wisited
that place, had estimated that the loss

would be of the order of Rs. 1.5 cro-.

res. He has already written to..:the
UGC and has asked for;assistance in
this regard. I would like the UGC
to give a sympathetic co;:siderati()n to
this and give all possible help. Others
wise, it will be very difficult for these
institutions to run. Lastly, there js
a United Nations Distress Relief Orga-
nisation (UNDRO) which gives relief
to wvarious countries when they are
affected by disasters of this kind,
flood, fire and so on. It would be
a good idea to approach this interna-
tional organisation for relief in this
regard.
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2=, gWrY J1 47 5 w3, afua-
ar3, Feer AT grfvead ¥ @ § §A
F FYT ST WEH 44T ITIT o7 =T 2
fow ‘%1' qiIAEEEEY WA 2 g7
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2, SAEGH T G Y AE AAE, A
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W ¥ 97 ag fawer wid § O A
3W FT TRIT & FL TH FT AT
FIAT & |

i

gH T aTa Fr q€T @9 § e gy
FE B AETC HI GATU W=2W X
T fagr Y 39 § & g%ar o1,
R T JFEAT FA I KIAT FT Y
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21 | gy gt ST guTd aiet iy
HIC & Oar 1% o7 Tue A€y fvay war
5 =z fawat % oo ot oy w1
FT UAAAFATH ISET G | JISC q¥
q1T AW § Tg /AT &1 AAY & fF oAw
T3 TN FT I FTAFEAT T gACT
W & Td 31 3W 2, gRTQ WTEET
6 0 FE &, AT afs G4 ATE SR feAT
wtu‘q"ﬁqzrmiaa“waﬁgaéﬁg‘r
FER FTAFTTAT FAT ¢ | g qg
fager aga 77 &, afew sa a2 v
For ¥ afg 60 F00= N HAEEY 10-10
tq4 WY 39C3 HL 1 59 (G951 T AFGET
gy o1 gFar & 1 ugw ey W &
aga ¥ wroTi qgi gAY AW H W ¥
AR IT JHA qTQ LN FEIAATT THST
£1 9787 41 ST A1 3w A I Y FwrHAv
Fifag e g & awER &
I G AR 8, a1 (A NEI SaeT
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T ¥ gty £ feafa & 8% @@
T 3% ez $7F =0 7 FAmAT 97, I
WHTT ¥ W @1 uF 37257 faan omg A%
w1 & ag g € v e & faeft
ot af gf § T A 2 @, W
qwTT 7z g ufw A @ s gEh
5 #t wfy g€ @, fox feafa oz 7
Fe1q g of, I feufa a2  ww ot
a4 Afgd | T HIGL 9T ATG, ATHT
o a9aqd  wew@ g1 gar wifge |
gq wewrd &1 fazre< =@ fawer &1
qFEAAT FIAT ATFLT

16.56 hrs.
[Shri D. N. Trwari, in the Chair]

qUA FATF H N 34 FIT AW A
AT =13 fet o g6 F7 9819, 39 A
{e Ry 39 947 & YT HA F | 9H
& &Y gwig g afsa Federdr oo
AT T EAFTC I 4 1 W2 T8 Il
7 g aa vors § & dw www
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2856 LS—12.
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#Y agraat & far far R F TR E
# fgmmaer 2w & § 1 fgmmaw Rw ¥
F=r #IX fgamas w3w & gy s
AT ®IT gE FWHA [ qeqd, 59
fefre w7 & o2 g —a% & s
a1 & afyor v F foal 2 @
faware fearar g f foaet gaedl am
AR 7 qrEF ifea ) & §, It
#Y 134T, IFY & AT W FaAT &Y
7€ ATd & SR & ofY 39 & wfa & W%
fog fog st 27 ST R, I FT A
AT gw FIfw FT QP | FER A WM
2, qLTC ST W wraw 2 fF gH g
&dY g9 T qFHEAT FIAT | G I
39 & fou dare &, /17U 3w 39 & few
R
T WAl F A § W9 F1 A
&ar g f& w9 & q& Frew w1 A fean
HIT AT AT aTgat o Ay , afa-
27 gU & ST & fom gdzAn o9 F@T
g1
SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, I do not wan* to
take the time of the House by going
into details of the losses suffered as
a result of the cyclonic havoc in Tamil-
nadu, Andhra Pradesh and other pla-
ces. Previous speakers have given the
details. Speaking about Tamilnadu,
the details given by Shri Arunachalam
and Shri R. Venktaraman are only
based on the facts given by the ad-
ministration and even the administra-
tion admits that the facts are not com-

plete. So, the losses may be still
more,

17.00 hrs.

What we have to do for the future is
more important than what we say
about the losses suffered. This tragedy
is something like an =xternal aggres-
sion. If there is a threat of aggres-
sion, we expect the whole nation to
stand united and face the aggression.
Like that, nature also has its own way
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of threatening especially our Sotuhern
coast. Geography cannot be changed.
Our peninsula is under tropical zone.
The tropical seas have their own be-
haviour. We have to learn to live with
cyclones of the Bay of Bengal, of the
Indian Ocean and of the Arbian Sea.
We have to prepare our people and we
have to prepare our administration for
that.

Some hon. Members were saying
that the Andhra Government was not
doing the correct thing cr doing a
wrong thing. Even when the relief
work has been done oproperly, what
are the steps taken by way of pre-
ventive measures? Except for some
administrative measures taken in

" Kerala, nothing was done by way of
preventive measures in both Tamil
Nadu and Andhra, although the warn-
ing was given. We have to admit that
our meteorological system has made
tremendous advance during the past
15 years of our Independence in spite
of the hangover of the colonial rule
of more than two centuries. Before
Independence, the function of the me-
teorological system was giving infor-
mation to mercantile ships of the Bri-
tish Government or for some limited
purpose. Today it has advanced. It
is called upan to perform very impor-
tant functions with regard to agricul-
ture, civil aviation, shipping and so
many other things. It has become part
of the economic life of the country.
They have done some useful work
also. There were cyclones previously,
as explained by some hon. Members.
Nowadays the newspapers are also
doing some useful work by diving into
the archives and bringing out the facts
regarding the various cyclones in the
past. But recently thers were two
big cyclones, one in Orissa in 1871
and the other in Andhra Pradesh in
1870. At that time, at the initiative
of the Central Government, Cyclone
Distreas Mitigation Committees have
constitued, one in 1970 and the other
in 1871. The reports of those Com-
mittees are there. What was done on
the basis of those reports? ‘Those
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Committees have made very valuable
suggestions for precautionary mea-
sures when there is a cyclone threat.
They have recommended the steps to
be taken before the commencement of
cyclone season, during the cyclone
season and after the cyclone season.
Some guidelines are there as to what
should be done. Even with regard to
these recommendations, I think {ihey
are still in the library records. A de-
cision has not been taken on these re-
commendations. But this is not the
responsibility of the Meteorological
Department. Other departments must
come together and take a decision and
give guidelines to the district adminis-
tration. If there is a break-down of
law and order, the District Collector
knows what he is expected to do, If
there is a declaration of Emergency,

" he knows what he has to do. If there

is a famine, he knows what he has
to do. But if there is a devastation
on such a colossal scale due to cyclone
and tidal wave, the District Colleclors
are unable to know what they are ex-
pected to do. But it is left to the
district administration or the State
Government. I think the Government
of India should prepare the State Ad-
ministrations and the Defence forces—
especially the Navy—and other wings
of Administration, as also the people,
to face such calamities bravely in ad-
vance. There are several suggestions.
The resident has now repeated these
suggestions; and the Prime Minister
has also done it. It is good that at
least now they remember it. Let the
losses suffered by our country and
the lives lost by us be a warning
for the future. Let us not be talk-
ing about it as a calamity and a tra-
gedy, let us transform this tragedy
and calamity into a opportunity for
national re-construction and for sav-
ing the costal areas in the future. That
should be the attitude of the Govern-
ment of India. Of course, the Minis-
ter who iz going to reply, alone can-
not take the responsibility, AN the
concerned Ministers chould sit toge-
ther, and think of working out a
scheme for the prevention of such a
calamity.
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I now come to relief and rehabilita-

tion. Some experiments have taken

place; and some more eXperiments
are yet to take place. Although in
the World Meterological Conference,
the Western delegates declined the
proposal of the Indian delegation to
construct a centre for the study and
analysis of the tropical cyclones tiial
waves and storms, because they are
not interested, and they will be in-
terested only in constructing naral
and atomic bases in our Ocean, and
not in the construction of base; for
defending our country against the cy-
clones—our meteorological system has
conducted one experiment in 1963, and
again in 1973 with Soviet collabora-
tion—Indo-Soviet experiment, as it is
called. In April 1977, there was an-
other experiment called the Monex
1977. Again in 1979, they are going
to have the Monex i.e. Monsoon Ex-
periment, with the help of the Soviet
meteorologists and ships and also of
Indian scientists. This cooperalion is a
good augury for the future, These
experiments will help us to study
the behawviour of the seas and espe-
cially of the Bay of Bengal, Arabian
Sea and the Indian Ocean, and will
b: of immense help to our meteorolo-
gists to forecast not only in the rou-
tine manner, but even to fore warn
more precisely about cyclonic storms,
and even tidal waves. It is possible.
Theoretically, gcientists agree that it
is even possi:le to attack the cyclone
and mitigale ils devastation. Theoreti-
cally, science has advanced so much.
But we have yet to devise the mecha-
nism for the practical implementation
of that method. Let us think in terms
of how to give protection to our coun-
try against these natural calamities.
which have almost become frequent.
Of one studies the history of cyclonie
storms during the past century and
more, one will find that the cyclone
has become a habitual visitor to one
part or the other of our country. I
suggest that money should be spent
on these projects also. Money should

not be a problem for these projects.
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Coming to the problem of relief and
rehabilitation of the affected States, the
Central team has gone there, and the
Ministers of course would have gone
there, to console the affected people
and to give them encouragemnent. It
is good; but what is needed is money.
The State Governments resources are
very thin. For four ycars we were
suffering from drought in Taml Nadu,
Even three months ago we were cla-
mouring for drought relief. This is 50
sudden that the whole thing has chan-
ged and now we have to ask for help
for reclamation of sand-capped land,
replanation of banana trees and
coconut groves, reconstruction of da-
maged dams and breached bunds of
the rivers. As at present, the esti-
mate comes to nearly Rs. 200 crores.
The State Government by itself can-
not meet this large expenditure. Even
if the amount is allotted from the Plan
al}ocauon. the economy of the Staie
will suffer, it has already suffered.

Qut of 15,000 tanks, 3,000 imporiant
tanks have been washed away. Many
villages in Mr. Subramaniam's consti-
tuency have been wiped out, you can-
not see them, That has happened in
Trichy also. The whole economy of
the State, agriculiure, industry, all
are affected. More than that ,the buil-
ders of the nation—-the fHshermen.
the handloom weavers, lakhs of agri-
cultural labourers, small traders and
workers in factories -— arc in distress.
It is not charity that is needed. The
nation owes a duty to this section of
the people whose labour it has exploi-
ted and built big houses and bunga-
lows. In the same affected areas, well-
built houses have not suffered much
loss.

In places like Srirangam and Tiru-
chirappalli as also Nagapattinam. no
section of the people has teen left
out; even temples and gods have
not been spared. Everybody was sub-
jected to severe loss. Small traders,
merchants, peasants, bidi and ciga-
rette workers, all have suffered.

This requires a big programme of
relief,. The Tamil Nadu Government
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is doing its best within its resources.
The help given is not adequate. The
devotion with which the administra-
tion is discharging its duty should be
acknowledged,  Voluntary o¢rganisa-
tions are also coming forward 1o help.
I must, from this House, acknowledge
the services rendereq by everal volun-
tary organisations immediately after
the cyclone. Particular mention
should be made of the public sector
undertaking Bharat Heavy Electiricals.
Thousands of young, trained wcrkers
went into acfion with some inake—
shift boats to save the people hang-
ing on to trees and house-lops. Their
services ghould be acknowledged and
appreciated.

I would appeal to the Government to
siand by the promise made by the hon,

Prime Minister that money will not

be a problem, but it should be given
in time, within three monihs. Cur
people do not want to beg and stand
in a queue for a handful of rice or
anything like that, They are prepared
to work, give them work. Let them
go and build roads and houses, close
the breaches, reconstruct the damaged
dams. Labour is available, and the
work is therc  Please put both toge-
ther with some adequate grant and let
these people look after the construec-
tion,

DR. HENRY AUSTIN (Ernskulam):
Mr. Chairman, an unprecedented cala-
mity has befallen our country. That
the recent killer cyclone caused death
and destruction only in certain regions
of the country does not detract from
the national character of the disaster.
In fact, the immensity and intensity
of this disaster was such that it has
evoked international concerned and

sympathy. It is an irony of fate
that a depression that staited
in the Bay of Begnal in the

second week of last month, soon deve-
loped into a cyclone and lashed at
several States of our Union. My
esteemed colleague, Dr. Karan Singh,
who headed a Congress Parliamentary
Party delegation to the cyclone hit
areas, has presented before this House
a graphic picture of the situation as
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he and his team found and assessed.I.
therefore, do not want to go into de-
tails of the various areas where this
cyclone has hit and caused terrine
destruction and damage in terms of
human lives lost, destruction of cat-
tle, properiy and standing crops w&nd
dislocation of traffic and communica-
tion, which is uynprecedented. Al-
though the destruction was of such a
magnitude, the Central Government
has not taken that much of interest
which it ought to have taken. I do
not want to make a political exploi-
tation of the misery of the people in-
volved in this tragedy; but is it right
on the part of the Central Guvernment
to leave this entirely to the States
with their meagre resources especial-
ly when some of the States had to
undertake similar relief workx oniy

.three or four months before? 1 would

come to that aspect later. The details
of loss sustained by Andhra Pradesh
and Tamil Nadu have hbeen presented
by hon, Members who spoke from
those States. /

I would like to say something about
the loss sustained by my Stale,
Kerala. In the backround of heavy
losseg in terms of human lives, pro-
perty, etc. sustained by Andhra Pra-
desh and Tamil Nadu, we 1:.ay not
come into the picture in that big way.
As a matter of fact, at a meeting hcla
in Kerala, on this problem of cyclone
and the devastation it has caused in
Kerala, people raised the question
why the Kerala Governmeni did not
give due publicity to the destruction
in Kerala but it was explained by the
Ministers that they gid not want to
highlight the losses because they were
struck and shocked by the thousands
of lives lost in the neighbouring
States of Andhra Pradesh and Tamil
Nadu ang their hearts and sympathies
went out to those peoole, people ac-
cepted that view. Such was the na-
tional concerned that was shown
about this tragedy. However, the loss
sustained and the anguish and travail
of our people in Kerala should not be
lost sight of. 1 am reading from a
handout issued by the State of
Kerala regarding the damage caused
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According to the Chief
Minister s  statement, the damages
caused have been of the oruer
of Hs. 10,30,43,000/-. The number u-
houses destroyed was 8492 and the
loss in terms of money was ks
2,714,74,000. The number of houses
damaged was 19,863, The crop area
destroyed was 38,400 acres and tne
crop area damaged was 52,500 acres.
mumber of fishing vesseis lost was
1iu and the number of nshing vessels
damaged was 735.

it must be sawd to the cre.it of the
Sta.e of Kerala that tney had given «
sufficient warinnig about the cyclone
to the people. Not -only they had
given a warning to the people but they
hag deputed a large police force all
along the coast since the 9th of last
month when we had a btig land-stiue
at Palghat where some people lost their
uves. ‘I'ney heeded the auvice glveu
by the Meteorological Depa.iment and
pusted policemen al]l along tne coast
They prohibited the pcor fishermen
who were living from hand to mouth
from going to the sea. If they had
not taken those precautionary mea
sures, certainly, the loss in terms of
human life and property would have
perhaps exceeded what other States
nave suffered.

Thanks o the blue revolution that
has taken place in Kerala in the last
decade and in the neighbouring States,
Kerala has a fleet of zbout 7,000 fish-
ing poats. The total number of peo-
ple engaged in the fishing industiry
comes {0 3-4 lakhs. All ¢i them would
have been in the sea. Probably,
everyone would have been killed. We
had taken enough precautionary mea-
sures. That is why our loss in terms
of human life is not that much. We
are thankful to God. And yet we had
a loss of 80 persons and 62 persons
were Mmissing. We have not yet leen
able to trace the missing persons.

The Government and a nuimnber of
voluntary organisations have plunged
into relief and rehabilitation work.
The figures that I have given earlier
are exclusive of the cost of remedial
measures. relief and rehabilitation ex-
penses, dislocation, loss of employ-
ment, otc. For the last three weeks,

to the State.
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ine ushecwel Nave NOl veed going 1o
the sea. liere has béen a huge 10ss
I lerms OI Iultign  catudioge Wiat
2ould have peen egarned during the iast
Uuree weessS. lhey are edlluug auvus
As. aUU—su|) Crores 11 ietwus ol Lorelgu
exchange by way o0l expuil UL dca
10od awne. This is the situation in
Kerala. ‘I'he (Government nas taken
remedial steps which have been chan-
nelised through the following cate-
gories.

Grant of free ration. About 32,000
peuple have been evacuated from 1ihe
coastal aiea. We have stopped fishing
operations in that area. We had to
see that Iree ration is distributed to
«ne suffering people particularly the
fishermen who are the most vulnera-
ble section of the people ang also to
those people who are living below the
poverty line. That has cost about
Rs 70 lakhs. We are still distribuiing
free ration. Then, famine relief works
have already been started. Assistauce
to those people whose houses have bcen
destroyed; assistance to those persons
whose houses have been damaged;
assistance regarding mechanised bouats
lost or damaged. Each mechanised
boat costs about Rs. One lakh and
more. 400 such boats have been lost or
damaged. We are giving assistance
regarding country craft lost or dama-
ged; we are taking up anti-sea erosion
measures, repairs to roads and com-
munications; ex-gratia assistance in the
case ol deaths and persons missing for
more than two weeks and minor irri-
gation works.

For all these measures, we require
about Rs. 5 crores and odd. We have
already taken up measures t0 meet
this calamity. I do not want to go
into any more details because the time
at my disposal is very short.

The problem that Kerala is [acing
today is on two fronts., One is the
terrible and chronic sea erosion. We
have to launch a massive anti-sea ero-
sion work. That is our primary con-
cern. Second is the problem of fre-
quent land-slides. As early as on toe
9th of last month, there was a big
land-slide at Palghat where there wads
a considerable of human life and
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damage to agricultural lands. In
Mr. Stephen's congtituency, land-slides
have taken place and agriculturai
operationg have been completely para-
lyseq resulting in the losg of money
in terms of foreign exchange because
a number of cash crops like pepper,
cardamom, rubber and tea that are
grown there have been compleleiy
damaged.

I would now like to suggest svmue
measures we should take to meet the
situation in future. Dr. Karan Singh
has made certain proposals. 1 would
like to endorse them and add a few
more. It is imperative that instead of
always going in for short-term meu-
sures, we think in terms of long-term
measures, My first suggestion in this
regard is to form g National Calamity
Prevention and Mitigation Board.

We have been seeing these natural
disasters for the last several centuries.
As a matter of fact the entire Caro-
mondal coast ig cyclone-prone. If you
trace the history of the last 500 years,
you will find that it has recurred all
along. When I was going through
some papers about it, I found that in
the early 19th Century an entire
French fleet which was beseiging Mad-
ras against the English was destroyed
by the cyclone. Ewen in the European
records, they have recorded about ihe
appearance of cyclone on the East
Coast of India. It is important thal
we take care of this gituation on this
entire East Coast where cyclones are
recurring every now and then.

A Natural Calamity Mitigation Board
shouly be constituted. It is important
that we should associate not only the
Central Government and the State
Governments but also the wvoluntary
associations on this Board. Additional
radar facilities are to be installed on
the coastal region, particularly on the
Rast coast. The science of meteoro-
logy has acquired new sophistications
in recent years. The World Weather
Watchman Programme or the World
Meteorological Organisation has deve-
loped sophisticateq equipments to
detect and track evclones. Mr. Kalye-
nemdaram has earlier pointed that
there are scientific ways to even break
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the cyclonic clouas. By employing
new sclentific ways we can prevent
cyclonic storms.

THE MINISTER OF AGRICULTURE
AND IHRIGATION (SHRI SURJIT
SINGH BARNALA): Who Baid that?

AN HON., MEMBER: Mr. Surya-
narayana.

DR. HENRY AUSTIN: It is impor-
tant that we should acquire certain
modern equipments of the above men-
tioneq type and fit them all along the
coast, particularly in Machilipatnam
on the Caromondal coast.

In advanceq countries, they also
keep what you call, 5 reconaissance
plane. These planes always remain
on the coastal regions. They detect
these disasters and pass on this in-
formation to the meteorological re-
gional centres for computer forecast.
Some of these arrangements are al-
ready there, but they are perhaps in
a rudimentary stage. We have got to
pump in a lot of money and make it
up-to-date so that we could do some-
thing about this recurring phenos
menon.

In my own constituency, we have
about 12,000 people now evacuated
from coastal areas and most of them
are poor fishermen, agricultural wor-
kers and others. They are being lodg-
ed in schools and other government
buildings. Now, we should think in
terms of constructing permanent RCC
shelters all along the coastal region
and other storm prone areas so that we
could gecornmodate these people. On
other occasions, they could be utilized
for other public purposes. Now the edu-
cational institutions are closed all along
the coastal region. We should go in
for permanent shelters to be construc-
ted all along these areas.

1 suggest that immediate steps
should be taken to start anti-sea ero-
sion work. I had raised this matter
several times in the Fifth Lok Sabha
and the Government wag good enough
to depute Dr. Rao. the then Minisier.
He has submitied a report to the Cen~
tral Government in which he has said
that if we invest Rs. 40 crores then
the entire vulnerable section on coas-
tal belt of Kerala could be protected
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from sea erosion. This amount is not
much when compared to the loss thst
we sustain every year from these cea
erosions.

In the Quilon area, there are huge
accurmnulations of rare earths like
ilmenite, monosite, rutile and sircon.
These are varieties of rare earths
which are used for atomic energy. In
fact, in my childhood, I had found hills
of these rare earths along the coast.
Today, most of them have been wash-
ed away by sea erosion. If we had
only protected these rare earth, the
nation would have become richer. In
terms of present calculation, it is
worth about Rs. 34,000 crores. If you
compare it with the huge loss that we
are incurring every vear by sea ero-
son, the cost of remedial measures
would be pegligible. Therefore there
shoulg be sea walls constructed in
areas, vulnerable {o sea erosion.
Otherwise, ertire Kerala would be
lost. You know the myth about
Kerala. The myth was that Kerala
was formed by Lord Parusrama throw-
ing an axe into the sea. In other
words, it has come out of the sea.
Now. the Sea God will take it back if
it is not protected. The Siate itsgelf
will be lost if we cannot find Rs. 40
crores to construct sea walls. That is
another problem. Xerala is a land of
coconut trees. FEach coconut tree costs
about Rs. 300. About 10,000 coconut
trees have fallen all along the coast
during the disaster last month. The
rame of ‘Kerala' itself originated
from the word ‘Kerum’ that is coconut
trees. Keral means land of coconut
trees. If all the coconut trees are ul-
lowed to fall like this, the name nf
Kerala itself will have to be changed.

T want to make yet another sug-
cestion. ‘There should be drainarse

channels from the coastal region +~ .

the back-water or to the rivers in the
interior. so that when there ace tidal
waves, water cnuld be canalised and
thrown into the back-water or the
interior rivers.

One more * svgeestion. 1In Japan
they have developed a technology for
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preventing  sea-erosion, that is, by
growing a particular kind of tree along
the coastal belt—I think it is man-
grove—whose roots take firm hold on
the sea-coast. That is the Japanese
method of preventing soil—and sea-
erosion. That method should be tried
here.

I think, I have taken too much time.
Our sympathies go out to the people
of Andhra Pradesh where the greatest
human tragedy has been caused by
the tidal] waves. The Government of
Andhra Pradesh are doing their best
to alleviate the sufferings of the peo-
ple. As pointed out by Dr. Karan
Singh. in the best traditions of the
Congress, our Party has also plunged
our heart and soul into the relief and
rehabilitation work. In Tamil Nadu
also, the Government have done well.
Some voluntary organisations also
have done good work there.

I would be failing in my duty if 1
failed to mention a word about Lacca-
dives, our neighbour and also Pondi-
cherry. In neither of these Resolu-
tions, mention has been made about
Laccadives, which i8 my neighbour—
separated only by sea-water. Terrific
d»struction has been caused there
and also in Pondicherry. Our sym-
pathies go out to the people there. 1
am sorry, the hon. Minister has not
visited Kerala. Madras, Pondicherry
and Lakshadive. I hope, he will make
a versonal visit to those places and
make an on-the-spot study.

1 am gure, this discussion will have
highlighted the concern, anxiety and
anguish of the people of this country—
not only of this country but of the
whole world—on the problem snd that
it will do some good to alleviate the
sufferings of the people affected by
the cvelonic storm and also to make
the Government take long-term wmea-
eureg if nossible to prevent and check-
mate these disasters.

et sifireay o viwdwe (b,
FAT-Aey) : Awrafa wEwn, pAry ¥ve,
aifweare, o w2w, ofedf o
Ty g o grafa urf &, afz B
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TH FT I0IT FIA A0 AT TGA g GeH
g Srdd | FYE ot wma gt o faaAr
gift g€ &, awii # feaar go ogar
d—g & art ¥ @ a0F ¥ A A
T §FaT § | ¥ IO AT FT IIWELH
Lfr—Fwedt ra ® 400 F wraATE 6@,
Mg 3es W AF 1 fFlT & 20047
grardr Y @ 150 R AF ) iy W
900 ¥ wraTdl 4Y A1 AFT 786 WL qF
g1 & g ¥ Ww w39
WY ATy Ay a9 &) W AV g &H BN
2, qdr & foy ag? Faw ond g
g1

awafa wgiea, ag axear sadr ag-

2 & or€ it oF g Iw # fau s
T AGY GEAT, WIT G FATT TeEA
Fosq g—q AVT oF a9 fam w7
U WY, 49 UF &0 W TFAT L |
Wi fagamA g fe@u smaa
F feeft vz &t #rf Dfefery 7@ vy
arfed | g% gar =re v fag ot & a8)
wg ¢ 5w s ¥ g Afafewm w3
gAY Ty &Y Ay ardf & e oATE
gHTR qxad & da< A uF Aifew qard
Y, agi T F 22 F 0F FmT 197,
N OFG-0-onFo §, WE ff | IR
agt v f& gw g2y ¥ g g,
e gt e e s@ &
gardy ot Y o awdY 1 IFH qg
Wt wgr & & @1, I oAt aws &l &
qre € ag=r AEY @ 1 AT qvA AT~
%Y IS & O §T EAT 1 TN
Fwgr & 20 go< Fowaeit 3 Wi 24
arfre ax 37 & viw ) faer 1 3w R
arz 39 %1 iy o= o ow §7 A=
urefaat & fae fasT @ ) 7g 1 3=2iA
w¢1 & e 38 &1 & ogi fdizw A
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AT ATEdt g 1 & afy wg W
for g2 919 & 9 F 9 AR S960 L 9
F1 @Y, g3 F AT ¥ g0 F 6F G
(wwwm) . g #7799 F1 @A § |
wofaq & wgar § & @ w0 w0A
1 A1 % | W9 F g fafaeed agl
9T FEATHT 3 § WL T i freea 1
98 §TY 39 § Figu % g § arfefew
AT W @ & ot FgEy § e oqew
grfafesw 78t s anfee s o= &
g 39 % fog Ay & smoAr a7 37w
s m fFaa o srgmr s &
fog 912 gu & 1 gm FwTIMR FE@ &
faag &aret e

% WA wTEr e o

simat wfgsar @Yo i - gd
oY ¥ ORI R AE@ A ¢ 1 g

awrafy wgrew, 7w ¥ad § fE awr
TS IFEA gWT R, T T
2 ) smRgusA R fag
arfgy o WY oS T

17.38 hrs,

[Dg. SusHILA NAYAR in the Chair]

oY A=A TEAuE  ug Feny f*
TR 9w T & oAl @, A
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Fagi3w ¥ uF AT VAT AEAT @
siragag fv 1962 ¥ &Y gAY T -
T o, IWITR WA a< foew
IWRE AT 9t WK Sy sefeaw
e § 9 F I g W T 0
Tew 4 wiw fewre gaEw 91 o
T ¥ uF @ww ¥ 200, 300
Fg AT GEH Aoy fear @
I3 & qg 50 F1 9@ FC @ &

¥fm geafigdarr &
gz % gfaga & ag dor Wrew w1,
afie @5 W ¥ &Y & &1 TR
g7 & T ~9fquest Gar ==
F1 Afgr | gwdmadfe o ®
9T FqE MM E, [T ] -
W 100, 150® @ TG g |
150 S A L AL avasar § |
gafqe ¥ aawmag ¢fF dmrad
FT IV H Fre ARG T AR
Hq amw qrgEd W& W g AT
H @t & & 99 &7 AT 9fgq | 8%
BT H o FrEee F wEg & S,
T A AFSIIAFAE | AT

wifer Tt o T ¥ I E @
qga 2} wAAr WK 150 FeA F
WA F AT T 1
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T Y AT "W T W T W
IT A A ¥ 1 g wd
F A9 T TR W IR A A
T fawar wfgr | gweT ey oY
FER  # AT ¥ Tl &3y |nfgw |

WA Ay F K AT A FgAt fw
3. & foo @ od Aow o T &
frr oy ofgd | dw e fe I
T W WEAT  FE WY IE (S
AT A A W O g A &
fag o grew o ¥ FW ST
M | TS RHTAE I
Fifefasar M@ E | A 9=-
WA A wFww A o §
iy & g fr S ag & wm
T gfex srew WAl H WO
IA9TH FLIE § 2SEI d@W @
aoEl W & fgawt gl dwd
HIA FT IFATH FCT TEAT | W
gt #rE I & foo Al ¢
qg @9 WIIH! @A 9IAT |

avmfa wgrear, fom o AW
IR F a0 F19 F7 &, T I TRE
¥ gu e afaq 7 Fa1 o Ew
W Ffag %% a1 W
grfesd a0F ¥ gwEwa war
W ¥ ArAB AT A |
sweT dfaussFer § ATRIR
gfer o fgar Svg o1 A7 FH
¥IF TEAAT  FY FETENT | HEA
£z TMgANe TH FTH FT TET T
aFAl @ | AW waAAC FY TH
Fr foErd w99 o ¥ FTH
T AT FfEw 9T FAT ARG

awiefa Agwear, ©w gwE fan
mr fs uw wiE 9 iR
ag W AR agdE fs @ fefe-
faewr wismdmaw @ OF
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[Frad( wfgear 4o TwaF]

g gRTa weT AR & e |arn
it § AR Tt g g &
IR @AY AR W IR
;|

# uF gFma W) AT A g |
qE qUH WTORE g1 T § I WO
3 faq @ Sz & W e @
wIfg AR gF €T T W ARG
AT WU WR TG B 5T W
fordard & 1 o ER ¥ T weA
T AW gW @ G |

WA Fg FT A gww W

TN FATE | T A SR WO

a9 AG AT S o

SHRI P. M. SAYEED (Laksha-
dweep): Madam, Chairman, first of
all. T would like to express my sym-
pathies for all the victims of this un-
precedented national calamity, the
cyclone. I have already spoken and
expressed my feelings about the cy-
clone and the loss caused in the Union
Territory of Lakshadweep.

When 1 talk of cyclone, I know well
what a cyclone can do. Perhaps, I
am the oply person in this august
House who was actually preseut there
when the cyclone came during the
third week of last month. It was on
the 20th November that Kalpeni,
which s the fifth largest island in this
Union Territory was worst hit in
Lakshadweep. We got information
about this on the 20th itself and at
that time I was in the capital of
Lakshadweep, Kavaratti. Though the
devastation is not of the same magni-
tude as in other places, yet it was not
insignificant either. I would like to
enligthen the House with the befler
side of the tragedy that has taken
place in Lashkadweep. In Laksha-
dweep, not a single life was Jost
This was due to the timely warming
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and timely action taken on the =ug-
gestions of the village elders.

SHRI R. V. SWAMINATHAN (Ma-
durai): Village elders?

SHRI P. M. SAYEED: Yes, village
elders.

The population was moved to strong
buildings and high locations. Ouly
becauge of that no si_ng]_e life was lost
in Lakshadweep.

Lakshadweep is also a place where
such cyclones take place frequently.
In 1847 the worst type of cyclone
havoc was caused and the present Kal-
peni island which was a major island
became five minor islands after that
devastation. Many lives were Jlost.
Imme.se property, coconut trees,
boats, huts, buildings and everything
was lost in the 1847 cyclone. That was
the biggest loss that has been record-
ed

i

‘ After the 1847 cyclone, we had cy-
clones in 1942, 1965 and r.ow the pre-
sent tragedy. This has overtaken the
losg that took place in 1847. But as
I said in the 1977 cyclone havoc there
is no loss of life and this is ouly the
better side of the tragedy. They have
survived the cyclone but they are left
with nothing to survive any more.

1 want to give a brief picture of the
loss that has been caused by this
cyclone. The worst hit island is the
same Kalpeni island which was also
hit in 1847. This is an island of 625
acres, covering an area of 2.3 sq. kmn
It has a population of 4000 and it is
away from the mainland by about
160 miles. Out of the 600 houses on
the island, all the 300 houses which
needed major repairs collapsed totally.
Qut of 2 lakhs coconut tree, 1 lakh
were totally uprooted and of the
remaining 1 lakhs trees, 50 per cent
will have ngo fruit-bearing capacity
since most of the coconut heads were
blowr; off and of the remaining, 25
per cent of the tree may not bear
fruits any longer. That js the condi-
tion of the coconut trees. That is the
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only means of livelihood in Laksha-
dweep.

About the standing crops, nothing
to say. No standing crops ig there
and everything is gone and ng crops
will grow for years because the entire
jsland was under 4 feet of sea
water. !

Two-thirds of the cattle perished.
Out of 1400 goats ouly 200 have sur-
vived. Out of §000 poutry birds, only
1000 birds are left and in the southern
part of this island, there is no drink-
ing water available and whatever is
available, because of the sea water, is
salinated. @ As a result people are
getting stomach ailments.

So, this is the type of devastation
that has been caused in Kalpeni.

Lakshadweep is a tiny, small island
away from the capital. Perhaps the
farthest portion of our country is
Lakshadweep and our tragedy is also
the greatest because due to the im-
metise havoc that has been caused in
the eastern region—when there is
murder, dacoity and theft, of course,
only for murder one is charged—so
also due to the gravity of the situa-
tion which was there in Andhra, Tami]
Nadu, Kerala and other places, we are
rather forgotten. The Prime Minister
and other Ministers of the Central
Government are rushing aid. Even
the Goverument appointeq team has
gone only to these regions except
Lakshadweep. I have a reason to say
that we are far away, we are very
small, anq therefore, perhaps, we are
taken lesser care of. I would like the
hon, Minister to enlighten the House
at least in this late hour whether any
hon. Member from the Council of
Ministers or anybody from the Gov-
erument of India or anybody is going
to visit Lakshadweep so that the
people of Lakshadweep should not be
under the impression that they have
been forgotten because they are far
away.
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Yes.

SHRI P, M. SAYEED; A sum of
Rs. 2 lakhs has been sanctioned by
the Government and a sum of
Rs. 50,000 has been given from the
Prime Minister's Relief Fund. This
aig ig very insignificant to meet the
devastation caused there.

The economy of the island depends
entirely on the income from coconut
and fishing. The coconut trees have
been totally destroyed. Fishing boats
have been totally destroyed and tish-
ing country-boats have also been des-
troyed. Standing crops are already
gone and the houses in Kalpini and
the strong buildings over there are no
more. How are you going to rehabi-
litate them?

I would like to place a few sugges-
tions because the Government:

Free rations at least for a year
should by given to Kalpini island.

Epidemic is spreading. Medical
team of doctors, etc, should be sent
from the mainland.

The soil scientists must be sent be-
cause the coconut trees have been
completely destroyed. Unless scien-
tists go and test whether the soil js fit
for replanting the coconut, I think it
will be futile gn the part of the far-
mers to plant them again.

The seedlings and other seeds and
also fertilizers must be made available
free to the farmers.

Coconuts as well as fishiag are the
two sources of income of the people
of Lakshadweep. In Lakshadweep—
ten out of twenty islands are inhabit-
ed. Kalpini is the 5th largest island.
All the fishing boats have been des-
troyed.

I request the Goverment to see ihat
fishing boats are made available to the
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fishermen so that they will be in a posi-
tion to earn their livelihood. They
shouid not only be supplied with
grains but also the biuilding mate-
ritals like the timber, cement, tiles,
asbz2stog and also some money in order
to enable them to re-build their
houses. They have lost everything.
Taough they have survived due to
cyclones yet they are left with nothing
to live, That js the condition that is
prevailing there.

Therefore, I would request the Gov-
ernment to consider the suggestions
that I have made. Another point
which 1 would like to highlight
is this. The islanders, especially, the
Kalpini islanders who are highly edu-
cated and who are in the Laccadive
groups of island must be given pre-
fererice over others in the matlter of
employment both in the island ad-

ministration as well as in the main-
land.

1 would request the Governmeuat to
see that some circular or some ins-
truction goes to the other State Gov-
ernment whether these unfortunate
people could given some preference
over others to get employment,

Finally the most important thing 1s
this. Whenever such cyclones take
place causing such a tragedy, what
solution have we got? This js a na-
tional calamity. So, for this purpose,
I suggest that there must be g per-
manent fung to be utilised for the
people affected as a ralief and the
public, organisations, State Govern-
ments and the Central] Government
may offer or contribute to that per-
manent fung sg that whenever such a
calamity overtakes the country, from
such funds, financial assistance can
be made available without any hesi-
tation or without immediate difficulty.

Therefore, 1 request that the hon.
Minister, while replying, will say
somethitig with regard to the sugges-
tions that I have made, I hope he
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will take note of them and given them
a proper consideration s¢ that the
sufferings of thousands of people may
get minimiseq by giviug such an im-
mediate relief.

SHRI K. RAGHURAMAIAH (Gun-
tur): Madam Chairman, already much
has been said about the damage done
in Andhra and other ©parts of the
country by the terrific cylone. I do
not think I can draw on a more gra-
phic picture except by saying that so
far as Andhra is concerned, there are
two areas one where the people are
dead and two where the people are
nearly dead. I include in the latter
category of people those who have lost
everything, their homes, their hearts
their fields, their crops and everything.
Paddy crop is gone, chilly crop is gone,
turmeric is gone, cotton is gone, bana-
na is gone, tobacco crop is gone, coco-
nut is gone palmirah is gone. It is
just a total destruction. What is more
gruesome is that this is not the first
year that this thing has happ¢ned. I am
sure many of the peasants who have
got the necessary courage would have
withstood this natural calamity body
had it not for the fact that this is the
second year in  succession that the
cyclone has hit them. In faect, io
some parts, this is the third year in
succession where we they have lost
the crops. In the first year, due to pest
they lost the crop. In the second year,
there was a similar cyclone and the
crops were damaged. I talked to the
peasants when I went to my constitu-
ency, Guntur—all the hon. Members

who went that side alse must have
visited that—and I had no courage to
face them because they were full of
tears. When I talked to them, they
said that on the 18th evening when they
had gone there fo the fields. every-
thing was all right, there were won-
derful crops in the fields and they
enjoyeq that sight much. But, the
very next day for the second year in
succession, the cyclone destroyed
everything.
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18 hrs,

I do not think there can be more
gruesome human suffering than this,
That is why many of them did not
know what to do. So, it is not a
question of the State Government :r
the Central Government but, I think
that both the Governments must pool
their resources together and show
them a way out. I have seen those
who have lost everything and they do
not have the wherewithal to pay even
the labour. They have mortgaged
everything. Ninety-five per cent of
the Andhra peasants have mortgaged
their everything as they have suffered
for three years in succession. 1
wholly endorse the suggestion made by
the hon’ble Member that there must
be a national crop insurance scheme.
I do not know why we could not think
of it earlier. No Government can
compensate a peasant. It can only be
through a national insurance scheme.
Can't this country take up such an
insurance? I hope the Central and
the State Governments will give seri-
ous thought to it. A cyclone may be
a rare phenomenon but there are also
fioods and droughts. There must be
a national thinking on it. It is no
use to have a debate and then forget
about it. T plead once again that there
must be a serious thinking about
national c¢rop insurance scheme to
cover the crops as well as the ecattle
which are so fundamental to the eco-
nomic existence of the rural folk of
this country which is the basis of our
economy.

‘There is a huge loss of life. Ten
thousand is a modest number. Thou-
sands of people from other areas mi-
grate to these places for employment
during this period of the year. All of
them are washed away. So, I am sure
the final figure about the loss of human
life will be double or treble. Of
course, some money is being provided
but I wholly endorse the idea of orp-
hanages, Orphanages must be built for
the little childern who have lost their
every body. Then for the old men
and women who have lost their sons
and daughters some way musé be
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found to give them livelihood. Govern-
ment must help to remove the silt and
the sand from the lands. No peasant
can be expected to do it as their ten
years' income may not be enough for
this.

As regards those who come from the
other part of the area where human
life has not been so much lot but
property is lost, I have a few suzges-
tions to make. How do you .et the
economy going for a peasant who has
mortgaged everything over a period of
three years? The banks must have
imagination. They must have a cycl-
nic imagination and not the putty.og-
ging accounting iype of ima:ination.
I was told that last year after the
cyclone the peasants were given the
money but they were asked to pay
interest on that every three months.
How can a peasant pay interest every
three months? It is just a fraud. This
is not a business. It shows Jlack of
imagination on the part of the bankx
operators. They must realise that a
peasant can only pay once a year. 1
would appeal that Tor God's sake
write-off the interest. The State Gov-
ernment should also write off the reve-
nue cegg Collection,

SOME HON'BLE MEMBERS: It has
been done.

SHRI K. RAGHU RAMAIAH: They
have not done it in all places, In
Sattanapalli taluk, I have been told
that it has not been done. I am bring-
ing this to the notice of the Govern-
ment. They have been contributing
to your coffers for so many years. It
there are any dues, write them off in
the case of those areas affected by
cyclone and do not collect them. They
cannot give any fresh security. There-
fore, please write off the loans also
or reschedule the loans so that they
may pay after 6 or 7 years. Please
give fresh loans. I have seen myself

‘that in Guntur district there is not a

single roof left except the cement
roofs. The roofs of cinema houses
had been blown off, the roofs of go.

downs and factories had been blown
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off, the roofs of high schools had been
blown off and the roofs of tobacco
barng had been blown off. The pea-
sants growing cotton and tabacco in-
vest Rs. 3000 per acre every year and
they have invested for three years on
the cotton and tobacco growing lands.
Now they have lost Rs. 9000 each per
acre. And there are people with one
acre and two acres of land. ‘They are
poor people. How wil] it pe possible
for them to recultivate their lands?
The Government should insfruct the
banks to write off the loans still pend-
ing or reschedule the loans after 8 or
7 years. Now, they should give them
fresh loans. Not only that. In the
case of land which™ have been silted
by sand and salt water, the Govern-
ment should come forward in a big way
to help them. The Government should
give them subsidy. 1 am glad that the
Tobacco Board has already come for-
ward with a suggestion. I think, pro-
bably, thig is under the consideration
of the Central Government. I think
they will consider that and ensure that
these tobacco growers are given sub-
sidy in order to enable them to con-
struct their barns. As one of my
friends here remarks, peasnats are not
beggars coming to you with folded
hands. They have the pride. It is
your duty to see that their pride is
maintained because their pride is your
pride and the pride of the nation.
Their sorrow is your sorrow and the
nation’s sorrow.

SHRI KUMARI ANANTHAN (Na-
gercoil): Mr. Speaker, Sir, I will con-
fine myself to the cyclone-hit aeag in
Andhra Pradesh and its consequences
thereafter. Before that I will say a
few words about Tamil Nadu. Sir, Mr.
Arunachalam had narrated in detail
the action taken by the Tamil Nadu
Government. I do not want to repeat
the same. But I want to point out
that some responsible persons have
came out with complaints saying that
kerosene and rice had not been suppli-
ed to all the people regularly and in
sufficient quantity in some parts of the
affected areas. I want the concermed
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authorities to take note of it, but apart
from that, the Tamil Nadu Govern-
ment has got the credit in the matter
of rellef measures. But the Andhra
Government could not reach the relief
measures to the affected areas because
of its bad management. So, we need
not deal with this question.

SHRI C. N. VISVANATHAN (Tirup-
pattur): Let him say where kerosene
has not been supplied.

SHRI KUMARI ANANTHAN: In
and around Nagapattinam and in some
other places. Though I do not want lo
belittle the efforts of the Tamil Nadu
Government, I wish to point out that
the Tamil Nadu Government has got
much credit because the Andhra Gov.-
ernment provided a comparison.

MR. CHAIRMAN:
will you please move forward and
speak so that the reporters may be
able to hear you? Now, I might men-
tion that it is now 6.10. We have to
finish the general discussion by 6.30
p.m. It means that we are just left
with twenty minutes. I have still ten
persons on my list. So, Members will
have to think whether they want to
take less time. Even then the list can-
not be fiinished. I request the hon.
Member to be as brief as possible and
not to repeat what otherg have already
said.

SHRI PURNA SINHA (Tezpur):
Please extend the discussion till to-
MOorrow.

MR. CHAIRMAN: I am sorry it can-
not be done, it has to be fininshed at 7
O’ clock today. At 6- 30 I am going to
call the hon. Minister to reply.

SHRI KUMARI ANANTHAN: It
seems that the Army authorities talked
to the Chief Secretary of Andhra Pra-
desh 48 hours before the cyclone and
again 24 bours before the cyclone. The
stock reply of the Chief Secretary was:
“we have sufficient men and material
and machinery to tackle any situation.”
Do the Members of that side think
that it was a proper response and pro-
per reply from the Chied Secretary of

Mr. Ananthan,
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a State? The army was standing
ready with storm boats and wireless
sets but was not asked to help. The
services of the Army were requisitioned
only after four days of the occurrence
and that too for disposal of the dead
bodies.

The hon. Member said that 90,000
sarees were distributed and I ask:
when? When we were there on the
spot on the 25th, that is the sixth day
of the occurrence we saw SO many
human bodies and among the bodies, a
woman was loitering. When question-
ed, she replied that she was in search
of a cloth for her. That was the posi-
tion of the affected people. I want to
ask one or two questions. When did
the Chief Minister visit the affected
area? When was the Cabinet meeting
convened? What are the reasons attri-
buted by the Ministers who left the
Government for their resignations?
« ... (Interruptions)

MR. CHAIRMAN: Please do not
interrupt him; there is hardly any
time.

SHRI KUMARI ANANTHAN: Peo-
ple who live in the areas which are
prone to cyclone must be educated
about the gravity and immensity and
the imminent danger in the case of
and advent of cyclone and the trans-
port depariment must issue instruc-
tions to the buses what to do wher
they are asked to evacuate people.

The magnitude and devasation and
loss of life is immeasurable. Mother
sea who gave livelihood to thousands
of people has given birth to a bad
child, a cyclone. The date of birth of
the cyclone was 19th November and
it devasted vast areag in our country
in Andhra and elsewhere. That also
happens t, be the birth date of Mrs.
Indira Gandhi, who devastated demo-
eracy in this country.

SHRI C. SUBRAMANIAM (Palani):
Madam Chairman, there was devasa.
tion on an unprecedented scale in my
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constituency, part of which is in
Madurai district. That is one of the
worst drought stricken areas and when
I was campaigning for the elections
in the early part of the year, people
were saying that there should be some
method of solving their problem of
drinking water, leave alone water
being available for cultivafion. In
that area there wwus unprecedented
flood. Warning was given that flood
was coming in a particular river.
As a matter of fact, I would call it a
stream. But people ridiculed it
because they have never seen any
floods or stream coming like that.
Therefore, they refused to move. But
unfortunately the fioods did come and
wash away the villages. When I went
there, in many villages, there was not
even a trace of any house. Even the
big stones forming part of the build-
ings had been washed away. That was
the sort of calamity that had happened
there. When I went round the whole
area, I found that instead of being a
drought sticken area it was like a del-
ta area. Therefore, this was unexpec's
ed and people were not accustomed
to see water of that magnitude. That
is why they were taken unawares and
inspite of this, I congratulate the
State Government for having taken
all necessary measures for providing
immediate relief to the affected peo-
ple and the people were happy with
the relief measures provided by the
State. Government. Not only in my
Constituency, but also in the adjcin-
ing district Tiruchi and then Tanjore
also, there has been a good deal of
damage caused by cyclone and floods.
A mention was made about Tiruchi
city and the five colleges there have
been damaged and it would not be
possible for them to restart these col-
leges unless their laboratories are res-
tored and their libraries are rebuilt.
Therefore, what is more important now
is, while we have taken immediate
relief measures, what sort of rehabili-
tation measures we are going to take,
what sort of reconstruction and re-
clamation programmes we have got to
take. That is the most important
thing. As far as these colleges are
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concerned, we should not look for pre-
cedents for giving grants of the order of
Rs. 1.5 crores. Unless we give them the
necessary financial help, they would
not be able to function effectively and
thousands of children, boys and girls
would be affected in their educational
career. And in the same way we
have to rebuild many of the huts and
pucca houses. Then there is the ques-
tion of reclamation of land. This is
where the Agriculture Ministry has to
take a big hand, particularly in the
matter of reclamation of land. Where
it is affected by tidal waves, not only
silting would have taken place, but
the langd would have become saline
and therefore it would not be possible
to undertake cultivation. ‘Therefore, 1
would like to make a suggestion to
the hon. Agriculture Minister that a
team of scientists consisting of soil
engineers, soil scientists and even crop
specialists should visit these areas and
then chalk out a plan of action not
‘only for reclamation but also the
pending reclamation, whether any sort
of crop can be grown and what sort of
erop can be grown-and for that all
necessary assistance will have to be
given.

As far as reclamation is concerned,
I do not think, it should be left
individual initiative. It would be im-
possible because it would be of such a
magnitude and it should be on the
basis of twhole villages and whole
areas. Therefore this should be the
responsibility of the Government to
undertake this reclamation scheme.

Now sgince the time is short, I would
like to make some  practical sugges-
tions with regard to the finding of the
resources for meeting the expenditure
of this magnitude. I know the Finance
Commission’s Reports. But certainly,
I cannot show the Report to the people
and say to the people ‘here is the re-
port, I am not in a position to do
anything’. I d, remember occasions,
when I was the Finance Minister,
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the Finance Commission officials show-
ing to me the report and saying-—these
are the recommendations. And in this
House I declared that I cannot show to
the people the Finance Commission’'s
Report and say ‘See the Report, and be
satisfied with that. Therefore, when
it is an unprecedented calamity you
cannot have a precedent for that, pre-
cedent with regard to the scale cf
assistance and the mode of assistance
also. Therefore, my suggestion to the
Finance Minister is—he is not here
but, I am sure the Agriculture Minis-
ter will convey it to his Finance col-
league—fhat-as far as the immediate
relief measures are concerned, which
have been undertaken, perhaps, the
Finance Commission’s formula could
be applied. Because of the magnitude
of the problem, no State government
will be able to meet the financial re-
quirements as far as reclamation; re-
construction and rehabilitation are
should
have a separate formula now for
meeting these reguirements. I have
no doubt that it should be possible to
find a selution. All these things can-
not be given as grants to the States.
In some cases perhaps you may have
to give it as loan assistance. The
loans also should be of three catego-
ries for putting up buildings and re-
clamation also. Firstiy, where the
man js peor and has no resources
left, it should be an interest-free loan
with a moratorium for two or three
years. Then it should be recovered in
a period of 7 or 8 years. Secondly,
in some caseg the loan may be given at
a concessional rate of interest. Thirdly,
there may be some people who may
have resources but still they may not
have the immediate financial resources
to meet their needs. They should be
given loans at the normal rate of in-
terest. All these categories of ioans
should not be short-term loans. We
should take into account the nature
of reclamation and how soon they
would be able to get into the normal
strides of life. Their debts should be
scheduled in such a way that it will
be possible for them to repay and
survive. People should not just live
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and work only for the repayment of
the ioans and perish in that process.
I know in cases like these, wastages
and sometimes frauds also may occur.
Therefore, it should be  properly
planned. There should be common
teams consisting of officials from the
Central and State Governments, who
should sit together and formulate
plans as quickly as possible. If it is
left to bureaucratic methods, it will
take months and years and we cannot
wait that long. These teams should
make the assessments and also find out
what would be the order of financial
requirements for these purposes, how
much should be grants, how much
should be loans free of interest, how
much should be leoans at concessional
rate of interest, etc. Therefore, apart
from the relief works, rehabilitation,
reconstruction and reclamation work
also should be taken up. There,
finance should not stand in the way,
as promised by the Prime Minister.
But it should be properly planned.
Money alone would not do. Money
properly utilised aione would be able
to bring a new life to the people. Now
that we have given vent to our politi-
cal feelings. I hope and trust that
there will be a truce on that side ani
hereafter there will not De any poli-
ticking in human misery and human
calamities.

MR. CHAIRMAN: Shri Nageswara
Rao. Only three minutes please.

SHRI NAGESWARA RAO MEDURI
(Tenali): The worst affected areas in
Andhra Pradesh are the Tenali consti-
tuency, including Divi, Nagayalanka
and Koduri in Krishna district and
Repalle taluk in Guntur distriet. T am
sorry not only for my constituency
has been severely affected, but I have
also been affected here by being given
only three minutes time. I came by
train today which also arrived 3 1$2
hours late. Anyhow, let us not dis-
cuss our differences on the floor of
the House. The Prime Minister has
rightly said that in thig hour of need
the whole nation stands as one person.
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I do not want to take much time. I
request the government to provide
relief in the following ways to the
tidal wave and cyclone hit people,
The first important task is to bale out
the sea water from the drinking water
wells and tanks and also ensure tha
adequate fresh water sprouts up.
Water is everywhere, but there is noe
drop of water to drink. That is the
fate of the area there. The water due
to the tidal wave spread nearly 10
miles from the sea and the ground
was all covered by sea water and salt,
It will take another ten years or even
more time to make the land cultiv-
able to get crop there.

Another thing is to undertake a
massive programme to desalinate
those lands flooded by sea water and
immediate medical relief by sending
special medical teams.

Another step, as suggested by our
Rashtrapathi, is to grant loans to
those who had lost their houses for
constructing houses. I would also
request the Government to think in
terms of building permanent struc-
tures in the affected coastal areas so
that during ealamities like this people
in and around those buildings could
take shelter there, as suggested by
our Rashtrapathi, Dr. Sanjiva Reddy.

Another important thing is that the
educated youth of the families who
have lost their homes and properties,
should be immediately provided with
jobs whether they have registered in
the Employment Exchange or not.
They must be given some appoint-
ments if they are fully qualified ac-
cording to their qualifications. Apart
from this, loans should be given to
others at differential rate of interest
to buy auto rikshas etc. for earning
their livelihood.

Many of the students who are now
studying in schools and colleges have
lost their properties and their families
and are not in a position to continue
their studies. Relief should be pro-
vided to such students till such time
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they complete their studies and are in
a position to stand on their own feet,

All the coastal villages must be
linked with the trunk roads. 'This is
essential. This tidal wave and cye-
lones occurred not only this year, but
as Mr. Raghu Ramaiah pointed out
rightly, they occur once in a year or
two years or three years. At that
time the All India Radio or the TV
may tell so many things, but it is
highly impossible for the rescue teams
to go to the villages to save the lives
of the people unless the villages are
connected to the trunk roads.

Another thing is that some of the
people who have lost their houses are
supposed to be the richest men and
they are now standing in queue for
their daily rations, leave alone the
coolies etc. If the Government gives
sufficient loans to agriculturists im-
mediately at differential rate of in-
terest or in whichever way the Gov-
ernment likes, they can go to the flelds
and raise a second crop and some of
them can grow crops in their flelds
and then the agricultural labour can
be employed immediately. It is a ques-
tion of making it a political issue. It
is a question giving them practi-
cal assistance to tide over their diffi-
culties.

To my bad luck I do not have suffi-
cient time to speak and I thank you
for the time You have given to me out
of sisterly affection.

SHRI C. N. VISVANATHAN (Tirup-
pattur): Madam Chairman, regarding
the disaster which took place in Tamil
Nadu and the measures taken by the
Government there, my friend Mr.
Arunachalam has spoken in detail. He
has also spoken about how the Central
Government is helping in this respect.
The Food Corporation of India released
to Tamil Nadu, 50,000 tonnes of rice.
We also had timely help from the
Army Air Force and Navy. We
thank the Central Government for the
help rendered to Tamil Nadu.

Some hon. Members said that may
be a pre-incident but the cyclones will

DECEMBER 6, 1977

Floods in 388
Southern States (Ms.)
occur in Tamil Nadu and Andhra
Pradesh next year also—India being
a monsoon country and South India
being surrounded on three sides by
the seas it will come any time. What
are the concrete steps that the Central
Government is going to take for the
next year? I want to know from the
Minister how the Government is going
to help the people living near the
coastal areas, and how they are going
to protect them before the cyclone
attacks them. The Minister should
indicate the measures he is going to
take.

In “The Hindu” of Madras, there
was a news items last week ahout a
measure taken in Argentina. There,
they fireq rockets to the hale clouds.
The chemicals will be sent, under
this menthod, to the hale-clouds by
the rocket; the hale-clouds will be
converted into rain-clouds to rain
into the sea. And the cyclone will
be avoided by this rocket-firing
method. I am drawing the attention
of the Minister to this method. It
may be adopted in India also, to
avoid this kind of a cyclone, whicH
will otherwise cause a great disaster
to the human lives and cattle. We
must urge the United Nations to set
up an internatiomml organization for
this purpose. Natural calamities
occur—ang cyclones ang droughts
occur—throughout the world. Gov-
ernment of India must take the ini-
tial steps to form this kind of an
organization which will take long-
term measures to save human lives—
particularly those of poor peasants—
and cattle, from natural calamities.
This is the most appropriate time to
appoint a scientific research organi-
zation and a commission to do re-
search on how to avoid cyclones.
The meteorological department must
develop fully, to help us in this
regard. We are wasting money on
rockets. If you start such an organi-
zation, it will help farmers—who
constitute 90 per cent of the popula-
tion in India—and we will be able to
save their lives in future, ag also the
economy of our couniry. The
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nation's wealth will also be saved
thereby.

*SHRI N. KUDANTHAI RAMA-
LINGAM (Mayurem): Madam Chair-
man, at the very outset I would say
that Cauvery Delta which is known
as the granary of Tamil Nadu has
been worst hit by the recent cyclone.
My constituency Mayuram forms an
important part of Thanjavur District
which has unfortunately become the
principal victim of thig virulent
cyclone. Ag our hon, Prime Minis-
ter in his recent statement to this
House remarked that the hon. Mem-
bers of this House, instead of making
speeches here, should have been in
the affected places sharing the suffer-
ing of the people in their hour of
agony, in fact, I had spent ten days
in the midst of misery, touring the
cyclone-ravaged areas in Tanjore
District.

Last year Tanjore district was un-
der acute drought and the crops
withered away for want of water.
This year all the standing crops have
been washed away in swirling flood
waters. The people of Tamil Nadu
are predominantly agriculturists and
in particular the agriculturists of
Tanjore District this year hnave lost
their plantain crop, coconut groves,
rice crop, their betel leaves etc. Many
lakhs of agricultural labour have lost
their livelihood. Some lakhs of people
have lost their abodes of living.
Thousands of cattle-heads have been
lost and their carcasses are strewn all
over. The builders of the natlon—the
agriculturists, the weavers, the fisher-
men other artisans—have been batter-
ed. The cyclone destruction defles
description. The gight of breached
bunds and damaged dams in Tamil
Nadu is awesome. Many lakh acres of
fertile land have become fallow over-
night, with sand-castings ang salt-
deposits.

Though I belong to the Congress
Party, 1 have no hesitation in paying
my tributes to the All India Anna
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D.MK. Government in Tamil Nadu
for rushing to the relief of cyclone
victims. I expeet d that the Janata
Party Government at the Central
would not make the suffering of the
people the scape-goat for self-interest.
But just because the Andhra Govern-
ment is being run by the Congress
Party, I find that the Janata Party
Ministers and Members are hurling
abuses at the State Government and
are spreading the camard of human
corpses having been covered by grass
50 that they would not been seen by
our President. Madam, I wish to state
that the misery of the masses should
not become the manifesto of any
political party. I deprecate the in-
sistence of F.C.I. for advance deposit
of Rs. 7.5 crores before 50000 tons of
foodgrains are sent to Tamil Nadu.

Coming now to the question of steps
that the Government should take to
alleviate the agony of the people I
woulg like to emphasise the emer-
gent necessity of associating the
Central Public Undertakings like the
National Textile Corporation, National
Buildings Corporation, the LD.P.L
and such other public utility indus-
trial units in the massive relief work
to be undertaken with minimum of
delay. Coarse cloth from 103 Textile
Mills being run by the N.T.C,, cheap
building materials and technical
advice for constructing houses with
the barest minimum investment from
N.B.C., maximum quantity of medicine
from ILD.PL. so0 that the afflicted
people get immediate medical atten-
tion must be organised by the concern-
ed Ministeries of the Government of
India. The nationalised Banks must
come to the rescue of the people in
distress with interest-free loans for
the purpose of immediate rehabilita-
tion. The agricultural labour must
be given unemployment subsidy till
the land is made ready for cultivation;
otherwise they will become living
corpses. Besides these short-term
measures, I would like to suggest that
the Government of India must think

*The original speech was delivered in Tamil.
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of implementing a long-term scheme
of Canal and Drainage system, like
that of Tennessey Valley system in
the U.S.A,, in Cauvery Delta so that
the people are saved from recurring
wrath of Mother Nature,

The Tamil Nadu Government has
envisaged a massive investment of
Rs. 200 crores for rejuvenating the
shattered economy of Tamil Nadu I
urge upon the Central Government
that out of this a sum of Rs. 100 crores
must be given as assistance without
strings to Tamil Nadu. The tradition
of the people of our country is to for-
get all differences at the time of
natural calamities and I hope that the
Central Government should rise to
the occasion and come to the succour
of the suffering millions in the
Southern States, without trying to
make political capital out of this
national calamity.

MR. CHAIRMAN: Now, the hon.
Minister.

SHRI PURNA SINHA (Tezpur):
Some Members have returned last
night. Will you kindly allow one of
them to speak?

MR. CHAIRMAN: I am sorry.
ot wer o wq¥ (qforar) o+
=t qef faa : (g% fomfer &

If you want you can hear it.

SHRI K. GOPAL (Karur): On a
point of order.

MR. CHAIRMAN: I am not going
to call anybody. Only the Minister
will reply. I say with folded hands
to sit down.

SHRI K. GOPAL: On a point of
order, You in your wisdom asked
one of our colleagues to finish and
he finished. Now, if a Member
speaks without your permission, can
that be recorded? I would like to
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know whether you are going to ex-
punge whatever he has said.

SHRI R. = VENKATARAMAN
(Madras South): Can a Member
bring a tape-recorder inside the
House? Are you going to allow it?

MR. CHAIRMAN: I have heard
everybody. Now, the ruling ijg that
Members cannot bring their tapere-
corders in the House. Now, the
Minister.

SHR1 K. GOPAL: You have not
replied to my point of order.

¥ a Member speaks without your
permission can that be recorded?

MR. CHATRMAN: With regard to
that the Speaker has given the ruling
yesterday and he said that when the
Speaker did not allow a person to
speak, it should not be recorded.
Now, the hon. Minister.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHqI
SURJIT SINGH BARNALA): The
Government of India shares the
anxiety shown by the hon. Members
while discussing the motion on the
damage and devastation done by the
cyclone in the southern States. At
the very outset, I may assure the
House that the Centra] Government
will do whatever is possible in help-
ing the State Governments in mitigat-
jug the grievances ang difficulties of
the versons who are suffering and re-
habilitating the victims of the cyec-
lone.

A controvery has arisen over here
regarding the extent and adequacy
of the meteorological warnings given
regarding this cyclone.

I have with me here a press state-
ment issued by the Chief Minister of
Andhra Pradesh wherein he has
mentioned that the district collectors
and the State Government started
getting warnings of the impending

**Not recorded.
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cyclone from 17th onwards. He goes
on to say:

“Thé definite warning both in
regard to itg direction and intensity
was received on the 18th by 11.30
.M. The concerned officer in
General Administration Depart-
ment immediately contacted all the
collectors along the coast from
Nellore to Srikakulam. They were
1old that the expected cyclone was
going to be of the most devasting
ki;d accompanieq by gale, rain
and even tidal waves and might hit
the coast anywhere between Nellore
and Machchlipatnam...."

Also, regarding the precautions to
be taken the collectors were inform-
ed that they should close educational
institutions, not w«llow grazing of
cattle or fishing in the seas, closing
of vehicular traffic and similar other
precautionary steps to be taken. They
were also specifically told that the
army was standing by and would be
ready to help. It goes on like that.

So, a definite information, a positive
information, was received by about
the mid-night on the 18th and the
warnings had been given. But, un-
fortunately, it appears gpecific warn-
ing regarding evacuation was not
given. I do not know why the
authorities did not think jt proper to
give that warning also because that
was one of the essential warning that
should have been given at that time.
I do not blame anybody for that.
There might be a lapse on the part of
somebody. But the only thing is that
it was not done. Otherwise, possibly,
some more number of people could
have been evacuateq from that place
and could have been saved. Without
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entering into any political con-
troversy, I would like to make a few
observations.

I had made a statement in the
House on the 1st December and given
some details of the damage and deva-
station caused. I need not add any-
thing more to that statement though
I have receiveq some more informa-
tion because I am receiving it every
day and almost twice a day from all
the States regarding the latest figures.
At that time, I had mention=d that two
Central Teams have been sent to
Andhra Pradesh and Tamil Nadu.
The two teams returned on the 2nd
December. Their reports were avail-
able on the 4th. Immediately there-
after, that is, on the 5th, a meeting
of the high level committee was con-
vened to consider the assistance to b2
provided to the States concerned. A
central team is proceeding to Kerala
tomorrow and its report should be
available in the course of next few
days. After the meeting of the high
level committee of yesterday, I met
the Finance Minister today, this mor-
ning, and had discussions with  him
regarding the gid. I am happy to be
able to inform the House that the
Government of India have decided fo
assist the Government of Andhra
Pradesh up to a ceiling of Rs. 75.13
crores and the Government of Tamil
Nadu upto a ceiling of Rs, 33.01
crores.

The break-up of the above figures
is as follows: .

Resettlement of people rendered

homeless in Andhra Pradesh—Rs. 6
crores; rehabilitation of animal hus-
bandry—Rs. 2 crores; gratuitous
food relief—Rs. 13.50 croreg which
comprises of 45,000 tonnes of rice
and 45,000 tonnes of wheat.

7’ (Rs. in crores)

Public health measures . . r-on

Orphanages . . . 020

Assistance to agriculturists . . . 7 44

Cmuﬂmmfwmmmwym&mhﬂm . . 03t
Assistance to fishermen, artisans etc. . . . . . . 5

1000

Restoration of roads and bridges . .
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Restoration of public buildings . . . - . 500
Restoration of aided schools and other educational institutions 193
Restoration of irrigation including tidal banks . : 6-00
Restoration of electrical installations . . . 10+ 00
Restoration of drinking water wells . . X . . 075
Repairs and reconstruction of municipal property damaged . 150
New schemes, link roads . . 0°50
Diranage schemes ' - . . . B . 0°50
Repairs of ports and godowns . . . o-50
Shart-term loan . . . 3°00

) ToTaL “_j;T;

Tamil Nadu o
Foodgrains (10000 MTs of wheat & 10000 MT  of rice) 2-60
Irrigation f 5°04
Roads . . 5°00
Government buildings . 1-50
Panchayat buildings . "o:50
Ports . PR 5 - . ¥ o' 30
State Electricity Board and electric installations . 3700
Local bodies . . . 1-25
Assistance to fishermen . 075
Assistance to weavers 0°50
Agriculture . . . 534
Medical and health care ' . g 025
Assistance to aided schools & colleges . 1°22
Reconstruction of huts . . . . 440
Drainage Board Schemes outside Madras City o 26
Shart-term loan . . . 2°00
ToraL . 33 Q1

The situation in these areas in con-
tinugusly being kept under watch, and
if necessary the Central Teams will be
sent to these areas again.

An interim Advance Plan  Assia-
tance of Rs. 2 crores has already been
provided for Kerala, Further assis-
tance will be considered on receipt of
the report of the Central Team. We

have/released 1000 MTs of wheat free
of cost to Kerala and propose to rele-
ase a further 1500 MTs of wheat.

For Pondicherry, we have sanction-
ed an amount of Rs. 10 lakhs as an
interim measure. The Central Team
have visited Pondicherry and a deci-
sion on the quantum of assistance will
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be taken very soon. They have sub-
mitted g report, but we have not
taken a decision so far.

DR, HENRY AUSTIN: There is
no need for wheat. You should send
rice. (Interruptions).

SHRI SURJIT SINGH BARNALA:
An interim assistance of Rs. 2 lakhs
has been sanctioned for Lakshdweep.
My colleague, Shrimati Barkataki is
visiting Lakshdweep shortly and we
will give all the gssistance that may
be needed. 1 have heard with keen
interest the Members from that place
and we will be providing all the as-
sistance that is required.

I had earlier mentioned that a cce
ordinating machinery will be sat up
to take decisions quickly. A meet-
ing of the High Level inter-Ministe-
rial Coordinating Committee was con-
vened yesterday to comsider the re-
ports of the two Central Teams and
other important matters connected
with relief and rehabilitation of the
people in the South affected by
cyclones.

It is being proposed to convert all
short-term loans given by coopera-
tives into medium-term loans as also
to postpone recovery of medium-term
and long-term loans. The Reserve Bank
of India has initiated action and their
representative is visiting the cyclone
affected areas. The Commercial banks
have already been instructed to aug-
ment credit suppsy in these areas to
enable the farmers to start agricultural
operations.

These are the suggestions which are
now made by the hon. Members. The
Life Insurance Corporation and the
Housing and Urban Development Cor-
poration in the Ministry of Works and
Housing are being involved to assist
the cyclone-affecteq people for hous-
ing on a massive scale.

This suggestion was also made. We
are sending from our Department
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teams of experts and scientists for
these purposes—for reclamation of
sand-cast and saline land, salvaging
the damaged crops and plantations and
in raising a second crop of paddy.

The other Ministries are also assis-
ting. I would make a mention about
that also. The Union Ministry of
Health came to the assistance of the
State Governments in a big way and
so far more than Rs 29 lakh worth
of medicines were provided to Andhra
Pradesh and more than Rs. 5 lakh
worth of medicines to Tamil Nadu.
The Army Medical Teams are also in
the field, and with the joint efforts
made by the State and the Cenfral
Government so far no epidemic has
been reported in any of the southern
States even though a grave danger has
been looming because of the carcasses
and corpses which could not be dis-
posed of for some time,

All the concerned Ministries at the
Centre have been making their ut-
most eontribution to help the people
in the cyclone-affected areas.

The Ministry of Railways—though a
small contribution, it is a contritu-
tion all the same—has granted conces-
sion of free carriage by passenger and
goods trains for consignments of relief
material needed for free distribution
in the affected areas of Andhra Pra-
desh, Tamil Nadu and Kerala.

The Ministry of Home Affairs air-
lifted a mobile Civil Emergency
Force to Andhra Pradesh equipped
for relief and rescue operations.

The Army, the Air Force and the
Navy came to the assistance of the
affected State Governments through-
out. They provided air sorties and
assisted in deployment of medical
teams, rescue of marooned villagers
and restoring communication &nd
water supply  system, plugging
bseaches. etc. A control room set up
in my Ministry is monitoring all
arrangements in relief operations.

Additional allocations of cement
have been made to Andhra Pradesh
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and Tamil Nadu. The Hindustan
Photo Films has agreed to supply
medical X-ray films worth Rs, 1 lakh
each to the Governments of Andhra
Pradesh and Tamil Nadu. Apart
from the assistance given by the
Ministries, their staff are also making
individual contributions for the relief
of the affected people.

T shall be failing in my duty if I
did not acknowledge with profound
gratitude the offers of assistance in
»ash and kind which have been
eceived by wus from international
agencies, Governments of friendly
~ountries and voluntary organisations
in India and abroad.. The service
being rendered by the Indian Red
Cross has been commendable. While
we have deliberately launched no
appeal for international assistance
1 number of countries including the
USA, the Federal Republic of
sermany, the UK. Japzn, G.D.R.,
canada. Australia, Pakistan, Bangla-
Jesh, Switzerland, France, the EEC
ind many others, have come forward
w~ith spontaneous offers of assistance
in cash and kind as a gesture of good-
will ang international solidarity.
Many voluntary organisations have
ilso done the same, We have
iccepted those offers with gratitude.
Jur present assessment is that India
1as adequate stocks of foodgrains,
nedicines, clothing, etc., to meet the
mmediate relief needs of the cyclone
rictims. It is in the ionger term and
more complex task of rehabilitation
hat assistance would be most useful.
This assistance could take the form
of fertilisers, pesticides, pre-fabri-
rated housing, fishing boats, fishing
1ets, ete. We are giving advice along
these lines to those whg approach
us while not limiting the discretion
 donors if they have strong pre-
ference for expressing their sympathy
in other ways,

The whole nation is in a state of
grief and every citizen of this coun-
ry, I am sure, would like to contrl-
bute his best to mitigate the
iufferings of our brothers and sis-
ers in the south. We have to
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transcend all political, regional =and
other considerations in this task and
I am sure that all sections of the
House will endorse this view.

Before I close this statement, may
J appeal to @=ll members of this
House and through them to the
whole nation to come forward to
assist in the relief and rehabilitation
of the affected people and alse to
generate such an atmosphere as
would promote relief and rehabilita-
tion operations most effectively in
these areas.

SHRI K. RAGHU RAMAIAH:
What about crop insurance? A
suggestion has heen made by many
Members about crop insurance. I
would like the Minister of Agricul-
ture to assure us that they will at
least study the proposition in con-
sultation with the State Governments.

. Let the Minister say something in

that regard. (Interruptions).

MR. CHAIRMAN: May I sugges!
that the clarifications that you indivi-
dually want to get may be got from
the Minister afterwards. ... (In-
terruptions). If so many of you talk
simultaneously, I cannot understand
anybody: so how can the Minister
be expected tp understand? Mr.
Raghu Ramaial, please put wour
question again,

19 hrs.

SHRI SURJIT SINGH BARNALA:
I will reply to his question...

DR. HENRY AUSTIN: Let me
put my question also so that he may
answer both together.

I would like to know from the
Hon, Minister whether this assistance
that has been promised is from within
the Plan allocations or outside. If
it is from within the Plan allocation,
then it wil] dislocate the entire Plan.

SHRI P. M. SAYEED: Would it
be possible for the Government to
create a permanent national fund to
meet such calamities?

SHRI SURJIT SINGH BARNALA:
Now, many questions have been
raised. Regarding crop insurance, it
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is a matter which has tp be studied
in depth...

SHRI K. RAGHU RAMAIAH:
Wii you study it?

SHRI SURJIT SINGH BARNALA:
A study had been going on pre-
viously also., We  will definitely
siddy the malter because such
cesamities occur in all parts of the
country one way or the other and
if some solution can be found it will
be a good thing.

Regarding the assistanwe, most of
it, excepting the gratuitoug relief, is
by way of advance Plan assistance,
but we - will make sure that next
year we study this matter also
because, this is according to the
Sixth Finance Commission’s recom-
mendations. We will have to study
in what manner we should make
provision for the future.

Regarding the creation of a national
fund, a proposal had been made ear-
lier also. Commissions were set up
and cyclone distress mmitigation com-
mittees were set up in Andhra Pra-
desh and Orissa and they submitted
their reports and made their recom-
mendations but recommendation about
the fund was rejected by the last Go-
vernment. So, something has to be
done aebout this also.

SHRI CHITTA BASU: I amn happy
to know that almost all the Members
who have taken part in the debate
have said that the issue is of national
importance and should be viewed
from a national perspective. That is
a very important element and I am
happy about it. But I am equally
unhappy when I have to say that
the Hon. Minister, jn the course of
his intervention, made a certain an-
nouncement which ultimately proved
an elusive one. It is elusive because
he has admitted that the entire aid
will be adjusted towards Plan assis-
tance—and the only other aid or help
he wants to give is just that he will
consider. the matter. So, they would
only be releasing aid in advance
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which they might have released in
a regular way in accordance with lhe
normal norms as set by the Sixth
Finance Commission or the Planning
Commission itseif. But the whole
theme of the discussion was that the
cyclone was of an unprecedented
nature. The calamity is of a national
character and the devastation caused
by it hmag got no precedent. There-
fore, no precedent should really come
in the way of allocation of funds
which are required for mitigating the
misery and sufferings of the vietims.
On thjs account, I am extremely un-
happy and I would like the Govern-
ment of India to reconsider the whole
issue in the interest of the nation, in
the interest of the down-trodden
people. Reconsideration is very much
necessary because of the unprece-
dented nature of the calamity. As I
said, the issue should be reconsitlered
and the assistance announced by the
hon. Minister should be outside the
Plan allocations. Only then it will
be a real assistance, otherwise jt will
be an illusion. We refuse to be sub-
jected to this illusion and this House,
I am sure, would take that view.

SHRI P. K. KODIYAN: Madam
Chairman, I em really distressed by
the reply of the hon. Minister to the
discussion in this House on this very
serious matter. We had a very fruit-
ful discussion without bringing in
much of a politics which I had feared
at one stage. The hon. Members
have discussed this issue in a very
sober and serious manner. We had a
fruitful discussion, but the hon.
Minister’s reply has only disappointed
us. It wasg proclaimed by the Go-
vernment and the Prime Minister
himself that this will be treated as a
national disaster and money would
not stand in the way. But after all
these pronouncements, I was extre-
mely disappointed and amazed to see
the hon. Minister taking a miserly
attitude when the question of money
came. He hag abundance of sympathy
for the victims but when it comes to
practical question of assistance, he
becomes g miser.
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I would earnestly request the hon.
Minister—and I hope he will agree to
that—to turn this sympathy for this
national calamity into practical assis-
tance in the form of outright grant
outside the plan allocation. Then
only it will be a national assistance
for a national disaster from a na-
tional government.

SHRI C. N. VISWANATHAN: We
welcome it.

SHRI P. K. KODIYAN: I hope
the hon. Minister will dg it.

At the same time, I have also to
point out that ] am also a little dis-
appointed that no central team has
been so far despatched to Kerala and
the Lakshadweep.

SHRI SURJIT SINGH BARNALA:
It is going tomorrow.

SHRI P. K. KODIYAN: Tomorrow
they are going. But what is the use
of going there after so many days?
What will they inspect? The State
Government hag already spent more
than Rs. 3 crores from their own re-
sources and now you are sending a
small team of officers there. I was
extremely pained to know that an
hon. Minister from the Centre who
had been to Kerala after getting the
discussion on railway accidentg post-
poned on the plea of his visit to
Kerala, did not care to visit the
.affected areas. Only he participated
In a party meeting and returned.
'This is not the attitude which is ex-
pected from a government which
.claims that it considers this calamity
as a national calamity.

I hope and trust that the hon. Min-
ister will reconsider the whole issue
and announce within the next few
«days that all this wassistance he has
-announced today will be treated as
an outright grant from the centre.

MR. CHAIRMAN: There is an
amendment moved by Mr. Kalyana-
sundaram: to the motion at serial No.
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12, I will put that amendment to the
vote of the House.

Amendment No. 1 was put gnd
negatived.

MR. CHAIRMAN: Now I will put
the main motion to vote.

SHRI (. K. CHANDRAPPAN
(Cannanore): Why put to vote?
This is an issue where there is a con-
sensus in the House. Why should the
House be divided?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
purpose of the motion was to enable
the House to have a full discussion
and to enable members who wanted
to make suggestions and draw the
attention of the government to the
situation prevailing in these States to
do so. Perhaps that purpose has been
fulfilled by the debate that has taken
place. Therefore, I wil] appeal to the
hon. Member not to press his
motion.

SHRI CHITTA BASU: I have a
desire to respond readily to the appeal
made by the hon. Minister and I
agree to withdraw the motion in anti-
cipation that the Government would
also reconsider the issues posed by
the Members of the House in the
matter of converting this help into a
grant and afford all necessary help
and relief to the cyclone uaffected
areas. Ag I said, I express my wish
to withdraw the motion. I geek leave
of the house to withdraw my motion.

MR. CHAIRMAN: Doeg the hon.
Member have the leave of the House
to withdraw his motion.

SEVERAL HON. MEMBERS: Yes.

The motion was, by leave, withdraizn

MR. CHAIRMAN: Now I will put
the amendment moved by Shri
Kalyanasundaram to the motion at
seria] No. 13.
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Amendment No. 1 was put and
niegatived.

MR. CHAIRMAN: Does Shri Kodi-
yap wish to withdraw it?

SHRI P. K. KODIYAN: I hope
even at this last stage the hon. Min-
ister would express his sympathy and
consider the suggestion in the Resolu-
tion to set up an all party machinery
at the national level to mobilise re-
sourceg for the relief and rehabilita-
tion work.
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I hope he will consider and respect
the unanimous desire expressed from
this side for providing speciml assis-
tance for relief and rehabilitation in
the form of outright grant.

I withdraw the motion.

The motion was, by leave, withdrawn.
19.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 17, 1977/Agrahayana 16,
1899 (Saka).
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